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LOK SABHA DEBATES

LOK SABHA

Monday. April 23, 1990/Vaisakha 3, 1912
(Saka)

The Lok Sabha met at
Eleven of the Clock

[MR. SPEAKER in the Chair]
[English]
[MR. SPEAKER in the Chair]

SHRIP.R. KUMARAMANGALAM: Mr.
Speaker, Sir, the normal courtesy which a
Government shows to the House is that
when new Ministers have been sworn in,
they will be introduced alongwith the portfo-
lios allotted for them. We should know as to
who is dealing with which portfolio before we
ask our questions.

THE MINISTER OF INFORMATION
AND BROADCASTING ANDMINISTER OF
PARLIAMENTARY AFFAIRS (SHRI P.
UPENDRA): Sir, we are awaiting Presi-
dent’s Proclamation regarding portfolios. We
willintroduce them afterthe Question Houris
over. (Interruptions)

MR. SPEAKER: Naw, let us start with
the Question Hour.

ORAL ANSWERS TO QUESTIONS

Expenditure on Pollution Control in
Delhi

SHRI BANWARI LAL PURO-
HIT:

SHRI V. SREENIVASA
PRASAD:

*554.

Will the PRIME MINISTER be pleased
to state:

(a) whether in order to keep Delhi
pollution-free, the Central Pollution Control
Board is spending more money as com-
pared to the amount spent on other cities in
the country; and

(b) if so, the details thereof for the last
three years?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND FOR-
ESTS AND MINISTER OF STATE IN THE
MINISTRY OF PROGRAMME IMPLEMEN-
TATION (SHRIMATI MANEKA GANDHI):
(a) The Centrai Pollution Control Board, in
addition to its overall coordinating role torthe
country, also functions as the State Poliution
Control Board for the Union Territories, which
includes Delhi. The role of the State Pollution
Control Boards in their respective jurisdic-
tions is to notify, monitor and enforce stan-
dards under the pollution control legislation.
The execution of pollution control measures
is the responsibility of the polluting units. The
expenditure of the Pollution Control Boards
is towards their regulatory responsibilities. it
will not be possible to determine this expen-



3 Oral Answers

diture separately for cities, including Delhi.
(b) Does not arise.

[ Transiation)

SHRI BANWARI LAL PUROHIT: Mr.
Speaker, Sir, | would like to remind the hon.
Minister that while inaugurating the fifth
Pollution Control Board at Anand Parbat in
Delhi on the 20th of this month, she had
stated in her speech delivered on the occa-
sion, as reported by the UN!:

[English]

“Delhi is one of the three worst polluted
cities in the world despite the fact that
the Central Pollution Control Board
was spending the maximum onthe city
to keep it pollution free.”

[ Translation]

Whenquestions are asked inthe House,
the hon. Minister says that figures are not
available with her whereas in her public
speeches she furnished detailed informa-
tion in respect of expenditure being inncur-
red. The hon. Minister should furnish the
factual information in the House also. We
come here to seek information through
questions. Therefore, | would like to know
the basis of her speech.

[English]

SHRIMATIMANEKA GANDHI: Ido not
think, | have been reported correctly. When
| said that Delhi is one of the third most
polluted cities, it was based on the Worl
Watch Review brought out. Secondly, | dic
not say that we are spending the maximum
money here. What | said was that we have a
large number of staff people here. We have
approximately forty people attached to the
Board for monitoring pollution standards in
Delhi, which is, | think, higher than any other

city.

As | said before, we are operating in the
Union Territories and of allthe Union Territo-
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ries, Delhi has the highest number of people
working for monitoring the poliution. | think,
it depends mainly on the number of indus-
tries that have to be monitoried. In Delhi
State, there are 50-60 thousand smallindus-
tries which need constant monitoring.

[ Translation]

SHRI BANWARI LAL PUROHIT: Mr.
Speaker, Sir, while making public speeches,
hon. Minister should speak with responsibil-

ity.

MR. SPEAKER: Whatever she speaks
here, only that is considered authentic.

SHRI BANWARI LAL PUROHIT: Sir, |
appreciate yourgesture. But Minister should
reply with utmost responsibility. This type of
statements may create panic in the coun-
try....... (Interruptions)

MR. SPEAKER: Please maintain order.
Put your question.

SHRI BANWARI LAL PUROCHIT: Inthe
same speech, she stated further:

[English]

“Mrs. Gandhi said that in the next five
years, fifty per cent of the populationis
likely to have cancer and 20 percent of
the new-born babies are likely to be
mentally retarded.”

[ Translation]

This has been reported by the UNl and it has
appeared in the newspapers throughout the
country. Why did she say so? If at all this is
the reality, has any thing been done to meet
the situation?

SHRIMATI MANEKA GANDHI: Some-
times the newspapers tend to turn the facts
slightly. What | said was not fifty per cent, but
that a hundred per cent people run the risk of
environmental induced diseases including
cancer, dwarfism, mental retardation etc., a
lot of which are caused by poliution. | also
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said that a large number of people being
taken to hospitals with diseases like cancer,
mental retardation and a lot of other dis-
eases, are victims of environmental poliu-
tion, whether it is lead poisoning, chromium
poisoning, air and water pollution etc. As |
said, the question was not fifty per cent ot the
people, but what | said was hundred percent

people.
[ Translation)

SHRI BANWARI LAL PUROHIT: This
is not true.

MR. SPEAKER: What she speaks here
should only be treated as authentic.

SHRICHHEDIPASWAN: Mr. Speaker,
Sir, the total population of Delhi is about 80
lakhs. About 14 lakh vehicles move on the
roads of Delhi. They emit 847 lakh pounds of
smoke. Will everybody be required to carry
oxygen box with him by the end of the
century?

[English]

SHRIMATIMANEKA GANDHI: 1do not
know whether a time will come when we will
have to use oxygen boxes. | understand that
in some city in Japan, they have started
using oxygen masks to a certain extent. |
hope this question of air pollution will not go
that far that we have to resort to Oxygen
booths which also exist somewhere. The
hon. Member is absolutely right that there
are about 14 lakh vehicles in the city. At the
moment adrive is being taken by the Ministry
of Surface Transport to check pollution lev-
els of vehicles because they are the major
source of pollution in the cities.

[Translation]

SHRI KALKA DAS: Mr. Speaker, Sir,
from the pollution point of view, Delhi is one
of the three highest polluted cities of the
world. Recently the hon. Minister visited the
industrial area of Anand Parbat in my con-
stituency and she issued specific instruc-
tions there. | would like to know from the hon.
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Minister what steps are being taken to check
poliution in the highly polluted areas like
Anand Parbat, Connaught Place, walled city
and the areas particularly where there are
mines and crushers operate. Secondly,
Cholera has broken out many times due to
poliution in Rajokri area. Whenever therg is
a marriage ceremony in that area, crusher
owners are requested to stop their operation
so that the food is not polluted by the dust
particles emitted from crushers. No attention
has so far been paid towards it. | would like
to know the steps being taken in regard to
assurance given by the hon. Minister to
check the dust pollution in the adjoining
residential rural areas caused by crushers. |
would like to know whether the Government
will close the operation of these crushers till
steps are taken to equip them with dust
separation devices? Besides, what meas-
ures will be taken by the Government to
check possible spread of cancer and cholera
and other diseases due to this pollution?

[English]

SHRIMAT! MANEKA GANDH!: Sir, |
think there are about 46 crushers and they
are all illegal. We have found this after |
personally visited Anand Parbat. We have
formed a Delhide Pollution Committee which
will work in coordination with the Defhi
Administration. Some of these crushers are
going to be moved out and some of them
have established dust separation devices.
For the one in Rajokri, we are providing
water for dust separation device. However,
with specific reference to Anand Parbat, |
would like to say that there the poliution is
caused by small industries, Some of these
small industries are established illegally. ltis
difficuit for me to shift them up because the
Pollution Control Board has only the regula-
tory role. So, we are establishing camps and
teaching them as to how to de polliute the
industry themselves.

[ Translation)

SHR! KALKA DAS: It has been stated
by the hon. Minister that 46 crushers are
regularised but in practice more than 100
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crushers are in operation. | would like to
know as to why illegal crushers are not being
stopped. The matter can not be evaded by
merely saying that the Government is taking
necessary action in this regard. | would like
to know why licences are being issued to the
so called illegal factories being run in Anand
Parbat.

[English]

SHRIMATI MANEKA GANDHI: Actu-
ally these are mainly backyard activities.

Secondly, Sir, all the Rajokri dust.

AN.HON. MEMBER: You should prose-
cute them.

SHRIMATI MANEKA GANDHL: Wecan
only prosecute them if they pollute the envi-
ronment. We cannot remove them or do
anything about them. The hon. Member can
take up steps to remove illegal industries in
his own constituency. We can only help him
to de pollute his constituency.

[Translation]

SHRI KALKA DAS: I would like to know
whether the Government propose to prose-
cute the owners of illegal factories?

MR. SPEAKER: | am not permitting
you. Now Shri Ram Naik to put his question.

SHRIRAM NAIK: Mr. Speaker, Sir, just
now the hon. Minister stated that motor
vehicles create a lot of pollution and it is
necessary to take strict action to check it. But
strictness has increased so much that the
number of matadors meant for ferrying MPs
has been reduced from 6 to 3 as three of
them have been impounded by the police on
that ground. 1 would like to tell you that the
vehicles of traffic police are creating much
more pollution, they are emitting black smoke.
Over-zealous policemen are not sparing even
the vehicles meant for Members of Parlia-
ment. In such asituation, who will care forthe
rikshaw pullers?| would like to know whether
any practical steps will be taken to control
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pollution in regard to the vehicles. The ve-
hicles were challaned and we were asked to
get down. Will the Government look into the
matter?

[English]

SHRIMATI MANEKA GANDHI: As you
probably know by now, the first car to be
inspected and challaned was of mine. ltis a
question of setting a moral tone. If the traffic
pollution people getan MP’s carinspected or
the MPs’ bus inspected, it sets a moral tone
for doing it to smaller people, to more de-
fenceless people. | do not think that you
should object to doing something like that.

The secondthingisthis. The question is
either we do a programme like this slowly
and cause a problem to everybody in Delhi
over a longer period of time or we get this
operation over very quickly so that you and
| can lead a safer life in the city.

[ Translation)

SHRI RAM NAIK: Mr. Speaker, Sir, |
said that the emission level from Govern-
ment vehicles is aiso quite high and they too
are contributing in a large measure to the
pollution problem. | am not against the pollu-
tion level testing cf vehicles but Government
vehicles like police vehicles should also be
checked. Attention is required to be paid in
this direction in order to curb pollution.

SHRIMATI MANEKA GANDHI: Police
vehicles are also being checked.

SHRIM.M. PALLAM RAJU: Thank you
Mr. Speaker. This is the second time that you
have permitted me to speak in spite of my
repeated requests.

SHRI BANWARILAL PUROHIT: Previ-
ously, that was your maiden speech, now it
is your maiden question.

SHRI M.M. PALLAM RAJU: M.
Speaker, Sir, it is obvious, that they are
grossly under-equipped to monitor the pollu-
tion and also for implementing the recently
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amended Motor Vehicles Act.

| would like to ask the Minister the fol-
lowing:

What steps she is taking to adequately
equip allthe concerned Departments, espe-
cially in the urban areas and whether she is
proposing to put certain equipment on the
OGL listor are you going to manufacture this
equipment indigenously?

SHRIMATI MANEKA GANDHI: 1 agree
completely that they are under-equipped.
But unfortunately, this question does not
come under my Ministry. it comes under the
Ministry of Surtace Transport. | can only ask
them to do something. | think, they have 20
pieces of equipment which they are distribut-
ing to the best of their ability in Delhi itself. |
am afraid, [ cannot answer as to what equip-
ment they have and-where it is. All | know is
that they are doing very best with what they
have.

As tar as under-equipment is con-
cerned—I suppose they will buy more equip-
ment, since it has now come to national
attention that this is a very serious problem.

[Translation]

SHRITARIF SINGH: Sir, thereis heavy
pollution in the areas near the Badarpur
Thermal Power Station. The smoke anc ash
emitted by the power plant is polluting the air
breathed by lakhs of local residents. When
people hang their washed clothes to dry, the
clothes are encrusted with ash. May | know
from the hon. Minister if the. Government
would take steps soon to check the pollution
being caused by the Badarpur ThermatPower
Station?

[English)

SHRIMAT!I MANEKA-GANDHI: Re-
garding Badarpur Power Plant, it has al-
ready come to my attention several months
ago. We have already set in motion. | think,
there are four units which we have already
connected to de-pollution devices, There is
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only one unitleftwhich in itself is very strongly
polluting. That one unit will be dealt with. ltis
already in the process of being done. It is
being shut down today, in fact. (/nterrup-
tions)

MR. SPEAKER: Now next question.
Mr. Faleiro.

(Interruption@

MR. SPEAKER: | have gonetothe next
question.

(Interruptions)
Technological Parks

*555. SHRI EDUARDO FALEIRO:
SHRI! KALP NATH RAI:

Will the PRIME MINISTER be pleased
to State:

(a) whether Technological Parks were
established in different regions of the coun-
try to supply latest information on science,
technology, etc. to agriculturists, industrial-
ists and others;

(b) the work done by each park during
the last three years; and

(c) the total financial assistance given
to the projects during the last three years?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN DE-
PARTMENT OF EDUCATION IN THE
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (PROF. M.G.K. MENON): (a)
to (c). Astatement s laid onthe Table of the
House.

STATEMENT

(a) to (c). Whereas no Technological
Parks, per se, have been established so far
in the country, proposals to set up Software
Technology Parks and a Technology Park at

Bangalore under the auspicés of Depart-
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ments of Electronics and Defence R&D
respectively are under various stages of
study and formulation. A Science-industry
Consortium in Biotechnology is also under
consideration for being established under
the Department of Biotechnology. The ob-
jectives of these proposed parks include
large scale programmes for dissemination of
latest S&T information, training, transfer of
technology, product and process develop-
ment and forging strong linkages among
academic, scientific, financial institutions and
Industry.

It may be noted however, that under a
scheme of the National Science and Tech-
nology Entrepreneurship Development
Board under the Department of Science and
Technology, 12 Science and Technology
Entrepreneurs Parks (STEPs) have been
established for providing information and
support facilities to entrepreneurs. During
the past 3 years, these STEPs have been
engaged mostly in the creation of central
facilities and infrastructure for use by entre-
preneurs. Some STEPs have also under-
taken Entrepreneurship Development Pro-
grammes for graduates in Science and
Engineering.

Throughthe various STEPs, it has been
possible to: Train 330 S&T persons; Set up
94 units: Commercialize 62 technologies,
and Create around 550 jobs.

During the past 3 years, financial assis-
tance of Rs. 187.21 lakhs was provided to
the STEPs by Government of India (DST)
and by all-India Financial Institutions.

SHRI EDUARDO FALEIRO: For the
first time in the history of the Indian Parlia-
ment, during the Prime Minister's Question
Hour, the Prime Minister is not present. He is
the Prime Minister. (Interruptions) Sir, | am
here for long; this is the fourth time { am here
in Parliament.

(Interruptions)
[Translation)

SHRI KALKA DAS (Karol Bagh): Sir,
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Shri Rajiv Gandhi never used to come to the
House. He is referring only to the question-
hour. He never used to come to the House...
(Interruptions)

[English)
MR. SPEAKER: Order, please.

SHRI EDUARDO FALEIRO: | have
seen Prime Minister Morarji Desai when he
was the Prime Minister; | have seen Shrimati
Indira Gandhi, and | have seen Shri Rajiv
Gandhi. (Interruptions)

MR. SPEAKER: Please put the ques-
tion, Mr. Faleiro.

(Interruptions)

SHRIEDUARDO FALEIRO: They were
consistently present during their Question
Hour. (Interruptions)

MR. SPEAKER: Mr. Faleiro, please put
the question.

SHRI EDUARDO FALEIRO: We have
inherited this from the British Parliament;
and in the British Parliament, the Prime
Minister is always present during his Ques-
tion Hour timings. (Interruptions)

MR. SPEAKER: | have permitted Mr.
Menon to deputize for the Prime Minister.

MR. SPEAKER: Order, please.
{Interruptions)

MR. SPEAKER: Let us not waste time.
Mr. Faleiro, come to the question.

SHRI EDUARDO FALEIRO: | am look-
Ing at the reply givento this question, andthe
statement; and | find that this type of a reply
we were getting about 5 or 6 years ago—
similar type of things. The father of the hon.
Member who has been given the second
time chance to ask the supplementary, was
the Minister of State and the Deputy Minister
for Science and Technology; and more than
5 or 6 years ago, he was saying that these
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things were moving. So, | would really like to
know when these proposals to have soft-
ware technology parks, and the technology
park at Bangalore were mooted by the
Government, and when the proposals were
formulated by the Government. Will the
Minister please tell us when will these parks
become operational—when and where?

PROF. M G.K. MENON: Asfar as the
software technology parks are concerned,
these are tor 100% export of software. Origi-
nally, the idea was to have these software-
onented technology parks located at places
inthe country, where there would be facilities
set up for regional centres of the National
Informatics Centre, and that 1s why these
three locations were chosen Bangalore,
Bhubaneswar and Pun Astar as the centre
in Pune 1s concerned, already action has
beentakeninorder to obtaintheland, andto
register a society Asfar as the other parks
are concerned, they are in various stages of
formulation.

SHRIEDUARDO FALEIRO This does
not really meet the purpose of the Govern-
ment, 1.e to transter technology to industnal
and agricultural purposes. The Mimster
himself was the author of the Technology
Policy Statement of 1985 So, he must take
more interest inthese matters {wouid like to
know from the Minister what specific proj-
ects are contemplated by him and his Minis-
try, to transfer technology for industrial and
commercial applications

PROF. M.G.K MENON Asfar as soft-
ware technology parks are concerned, | have
already mentioned that these are meant for
100% software export |t 1s not a question of
technology transfer inthis case Itis a matter
of obtaining spacific software from abroad,
setting up aorders having atechnology park,
which provides facilities for development
and linkages overseas in terms of communi-
cations and marketing for export of software.
There is no question of transfer of technology
per se in these; but facilities are required,
and also an environment in which there is
enough of a scientific infrastructure relating
to the area of computers, informatics, soft-
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ware as also telecommunication facilities for
any such venture to succeed. (Interruptions)

Asfar as the parts are concerned, since
he has asked what the specific actions are,
I can give them to him. An amount of Rs. 24
lakhs has been released and 8 acres of land
obtained for setting up technology park in
Bangalore. The project proposal for the
Software Technology Park at Bhubanesh-
war has been approved. The total cost of that
will be Rs. 400 lakhs for a period of three
years. Action has been taken for having an
autonomous society for each of these Parks;
the Memorandum of Association and the
rules and regulations have been finalised.
Forthe Pune Park the land has already been
allotted by the Maharashtra Government.

[Transiation]

SHRIKALP NATH RAIL: Sir, may | know
from the hon. Minister whether there is any
scheme for promotion of the software tech-
nology at the national level?

[English]

PROF. M.G K. MENON: Cerntainly Sir,
| would like to assure the hon. member that
thisis an areato which Government has paid
significant attention. For example, morethan
a decade ago the National Centre was es-
tablished in Bombay with support from
Development and computing techniques for
Software techniques There is also a centre
under the Department of Electronics, known
as C-DAC,—Centre for the Development of
Advanced Computing—which is located in
Pune Also, there 1s one which provides
significant support for companies, piivate
sector, public sector to come into this par-
ticular area. And there are a number of
companies. Indeed, as far as Technology
Parks are concerned, for software export
there are two: one at Pune on which signifi-
cant work has already been done by a pri-
vate party and another one has already been
established in Bangalore purely for exports.
In addition to that, there are othercompanies
operating in the country which have been
exporting software and this is an area which
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we encourage because we have significant
potential, considerable manpower capabili-
ties in this country for exporting technology
parks.

SHRI BAL GOPAL MISHRA: Just now
Mr. Faleiro had said that this Centre for
Technology Park has established five years
back. So, | will like to know from the hon.
Minister what steps have been taken to
develop this during the last five years. Nor-
‘mally, the people of Orissa have always
been befooled as it happened in the estab-
lishment of a steel plant. | would like to know
whether this Technology Park is also going
to be another steel plant or whether it will be
done according to atime-bound programme.
Bhubaneshwar has got the software and it
can be called a software city. We would like
to know whether this Technology Park will
also be another steel plant or whether it will
be taken up in about five years.

PROF. M.G.K. MENON: As far as the
Software Technology Parks are concerned,
| have already indicatec that this approach
has been approved, and | have given details
of some of the total cost has already actions
initiated. Already. various steps required for
setting them up have been taken in, for
instance establishing a society financial allo-
cations, acquisition of land and so on. How-
ever, it will take some time before the opera-
tion start. The exact date for this cannot be
indicated at present.

{Transiation)

PROF. RASA SINGH RAWAT: May |
know from the hon. Minister if any survey has
been conducted to see whether agricultur-
ists, industrialists and others have been
benefited from the Technology Parks estab-
lished in the country?

[English]

PROF. M.G.K. MENON: This particular
question does not relate to the earlier ques-
tion on software technology parks. Other
types of technology parks involve training,
technology transfer and so on as stated in
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the statement laid on the House. But there
are the question relates to Technology Mis-
sions, which relate to areas of health namely
universal immunisation, areas of edible oils
production in order to reduce imports and to
the areas of literacy drinking water telecom-
munications, dairy development, and more
recently thought of for wasteland develop-
ment. These areas of technology missions
do not come directly under the electronics
and communications sector, except for the
telecom mission. It is then which would re-
late to direct benefits for agriculture, health
for all. | would like to have your guidance on
this.

SHRI VASANT SATHE: ltis afact that
a large number of young scientists, who
have gone aoroad, and the NRIs have shown
willingness to come and set up these Tech-
nological Parks particularly for the produc-
tion of software which, the hon. Minister
says, has a great deam demand abroad.
Also even from the point of view of earning
foreign exchange, this has greatimportance.
Again, it is learnt that because of the compe-
tition with certain public sector units, there is
a tendency to discourage the young scien-
tists particularly the NRIs from setting up
such parks for software in India. | would like
to know from the hon. Minister can this
impression be dispelled and will the Govern-
ment take positive-measures to encourage
ouryoung scientists, who have gone abroad,
to set up such software parks in the country.

PROF. M.G.K. MENON: Sir, through
you, | would like to assure the hon. Member
that as far as Government is concerned, it
would certainly like to encourage them to the
maximum extent possible and provide allthe
facilities. | can provide him the details in this
regard as | do not want to take the time of this
House in reading out all the tacilities, which
are availableforthis particular purpose. Quite
clearly, of course one must recognise that
each operation has to stand on its own,
which means that if an NRI wishes to come
and set up a project he will be given clear-
ances, permission {acilities and so on. But
one cannot say that the project would be
exclusive and nothing else will happen in
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that vicinity or that region. So, essentially he
or she will have to set this up on the basis of
all the facilities presently being made avail-
able. Thase relate to the matter of import of
equipment, no need for import licence, im-
port duty free because the equipment are for
an hundred per cent export operations’, no
customs bonding facilities of international
communication through whole range of the
satellite earth stations, for which Videsh
Sanchar Nigam provides the facilitie, ana
things of this nature

PROF.N G RANGA Wil it be placed
on the Table of the House?

PROF M G K MENON GCertainly, Srr,
| will do so

SHRIBALASAHEB VIKHE PATIL The
question relates to the latest technology on
science and technology, etc to agricultur-
tsts, Industrialists and others So, | want to
know from the Minister the number of areas
you have identified tor this There are two
Technological Parks One s for the transfer
of technology Another is for the transter of
entrepreneurs development There is a pro-
posal to set up the Technolcgy Parks in the
rural areas so that the agriculturists can be
benefitted to estabiish a new concept of this
Technological Park Will the Government
consider this proposal, and it so, how it I1s
going to be implemented in future?

PROF. MG K MENON Sir, the hon
Member has asked a question, which relates
to a different type of a Technological Park.
The one concerning which | have clarifica-
tion earler relate to the field of one hundreg
per cent software exports whether set up by
the Government or by the private sector...
(Interruptions)

SHRI BALASAHEB VIKHE PATIL: Do
not say like that. . (Interruptions)

PROF. M.G.K. MENON- Sir, | am only
clanfying the facts. Earlier | had given details
ralating to relate to one hundred per cent
export oriented software technology park
However, there are other types of parks aiso,
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concerning which details have been given in
the statement laid on the Table of the House.
For example, there is one which we are
thinking of is in the field of bio-technology
and another in the area of defence. Then
there are the so-called science and technol-
ogy entrepreneurship development parks
(STEPs). These latter categories are not
aimed at hundred per cent export. They are
essentially aimed at the aspects which |
have referredto inthe written answer. These
would lone dissemination of information,
training, transfer of technology which the
hon Member Shn Faleiro had referred to,
product and process development and very
important linkages between the various
components, namely the educational and
R&D system which is the sector involved in
innovation and production undertakings fi-
nancial institutions which are all concernea
with high science based industry, we for this
plan to have such parks in the vicinty of
institutions of higher learning whether they
are educational or R&D institutions and
particularly where there is concentration of
such institutions and establishing of the link-
ages referred to is rendered casier. In addi-
tion, the so-called STEPs or S&T entrepre-
neurship S&T are being established to en-
courage young scientists and technologies
emerging from various educational institu-
tions to convert any ideas thatthey may have
for manufacture of products to establish in
the vicinity of their institutions, small un.ts on
order to develop entrepreneurial capabilities
where innovation science and technology
approaches car be used to make products
on a small scale basis. A large number of
these have been set up as inflicated already
in the written answer

Implementation of Three Language
Policy

C.P. MUDALAGIRI-
YAPPA:
SHRI V. KRISHNA RAO:

*556. SHRI

Will the PRIME MINISTER be pleased
to State:



19  Oral Answers

(a) whether three language formula is
being implemented throughout the country;

(b) if no, the States which are not
implementing the formula and the reasons
given by them; and

(c) the steps taken by Union Govern-
ment in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN DE-
PARTMENT OF EDUCATION IN THE
MINISTRY OF HUMAN RESOURCE DE-
VELCOPMENT (PROF. M.G.K. MENON): (a)
to (c). A statement is laid on the Table of the
Sabha.

STATEMENT

The National Policy on Education (NPE)
1968 envisaged that at the secondary stage,
the State Governments should adopt and
vigorously implement the Three Language
Formula which includes study of a Modern
Indian Language, preferably one of the
Southern languages, apart from Hindi and
English in the HindI-speaking States and of
Hindi along with the regional language and
Engiish in the non-Hindi speaking States.
The National Policy on Education, 1986 has
endorsed this provision about teaching of
language.

2. Withthe exception of Tamil Nadu, which
is implementing a Two Language Formula,
all the States have accepted the Three
Language Formula in principle. The extent
of implementation varies from State to State.
The States and Union Territories which are
implementing the Three Language Formula
are:—
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i) Andhra Pradesh
iy Bihar
i) Goa
iv) Himachal Pradesh
v) Karnataka
vi) Kerala
vii) Madhya Pradesh
viil) Maharashtra
ix) Meghalaya
x)} Onssa
xi) Punjab
xii) Rajasthan
xiii) Sikkim
xiv) Uttar Pradesh
xv) Chandigarh
xvi) Dadra and Nagar Haveli
xvii) Lakshadweep

xix) Pondicherry (Mahe and Yanam
regions only)

in Bihar, Madhya Pradesh, Rajasthan
Uttar Pradesh, Sanskrit is being taught
as one cf the three languages.

3. In the States and UTs listed below,
arrangement for study of the third language
is limited to the upper primary stage
only:—

S/. No. States Arrangement for study of third
language provided upto
1 2 3
h Arunachal Pradesh Class VIll
(i) Assam Class Vil
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1 2 3
(i) Haryana Class VIl
(iv) J&K Class Vill
(v) Manipur Class Vil
(vi) Mizoram Class VIl
(vii) Nagaland Class Vil
{viii) A & N Islands Class VI
(ix) Delhi Class VIII

4. Inthe foliowing States and Union Terri-
tories, study of a third language is optional at
the secondary stage:—

(i) Gujarat
(i) Haryana
(iii)y Tripura
(iv) Jammu & Kashmir
(v) West Bengal
(vi) Delhi

5. As regards the slow progress of imple-
mentation of the Three Language Formula,
thefollowing difficulties have been expressed
by them on various occasions when the
implementation of the formula was re-
viewed.—

i) Lack of adequate financial re-
sources for additional language
teachers;

iy lack of availability of language
teachers;

iii) indifference among students and
parents for learning more lan-
guages which add to the workload
on the students without directly

providing skill or knowledge usable
in immediate life.

6. The role of the Central Government in
the matter of implementation of the Three
Language Formula is recommendatory and
they have urged the State Governments/UT
Administrations from time to time, to take
effective steps for expeditious and faithful
implementation of the Three Language For-
mula. The Central Government have also
taken the following measures for assisting
the State in implementing the Three Lan-
guage Formula:—

i) Training facilities for language
teachers at school stage is pro-
vided through Central Institute of
Indian Languages, Mysore and its
regional Centres at Mysore, Pa-
tiala, Pune and Bhubaneswar. Two
Urdu Research and Training
Centres at Solan and Lucknow are
also imparting training for Urdu
teaching.

ii) The Central Government extends
financial assistance to Non-Hindi
speaking States/UTs for appoint-
ment of Hindi teachers.

iii) Financial assistance is given to
States for setting up Hindi Teach-
ers Training Colleges.
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SHRI C.P. MUDALAGIRIYAPPA: We
are all concerned about the national integra-
tion in the country. The entire country is
concerned about it. In view of this, may |
know from the Minister as to why he has
shown disparity in the budget with regard to
allocation of funds to different languages
and why should.there be any discrimination
in this regard? | want to know whether the
Government is going to re-allocate these
funds equally to different languages.

PROF. M.G.K. MENON: The figures
relating to financial aliocating for the devel-
opment of Indian languages have already
been indicated in the Demands for Grants of
the Ministry of Human Resource Develop-
ments. and in particular of the Department of
Education. We are supporting programmes
in all Indian languages through a variety of
schemes and of course, particularly in Hindi
which is as a link language. Certainly the
point made by the hon. Member is valid inthe
sense that if we want to implement meaning-
fully the three-language formula and have a
sufficient number of teachers trained for the

_purpose as also appropriate material, we will
needto have more resources allocated. And
this will be looked into.

SHRI C.P. MUDALAGIRIYAPPA: ttis
very unfortunate that the answer given by
the hon. Minister is quite unsatistactory. The
Minister has stated in his answer that the
Central Government is only a recommenda-
tory body and there is no commitment of this
policy with regard to the three-language
formula. May | know whether the Govern-
ment is going to declare a definite poiicy and
commitment in this regard?

PROF. M.G.K. MENON: The House is
aware of the background relating to the
evolution and adoption ofthe three-language
formula. We are also aware of the fact that
school education is the sector in which we
are concerned with the implementation of
the three-language formula is something
whichis essentially responsibility of the State
Governments. As far as the Central Govern-
ment is concerned, it does twothings. One is
to make these recommendations and sec-
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ondly to provide support on a promotional
basis. As | have mentioned earlier, the pro-
motion covers a variety of aspects covering
and development and usage of various In-
dian languages. | can speak at length on the
complete history of how the three-language
formula developed. But this will take quite
sometime. You will see from in summary this
issue has been discussed since 1950-51. It
has been discussed both from the view point
of national integration as well as educational
policy. It has been discussed in the Kothari
Commission report of 1966. It was moved as
aresolution of Parliament which was adopted.
It was accepted in the Chief Ministers’ con-
ference. It has been reiterated in the 1986
National Policy on Education. Therefore,
what exists today as a result of discussion
and consensus arrived at over a long period
of time from 1950-51 is, an agreement at all
levels concerning the use of the three-lan-
guage formula in our educational system.
The Government stands by that, as was
stated by the Prime Minister in his reply on
the Demands for Grants of the Ministry of
Human Resource Development.

SHRI VAKKOM PURUSHOTHAMAN:
Sir, | come from a State where this Three
Language Formula is implemented very
strictly, and we, the people from Kerala, are
not at all allergic to Hindi. But of late, there is
a tendency among some of the Chief Minis-
ters of North India that they are becoming
mad after Hindi. Even after the Prime Minis-
ter has given an assurance before this House
that this Three Language Formula will be
implemented, the U.P. Chiet Minister has
categorically stated that he will stick to the
policy of implementing Hindi as the official
language of the State, even though his son
is studying in an English medium school...
(Interruptions) So, will the Government give
strict instructions to all the Chief Ministers of
this country to stick on to the Three Lan-
guage Formula?

PROF. M.G.K. MENON: Sir, | would
like to repeat what is stated in the answer,
which is: “The Central Government have
urged the State Governments/Union Terri-
tory Administrations, from time to time, to
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take effective steps for the expeditious and
faithful implementation of the Three Lan-
guage Formula. In addition, the Central
Government have also taken the following
measures to assist the States in implement-
ing the Three Language Formula.” But, as |
said, school education is a matter which is
handled by the State Governments and what
one can do in a constitutional structure, such
as we have in India, is to bring all the States
together to discuss the issue, and we have,
over a long period of time, arrived at an
unambiguous agreement and consensus on
the fact that there will be a Three Language
Formula, as presently applicable. The states
have a responsibility to implement this.

[ Transtation)

SHRI DASAI CHOWDHARY: Mr.
Speaker, Sir,the Government observes Hindi
Week at places where Central Government
offices are situated. Hindi is gradually disap-
pearing from the national scene and in the
Southern States, in particular this language
has virtually become extinct. May | know 10
steps being taken by the Government to
promote Hindi particularly in the Southern
States?

[English]

PROF. M.G.K. MENON: Sir, the Cen-
tral Government 1s committed to the fact that
Hindi as a national link language will cer-
tainly be promoted and all those who wish to
use it are encouraged to use it. In particular,
all correspondence which involves Hindi
speaking States, has to be primarily in Hindi.
That is followed and those are the instruc-
tions.

DR. THAMBI DURAI: Mr. Speaker. Sir,
just now the Minister has told the House that
the Three Language Formula is for the na-
tional integration of the country. | differ with
him in this regard because unless we make
all the sixteen languages as the official lan-
guages of our country, we cannot achieve
the goal of national integration. | am not
against Hindi or any other language. We are
for all the sixteen languages to be imple-
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mented as the official languages of this
country. Secondly, it is obvious that most of
the States are not implementing the Three
Language Formula. They are following only
single language. Inthat case, it is logical that
once we are advocating that the students
must study in their mother tongue, the mother
tongue may be one of the languages. Thatis
O.K. The other languages we can leave to
the students to take from among the remain-
ing fifteen Indian languages. We have no
objection to that. When that is the case, |
would like to know whether hon. Minister will
decide that instead of 3-language formula,
there will be 2-language formula.

PROF. M.G.K. MENON: Sir, | have
already referred to the fact that the 3-an-
guage formula was not adopted casually. It
was adopted after a very detailed series of
exercises starting from 1950 and | have
given some of the points relating to this. It is
therefore the national policy to have a
3-language formula. | certainly accept the
fact that there are weaknesses. There are
difterently from in the manner the manner in
which it has been formulated. This 1s a fact.
Andthat is the reason why we have so many
problems. What the Centre can do in this
matter is to bring out these problems arising
from the manner of implementation and bring
out the importance of the formula. In this
process one aspect which is well recognised
is that as far as the first stage of education is
concerned, the mother-tongue which can be
she local or regional language must be
employed. Thereafter, we can go on to other
languages which are essentially English and
Hindi in the Southern States which are non-
Hindi speaking States, and English and one
of the other modern Indian languages pref-
erably a South-Indian language in the Hindi-
speaking States.

PROF. RAMGANESHKAPSE: Sir, the
hon. Minister admitted that the budgetary
provision, as far as the teaching of language
is concemed, is very meagre. So, what steps
do the Government propose to take, as far
as budgetary provision is concerned, for the
teaching of the languages?
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PROF.M.G.K. MENON: Sir, asyou are
aware, this is a matter which can be settled
only when the total allocation for the Eighth
Five Year Plan period are accepted. We
have at present only an allocation for the
current year, 1990-91, and the figures allo-
cated for various Indian languages have
been indicated. | can assure the hon. Mem-
ber that with regard to the 8th Plan as a
whole, a strong case would be put forward
for increased allocation for the promotion,
development and useof all Indianlanguages.

SHRI LOKANATH CHOUDHURY: Sir,
| want to know the States which are not
implementing the 3-anguage formula. Have
they given the reasons for that? f so, what
are the reasons for which they are not imple-
menting the formula and what action have
Government of India taken, after getting
such information from them?

PROF. M.G.K. MENON: The three-
language formula has been implemented to
a varying extent and degree with significant
variations. As already explained in the de-
tailed statement placed on the Table of the
House, the reasons for these variations are
given as lack of adequate financial resources,
lack of availability of language teachers and
indifference among the students and par-
ents to learning more than one language.
The fact of the matter is that the curriculum
load on children is very significant, and very
many want to confine themselves only to
one, or possibly two languages and not
more. This is a basic problem; and we will
have not overcome it.

SHRI LOKANATH CHOUDHURY: Sir,
he has not replied to my specific question. |
have asked what steps the Government of
india have so far taken to qvercome this
difficulty.

PROF. M.G.K. MENON: Sir, | had al-
ready indicated that the Government of india
do provide assistance with regard to the
implementation of the 3—-language formuia.
But it cannot provide the totality of financial
resources required for the purpose because
the implementation of this particular formula
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which is at school level is a responsibility of
the State Government as part of the school
curriculum itself. (Interruptions)

SHRI AJIT PANJA: Sir, the hon. Minis-
ter has taken a lot of pains in answering this
question in four pages in 60 lines.

There are four categories mentioned by
the hon. Minister. One category is of those
who have implemented the three-language
formula. The second is of those who have
made Sanskrit as one of the languages, the
third category is of those who have taken
Sanskrit as an optional language, and the
fourth category is of those who have not
done it. And in none of these, the State of
West Bengal appears. So, | want to tell the
hon. Minister that all the 25 States and 7
Union Territories except Bengal are men-
tioned here. If so, what is the position of the
education policy in West Bengal? Or | would
like to know whether there is any education
going on there at all.

PROF. M.G.K. MENON: Sir,on page 3,
paragraph 4, of the Statement | have stated:
“In the following States and Union Territo-
ries, study of a third language is optional at
the Secondary stage:—" (/nterruptions) Here,
item 5 is West Bengal.

Observance of 1990 as SAARC Year of
the Girl Child

+
*563. SHRIK.S. RAO:
SHRI BALASAHEB VIKHE
PATIL:

Will the PRIME MINISTER be pleased
to state:

(a) whether adecisiontoobserve ‘1990
as the SAARC year of the Gir Child was
taken in the 4th SAARC Summit held at
Islamabad (Pakistan) in 1988;

(b) if so, the details of plan of action and
calendar of activities drawn up for this pur-

pose:
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(c) the total amount earmarked for the
purpose and how much amount has been
spent so far; and

(d) whether any financial assistance in
this regard has been received or likely to be
received from other countries?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN THE
DEPARTMENT OF EDUCATION IN THE
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (PROF M G K MENON) (a)
Yes, Sir

(b} A copy each of the Plan of Action
andthe proposed Calendarof Activities drawn
upforIndiaare laid onthe Table of the House
under the heading statement

(c) In the Budget Estimates of the
Department of Women and Child Develop-
ment for 1990-91 an outlay of Rs 175
crores has been provided for this purpose

(d) No, Sir
STATEMENT

Pian of Action for Observing 1990 SAARC
Year of the Girl Ch.ld India

Assessing the problem

Output In terms of papers/studies for
gender differentiated data, disaggregated
datafor giri child for the age group 0-6, 7-12
and 12-18, and urban rural break up of the
above data would have to be on the extent of
morbidity, accessibility to health and educa-
tional services and occupational status
Qualitative studies on specific issues such
as child marriage, female infanticide, exploi-
tation of young girls as an unseen workforce
beyond the purview of child labour laws etc
Studies to locate spectfic problems/areas
with reference to geographic location, re-
gional status, religious, cultural and social
mtlieu

This would facilitate recognition of the
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problem in government and the soclety at
large.

2 Review/assessmentof different sectoral
development programmes as they bear upon
the problem of the grrl child. Specific meas-
ures for reorientation of the programmes
wherever possible towards the girl child would
be considered by government.

3 What needs to be done

Specific programmes/events to be
launched in 1990

1) Intellectual activity flowing from the
information gathered from the stud-
les/papers regarding the assess-
ment of the problem/seminars/high
levelconferences/workshops would
be held to indicate programmatic
interventions necessary for the
development of the girl child cover-
ing the span from pre-birth to 06,
7-12 and 12-18

) Media campaigns which would
include the electronic media to
highlight problems and generate
awareness and positiveimages and
atttudes towards the girl chid
Exhibitions through professional
bodies would also be covered

m) Launching of specific programmes
or strengthening existing pro-
grammes to address specific prob-
lems

I Lteracy

Immoral Traffic Prevention
Act 1956 and girl child
spectfic areas/classes of
individual from wherethese
girls are drawn to the stud-
ted to see If the problem
can be tackled at source,
e g if tfollows impoverish-
ment brought about in a
drought hit area which
steps up the migration of

I (a)
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girls to red light areas.
Specific programmes could
be formulated to prevent
such migration. At present
remedial action at the
points of destination alone
are contemplated.

(b) Devdasis/Jogins and the
adolescent girls where the
genesis of the problemis in
the socioreligious sanction
given to this practice. Leg-
islation in three States of
Karnataka, Andhra
Pradesh and Maharashtra
has made it an offence to
dedicate young girlsbutthe
practice continues—in situ
programmes would have
to be thought of for preven-
tion as well as rehabilita-
tion in recognition of this
evil which continues to
exist. If the practice exists
in some other States and
there is no Act then the
Department of Women and
Child Development should
pressurise State Govern-
mentto have an enactment.

4. SLOGAN

“No child marriage in 1990".

Special emphasis would be givento the
four States where this evil is most rampant
Uttar Pradesh, Bihar, Madhya Pradesh and
Rajasthan. In Rajasthan special efforts are
1o be made to develop an integrated media
' package and the climax of the activities
would be in Aprii on the occasion of Akatij.

5. In recognition of the differential treat-
ment meted to the girl child, the National
Development Plan should have a specific
mechanism exciusively for monitoring the
status of the girl child.

6. Setling up of Kishori Vikas Kendras in
the four States of Uttar Pradesh, Bihar,
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Madhya Pradesh .and Rajasthan to begin
withto provide an incentive to the girl and her
family to put off her marriage till she is 18.
7. Innovative schemes for tackling the
problem of the poor urban girl child—couid
be problem specitic and in the nature of pilot
projects to give necessary flexibility.

Proposed activities for 1990-The Year of
the SAARC Girl Child (YSGC)

The year of the Girl Child will be cele-
brated through various Action and Advocacy
Programmes mentioned below:—

A. Action Programmes
1. Implementation of Annuail Action
Plan with special programmes
for the Girl Child including Ado-
lescent girls:
— Heatlth
— Nutrition
— Education and training
— Recreation

— Others

2. Specific Action Programmes for most
vulnerable girl children

— Prevention of usage of Amnio-
centesis for sex detection

— Prevention of child marriages
— Prevention of girl children from
induction into Devdasi/brothels
etc.
(This will be finalised in consultation
with concerned Central Ministries/Depart-
ments)

B.  Advocacy Programmes

1. National level competion inviting
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entries for LOGO and SLOGAN May Girl Child and
for YSGC Nutrition

2. Release of Commemorative June Girl Child and
STAMPS Recreation

3. Release of Commemmorative July Girl Child and
COINS Child Labour

4. Release of the Girl Child Seals, August Girl Child and
carrying the LOGO and SLO- Sex Discrimina-
GAN of the YSGC for circulation tion
in the schools.

September Girl Child and

5. Postage with YSGC LOGO the Family

6. Posters/Hoardings/Pamphlets/ October Girl Child and
Data and Information sheets on her the Society
the Girl Child

November Girl Child and

7. National/States Level Painting her contribution
Competitions to the Society

and to the Na-

8. National/State/District Level tion
Essay Competitions

December Girl Child—The

9. Mobile Exhibition from city to city Future Mother of
in 10 selected cities. Indla
{The same exhibition set up in (Media and Publicity Programmes will be
Delhi) based onthese 12 Themes during the YEAR

through—i) Debates/DiscussionsQuiz in
10. Preparationof specialDocumen-  schools/colleges; ii) Series of Programmes
tary Film on Gir Child. on the Girl Child on TV and Radio; and iii)
Quickies/TV Sports on the Girl Child).
11. Special Research Studies.
13. On-the-spot painting competitions in
12. Adoption of Monthly Themes collaboration with the organisers of

during 1990.

January Girl Child and
Equality

February Girl Child and
National Devel-
opment

March Girl Child and
Education
April Girl Child and
. Health

Shankar's International Competition:

14. Campaign against the evil practice of
child marriage in Rajasthan.

15. Newsletter (3 Issues in both English
and Hindi).

16. Balika Melas in 5000 blocks (Aware-
ness Generation).

SHRI K.S. RAO: Sir, the issue of girl
child in particular in this country is a very
serious problem particularly because of the
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dowry system and all that. | wish to know
from the hon. Minister whether the Govern-
ment proposes any statutory measurestobe
taken in this regard to prevent the social
status of these girls, particularly the girl chil-
dren from coming down.

PROF. M.G.K. MENON: There are
several legislative measures at the present
moment which relate to women to ensure
that they are not discriminated against and
that they do not suffer any disadvantages.
But the most important action must relate to
building up of awareness among the con-
cemed people, the whole aspect of educa-
tion and finally, implementation of the meas-
ures that are already in force meaningfully.
These are the three aspects on which we
should focus.

SHRIK.S. RAO: Sir, as the Minister for
Education, the hon. Minister must be aware
of the importance of education, particularly
to the women. But when we are orily hearing
his statement, we find that while making the
budget allocations or taking any concrete
measures, they do not show any evidence to
that effect. So, | wish to know from the hon.
Minister that keeping in view the impact of
our population control policy and also of
these measures, will he think in terms of
asking the Governmentto provide more allo-
cation for women's education in this budget?

PROF. M.G.K. MENON: Sir, the Gov-
emment has attached the highest priority to
the education of women both from the view
point of enhancing the literacy of women
through greater enrolment of girls in schools,
retention of the children in schools adult
literacy programme and also taking meas-
ures which will iead them to economic inde-
pendence. These measures in succession—
fiteracy, education and economic independ-
ence—will ensure that they are in a position
to have equality in status without any dis-
crimination in society. The hon. Member has
asked a valid point concerning the transla-
tion of this priority, which the Government
has accorded, into action and implementa-
tion through budgetary allocation. Certainly,
within the resources which are available 1o
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the area of Human Resource Development,
this has been given the highest priority.

PROF. K.V. THOMAS: Sir, the United
Nations has declared 1990 as the Yearofthe
Girl Child and we are a signatory to the
Charter. My question to the hon. Minister is,
what steps have we taken, so that the rights
and privileges of a child including the infant,
is being looked after; and my request is that
we should have a discussion in this House
on the rights and privileges of the girl chiid,
because it is the Year of the Girl Child.

PROF. M.G.K. MENON: Sir, as far as
the girichild is concerned, asthe hon. Member
has stated, we are at the present moment,
observingthe 'SAARC Yearof the Girl Child’.
There are no separate programmes for the
welfare and development of the girl children;
they form part of the total beneficiary group
which relates to women and children. There
are a whole range of programmes and | can
read them out if the Member so desires or
make them available to him. They relate to
the manner in which one would essentially
observe this particular yearinterms of action
programmes on health, nutrition, education
and training, recreation and others. There
are also specific action programmes on the
most vulnerable girl children, through pre-
vention of child marriages, prevention of girl
children from being inducted into prostitution
and a whole range of awareness building
programmes, | will not read in detail. There
are also special research studies to ensure
that the sex bias that exists in various areas
is understood and eliminated; and there are
a large number of programmes which are
going to be implemented this year, in this
connection.

SHRIMATI UMA GANJAPATHI RAJU:
Mr. Speaker, Sir, | would like 1o draw the
attention of the hon. Minister to the fact that
the female society wants more male children
than female children. Therefore, sex deter-
mination takes place while the baby is in the
womb of the mother and then the child is
removed. So, does the Government pro-
pose to take any statutory action so that this
is notdone? If it is not done in the Year of the
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Girl Child, when will it be done?

PROF. M.G.K. MENON: Sir, as far as
the Government is concerned, it has a very
clear view that there should be no discrimi-
nation in respect of female infants, no sex
determination through amniocentesis which
is meant to lead to female infanticide. The
question asked by the hon. Member relates
to actual legislative measures and imple-
mentation. There are major problems in
working this out in detail. This will have to be
gone through and understood before one
enacts legislation for implementation. But, in
the meantime, there are several other legis-
lations which are available to curb this
menace.

SHRIMATI UMA GAJAPATHI RAJU:
Sir. if they do not do in the Year of the Girl
Child. when are they going to do it?

PROF. RAM GANESH KAPSE: Mr.
Speaker, there is already legislation in
Maharashtra.

MR. SPEAKER: | have not called you.
I have called Mr. Asim Bala.

DR. ASIM BALA: Sir, in the country as
awhole, as we all know, the literacy percent-
ageotgirlichildis dismal. In Madhya Pradesh
and Orissa tribal belt, the girl literacy per-
centage is only 3.9.

Iwould like to know whether there is any
proposal int .e Ministry of Human Rescurce
Developméht to improve the literacy per-
centage of § bal girl child in the tribal areas?
Is he havir.| ~~h a proposal or not?
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MR. SPEAKER: Question Hour is over.

WRITTEN ANSWERS TO QUESTIONS
Concessions to Artists

*557. SHRIMATI VYJAYANTI MALA
BALI: Willthe PRIME MINISTER be pleased
o state:

(a) whether it has been the policy of the
Govemment to encourage the performing
artist in promoting culture and arts;

{b) whether Government have provided
some concessions/ facilities to the artists for
furtherance of the cause of art; and

(c)if so, the details of such concessions/
facilities given and the nodal agencies chan-
nelising these facilities?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN DE-
PARTMENT OF EDUCATION IN THE
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (PROF. M.G_K. MENON): (a)
The Government does provide encourage-
ment to performing artists as it does to other
artists and organisations as well for promot-
ing art and culture.

{b) Yes, Sir.

(c) A statementis laidonthe Tableofthe
House.



40

APRIL 23, 1990 Written Answers

Written Answers

39

"$80UR|SWNDIID UeBIpUl Ul 8q ABw.-oym

—op— ‘0@ sue ‘siele| ul paysinBuysip suosiad 0} 8oUBISISSE [BlIOURULY L
—op— 'Splel} [eInYn0 JUBJBlP Ul SIeHH T  INOAY" SdIUSIROYIS ‘9
—op— ‘sisiue Buipurisinn o] sdiysmoy|e4 'S
—op— "SISIUE JusulwWe jsOW 8y} 0} sdiysmoje snyiew3 R4
—Oop— ‘leAe4} ubielo} 10§ Apisqns |@ABI L ‘€
"41oq 40 BINYND 10
spe jo uotjowoud Jo} 8buryoxe ubieio} Ul peaiedel suolisuop
jo Ino peseyaind 10 peoiqe siouop Aq peiyb spool uo ejqeire)
—op— Ainp swoisna jo ‘suoinisu; Guiyewyjord-uou o} ‘uojdwexy 2
Juew
-dojeAa(] eainosey uewny jo Alsiulpy ‘einynD jo luewyeds( "BlonD ,$iSIUY 16pun UOIEPOW WOJO. JUBWUIBAOY) JO JUBIOfY )
€ 4 ]
Aouaby [epoN

Ayyoeyuoissecuog oN 1S

IN3IN3ILVLS



VAISAKHA 3, 1912 (SAKA) Written Answers 42

Written Answers

M1

(‘018 ‘18210 €8y ‘Wep
-usjuiedng |elos8WIOY [BUOISIAI] 10 J814D) shemjiey ueipy|

‘salwepe)y YeljeN leebueg ejelg 10 [elue)
JO SUOIIBPUBLLLIOD8I UO ('D}8 ‘1adiyO Bely ‘luepusiufledng

"SISIUE INSIBWE O} |9ARY] ({1 1O} UDISSBOUOD %0G ‘6

‘selued [guoissejoud

[e1018WWwoy) [BUOISIAI] 10 jaIYD) SAemjrey uelpu| apIJEUOQq 10§ SSB|O PUODABS U] [BAR.) |{Bl 10} UDISS8JUO0D %0S ‘8
€ 4 i
Aoueby fBpoN Alpoequoisseouod oN IS




43 Written Answers

[Translation]

Appointment of Hindi Teachers in Non-
Hindi States

*558. PROF. SHAILENDRANATH
SRIVASTAVA: Will the PRIME MINISTER
be pleased to state:

(a) whether Government provide cent
percent assistance for appointment of Hindi
Teachers in non-Hindi States:

(b) if so, State-wise details of total
number of Hindi teachers appointed in such

States during last three years, and

(c) State-wise total number of non-Hindi
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speaking teachers appointed in Hindi States
during above said period?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN DE-
PARTMENT OF EDUCATION IN THE
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (PROF. M.G.K. MENON): (a)
to (c). The Government of India provides
financial assistance on 100 per cent basis
under a centrally sponsored scheme to non-
Hindi Speaking States/Union Territories for
appointment of Hindi teachers in Upper pri-
mary/middle, high and higher secondary
schools. The State/UT-wise total number of
posts of Hindi teachers sanctioned to the
States/U7s fo - - -intment during the last
three years under this scheme is as follows:

S.No State/UT No. of post
1. Assam 300
2. Arunachal Pradesh 405
3. Manipur 550
4. Mizoram 98
5. Meghalaya 76
6. Nagaland 115
7. Orissa 500
8. Karnataka 1000
9. Lakshadweep 12

10. Dadra and Nagar Haveli 10
Total 3066
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The Central Government does not pro-
videdfinancial assistance for appointment of
teachers in Modern Indian languages other
than Hindiin Hindi speaking states and infor-
mation in this behalf is not maintained by the
Central Government.

Vacancies in Universities

*559. SHRI SHIV SHARAN VARMA:
Wiit the PRIME MINISTER be pleased to
state:

(a) whether Government's attention
has been drawn to the news item appearing
in “Jansatta” dated 27 March, 1990 under
the caption "Shiksha Vibhag Main Sab Khali
Khali”;

(b) if so, the reaction of Government
thereto;

(c) by what time these vacancies in the
various Universities and their Departments
are likely to be filled; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND
TECHNOLOGY ANDMINISTEROF STATE
INDEPARTMENT OF EDUCATION IN THE
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (PROF. M.G.K. MENON): (a)
Yes, Sir.

(b) to (d). The position regarding the
posts mentioned inthe news item in ‘Jansatta’
of 27th March, 1990 is given below:

1. Vice-Chancellor, Indira Gandhi
National Open University.

The order of appointment of Dr.
V.C. Kulandaiswamy as Vice-Chan-
cellor of IGNOU has been issued.
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He is likely to assume his office
shortly. The post fell vacant w.e f.
6.10.89.

Vice-Chancellor, Visva-Bharati.

The letter of appointment of Prof.
Ashin Das Gupta as Vice-Chancel-
lor of Visva-Bharati has been is-
sued. He is likely to assume his
office shortly. The post fell vacant
we.lf 1.12.89.

3.& 4. Vice-Chancellor, Delhi
University and Vice-Chairman,
University Grants Commission

Steps for filling up these offices are
in advanced stages of action. The
posts fell vacant w.e.f. 2.2.90 and
12.6.89 respectively.

Pro-Vice-Chancellor, Jamia Millia
Islamia

Appointment of Pro-Vice-Chancel-
lor in Jamia Millia Islamia is to be
made by the Executive Council on
the recommendation of the Vice-
Chancellor. It is not obligatory that
the position of Pro-Vice-Chancel-
lor should be filled. The present
Vice-Chancellor has not made any
recommendation in this behalf.

Chairman, Indian Council ef Philo-
sophical Research

This position is not vacant.

Commissioner, Kendriya Vidyalaya
Sangathan

The offer of appointment to the
officer selected for appointment as
Commissioner has already been
sent. He is expected to join shortly.
The post fell vacant w.e.f. 1.12.88.
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8. Director, National institute of Edu-
cational Planning and Administra-
tion

This position is not vacant.

9. Director, National Council of Edu-
cational Research and Training

The post of Director, NCERT, fell
vacanton 22.2.90. Steps have been
initiated for the selection of a suc-
cessor.

10. Director, National Schoolof Drama

Ms. Kirti Jain was appointed to of-
ficiate as Director w.e.f. 8th Sep-
tember, 1988 and she is continuing
in that post.

11. Director-General, Indian Council of
Agricultural Research

The post fell vacant at the end of
March, 1990. Advance action was
taken to fill up the post and the
steps for selecting a fresh incum-
bent are under way.

12. Indian Council of Life Science

There does not appear to be any
organisation of this name under the
Central Government.

Steps to clean Rivers

*560. SHRI MOHAN LAL JHIKRAM:
will the PRIME MINISTER be pleased to
state:

(a) the names of the rivers in the country
in respect of which action plans are being
implemented to clean them and since when;

(b) the extent of work done and the
amount spent thereon so far;
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(c) the time by which this work is likely to
be completed andthe estimated cost thereof;

(d) whether the Narmada river has also
been included underthe schemetocleanthe
waters of the rivers;

(e) if not, the reason therefor; and

(f) whetherthere is any future schemeto
include this river thereunder?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND FOR-
ESTS AND MINISTER OF STATE IN THE
MINISTRY OF PROGRAMME IMPLEMEN-
TATION (SHRIMATI MANEKA GANDHI):
{a) Action Plans are being implemented for
cleaning the Ganga, Narmada and Kshipra
Rivers. The Ganga Action Plan is being
implemented with a full grant from the Gov-
ernment of India and the work was started in
1985. The Narmada Action Plan is being
implemented by the Government of Madhya
Pradesh; this includes the cleaning of the
Kshipra and the work was started in 1986.

{b) Under the Ganga Action Plan, 262
schemes have been sanctioned out of which
135 schemes have been compieted. Of the
52 shcems sanctionED for Narmada and the
11 schemes for the Kshipra, works have
been completed on 29 and 3 schemes re-
spectively. The total expenditure incurred in
the completed and the on-going works of the
Ganga and Narmada Action Plan are Rs.
192 crores and Rs. 3.20 crores (upto Febru-
ary, 1990) respactively.

(c) The Works are scheduled to be
completed in the Eighth Five Year Plan
period. The estimated cost for the remaining
works under the Ganga and the Narmada
Actin Plans is approximately Rs. 160 crores
and Rs. 2.85 cores respectively.

(d) Yes, Sir.
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(e) and (f). Does not arise.
[English}

Clesrance to Power and Irrigation
Projects of Rajasthan

*561. SHRIMATI VASUNDHARA
RAJE: Willthe PRIME MINISTER be pleased
o state:

(a) whether some power and irrigation
projects proposed to be executed in Rajast-
han are awaiting the approval of the Plan-
ning Commission;

(b} if so, the number of such projects
sent by Rajasthan Government to the Plan-
ning Commussion till the end of February,
1990;

(c) the number of projects approved by
the Planning Commission for inclusion in
annual plan of 1930-91 and also inthe Eighth
Plan; and

(d) the steps taken to give clearance to
the rest of the projects?

THE PRIME MINISTER (SHRI VISH-
WANATH PRATAP SINGH): (a) Yes, Sir.

(b) to (d). No power project proposed to
be executed by Rajasthan Government is
pending with the Planning Commission for
investment clearance. Two irrigation proj-
ects namely, Sidhmukh and Nohar proposed
to be executed by the Rajasthan Govern-
ment in the Eighth Five Year Plan are pend-
ing for investment clearance with the Plan-
ning Commission. Irrigation and power proj-
ects are not directly received from the State
Governments in the Planning Commission
forinvestment clearance. These are received
trom the Technical Advisory Committee of
the Ministry of Water Resources and the
Department of Power respectively. Planning
Commission has not given investment clear-
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ance to any new irrigation and power project
for annual plan 1990-91 of Rajasthan. The
Eighth Five Year Plan of Rajasthan is yet to
be finalised. The investment clearance of
the above mentioned irrigation projects will
depend upon the priority to be attached to
such projects within the total resources
available with the State for Eighth Plan and
on the compliance of the prescribed require-
ments by the State Government.

[ Transiation]
Literature for Children

*562. SHRIMATISUMITRA MAHAJAN:
Wiil the PRIME MINISTER be pleased to
state:

(a) whether Government propose to
formulate any scheme for preparation of
literature for children with a view to making
children good citizens by acquainting them
with the splendid past and glorious history of
india and for its development and promotion;

(b) if so, the details thereof; and

(c) whether the assistance of voluntary
social organisations would be sought as are
already working in this field?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE'IN DE-
PARTMENT OF EDUCATION IN THE
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (PROF. M.G.K. MENON): (a)
to (c). Already a number of programmes are
under implementation for preparation of lit-
erature for children with a view, inter alia, to
making them good citizens by acquainting
them with the history and great common
cultural heritage of india and the value sys-
tems represented in it. Some of the relevant
programmes which are in operation are as
follows:
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Schemes for publication of books:

The National Book Trust is step-
ping upits activities underthe Nehru
Bal Pustakalaya scheme for pro-
duction of children’s literature in
different fanguages. These books
are inexpénsive, and in the choice
of titles emphasis has been placed
on Indian culture,. the freedom
movement, life and works of out-
standing Indians and excerpts from
the works of great Indian writers,
along with other  appropriate
themes and subjects. Other crgani-
sations including NCERT and the
Pubilications Division, Ministry of
Information and Broadcasting, also
bring out suitable material for chil-
dren.

Operation Blackboard:

Under the scheme of Operation
Blackboard, the Central Govern-
ment provides a library of about
206 books in primary schools.

Assistance to Voluntary agencies:

Under the scheme for Innovative
and Experimental projects of the
Department of Education, assis-
tance is being given to voluntary
agencies, inter alia, for developing
children’s literature.

Exploratory Scheme of NBT:

The National Book Trust has intro-
duced an exploratory Scheme to
encourage private publishers and
voluntary agencies to produce
books for children.

Children Book Fairs, Seminar and
Workshops:

Children's Book Fairs, Seminars
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and Workshops for those con-
cerned in the production of chil-
dren’s literature are organised
through the National Book Trust.

[English]

Sita Ram Bharatia Institute of Scientific
Research

*564. SHRI RAMESHWAR PRASAD:
Will the PRIME MINISTER be pleased to
state:

(a) what is the status of Sitaram Bhara-
tia Institute of Scientific Research, Delhi;

(b) the extent of Government control
over this Institute;

(c) whether the institute has framed any
rules relating to appointment and other serv-
ice conditions of its employees; and

(d) if so, whetherthese rules have been
cleared by his Ministry or any other Ministry/
Department of Government of India?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN DE-
PARTMENT OF EDUCATION IN THE
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (PROF. M.G.K. MENON}): (a)
Sitaram Bharatia Institute of Scientific Re-
search is a Society registered under the
Societies Registration Act and is a private
scientific research institute.

(b) This institute has been recognised
as a Scientific and Industrial Research Or-
ganisation by the Ministry of Science and
Technology (Department of Scientific and
Industrial Research) and its present recogni-
tion is valid upto 31.03.1992. As a private
institution, Government does not exercise
direct control over this Institute.

(c) Yes, Sir.
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(d) The Institute has its own Council of
Management to deal with all matters relating
to rules, regulations and service conditions.

Theft of 8 Gun from Kanpur Gun
Factory

*565. SHRI RAM BAHADUR SINGH:
Will the PRIME MINISTER be pleased to
state:

(a) whether it 1s a fact that a 28 Km.
range gun was carried by a private truck in
Fatehpur (U.P.) on 17 February, 1990;

(b) whether this gun was stolen from
Kanpur Gun Factory,

{c) whether the police at Banda had
taken custody of the truck with the gun: and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (DR RAJA
RAMANNA)- (a) to (b). The Gun Factory,
Kanpur despatched on 16.2.90 certain gun
components by road in a private truck to
ordnance Factory, Jabalpur for carrying out
fimshing jobs. This vehicle was taken into
custody by Banda Policeon 17.2.90 and was
challaned for violance ot some provisions of
the Motor Vehicles Act. The truck was re-
leased on the same day after secunty had
beenfurnished by the truck-owner. The stores
reached the destination on 18.2.90 intact.
This was an authorised movement and not a
theft.

Destruction of forests for Rayon
production

*566. SHRI MULLAPPALLY RAMA-
CHADNRAN: Will the PRIME MINISTER be
pleased to state:

VAISAKHA 3, 1912 (SAKA)

Written Answers 54

(a) whether Government have made
any study to determine the quantity of wood
utilised and the extent of forest land affected
by the supply of raw material to rayon facto-
ries in Kerala;

(b) if so, the findings thereot; and

(c) the remedial measures taken to
prevent/curb the destruction of forests for
rayon production?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND FOR-
ESTS AND MINISTER OF STATE IN THE
MINISTRY OF PROGRAMME IMPLEMEN-
TATION (SHRIMATI MANEKA GANDHI):
(a)to (c). According to the information given
by the State Government, forest based raw
material are being supplied to only one rayon
tactory viz. GRASIM industries for Rayon
Grade Pulp production. As per the agree-
ment executed with the firmon 27.10.88. 1.6
Lakh M.T. Eucalptus and 0.4 iakh M.T.
bamboas are to be supplied annually for 5
years. The bamboo resources survey has
revealed that the bamboo available in North-
ern Circle 1s sufficient to meet the require-
ment of the industry. The Eucalyptus surve
conducted in 1987-88 has revealked thaf th
Eucalptus plantations in Northern, Vested
Circle, Central Circle, Ernakulam region of
Kerala Forest Development Corporation and
Kothamangalam and Munnar Division of High
Range circle is sufficient to meet the require-
ment of the industry.

Bamboo is allowed to be harvested as
per bamboo felling rules. Eucalyptus planta-
tions are harvested on Coppice Rotation. No
fresh naturalforest areais clearedfor raising
Eucalyptus Plantation. The existing Euca-
lyptus plantations are being scientifically
managed with the objective of enhancing
their productivity. Destruction of forests for
rayon production is not taking place as for-
ests are being managed scientifically.
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Working of Gandhi Smriti and Darshan
Samitti

*567. SHRI Y.S. RAJA SEKHAR
REDDY: Will the PRIME MINISTER be
pleased to state:

{a) whether it is proposed to conduct an
enquiry into the working of New Delhi's
Gandhi Smriti and Darshan Samiti: and

(b} if s0, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOL-
OGYWITHADDITIONAL CHARGE OF THE
MINISTER OF STATE IN DEPARTMENT
OF EDUCATION IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT
(PROF. M.G.K. MENON): (a) No, Sir.

(b) Does not arise.
[ Translation]
Unrecognised Universities

"568. DR. BENGALI SINGH: Will the
PRIME MINISTER be pleased to state:

(a) whether the University Grants
Commission has recently come to know
about certain unrecognised Universities
distributing degrees as reported in the
‘Navbharat Times' dated 29 March, 1990.

(b) if so, the details thereof: and

(c) the action taken agamst such Um-
versities?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND THE MINISTER OF STATE IN
DEPARTMENT OF EDUCATION IN THE
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (PROF. M.G.K. MENON): (a)
10 (c). According to the University Grants
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Commission Act, 1956, only Universities
which are established under a Act of Parlia-
ment or a State Legislature, or are granted
deemed-to-be University status, are entitled
to call themselves as universities and confer
degrees. UGC has reproted that it is aware
of the existence of 14 institutions which,
though not legally entitled to be called uni-
versities, are describing themselves as Uni-
versities/Vishwavidyalayas/Vidyapeeths and
awarding degrees. A list of these institutions
is given in the statement below. UGC has
issued press notes, from time to time, warn-
ing student and general public against these
institutions. UGC has also issued notices to
these Institutions asking them not to call
themselves as universities and award de-
grees. Central Governmet has requested
State Governments/Union Territory Admini-
strations to keep a strict vigil and prosecute
such institutions for violation of the UGC Act
and other penal laws. UGC has filed count
cases against some institutions.

STATEMENT

(1) Maithili  University/Vishwav-
idyalaya. Darbhanga, (Bihar).

{2) Takshila Kendriya Vishwav-
idyalaya. Uttam Nagar, New Delhi.

(3) Mahila Gram Vidyapith/Vishwav-
idyalaya (Women's University)
Prayag, Allahabad (U.P.).

(4) Varanaseya Sanskrit Vishwav-
idyalaya, Varanasi (UP).

(5) Commercial University Ltd.Darya
Ganj, Delhi.

(6) Testator Research University,

Bodinaya-Kanur (T.N.).

(7) Sree Narayan Open University,
Quiton (Keraia).
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(8) Gandhi Hindi Vidyapith, Prayag,
Allahabad (UP).

(9) National University of Electro
Complex Homeopathy, Kanpur
(UP).

(10) University Newjerusalem,
Kuthuparamba, Cannore (Kerala).

(11) World Social Work University,
Perunguzhi, Kerala.

(12) Netaji Subhash Chandra Bose
*  University (Open University) Achal-
tal, Aligarh (UP).

(13) Shrimati Mahadevi Verma Open
University, Mughal Sarai (UP).

(14) D.D.B.SanskntiUniversity, Puthur,
Trichi, (Tamil Nadu).

[English)
Gama Radiation Sterilisation Unit

*569. SHRIN.J. RATHVA:
SHRI PRAKASH KOKO

BRAHMBHATT:

Will the PRIME MINISTER be pleased
to state:

(a) whether a unit for Gama radiation
sterilisation of medical products is proposed
to be set up in Gujarat; if so, the details
thereof;

(b) whether Bhabha Atomic Energy
Research Centre has agreed to provide
technical know-how for setting up this plant;
and

(c) if so, the what extent it will be bene-
ficial and useful for the country?
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THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN DE-
PARTMENT OF EDUCATION IN THE
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (PROF. M.G.K. MENON): (a)
Yes, Sir. A proposal for setting up a Radia-
tion Sterilization Plant for medical products
in Gujarat is under consideration by two
parties viz. M/s Gujatrat Industrial Invest-
ment Corporation Ltd. and M/s Duphar-Inter-
fran Ltd.

(b) Yes, Sir. Board of Radiation and
Isotope Technology of the Department of
Atomic Energy will provide technical assis-
tance.

(c) The proposed Radiation Sterlisation
Plant at Gujarat will be used for sterilising
medical products and devices produced in
Gujarat and in the Western region.

Petrol and Diesel Consumption in
Armed Forces Headquarters

*570. SHRI MADAN LAL KHURANA:
Will the PRIME MINISTER be pleased to
state:

(a) whether anuy survey has been
undertaken to bring out the break-up of pet-
rol and diesel consumption in Armed Forces
Headquarters, New Delhi during 1989-90;

(b) it so, the details thereof, service-
wise and how does this compare with that of
the last three years; and

(c) the steps taken to bring down the
consumption of petrol and diesel during 1990-
917

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (DR. RAJA
RAMANNA): (a) to (c). No survey has been
undertaken with the specific object of bring-
ing out the break-up of petrol and diesel
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consumption by the Armed Forces Head-  formations.

quarters, New Delhi, during 1989-90. How-

ever, periodical returns reflecting the con- (2) Details of consumption of petrol
sumption of these items are being obtained and diesel in the three Services

by the Services Headquarters from lower Headquarters are as under:



62

Written Answers

VAISAKHA 3, 1912 (SAKA)

Written Answers

61

82189 2y'€6S 12'S9S sy'8.Y sy'viol 982101 SE'0€0! €6°LV6 ‘e
80'9¢2 9/.°LS| yeori 12: %41} 86°20¢ 8562 or'sic 98’161 AneN
S0'9vE le’oce 65'96¢ 9.'052 OL'ELY S0'2c6e 0.'68€ 06°8¢E 82J04 Ny
SL'60lt Sy'SLL geccl 88'vLlL O¥'86€ [ XA 4 Sc'ecy YAWX44 Auiy
6 8 Vi 9 s » £ z 1
0668 68-88 8848 189861 06-68 68-88 88-28 £8-9861
jeseiq jos6d
(seuy-ojty w) uoldwnsuon S0 "H 8AINI0S




63  Written Answers
(3) Inorder to curb the consumption of

petrol and diesel during 1990-91,
thefollowing steps are being taken:

(i) Controlling the use of transport.
(i) Pooling of MT vehicles for use.
(iii) Proper maintenance of vehicles.

(iv) Effective training of drivers to
ensure economy.

(v) Progressiveintroduction of more
fuel efficient vehicles like Maruti,
Alwyn Nissan, Swaraj Mazda
etc., to the extent feasible.

Desalination of Sea Water
*572. SHRI ERA ANBARASU:
SHRI MANORANJAN
BHAKTA:

Wil the PRIME MINISTER be pleased
to state:

(a) whether the present method of de-
salination of sea-water to make it potable
has been found costly;

(b) if so, whether Government are con-
templating any new method to cut down the
costs: and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN DE-
PARTMENT OF EDUCATION IN THE
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (PROF. M.G:K. MENON): (a)
Central Salt and Marine Chemicals Research
Institute (CSMCRY), Bhavnagar has devel-
oped two-stage electrodialysis-based
maethod of desalination of sea-water to make
it potable. The present cost of desalination,
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based on the CSMCRI technology, works
out to 10 paise per litre for a plant capacity of
5 cubic meters per day. The international
cost of desalinating sea-water comes to
between 2-3 paise per litre for large scale
plants of capacity ranging between 4500M3
to 23,000 M3.

(b) and (c).

(1) Experimental efforts are on in
CSMCRI to reduce the cost, by
bringing down the electrical energy
cost by nearly 30%, by developing
and introducing conducting spac-
ers in electrodialysis process.

(2) Efforts are also directed to develop
alternative routes basedonreverse
osmosis technology for bringing
down the cost of desalination of
sea water.

Activities of Space Applications Centre
at Ahmedabad

*573. SHRIM.M. PALLAM RAJU: Will
the PRIME MINISTER be pleased to state:

(2) the exact nature of activities of the
Space Applications Centre (SAC) at Ahme-
dabad and its various co-ordinating agen-
cies;

(b) the names of important organisa-
tions to which information generated by the
SAC is supplied;

(c) whether information generated by
the SAC is sold commercially, especially to
international data banks; and if not, whether
the organisation proposes to do it; and

(d) the future activities being contem-
plated by the SAC?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOL-
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OGY AND MINISTER OF STATE IN DE-
PARTMENT OF EDUCATION IN THE
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (PROF. M.G.K. MENON): (a)
The major activities carried out in the Space
Applications Centre (SAC), Ahmedabad are
conceptulisation, research and development
and execution of projects in the field of
Space Applications, namely, Satellite Com-
munications, Remote Sensing and Meteor-
ology. SAC is primarily responsible for the
development of payloads for all Indian re-
mote sensing and communication satellites.
SAC is also responsible for the planning and
execution of certain identified applications
projects and for the design and development
of necessary hardware and softwarte insuch
projects. SAC interacts with all the other
indian Space Research Organisation (ISRO)
Centres/Units, including National Remote
Sensing Agency (NRSA) at Hyderabad and
other user agencies at the Centre and State
level.

(b} The information on remote sensing
generated by SAC is supplied to NRSA,
Hyderabad, ISRO Centres/Units and User
Agencies and also Central Ministries and
Departments and various States/Union Ter-
ritories who use remote sensing data for
their various application projects.

The technology developed in SAC,
Ahmedabad is being transterred to indus-
tries in the public and private sectors under
the Technology Transfer Programme of
ISRO. For example, in the area of satellite
telecommunications, SAC undertakes appli-
cations technology development and dem-
onstration projects.’In these areas, it coordi-
nates with the user organisations such as
Department of Telecommunications Minis-
try of Information and Broadcasting, India
Meteorology Department, etc., right from the
conceptualisation phase. The technologies
thus developed have been offered to M/s
Electronics Corporation of India Limited
(ECIL) (for Satellite-based Disaster Warning
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Receiver System) and M/s Kerala State
Electronics Development Corporation Lim-
ited (KELTRON) (for Satellite-based Radio
Networking Terminal), as technology trans-
fer, to meet the larger requirements of the
user agencies.

(c) There is no proposal at present for
SAC to directly sell any data commercially,
espacially to International Data Banks.

(d) The activities mentioned in Part (a)
will continue to be sustained and expanded
where necessary to meet the ongoing and
tuture-satellite programmes especially in the
areas of remote sensing and communica-
tions.

Protocol for Cooperation in Sports with
GDR

5963. SHRIKAILASH MEGHWAL : Will
the PRIME MINISTER be pleased to state:

(a) whether the Protocol for cooperation
in the field of sports with German Democratic
Republic (GDR) has expired:;

(b) if so, when;

(c) whether Government are negotiat-
ing for the next Protocol with the German
Democratic Republic; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN DE-
PARTMENT OF EDUCATION IN THE
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (PROF. M.G.K. MENON): (a)

~ Yes, Sir.

(b) On 31.12.1989.

(c) Yes, Sir.
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(d) The details are being finalised.
(Translation]
Electronic Industry

5964. SHRI CHHABIRAM ARGAL.: Will
the PRIME MINISTER be pleased to state:

(a) the facilities provided by the Union
Government for setting up electronics indus-
tries in Madhya Pradesh;

(b) whether import licences are pro-
posed to be issued for setting up electronics
industries in the backward areas of Madhya
Pradesh: and

(c) it so, the names of units to whom
import licences have been‘are likely to be
given?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN DE-
PARTMENT OF EDUCATION IN THE
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (PROF. M.G.K. MENON): (a)
Union Government encourages the setting
up of electronics industries throughout the
country in all permissible areas of this sector.
The panicular State Government provides
faciities and creates conditions conducive
for setting up such industries in the State,
and the Department of Electronics gives
necessary guidance and progresses issue
of approvals. The Department of Electronics
through Madhya Pradesh State Electronics
Development Corporation (MPSEDC), Bho-
pal has provided financial support for imple-
mentation of (i) Eiectro-medical Equipment
Repair and Maintenance Project and (ii)
Rural Electronics Employment Generation
Progrdamme. MPSEDC Ltd., a state public
sector undertaking of the Government of
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Madhya Pradesh is engaged in the promot-
ing and establishment of electronics industry
in the State of Madhya Pradesh.

(b) and (c). 19 Industrial Licences and
93 Letters of Intent/Registrations have been
issued so far for setting up electronics indus-
tries in the State of Madhya Pradesh. Out of
this, 12 Industrial Licences and 71 Letters of
Intents/Registrations have been issued for
units in backward areas. Import Licences
are issued to industrial units as per the
import policy enforced from time to time.

[English)]
Strength of SC/ST employees

5965. SHRI HET RAM: Willthe PRIME
MINISTER be pleased to state:

(a)thetotal strength of employees under
the services of Union Government in Group
B,C.D, lowest rung of Group A and other
rungs of Group A and the representation of
SC/ST among them as on 1 January, 1989
and 1 January, 1990; and

(b) whether Government directives re-
lating to reservation for Scheduled Castes
and Schedule Tribes services in particular
reference to ban on dereservation and laps-
ing have been followed properly in offices of
Union Government?

THE PRIME MINISTER (SHRI VISH-
WANATH PRATAP SINGH): (a) A State-
ment showing the requisite information as
on 1.1.1989 is enclosed. The information as
on 1.1.1990is being collected and will be laid
on the Table of the House.

(b) No such violation has been reported
by any Ministry/Department.
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Allocation to Orissa for 1990-91

5966. SHRIANADICHARAN DAS: Will
the PRIME MINISTER be pleased to state:

(a)thedetails of funds allocated to Orissa
for Annual Plan 1990-91 sector-wise; and

(b) the percentage increase in the plan
outlay as compared to last year?

THE PRIME MINISTER (SHRI VISH-
WANATH PRATAP SINGH): (a) The outlay
for Annual Plan 1990-91 of Orissa has not
yet been finalised.

(b) Does not arise.

Pay Scales of Scientific Assistants of
Botanical Survey of India
5968. SHRI PREM PRADEEP:
SHRI NIRMAL KANTI CHAT-
TERJEE:

Will the PRIME MINISTER be pleased
{0 state:

(a) whether the employees of Botanical
Survey of India raised the issue of pay scale
of Scientific Assistant of Botanical Survey of
India before the Central Administrative Tri-
bural, Calcutta: and

(b) it so, the action taken by Union
Governent to implement the verdict of Cen-
tral Administrative Tribunal. Calcutta?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND FOR-
ESTS AND MINISTER OF STATE IN THE
MINISTRY OF PROGRAMME IMPLEMEN-
TATION (SHRIMATI MANEKA GANDHI):
(@) Yes, Sir.

(b) The Government of India field a
SpecialLeave Petition (SLP) in the Supreme
Court against the judgement of Central
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Administrative Tribubal, Caicutta Bench. The
Supreme Court dismissed the SLP with
certain observations. Orders have been
issued and steps taken to implement the
judgement of the Supreme Court.

Extent of Pollution in Delhi and Bom-
bay

5969. SHRIRAM NAIK: Will the PRIME
MINISTER be pleased to state:

(a)the names of the three worst poliuted
cities in India; and

(b) the extent of poliution in Mumbai
(Bombay) and Delhi?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND FOR-
ESTS AND MINISTER OF STATE IN THE
MINISTRY OF PROGRAMME IMPLEMEN-
TATION (SHRIMATI MANEKA GANDHI):
(a) The three worst poliuted cities in India
are Calcutta, Bombay and Delhi.

(b) According to the ambient air quality
survey, the air pollution levels in Bombay
and Delhi are by and large within the pre-
scribed limits. In Delhi, while the levels of
Sulphur dioxide and oxides of nitrogen are
within the limtis the particulate matter is on
the higher side; this is due to the *hatural
dusty conditions and industrial activities. In
Bombay, the Carbon monoxide emmission
levels at traffic junctions is on the higher
side; this is due to the heavy traffic of auto-
mobiles. However, the ambient air quality
levels of carbon monoxide in the residential
areas are well within the limits.

Development of Hill States

5970. SHRIC.M.NEGH: Willthe PRIME
MINISTER be pleased to referto the answer
given on 17 April, 1989 to Unstarred Ques-
tion No. 6012 regarding meetings on devel-
opment of hill States and state:
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(a) whether any steps have been initi-
ated on the basis of outcome of the meeting
held on 19 August, 1989;

(b) if so, the district-wise development
plans contemplated for the development of
Pauri Garhwal, Chamoli, Uttar Kashi and
Dehradun;

(c)thefunds earmarked for them, it any;

(d) it not, the measures being adopted
for all round development of these hill dis-
tricts of Uttar Pradesh; and

(e) whether the Planning Commission
propose to set up sub-committee of the
Planning Commission to go into the peculiar
problems of these districts with a view 16
suggest concrete measures for the eco-
nomic development?

THE PRIME MINISTER (SHRI VISH-
WANATH PRATAP SINGH): (a) A meeting
of the Members of Parliament representing
the Himalayan Region was held on 19th
August, 1987 to discuss problems and pros-
pect of the development of Himalayas. The
specific observations/suggestions made by
the Honourable members were forwarded to
the, concerned State Governments and
Central Ministries/Departments for appro-
priate action. The suggestions that were
general in nature, were kept in view in the
Mid-term Appraisal of the Seventh Five Year
Plan, already laid on the Table cf the House
on 22.3.1988.

{b) and (c). The districts of PauriGarhwal,
Uttar Kashi and Dehradun fall under the Hill
Area Development Programme (HADP) for
which special central assistance is provided
by CentralGovernment. In orderto strengthen
and supplement the efforts being made by
the concerned State Governments, the HADP
was mooted by the Central Government.
However, the responsibility of bringing about

VAISAKHA 3, 1912 (SAKA)

Written Answers 74

faster economic developmnt resfs with the
concerned State Government. The funds for
these districts are provided by the State
Government in their Plan.

(d) The general approach in the Eighth
Plan is to avoid a series of Special Area
Development Programmes as in the Sev-
enth Plan and have, instead, general rural
development done onthe basis of decentral-
ised area planning by local bodies. In the hill
areas, hill development will be the accent in
local development. The Centre will continue
to assist in providing sufficient technical and
other inputs to local authorities in fragile
areas to draw up and implement ecologically
sound programmes of area development on
a sustained bagjs.

{e) No, Sir.

Clearance for Konni-Achencoil Road in
Kerala

5971. SHRI SURESH KODIKKUNNIL:
Will the PRIME MINISTER be pleased to
state:

(a) whether any proposal from Kerala
Government regarding construction of Konni-
Achencoil Road is pending for clearance
before the Union Government.

(b) if so, the reasons for delay in grant-
ing approval; and

(c) the likely time by which approval will
be given?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND FOR-
ESTS AND MINISTER OF STATE IN THE
MINISTRY OF PROGRAMME IMPLEMEN-
TATION (SHRIMATI MANEKA GANDHI):
(a) No, Sir.

(b) and (c). Does not arise.
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Handicapped Students in KVs

5972. SHRIPARASRAM BHARDWAJ:
Will the PRIME MINISTER be pleased to
state:

(a) whether Government have made
any survey regarding the number of handi-
capped children in the Kendriya Vidyalayas
in the capital;

(b) if so, the details thereof, category-
wise; and

(c) the lacilties provided by Govern-
ment for the welfare of such children in the
Kendriya Vidyaiayas®

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND FOR-
ESTS AND MINISTER OF STATE IN THE
MINISTRY OF PROGRAMME IMPLEMEN-
TATION (SHRIMATI MANEKA GANDHI):
ta) anc (b). The number of handicapped
children in the Kendriya Vidyalayas in the
Capital, is 130. Ail of them belong to ortho-
paedically handicapped category.

(c) Class room instruction is provided to
these children alongwith normal children.
However, with a view to help the academi-
cally backward handicapped children in the
Kendiiya Vidyalayas, a programme is under
implementation which consists of identifi-
catin of crucial areas of academic deficien-
cres, providing remedial instruction to them
'n varnous subjects to cover these deficien-
ctes and periodical contacts with parents of
these children to interact with them on the
academic progress made by the students.

Setting up of IIT in Kerala

5973. SHRI T. BASHEER: Will the
PRIME MINISTER be pleased to state:

(a) whether Kerala does not have a
technical institution of the level of Indian
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Institute of Technology with facilities for
advance studies and research work in sci-
ence and technology and engineering;

(b) if so, whether Government proposes
to establish an ‘Indian Institute of Technol-
ogy' in Kerala; and

{c) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND FOR-
ESTS AND MINISTER OF STATE IN THE
MINISTRY OF PROGRAMME IMPLEMEN-
TATION (SHRIMATI MANEKA GANDHI):
(a) Kerala does have some good institu-
tions, including the Cochin University of
Science and Technology. the Regional
Engineering College and the like, for ad-
vanced studies and research in science,
engineering and technology; this is apart
from several high quality technical institu-
tions under various Universitites or set up as
autonomous bodies.

(b) There is no proposal in this regard at
the moment.

(c) Does not arise.

Selection of teams participating in
Asiad, 1990

5874. SHRISANATKUMAR MANDAL :
Will the PRIME MINISTER be pleased to
state:

(a) whether India is participating in the
next Asiad to be held in Beijing (China) in
September, 1990;

(b) if so, whether any preparatory action
has been initiated to start the selection and
timely training of the various teams likely to
participate in these games; and

(c) the other follow-up action being
planned?
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THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND FOR-
ESTS AND MINISTER OF STATE IN THE
MINISTRY OF PROGRAMME IMPLEMEN-
TATION (SHRIMATI MANEKA GANDHI):
(a) Yes, Sir.

{b) and (c). The sports disciplines hav-
ing medal winning prospects have already
been identified, as also the elite core of
sportspersons from whom the final selec-
tions would be made They are being given
intensive training in properly scheduled
coaching camps with necessary and appro-
pnate support and back-up facilities.

The performance of these sportsper-
sonsisbeing regularly monitored Mid course
corrections/improvements in the training are
also made. wherever considered necessary.

Review of Indira Sagar Project

5975. SHRI MADHAVRAO SCINDIA:
Will the PRIME MINISTER be pleased to
state

(a) whether the six-member committee
appoirted by Madhya Pradesh Government
to review the Indira Sagar project has in its
report submitted to Government in February
1990 called for mmediate stoppage of work
on the dam:

(b) if so, the precise observations and
recommendations of the committee In this
regard. and

{c) the Government'’s reaction thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND FOR-
ESTS AND MINISTER OF STATE IN THE
MINISTRY OF PROGRAMME IMPLEMEN-
TATION (SHRIMATI MANEKA GANDHI):
{a) No report has been submitted by the
Ccmmittee.
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(b) and (c). Question does not arise.

Grants to Voluntary Welfare Organisa-
tions

5976. SHRI GOVINDA CHANDRA
MUNDA: Will the PRIME MINISTER be
pleased to state:

(a) whether the Delhi Social Welfare
Advisory Board/Central Social Welfare Board
sanction grants-in-aid to the voluntary wel-
fare organisations under the scheme “Socio-
Economic upliftment of poor women”™:

{b) it so, the details of the grants-in-aid
sanctioned to various voluntary welfare
organisations in Delhi during the last three
years, year-wise; and

(c) the number of persons benefited
under the scheme during the above period?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN DE-
PARTMENT OF EDUCATION IN THE
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (PROF. M.G.K. MENON): (a)
The Central Social Welfare Board sanctions
grant-in-aid to voluntary welfare organisa-
tions under the scheme of Socio-Economic
Programme for the upliftment of poor women.

(b) No grants in aid have been sanc-
tioned to any voluntary welfare organisation

in Delhi under socio-economic-programme
durning the past three years.

(¢) Does not arise.

Central University Status to Tripura
University

5978. SHRIK B.K. DEB BURMAN: Will
the PRIME MINISTER be pleased to state:

(a) whether there has been any pro-
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posal under consideration of Government to
convertthe University of Tripurainto aCentral
University;

{b) i so, the details thereof; and

(c) the reasons for delay in taking the
decision?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN DE-
PARTMENT OF EDUCATION IN THE
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (PROF. M.G.K. MENON}): (a)
No such proporal is under consideration of
the Central Government. University of Tripura
has been established under an Act of State
Legislature, and as a matter of policy, the
Central Government does not convert State
Universities into Central Universities.

(b) and (c). Do not arise.
Education for Girls in Punjab

5979. SHRI KAMAL CHAUDHRY: Will
the PRIME MINISTER be pleased to state:

(a) whether Government have any pro-
posal to encourage education among girls in
Punjab: and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN DE-
PARTMENT OF EDUCATION IN THE
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (PROF. M.G.K. MENON): (a)
and (b). The Central and State Governments
have been taking measures from time to
time to encourage girls education. The meas-
ures include recruitment of more women
teachers for primary schools, incentive
schemes like distribution of free text-boooks
and free uniforms, attendance scholarships,

APRIL 23, 1990

Written Answers 80

provision of central assistance to the tune of
90% for running non-formal education centres
for girls, removal of sexist bias from text-
books and supplementaty readers prescribed
at different stages of schools education. The
Government of Punjab has informed that
free and compulsory education for girls is
provided upto class VIII. A special grant is
provided to SC girls studyingin Arts, Science
and Professional Colleges.

Canteens in Department Headquarters

5980. SHRI RAM SAGAR (Saidpur):
Will the PRIME MINISTER be pleased to
state:

(a) whether any price, weight and qual-
ity of the items prepared/sold by the Can-
teens (eatables) in Defence Headquarters
has been fixed and maintained;

(b) if so, how is it ensured that the items
are prepared/sold at the fixed price with the
weight and quality laid down in this regard;

(c) the details of the checks carried out
during the last six months with steps takento
overcome the shortcomings noticed;

(d) the number of complaints received
against the quality, price and weight of the
items sold/prepared, canteen-wise, during
the last six months; and

(e) the details of remedial steps taken in
the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (DR. RAJA
RAMANNA): (a) Yes, Sir.

(b} The maintenance of quality, quan-
tity/weight as well as selling price of the
items prepared and sold by the canteens is
ensured by the Managing Committees of the
respective canteens. There is also a cen-
trally constituted Quality Control Committee
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to inspect the various canteens and monitor
these aspects.

(c) to (e). In addition to the daily checks
being carrried out by the canteen officials
periodic/surprise checks are also being car-
ried out by the Management Committees of
the respective canteens, Quality Control
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Committee and Director of Canteens, De-
partment of Personnel and Training. Any
shortcomings noticed are attended 0. The
details of the checks carried out during the
last six months, complaints against quality,
price and weight of the tems sold/prepared
and the remedial action taken in the matter
are given in the attached statement.
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Study Regarding Reduction of Rain
Potentlais

5981. SHRIN. DENNIS: Willthe PRIME
MINISTER be pleased to state:

(a) whether any studies have been made
by Government to ascertain the causes of
the reduction of rain potential in some parts
of the country including Kanyakumari district
of Tamil Nadu; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN DE-
PARTMENT OF EDUCATION IN THE
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (PROF. M.G.K. MENON): (a)
Yes, Sir.

(b) Meteorological studies of India’s long
period rainfall records show that there is no
decreasing or increasing trend in the annual
rainfall in different regions ot the country,
including the Knyakumari district of Tamil
Nadu. However, there are year to year vari-
ations in the rainfall, in various parts of the
country (including the Kanyakumari district).
This variation is within the natural variability
of climate in each meteorological subdivi-
sion.
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Some scientists have also treid to relate
the annual variations in India’s rainfall to
certain astronomical phenomena like sun-
sport cycle and lunar cycle. However, no
strong correlation has been established so
far between the rainfall pattern and these
astronomical phenomena.

[ Translation]

Central and State Social Welfare
Boards

5982. PROF. RASA SINGH RAWAT:
Will the PRIME MINISTER be pleased to
state:

(a) the details of composition, term and
functions of the Central Social Welfare Board;
and

(b) the criteria adopted while constitut-
ing Central Social Welfare Board and State
Social Welfare Boards?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN DE-
PARTMENT OF EDUCATION IN THE
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (PROF. M.G.K. MENON}): (a)
In accordance with the Articles of Associa-
tion of the Central Social Welfare Board, the
composition of its General Body is as und?r:

(i) All Chairpersons of States/
Union Territories Boards

(ii) 5 professionals, one each from

Law, Medicine, Nutrition, Social Work

Education and Social Development

(iii)

3 eminent persons with extensive
experience in Social Work

31
(at present 30 State
Boards)

05

03
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(iv) One representative each of the Departments/
Ministries of Women and Child Development,
Rural Development, Health, Education, Welfare,

Written Answers 92

Labour, Finance and the Planning Commission 08
(v) Two members to be nominated by the Lok
Sabha and one by Rajya Sabha 03
(vi) Chairman of Central Social Welfare Board 01
(vii) Executive Director of Central Social
Welfare Board 01
Total 52
TERM employmaent units like Dairy, Poul-

No term for the General Body of the
Central Social Welfare Board has been
prescribed in its Articles of Association.
However, as per practice the General Body
is usually constituted for a perid of three
years.

FUNCTIONS

The Central Social Welfare Board ex-
tends financial assistance to registered vol-
untary organisations for undertaking welfare
work for women and chidren in specific
fields under its various welfare programmes.
Some of the welfare programmes: being
assisted by the Board are given below.—

(i) Condensed Courses of Education
and Vocational Training for Adult
Women enabling adult women of
the age group 18-30 years to ac-
quire the minimum educational
qualifications required for employ-
ment or for further training in differ-
ent vocations.

(i) Socio-economic programme which
provides income through produc-
tion units of small industries self-

(i)

)

(v)

(vi)

(vii)

try, Goatery etc.

Programme of Creches for chil-
dren of working and ailing mothers
which while extending day-care
services to children of working
mothers also provides health and
nutrition to such children.

Nutrition programme for children
through Balwadis.

Awareness Generation Projects
which enable women to come to-
gether, exchangetheirexperiences,
an develop and understanding of
realities and to tackle their prob-
lems.

Annual Grants upto Rs. 10,000 to
voluntary organisations running
welfare activities on 50% matching
basis,

Welfare Extension Projects in rural
and Boarder Areas which extend
welfare services such as Balwadi,
Maternity, Craft etc. (These are un
directly by the Board through Proj-
ect Implementing Committees).
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(viit)

(ix)

(b)

(i)

()

Written Answers

Assistance to Working Women'’s
Hostels to reduce financial burden
inthe case of deserving resident by
meeting part of the running cost.

Assistance to Family Counselling
Centres to provide preventive and
rehabilitative services to women
and children who are victims of
atrocities and exploitation and also
to provide counselling services to
those having marital mal-adjust-
ments.

The Central Social Welfare Board
is constituted in accordance with
the provisions of Articles of Asso-
ciation as detarled in reply to part
(a) of the question

The State/Union Territories Social
Welfare Advisory Boards are noti-
fied by the concerned State Gov-
ernments/Union Territory Admini-
strations. Non-official members are
selected from amongst eminent
social workers are selected from
amonst eminent social workers
preferably women. 50% of the
members are nominated by the
State Government/Union Torritory
Administration and the remarning
50% are chosen by theCentral
Social Welfare Board. The Chair-
man of the State/Union Territory
Board is a women social worker
-selected by the State Government
in consultation with the Chairman
ofthe Gentral Social Welfare Board.
The State Board members include
4 professionals drawn from social/
home sicience/medicine/law/eco-
nomics. As far as possible mem-
bers are seiected from different
districts in the State.
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Relaxtion in income for Providing free
Education to Students of SC/ST in
Salnik Schools

5985. SHRI RATI LAL KALIDAS
VERMA: Will the PRIME MINISTER be
pleased to state:

(a) whether there is any proposal to
relax the condition of income for providing

free education to the students belonging to

Scheduled Castes and Scheduled Tribes
receiving education in Sainik Schools; and

(b) if s0, the details thereof and the time
by which this relaxation 1s likely to be given?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (DR. RAJA
RAMMANNA): (a) No, Sir.

(b) Does not arise.

Investigation of Cases by CBI During
1989

5986. SHRIRAJVEER SINGH : Will the
PRIME MINISTER be pleased to state:

(a) the number of cases investigated by
Central Bureau of Investigation during the
year 1989; and

(b) the number of cases in which Cen-
tral Bureau of Investigation has filed charge
sheets during 1989?

THE PRIME MINISTER (SHRI VISH-
WANATHPRATAP SINGH): (a) 2298 cases.

(b) 342 cases.

Expenditure incurred by Western
Cultural Centre, Udaipur (Rajasthan)

5987. SHRIGULAB CHAND KATARIA:
Will the PRIME MINISTER be pleased to
state:
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{a) the details of the functions organ-
ised by the West Zone Cultural Centre
Uoaipur andthe expenditure incurred thereon
during the last three years:

(b} thedetails of the items purchased by
this centre for Apna Utsav organised in Delhi
and whether the items purchased by them
are still with the centre:

(c) whether the plan of the ‘Shilpgram’
built uo under this Centre had the approval of
the Steening Committee of the Centre; and

td) whether the ‘Shilpgram’ has any
utity?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN DE-
PARTMENT OF EDUCATION IN THE
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (PROF. M.G.K. MENON): (a)
tc {(d). The information is being collected and
will be laid on the Table of the House.

[English]
Timber Processing Complex at Calicut

5928. SHRI K. MURALEEDHARAN:
Wili the PRIME MINISTER be pleased to
state:

(a) whether Government propose to
examine the possibility of establishing a
timber processing complex at Calicut: and

(b) whether the Government give prior-
ity to this and explore the possibilities in this
field?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND FOR-
ESTS AND MINISTER OF STATE IN THE
MINISTRY OF PROGRAMME IMPLEMEN-
TATION (SHRIMATI MANEKA GANDHI):
(a)and (b). Ketala Government has informed
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that there is no proposal to start Timber
processing complex at Calicut since there is
not enough quantity of raw material avail-
able.

[ Transtation]
Equal Rank Equal Pension
5989.

SHRI HARISH RAWAT:
SHRI KAMAL NATH:

Will the PRIME MINISTER be pleased
to state.

(a) whether Government have received
representations from the retired Central
Government employees demanding that
pension be paid to the retired personnel on
the basis of ‘equal rank equal pension’; and

{b) if so, the details therefore and the
action taken thereon?

THE PRIME MINISTER (SHR! VISH-
WANATH PRATAP SINGH): {a) Yes Sir.

(b) The demand of the retired Central
Government employees, which include ex-
servicemen, is to pay pension to the past
retirees at the same rates as admissible to
the present day employees on their retire-
ment from equivalent ranks/grades. The
Government have appointed a Committeeto
examine the demand of the ex-Servicemen
in all its aspects. including its implications.

[English]
Protection Belur and Halebid Tempiles

5991. SHRI H.C. SRIKANTAIAH: Will
the PRIME MINISTER be pleased to state:

{a) whether Belur and Halebid temples
have no protection from sun and rains: and

(b) the steps taken or contemplated to
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protect these rare monuments fromthe bad  laid on the table of the House.

effects of heat and rains?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN DE-
PARTMENT OF EDUCATION IN THE
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (PROF. M.G.K. MENON): (a)
and (b). No monument can be totally pro-
tected from or insulated against the vagaries
of nature such as sun and rain. The temples
at Belur and Halebid which are protected by
the Central Government, arebeing preserved
through chemical treatment in accordance
with the archaeological norms and require-
ments with a view to mitigate the adverse
effects of nature including rain and sun.

[Translation,

Construction of Building for Kendriya
Vidyalaya at Maithan, Bihar

5992. SHRI R.L.P. VERMA: Will the
PRIME MINISTER be pleased to state:

(a) whether Damodar Valley Corpora-
tion had taken a decision to construct a
Kendriya Vidyalaya at Maithan and had also
selected land for the purpose;

(b) if so, whether construction work has
started;

(c) i not, the reasons therefor: and

(d) the time by which it is likely to be
started?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN DE-
PARTMENT OF EDUCATION IN THE
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (PROF.M.G.K. MENON): (a)
to (d). The information is being collected
from the concerned authorities and will be

Repairing or Defence Air Station,
Gopalgan]

5993. SHRI RAJ MANGAL MISHRA:
Will the PRIME MINISTER be pleased to
state:

(a) - whether Defence Air Station in
Gopalganj district of Bihar is in a very bad
condition;

(b) whether big aircraft take-off and
land there even now;

(c) whether repair work on the said air
stations has not been carried out for a long
time; and

(d) if so, the steps taken to carry out the
repair work at the earliest?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (DR. RAJA
RAMANNA): (a) There is no Defence Air
Station in district Gopalganj (Bihar). An
abandoned airfield of 2nd World War vintage
exists at Hatwa in district Gopalganj, which
has been in disuse since long.

(b) No, sir.
(c) No repairs have been carried out. |

(d) Forthe present, there is no proposal
to carry out any repair work on the airfield.

Pollution of Ganga in Kanpur

5994. SHRI KESHARI LAL: Wil the
PRIME MINISTER be pleased to state:

{a) whether Government have con-
ducted any test regarding poliution of Ganga

in Kanpur;

(b) if so, the extent of poliution thereof
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at Kanpur in comparison to other districts;

(c) whether Government have taken
any measures under Ganga Action Plan to
seek permanent solution to the problem of
poilution in Ganga at Kanpur:

(d) if so, the details therotf: and

(e} if not. the reasons theretor?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND FOR-
ESTS AND MINISTER OF STATE IN THE
MINISTRY OF PROGRAMME IMPLEMEN-
TATION (SHRIMATI MANEKA GANDHI):
ta) Yes, Sir.

() 1 1s observed that the extent of
pollution at Kanpur is generally higher than
in the other stretches of the River Ganga
where water quality is being manitored

(c) and (d). Under the Ganga Action
Plan. twenty schemes at an estimated cost
ot Rs.39.90 crores have been taken up at
Kanpur. These are seven Interception and
Diwversion schemes including the convey-
ance & treatment of tannery wastewater,
four Sewage Treatment Plants: four schemes
for Low cost Sanitaiion; water supply for
Jajmau; solid waste management public
health education & community development:
intensive water quaiity monroring and the
establishment of two electric crematona On
completion of the schemes, the quality of the
water at Kanpur would improve. As regards
control of industrial pollution, of the 22 gross
poliuting industnes identifred in Kanpur, 13
have set up effiuent treatment plants. 3 more
are in the process of setting them up, 2 are
closed and action is being taken against the
remaining four.

(e) Does not arise.
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[English]
UGC Grants to Maharashtra College

5995. SHRI VASANT SATHE: Will the
PRIME MINISTER be pleased to state:

(a) whether there is enormous delay in
the the disbursement of UGC grants to the
colleges in Maharashtra;

(b) if so, the reasons for delay in dis-
bursement of grants to Nagpur University
and Shivaji University, Amroati during the
last two years;

(c) measures taken/proposed for en-
suring timely release of grants under various
schemes and UGC scholarships to the post-
graduate students on monthly basis instead
of at the termination of the courses or in two
instaiments as per existing practice: and

(d) details of the proposals pending with
UGC fromthese Universities and action taken
for their speedy disposal?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN DE-
PARTMENT OF EDUCATION IN THE
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (PROF. M.G.K. MENON): (a)
to (d). According to the information fur-
nished by the University Grants Commis-
sion, it pravides financial assistance to eli-
gible universities and colleges for their gen-
eral development as well as for specific
schemes. The assistance under general
development 1s for building, equipment,
books and journals and staff. The grants for
books and journals, and equipment are re-
leased soon after the proposals have been
approved by the Commission, provided the
universities/colleges have submitted utilisa-
tion certificates for grants paid during the
earlier plan period. The assistance for build-
ing projects is provided on a sharing basis
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and can be released only after the reasona-
bleness of rates has been certified by the
PWD, resolution of the concerned University
Building Committee received and an assur-
ance to meet the matching contribution re-
ceived from the concerned State Gowt./
management. Completion of these formali-
ties often takes time causing delay in release
of grants. In respect of assistance for staff,
the grants are provided by UGC upto the
period of tive years and thereafter the State
Govis. have to take over the liability. The
delay in release of grants occurs If the
commitment of the State Gowvt. is not re-
ceived in time.

According to the UGC. there 1s. there-
fore. no specific delay inthe disbursement of
grants to the colieges in Maharashtra spe-
cially for books, journals and equipment
provided the colleges follow the prescribed
procedure and submit the requisite docu-
ments/information as desired by the Com-
mission. Duringthe Seventh Plan, the Nagpur
University and Shivaji University were allo-
cated grants amounting to Rs.190.95 lakhs
and Rs.176.81 lakhs respectively, out of
which grants amounting to Rs.110.15 lakhs
andRs.128.76 lakhs respectively have been
released. The UGC has not been able to
release the full amount since the universities
have not been able to utilise the component
for building staff. Amravati University is nat
yet declared fit under Section 12 B of the
UGC Act for receiving institutional develop-
ment grant form UGC.

The University Grants Commission is
providing scholarships at postgraduate level
only for students in engineering and technol-
ogy. According to the UGC, the grants for
scholarships are released to the University
on a one-time basis at the beginning of the
academic session to prevent hardship tothe
students.
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Ordnance Factory in Karnataka

5996. SHRI G.S. BASAVARAJ: Will
the PRIME MINISTER be pleased to state:

(a) whether Government propose to
set—-up an ordnance factory in Karnataka;

(b) if so, the details thereof; and

(c) the type of defence equipments
proposed to be produced in this unit?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (DR. RAJA
RAMANNA): (a) No, Sir.

(b) and (c): Do not arise.

Electric/Water Connections To Resi-
dents of Delhi Cantonment Area

5937. DR. LAXMINARAYAN PAN-
DEYA: Willthe PRIME MINISTERbe pleased
to state:

(a) whether the residents of the Delhi
Cantonment Area are given ‘No Objection
Certificate” by the Delhi Cantonment Board
forgetting electric‘'water connection only after
clearance of taxes due; and

(b) if so, whether Government propose
to do away with this practice and help the
residents in getting electric and water con*
nections?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (DR. RAJA
RAMANNA): (a) Yes, Sir.

(b) No, Sir.

Ecological Crisis

'5998. SHRIGUMAN MAL LODHA: Will
the PRIME MINISTER be pleased to state:
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(a) whether Government have seen a
news—item entitied "Ecological crisis grips
China” appearing in the '‘Economic Times'
dated 19 February. 1990:

(b) if so. whether a similar crisis has
already developed in India or is likely to
develop in future: and

{c) if so, whether Government propose
to request the UNDP to make a similar study
in India, starting with a study of Ganga Action
Pian Project?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND FOR-
ESTS AND MINISTER OF STATE IN THE
MINISTRY OF PROGRAMME IMPLEMEN-
TATION (SHRIMATI MANEKA GANDHI):
(a) Yes. Sir.

(b) Several preventive and curative
measures have been nitiated to control
pollution and degradation of environment.
As these measures are implemented effec-
tively such a crists is unlikely to occur In
India.

{c) No, Sir.

One-Rank-one-Pension Scheme

5999. SHRINARASINGRAO SURYA-
WANSH!: Wil the PRIME MINISTER be
pleased to refertothe reply given on 2 April,
1930 to Unstarted Question No. 3088 re-
oarding amendment to rules to implement
One-Rank—-One-~Pension Principle and
state:

(a) whether the Committee has since
submitted its report:
(b) if so. the details thereof; and

(c) if not. the reasons therefor?

APRIL 23, 1990
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THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (DR. RAJA
RAMANNA): (a) to (c): The Committee has
completed its deliberations and its report is
now under preparation.

Regional Council For Jammu and
Kashmir

6000. SHRIARVIND NETAM: Willthe
PRIME MINISTER be pleased to state:

(a) whether Government propose to
form a Regional Council for Jammu and
Kashmir to remove the regional imbalance;
and

(b) if so, the details thereof?

THE PRIME MINISTER (SHRI VISH-
WANATH PRATAP SINGH): (a) No. Sir.

{b) Does not arise.
[Translation)
Notices to Industries in Nasik
6001. SHRI KISANRAO BABURAO

BANKHELE: Willthe PRIME MINISTER be
pleased to state:

(a) the number of industries at Saspur
Auband (Nasik) to whom notices have been
served for causing excessive pollution:

(b) the number of industries on which
penalties have been imposed;

(c) the number of industries which have
installed antpollution equipment: and

(d) the steps taken by the Government
so far to control poliution by industries in
these areas?
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THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND FOR-
ESTS AND MINISTER OF STATE IN THE
MINISTRY OF PROGRAMME IMPLEMEN-
TATION (SHRIMATI MANEKA GANDHI):
(a) and (b). No notices have been served on
the industries at Saspur Auband (Nasik) for
causing excessive pollution.

{c) All eighteen major units have in-
stalled effluent treatment plants.

(d) The Maharashtra Pollution Control
Board monitors pollution levels to check that
the prescribed standards are being met by
the industrial units.

[English]
Néw Caves In Ellora

6002. SHRI CHIRANJI LAL SHARMA:
Will the PRIME MINISTER be pleased to
State:

{a) whether indian archaeologists have
discovered new caves in Ellora (Maharash-
tra);

(b) if so, the number of such caves; and
(c) their historical importance, if any?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN DE-
PARTMENT OF EDUCATION IN THE
MINISTRY OF HUMAN 'RESOURCE DE-
VELOPMENT (PROF. M.G.K. MENON): (a)
and (b). Yes, Sir. Twenty-eight new caves
have been noticed at Ellora, District Auran-
gabad, Maharashtra by Archaeological Sur-
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vey of India.

(c) The find throws light on the develop-
ment of rock-cut art-forms, especially per-
taining to smaller shrines and disposition of
sculpture in relation to structural design.
Besides, it gives some idea of the religious
sects flourishing in the areas during the
period of excavation of these caves.

Allocation of Funds for Sports

6004. SHRI S. KRISHNA KUMAR:
SHRI KUSUMA KRISHNA
MURTHY:

Will the PRIME MINISTER be pleased
to State:

(a) the allocation made in this year's
budget for sports;

(b) the allocations for sports made in
the annual budgets of the last three years
with year-wise break-up;

(c) whether the amount allocated this
year is too meagre for development of sports
activities in the country; and

(d) if so, the reasons therefor and the
steps being taken to provide more funds for
the development of sports?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN DE-
PARTMENT OF EDUCATION IN THE
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (PROF. M.G.K. MENON): (a)
Thetotal central budgst allocation for Sports
and Games during 1990-91 is:-

Plan Non-Plan Total
Rs. 4856.00 Rs. 1558.00 Rs. 6374.00
lakhs lakhs lakhs
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(b) The total allocation made in the
revised budgets for the last three years was
Rs. 18200.23 lakhs. The year-wise break-up
is:

Rs. lakhs
1987-88 4914.00
1988-89 6419.23
1989-90 6867.00

(c) and (d). The requirements and pro-
posal are much large than the allocation;
however, the latterhas to be based on availa-
bility of resources and relative priorities of
different demands.

Ganga Action Plan

6005. PROF. VIJAY KUMAR
MALHOTRA: Will the PRIME MINISTER be
pleased to State:

(a) the names of voluntary organisa-
tions involved in the Ganga Action Plan and
the details of their action plan;

(b) whether the voluntary organisations
have succeeded in securing people’s partici-
pation in the Ganga Action Plan;
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(c) if not, the reasons therefor;

(d) whether there has been any report
regarding misuse of funds sanctioned for
Ganga Action Plan by the voluntary organi-
sation; and

(e) if so, the action taken by the Govern-
ment in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND FOR-

. ESTS AND MINISTER OF STATE IN THE

MINISTRY OF PROGRAMME IMPLEMEN-
TATION (SHRIMATI MANEKA GANDHI):
(a) Names of voluntary organisations and
details of their action plans are given in the
attached statement.

{b) and (c). Voluntary agencies have
been able to-crate public awareness about
river pollution and the Ganga Action Plan,
mainly in the urban areas. However, they
have been less successful in motivating
people to abstain from activities that pollute
the river, as the public response in this
regard has so far been less than anticipated.

(d) No such report has come to the
notice of Government.

(e) Does not arise.
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Promotion of Sports

6006. SHRI KUSUMA KRISHNA
MURTHY: Will the PRIME MINISTER be
pleased to State'

(a) whether Sport Authority of India
(SAI) has achieved its goal in promoting the
cause of sports and identifying the new tal-
ents;

(b) if so, the details thereof; and
(c) if not, the steps taken in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN DE-
PARTMENT OF EDUCATION IN THE
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (PROF. M.G.K. MENON): (a)
Promoting the cause of sports and identify-
ing new talents are on-going activities of
Sports Authority of India for broad-basing
sports as also for achievement of excel-
lence.

(b) and (c). Sport Authority of india has
introduced several innovative programme
and Schemes in this behalf. The details of
these Schemes are given in the Statement
attached.

STATEMENT
1. Sporting & Nurturing of Sports
Talent and Adoption of Schools.
{(NSTC Scheme)

2. National Physical Fithess Scheme.

3. Sports Science Research Fellow-
ships/Projects.

4. Sports Medical Centre.

5. Promotion of Indigenous Sports &
Martial Arts.

VAISAKHA 3, 1912 (SAKA)

Written Answers 114

6. Coaching Camps for juniors.

7. Neighbourhood Community Sports
Centres.

8.  Central Pool of Technical Sports
Equipment/consumable Sports
Equipment.

9. Promotion of Sports in Special
Areas. (SAG Scheme)

10. Establishment of Computerised
Sports Data bank.

11. Infrastructure Projects.
12. National Coaching Scheme.
13. Sport Hostels.

14. Plan Schemes Staff and other fa-
cilities at various Centres.”

15. Plan Schemes of LNCPE Gwalior
& Trivandrum.

16. Establishment of Regional Centres
of SAl

Cadre Review in D.G.Q.A.

6007. SHRI RAJENDRA AGNIHOTRI:
Will the PRIME MINISTER be pleasedsto
State the stage at which the cadre review for
the employees of Group ‘B’ ,'C'and ‘D’ of
Directorate General of Quality Assurance
(DGQA) under Ministry of Defence Stands at
present and the time by when it is expected
to be finalised?

THE MINISTER OF' STATE IN THE
MINISTRY OF DEFENCE (DR. RAJA
RAMANNA): The Departmental Committee
set up to formulate the proposals for the
cadre review for the employees of Groups
‘B’, 'C' and ‘D’ of the Directorate General of
Quality Assurance (DGQA) has completed
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its task. The report of the Committee is being
processed expeditiously.

[ Translation]

Statutory Status to Planning Commis-
sion

6008. SHRI YUVRAJ: Will the PRIME
MINISTER be pleased to State:

(a) whether Government propose to
give statutory status to the Planning Com-
mission;

(b) if so, the details thereof; and
(c) if not, the reasons therefor?

THE PRIME MINISTER (SHRI VISH-
WANATH PRATAP SINGH): (a) Yes, Sir.

(b) The detalls are being worked out.
{c) Does not arise.

Regional Offices of Kendriya Vidyalaya
Sangathan__

6008. SHRISANTOSH KUMAR GANG-
WAR. Willthe PRIME MINISTER be pleased
to State:

(a) whether selection of locations for
regional offices of Kendriya Vidyalaya San-
gathan is under consideration;

(b) it so, the names of such locations
under consideraton, and

(c) whether there is any proposal to set
up a regional office in Bareilly also?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN DE-
PARTMENT OF EDUCATION IN THE
MINISTRY OF HUMAN RESOURCE DE-
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VELOPMENT (PROF. M.G.K. MENON): (a)
The Kendriya Vidyalaya Sangathan has not
sofar decided to open new Regional Offices.

(b) and (c). Do not arise.
[English)

Upgrading of Central Vehicle Depot,
Avadi

6011. SHRI R. MUTHIAH: Will the
PRIME MINISTER be pleased to State:

(a) whether there is any proposal for
upgrading the Central Vehicle Depot, Avadi
as a composite ordnance depot; and

(b) if so, the details thereof and the
progress made so far in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (DR. RAJA
RAMANNA): (a) The restructuring of Cen-
tral Vehicle Depot, Avadi as a Compaosited
Ordnance Depot 1s being explored at the
leval of Southern Command. There is no
proposal before the Government at present.

(b) Does not arise.
Eranakulam as Biotechnical District

6012. PROF. K.V.THOMAS: Will the
PRIME MINISTER be pleased to State:

(a) whether 77th Session of Indian
Science Congress held at Cochin had rec-
ommendedthat Ernakulam District of Kerala
should be developed into a biotechnical
district; and

(b) if so, the steps taken in this regard so
far?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN DE-
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PARTMENT OF EDUCATION IN THE
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (PROF. M.G.K. MENON): (a)
and (b). Na such recommendation has so far
been received by the Government from the
77th Session of Indian Science Congress
held at Cochin during February, 1990.
However, on a suggestion made during the
deliberations of the Science Congress, the
possibility of formulating a proposal in a
Projects mode on the theme “Eranakulam a
Biotechnology District” is being looked into
By a local group under the guidance of the
District Collector, Ernakulam. This proposal
would then be submitted to the State Gov-
ernment. The Department of Biotechnology
would be associated in progressing it fur-
ther.

Per Capita Investment/income in
Lakshadweep

6013. SHRI P.M. SAYEED: Wil the
PRIME MINISTER be pleased to State:

(a) the per capita investment and the
rate of increase In per capita income in
Lakshadweep duringthe lasttwo years, year-
wise;

(b) whether 1t is below the national
average; and

(c) if so, the steps taken or proposed to
be takentoincrease the per capita income of
Lakshadweep in the current Five Year Plan
period?

THE PRIME MINISTER (SHRI VISH-
WANATH PRATAP SINGH): (a) and (b).
The per capita plan outlays (which include
public sector investment and current out-
lays)for Lakshadweepforthe years 1988-89
and 1989-90 are Rs. 3889 and Rs. 4667
respectively. These are at a much higher
level than the national average, which are
Rs. 258 and Rs. 277 fortherespective years.
The estimates of per capita total investment
(i.e. public sector and private sector invest-
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ment together) are not available at the level
of States and UTs.

The official estimates of Net State
Domestic Product (State income) and the
per capita thereof are prepared by the re-
spective States/Union Territories, and final-
ised in consultation with the Central Statisti-
cal Organisation. The Union/Territory of
Lakshadweep have so far not prepared their
estimates of the UTs' income and per capita
income.

(c) Steps have, however, been taken to
improve the general Iiving standards of the
people of Lakshadweep. An Island Develop-
ment Authority, constituted in 1986, looks
into the special development needs of La-
kshadweep. Steps have been taken to im-
prove transportation, develop tourism, im-
prove air communications, establish medi-
cal facilities and develop non-conventional
energy.

[ Translation)

Pollution control Devices in Industries
in Delhi and U.P.

6014. SHRIKALPNATH SONKAR: Will
the PRIME MINISTER be pleased to State:

(a) the number of industrial units in
Delhi, Noida, Sahibabad and Ghaziab3d
where pollution controlling devices have been
installed; and

(b) the steps taken by Government so
far to get these devices installed in other
defaulting units?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND FOR-
ESTS AND MINISTER OF STATE IN THE
MINISTRY OF PROGRAMME IMPLEMEN-
TATION (SHRIMATI MANEKA GANDHI):
(a) The names of industries having pollution
control devices in Delhi, Noida, Sahibabad
and Ghaziabad are as follows:
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SINo. Place Name of The Industry
1 2 3
1. Delhi 1. DCM Silk Mills
2. Sylvania Laxman
3. Delhi Bottling
4. Rama Paper Mill
5.  Delhi Milk Scheme (DMS)
6. Mother Diary
7. Voltas
8. Vikas Motors
9. Pearl Drinks
10.  Shakti Hosiery
11.  Continental Devices
12.  Northland
13.  Styropack Limited
14.  Sharpedge Limited
15.  Ajanta Iron Steel
16. KK Rathi
17. Ranbaxy Laboratories
18. G.D. Rathi
19.  Krishna Strips
20. Central Kitchen (Nirulas)
21.  Swatantra Bharat Mills

22,

Hindusthan Insecticides Limited
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SINo. Place Name of The Industry
1 2 3

23. Hindustan Veg. Oils Ltd.
24. Kaytis Food
25. Badarpur Thermal Power Station
26. Indraprastha Thermal Power Station
27. Rajghat Thermal Power Station
28.  Delhi Grinding Unit
29.  Shriram Food and Fertilizer industries
30. Jain Stone Crushing Co.
31.  Gokal Chand Hari Chand
32. Yogmaya Stone Crushing Co.
33. Krishna Stone Crushing Co.
34. Vijay Stone Co.
35. Tilak Raj Ahuja Stone
36. Garg Stone Crushing Co.
37. Laxmi Stone Crushing Co.
38. Panchshil Stone Crushing Co.
39. Ganesh Stone Crushing Co.
40. Amba Stone Crushing Co.
41.  Vishakarma Stone Crusher
42.  Kalkaji Stone Crushing Co.
43. Gosain Stone Crushing Co.
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SiNo. Place Name of The Industry

1 2 3

44.  United Stone Crushing Co.
45.  Mahavir Stone Crushing Co.
46.  Onkar Stone Crushing Co.
47. Narain Dass Nagia
48. Ranveen Enterprises
49. Standards Concrete & Stone
50. Sushil Stone Crushing Co.
51.  Delhi Grit Udyog
52. Jagadamba Stone Srushing Co.
53. Aggarawal Stone Crushing Co.
54, Sarswati Stone Crushing Co.
55.  Sidhy Stone Crushing Co.

| 56. Bhagwati Stone Crushing Co.
57. Rama Stone Crushing Co.
58. Janta Stone Crushing Co.
59. Gurbaksh Singh Stone Crushing Co.
60. Milap Stone Crushing Co.
61. Kundan Lal Ahuja
62. Sharma Stone Crushing Co.
63. Hindustan Stone Crushing Co.

64. Pelican Potteries
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SI.No. Place Name of The Industry
1 2 3

65. Palam Potteries

66. Punjab Potteries

67. Hindustan Petrochimicals

68. Band Box

69. Hindustan Vegetable Oil Co.

70. Kalsi Tyres.

2. Noida 1. Jagat Jeet industries Ltd.
2. Atash Industries Ltd.
3. Hindustan Proteins Ltd.
4. Bharat Electroplaters
5. Anand Electroplaters
6. Bislery Beverage Ltd.
7. Luthra Automobiles Ltd.
8. Chemical Systems
3. Sahibabad 1.  Wardex Pharmaceutical (P) Ltd.

2.  Marvel Vinyal (P) Ltd.
3. Suruchi Dyeing Udyog (P) Ltd.
4. Coolage Brewerigs (P) Ltd.
5.  Atlas Cycle & Industries
8. Uptron Picture Tube Ltd.
7. Pentagun Screw & Fastner
8. Munjal Steel (P) Lid.
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SI.No. Place Name of The Industry
1 2 3
9. Dabur India Ltd.
10. Prem Dyeing & Printing
11.  Pragati Paper Mills (P) Ltd.
12.  Kapri International
13. Chandrawati Polymers (P) Ltd.
14.  Rohini Chemical (P) Ltd.
15.  Kapoor Brothers
16. Ben Mohan Process House
17.  Ajai Industries Corporation
18. Golden Protein (P) Ltd.
19. Wadco Tools Ltd.
20. Usha Telehos Lid.
21.  Universal Glass Ltd.
22. Meritec India Ltd.
23.  Central Electronic Ltd.
24. Deep Tar Udyong (P) Ltd.
25. Sharda Boiron Laboratories (P) Ltd.
4. Ghaziabad 1. Modi Pon Ltd.
2. SriRam Piston & Rings
3. RML
4. International Tobacco Co. Ltd.
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SILNo. Place— Name of The Industry

1 2 3

5. Hindon River Mill
6. Ordnance Factory
7.  Ajhanta Tubes Ltd.
8. Centuary Laminating Co.
9. Rama Roll Galva Steel (P) Lid.
10.  Sukruti Vidut Udyong (P) Ltd.
11, Jain Tube Co. Ltd.
12.  Modi Vanaspati Mfg. Co. Lid.
13. Neera Chemical & Fertilizer (P) Ltd.
14.  Tata Oil Mills Co. Ltd.
15.  Albert David
16.  Crop health Product (P) Ltd.
17. Unichem Laboratories (P) Ltd.
18.  Upera Agro processors & Gen. Mills
19.  Shanti Rolling Mill
20. Super Snacks (P) Ltd.
21.  SaiFood Pack (P) Ltd.
22. Lipton India Lid.
23.  Amrit Vanaspati Co. Ltd.
24. Gimpax Rubber

25. Majestic Auto Ltd.
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Sl.No. Place Name of The Industry
1 2 3

26.

27.

28.

29.

30.

31.

32.

33.

35.

36.

37.

38.

39.

Bharat Elsectronic Ltd.

Amrit Protein (P) Ltd.

D.C.M. Toyta

Escorts Ltd.

Hindo Rubber

S.R.F. Nippondence Ltd.
Nicco Batteries Ltd.

Mohan Meaking Ltd.
Samarjeet Singh Mann Textile
Simbhouli Sugar Mills Ltd.
Modi Distillery Ltd.

Simbhouli Industries (P) Ltd.
Chemo Pulp & Tissues Ltd.
U.P. Board & Container

Amit Board Mill

Kumar Board Mill

Sri Balaji Paper Mill Ltd.
Mukund Tube (P) Ltd.

Mohan Crystal Glass Works Ltd.
Egal Potteries Ltd.

U.P. Ceramics & Potteries Lid.
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Sl.No.  Place Name of The Industry
1 2 3

47. Doon Synthetic & Chemical
48. Dewan Recliam Rubber
49.  Modi Paint & Varnish
50. Radhu Industries, Murad Nagar
51. Rituraj Textile Ltd.
52. Jamna Times Industries
53  Mascot India Ltd.
54. Dwarika Nath Steel
55. Modern Steel (P) Ltd.
56. Chaudhary Hammer (P) Ltd.
57  Reinz Talbros
58, Three Star Paper Mill
59. Brahmani Paper Mill
60. Surya Processors
61.  Arti Steel Rolling Mills
62. Radeint Wire
63. Rathi Ispat Ltd.
64. Friends Engg. Co.
65. Vijay Fertilizers (P) Ltd.
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(b) Atime-bound programme has been
given for installation of pollution control
devices to those units which are not having
the same. Prosecutions have been launched
against the other defaulting units.

[English]
Working Group on Tribal Development

6015. SHRI GIRIDHAR GOMANGO:
Will the PRIME MINISTER be pleased to
State:

(a) whether the Working Group on tribal
development set up by the Planning Com-
misston for the Eighth Plan has submitted its
report:

(b) it so, the main recommendations
regarding Scheduled Areas. administration,
allocation and implementation thereof;

(c) whether other Government Deparn-
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ments have also identified the problems and
provided funds for Tribal Sub-Plan areas in
their Working Group Reports; and

(d) if so, the details thereof?

THE PRIME MINISTER (SHRI VISH-
WANATH PRATAP SINGH): (a) Yes, Sir.

(b) A Statement is attached.

(c) and (d). Representatives of other
concerned Ceritral Ministries/Departments
were members of the Working Group on
Development and Welfare of Schedule
Tribes. The Working Group inits reportto the
Planning Commission reviewed and recom-
mended the current policy regarding role of
Central Ministries in quantifying, adapting
and implementing programmes for welfare
and development of Schedule Tribes be
continued in the Eighth Plan period. It opined
that it was Recessary that acoordinated view
of the efforts made by each Ministry is also
taken from time to time.

STATEMENT
ftem Main Recommendations
1 2
Schedule Areas The Fifth Schedule imposes a special responsibility on the Gov-

ernor for peace and good Government of Scheduled areas.

No formal interpretation has been made yet as to what constitutes
‘peace and good government' in the context of tribal areas.
Besides Regulations Governing land transactions and money
lending etc., ‘peace and good Government' also requires provid-
ing and administrative structure in tribal areas which is within the
comprehension of the people and which is responsive to them.

It is time for the Centre to consider giving directions to the States
for framing regulations on administration and for ensuring peace
and good Government of these areas.

Even though it is not provided in the Constitution, the report of the
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Item

Main Recommendations

2

Administration

Governor or agist of it must be placed before the Tribes Advisory
Council (TAC) for comments.

The recommendations of the Tribes Advisory Council, which are
not accepted and implemented by the State, must be placed
before the Chief Minister for a decision.

There would be practical difficulty in implementation of recom-
mendation for separate cadres to administer tribal areas. Instead,
it would be better to have earmarked officers in the main cadre
who could be posted to these areas. Besides additional allow-
ances these officers could be given promotion on these posts.

Taking note of the growth in administration from the State to the
project areas it was felt that there was a needto take a carefullook,
at the role and function of Secretary incharge of tribal welfare.

The Secretary Tribal Development should preferabiy be of the
rank of Principal Secretary to the State Government.

Administrative integration at the ITDPs level under which there |1
a clear and distinctly direct line of command has been recom
mended in a study of ITDPs.

The working Group expressed agreement with this and felt tha
Andhra Pradesh model is more or less designed on the same
pattern.

Administrative integration at the ITDPs levei under which there is
a clear and distinctly direct line of command has been recom:
mended in a study of ITDPs.

The Working Group expressed agreement with this and felt thal
Andhra Pradesh model is more or less designed on the same
pattern.

it was noted with some concern the tact that difficult terrain, low
population density and the flow of additional bunds from SCA
imposed a greater burden on the BDOs and other block staft, par-
ticularly VLWSs in TSP areas. The Working Group recommended
that the TSP States made larger use of the scheme for strength-
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2 Main Recommendations
1 2
ening of blocks being implemented by the Department of Rural
Development.
Allocation Even though Tribal Sub Plan is a plan within the State Plan and

Implementation

each department has aresponsibility for providing funds fordeval-
opment of schedule Tribes, the present approach on quantifica-
tion of funds by sectoral depariments requires a new direction.

It would be betterto earmark a portion of outlay from the State Plan
and place it with the Tribal Development Department of the State,
which may in turn allocate, to the sectoral departments looking to
the plans/schemes prepared by them for the development of
Scheduled Tribes.

It was of the view that unless systems are created, which are
capable of giving protection to tribal people, the economic devel-
opment programmes may not succeed. The investments in tribal
areas, however, well planned and however, massive these may
be, will only add to the miseries of tribal people if they are not
provided proper protection umbrelia.

It was felt that there was strong concomitant need for stringentim-
plementation of protective laws to ensure that the benettts of eco-
nomic development are not taken away from the tribals.

The quantum of funds to be earmarked under the TSP of the
State/UT should be calculated on the basis of (i) a base percent-
age of the total state/UT plan equal to the percentage of the ST
population in the state/UT to total State/UT population PLUS (ii)
acompensatory percentage to the total State Plan to take care of
the relative disparity between the population of STs and the size
of the TSP area. This compensatory percentage shouid be sub-
ject to a minimum of 3% of the State/UT plan.

The Working Group review the current norms for allocation of
Special Central Assistance o the TSP States/UTs and found
these to be fair and equitable. It reiterated the recommendation of
the Working Group on Tribal Development during the Vil plan for
utilising about 25% of the SCA as an incentive to be given to
States excelling in tribal development.

Though the TSP strategy has yielded results, these are not
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Main Recommendations

2

commaensurate with both the expectations and the investments

That to the extent possible, programmes for creation of income
generating assets with a combination of loan and subsidy shouid
be funded under IRDP and only the balance funded from SCA.

That the family cards already introduced under the names ‘Vikas

Patrika’ should be compulsorily issued and maintained in respect

That organisations of ST beneficiaries should be established and
involved in the implementation of IRDP and other family-oriented,

That IRDP districts should be given prionty in selection under the
Scheme '‘Development of Women and children in Rural Areas

Item
1
made so far.
of ST beneficiaries.
income generating schemes.
(DWCRAY'
[ Transiation}

Robot

6016. SHRI RESHAM LAL JANGDE:
Will the PRIME MINISTER be pleased to
State:

(a) whether Robot is being used in any
of the Government undertaking workshops,
factory or administrative Institutions and if
s0, the details thereof:

{b) whether any Robot has been manu-
tactured or is being manutactured in the
country:

{(c) if so, the details thereof; and

(d) whether any institution or industrial
unit has sought permission for manufactur-

ing Robots; and if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN DE-
PARTMENT OF EDUCATION IN THE
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (PROF. M.G.K. MENON): (a)
Robots are being used for the assembly of
electronics circuits and manufacturing of TV
Picture Tubes by Bharat Electronics Limited
(BEL), Bangalore. This is an intergrated
system which provides automation using
Robots.

Robots are also used for handling
radio active materials in nuclear plants and
at Bhabha Atomic Research Centre.

(b) to (d). Industrial LicencesA etters of
Intent for the manufacture of Robots/Robotic



143 Written Answers

equipment have beenissuedto the following
organisations:

— M/s. BHEL, Bangalore

— M/s. ASEA Lid., Bangalore
— M/s. Kirloskar Ltd., Bangalore
; Mrs. Sieflex Ltd., Madras

—  M/s. HMT Ltd., Bangalore.

M/s Sieflex Lid.. Madras has started
manufacturing Robots for welding purposes.

[English)

I.A.F. Helicopter Service to Kargil and
Zanskar in Jammu and Kashmir

6017. SHRI K.D. SULTANPURIL: Will
the PRIME MINISTER be pleased to State:

(a) whether Defence Ministry had
agreed in June, 1989 to start MI-17 helicop-
ter service to Kargil and Zanskar in Jammu
and Kashmir for civilians through the good
offices of the IAF with certain conditions to
be fulfilled by the State Government, and

(b) it so, the reasons for not stanting the
Helicopter service so far and when the said
service is expected o be started?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI RAJA
RAMANNA): (a) it was agreed in principle to
provide a Helicopter service to certain far
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flung and inaccessible areas in Jammu and
Kashmir for about 7 months from November,
1989 to June, 1990.

(b} The State Government was advised
in November, 1989 of the facilities/condi-
tions required from them at the helipads.
State Government's response has just been
received and further action is underway for
starting the service.

Irrigation Schemes of Gujarat Pending
Clearance

6018. SHRI KASHIRAM RANA: will
the PRIME MINISTER be pleased to State:

(a) the details of irrigation schemes of
Gujarat Government pending before Union
Government for want of clearance in view of
forest lands coming under submergence;
and

(b) if so, the likely time by which the
proposals submitted by the Gujarat Govern-
ment will be sanctioned?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND FOR-
ESTS AND MINISTER OF STATE IN THE
MINISTRY OF PROGRAMME IMPLEMEN-
TATION (SHRIMATI MANEKA GANDHI):
(a) and (b). Three proposal of lrrigation
Schemes received from Government of
Gujarat under Forest (Conservation) Act,
1980 are pending with the Central Govern-
ment. Details of these proposals and their
present position is as shown in the statement
attached.
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Technology Missions

6019. SHRI SRIKANTHA DATTA
NARASIMHA RAJA WADIYAR: Will the
PRIME MINISTER be pleased 1o State:

(a) the details of the technology mission
launchedduring the Seventh Five YearPlan;

(b) the main objectives of launching
these missions;

(c) the amount spenton each mission in
the Seventh Five Year Plan and the achieve-
ment made under each programme so far;

(d) whether Government propose to
earmark funds for those programmes in the
E:ghth Plan; and

(e) if so, the detalls thereot?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN DE-
PARTMENT OF EDUCATION IN THE
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (PROF. M.G.K. MENON): (a)
to (c). During the 7th Five Year Plan seven
technology mssions have ben launched.
Main objectives of these missions alongwith
amount spent on each of them and aiso the
achievements made during the 7th Fiveyear
Plan are as follows:

Technology Mission on Oilseeds:
To accelerate self-reliance, self suffi-
ciency and reduce imports inthe case
of edible oils.

Amount Spent— Rs. 170 crores
Achievements:

Import of edible oilduring recent years

have been substantially cutdowndue
to improvement in oilseed produc-
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tion. From the level of 18.2 lakh ton-
nes in 1987-88 the import of edible oil
has been brought down to 3.7 lakh
tonne during 1988-89.

National Drinking Water Mission

To provide all residual problem vil-
lages (numbering 137155) with safe
drinking water facilities.

Amount Spent— Rs. 170 crores
Achievement:

Except about 6358 hardcore problem
villages which are likely to spill over to
the 8th Plan all other problem villages
have been covered fully or partially
by the end of the 7th Plan.

National Literacy Mission:

Imparting national hteracy to 80 mil-
lion adultilliterates inthe age group of
15-35 years by 1995.

Amount Spent— Rs. 171.3crore
Achievement:

A major programme has been
jaunched to meet the said targets.

Telecommunication Mission:

Improving customer’s satistaction at
a fast pace, to focus attention on
aspects like quality of service, and
improved accessibility to telecommu-
nication facilities in both rural and
urban areas.

Amount Spent:
Activities of mission on better com-

munications are an integral partof the
Action Pian of the Deptt. of Telecom-
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munications. No Separate allocation
was made for the mission activities.

Achievement.

Telephone fault rate per 100 stations
per month reduced to 16.37% from
35% in 1986. Telex fault rate per 100
stations per month reducedto 21.09%
in 1990 from 62% in 1986. district
headquarters coverfor STD increased
to 332 in 1990 from 192 in 1986.
Manual trunk efticiency increased to
82% in 1990 from 73% in 1986. Per-
centage delivery of telegram within
12 days —light hours between 500
large stations increased to 84.3% in
1990 from 29% in 1986.

Technology Mission on Dairy Devel-
opment:

To accelerate the pace of increasing
ruralincome and employmentthrough
dairy development, while consolidat-
ing the achievements of the coopera-
tive dairy section and increasing milk

production.
Amount Spent— Rs. 1 crore
Achievement:

Detailed district Action Plans foreach
district are being worked out and
implemented, to achieve the objec-
tive at field level.

National Immunization Mission:

To reduce morbidity and mortality due
to Diphtheria, Pertussis, Tetanus,
Poliomyelitis, Tuberculosis and
Measies among infants andto achieve
self-sufficiency in production of vac-
cine required for this programme.

Amount Spent— Rs. 144 crore
Achievement:
Average estimated coverage level of

immunization for various vaccines
increased as follows:

DPT
{Diphthera Pertussts Tetanus)

OoPV
(Poliomyelitis)

BCG
(Tuberculosis)

Measles

TT (PW)

Increased to 72.3% in 89-90 from 41% in
1985-86

To 71.5% in 1989-90 from 35.7% in 1985-86

To 80.4% in 1989-90 from 28.8% in 1985-86

To 59% in 1989-90 from 55% in 1988-89

To 57.8% in 1989-90 from 40% in 1985-86

National Mission on Wasteland De-
velopment:

To meet to need for a more broad

based and multi-disciplinary approach
to deal with the serious challenges of
land degradation and deforestation
facing the country.
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Amount Spent— Rs. 68 crore process of being finalised for the year
(1989-90) 1990-91. Abudget provision of Rs. 85
crore has been made.
(d) and (e).

Technology Mission on Oilseeds

Mission's activities will continue dur-
ing the 8th Plan. For the first year
1990-91 a modest allocation of Rs.
10 crore has been proposed.

National Drinking Water Mission

For covering residual problem vil-
lages, mission’s activities will con-
tinue during the 8th Plan. A sum of
Rs. 106 crore has been provided in
the budget for the year 1990-91.

National Liceracy Mission

An outlay of Rs. 1637 crore has been
proposed for the 8th Five Year Plan.

Telecommunication Mission

No separate allocation has been
made. The mission will continue as a
part of the programme of the Depart-

ment of Telecommunications.

Technology Mission on Dairy Devel-
opment

The proposed outlay for the 8th Plan
is on the order of Rs. 70 crore.

National Immunization Mission
Estimated 8th Plan projection broadly
accepted by the Planning Commis-

sion is of the order of Rs. 547 crore.

National Mission on Wasteland De-
velopment

The 8th Plan allocations are in the

Forest Land in Kerala

6020. PROF. P.J. KURIEN: Will the
PRIME MINISTER be pleased to State:

(a) the actual forest cover in Kerala at
present;

(b} whether it is below the minimum
required level of green cover;

(c) whether a large area of non-forest
areas is included in the record of forest land
in the State;

(d) if so, the details thereof;

(e) whether this has caused problems
to the people who had settled on this land
‘many decades ago; and

{f) if so, the remedial measurestaken in
this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND FOR-
ESTS AND MINISTER OF STATE IN THE
MINISTRY OF PROGRAMME IMPLEMEN-
TATION (SHRIMATI MANEKA GANDHI):
(a) According to the study conducted by
Forest Survey of India using Satellite Im-
agery the extent of forest cover in Kerala
duringthe year 1985-87 was 10149 sq. Kms.
which is 26.1% of the geographical areas of
the state.

{b) The National Forest Policy 1988
stipulates that one third of the total land
areas of the country should be under forest
or tree cover,; clearly, there will be variation
in the percentage between different parts of
the country.

(c) No, Sir.
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{(d) to (f). Does not arise.
[ Transiation]

UGC Assistance to Universities of
Bihar

6021. SHRI BHOGENDRA JHA: Will
the PRIME MINISTER be pleasedto refer to
the reply given on 19 March, 1990 to SQ No.
81 Reg. UGC grants to Bihar Universities
and Colleges and state:

(a) the reasons for releasing only
one-fifth of the total approved allocation to
K.S. Sanaskrit University of Darbhanga, the
only Sanskrit University in Bihar, and whether
any increase is proposed during the current
year;

(b) the present position with regard to
grant to the six new Universitles announced
by the pievious Government of Bihar;

(c) whether University Grants Commis-
sion has laid down any critenia regarding a
time—bound academic session, examina-
tions, results, teaching and total ban on
individual tuitions by teachers of affiliated
and recognised colleges: and

(d) i so, the position in regard to its
implementation by various Universities in
the State?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOL-
OGY AN MINISTER OF STATE IN DE-
PARTMENT OF EDUCATION IN THE
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (PROF. M.G.K. MENON): (a)
According to the information furnished by
the University Grants Commjission, it had
approved an allocation, of Rs. 72.62 lakhs
for the K.S. Sanskrit university, Darbhanga
forthe Seventh Plan, of which grants amount-
ing to Rs.19 lakhs were released. The allo-
cation of grants was mainly for building,
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books and journals, equipment and for ap-
pointment of staff. UGC gives 100% grants
for books, journals and equipment. Grants
for buildings are on a sharing basis, and
grants for staff are released-on the condition
that the State Government/University will
take over the responsibility of maintenance
of staff after the end of the Plan period. UGC
hasinformed that while most of the grants for
books, journals and equipment have been
released, it has not been possible to release
fullgrants for buildings because of inability of
the State Government to meet the matching
contribution. Grants for appointment of staff
has not been released for want of concur-
rence of State Government to take over
future liability. UGC has informed that they
will release further grants during the current
year if the above conditions are fulfilled.

(b): The University Grants Commission
has not received any proposalfrom the State
Governmentforfinancial assistance forthese
universities.

(c) and (d). The University Grants Com-
mission has recently circulated guidelines of
a model academic calender to be followed
by universities. These guidelines indicate
the time—frame for the beginning of the aca-
demic year, last date for admissions, dates
by which examinations should be completed
and results should be declared. The aca-
demiccalendaris required tobe implemented
from the academic session of 1990-91. UGC
has also formulated a code of professional
ethics which has been circulated to all the
universities/colieges. The code providesthat
teachers should refrain from undertaking
any other employment and commitment
including private tuitions and coaching
classes which are likely to interfere with their
professional responsibilities.

_Allocation to Maharashtra For 1990-91

6022. SHRIHARISHANKAR MAHALE:
Will the PRIME MINISTER be pleased to
state:
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(a) the sector-wise details of amount
allocated to Maharashtra for its Annual Plan
of 1990-91; and

(b) the percentage increase in the Plan
outlay in comparison to that the last year?

APRIL 23, 1990
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THE PRIME MINISTER (SHRI VISH-
WANATH PRATAP SINGH): (a) and (b).
The annual Plan 1990-91 of Maharashtra
has been fixed at Rs. 2450 crores with sec-
toral break-up as shown in the statement
enclosed. This is 3.30% higher than the
revised approved outlay of Rs. 2371.67 crores
for 1989-90.
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Setting up of Examination Centre of
UPSC At Nainital

6023. SHRI M.S. PAL: Willthe PRIME
MINISTER be pleased to state:

(a) whether Government are aware that
students of hill areas in Uttar Pradesh are
facing difficulties in appearing in the exami-
nations being conducted by U.P.S.C. due to
location of examination centres at distant
places;

(b) if so, whether Government propose
to set up an examination centre of U.P.S.C.
at Nainital in view of the problems faced by
the students; and

(c) if so, the details thereof?

THE PRIME MINISTER {SHRI VISH-
WANATH PRATAP SINGH}): (a) to (c). At
present. the union Public Service Commis-
sign are having two regular centres in the
State of Uttar Pradesh at Allahabad and
Lucknow for examinations conducted by
them to cater to the candidates from this
State. This arrangement has been found to
be adequate. Presently, there is no proposal
to open a centra at Nainital.

[English]
Border Area Development Programme

6024. SHRI BABUBHAI MEGHJI
SHAH: Willthe PRIME MINISTERbe pieased
o state:

(@) whether Home Department has
diverted amount to Human Resource Devel-
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opment for educational Developments in
Border Areas;

(b) if so, the total amount diverted; and

(c) the amount spent on various
schemes for development programmes in
Border Areas?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN DE-
PARTMENT OF EDUCATION IN THE
MINISTRY OF HUMAN RESOURCE .DE-
VELOPMENT (PROF.M.G.K. MENON): (a)
and (b). No amount was diverted by the
Ministry of Home Affairs to the Ministry of
Human Resource Development, Department
of Education. However, the position is that
an outlay of Rs. 200.00 crores had beer
included in the Seventh Five Year Plan for
the Border Area Development Programme.
In 1986-87, which was the first year of the
Implementation of the programme (second
year of the Seventh Plan), the programme
was implemented by the Ministry of Home
affairs in the three border States of Rajast-
han, Gujarat and Punjab, in accordance with
the guidelines laid down by the Committee of
Secretaries. From 1987-88 onwards, the
Implementationof the programme was trans-
ferred to the Department of Education to re-
orient the programme so as to concentrate
on educationinthe border areas; and neces-
sary provision for it was made in the annual
plans ofthe Department. it was intended that
the programme wou'd henceforth be con-
fined to ‘education’, which is a critical input
for the development of border areas. The
emphasis is laid under the programme on
overall human resource development.

The provision made in the annual plans
of the Department of Education, yearwise
was as follows:
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(Rs. in crores)

1987-88 25.00
1988-89 4550
1989-90 50.00
Total 120.50

(c) The amounts released to the State
Government (including voluntary organisa-
tions) for various schemaes/activities
undertaken by them for development of
border areas is given in the statement an-
nexed.



180

Written Answers

APRIL 23, 1990

179  Written Answers

‘Slieyy dWoH jo Asiuiy Aq peses|as Sem junowy,

01'606v}

00'000S 00055V 00°005¢ 01'698¢ Jeiol
S.°81 — S/'8t — — ueyiseley ul suonesiuebip Aiejunjop
67°9€8€ 09'v6iL1 cL'e0L L1'8EL 00°00¢t ueyiseley R4
£9'2682 85688 00026 §6'€es 01'6SS qefund ‘€
6€'82€S 19’8502 £6'/8€¢ 61288 — liwysey g nwwep k4
LE'S LE'9 - — — jeselng v sugpesiuebio Aieunjop
£6'9¢82 ¥8°0S8 00°02S 69'SS¢E 0000}t teselng +

Z 9 . S 4 € Z ]
(syxe| ut sy)_

27} 06-6861 68-8861 88-£861 +£8-9861 8jels 8] jo sweN ON 1S

sieeA ino jse Bulnp ewweiBoid (uoneanp3) Juewdoiers(g eely 1epiog 18puf) SelelS 0} pasesjal Junowe buimoys Juswejels

ININILVYLS



181 Written Answers
[ Trans/ation]

Legal Binding on SC/ST Reservation in
Jobs

6025. SHRI NANDLAL MEENA:Will
the PRIME MINISTER be pleased to state
whether Government propose 1o enact any
law so as to make filling the reservation
quota for SC/ST in Government services
legally binding?

THE PRIME MINISTER (SHRI VISH-
WANATH PRATAP SINGH): No such pro-
posal 1s under the consideration of the
Government.

[English]

Violatlon of Environmental Conditions
by Hotels on Goa Beaches

6026. PROF. GOPALRAO MAYEKAR:
Will the PRIME MINISTER be pleased to
state*

(a) whether five-star hotels on Goa's
beaches have been constructed in violation
of the environmental cond:tions;

(c) H so, the details thereof; and

(c) the action contemplated by the
Government against defautters?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND FOR-
ESTS AND MINISTER OF STATE IN THE
MINISTRY OF PROGRAMME IMPLEMEN-
TATION (SHRIMATI MANEKA GANDHI):
(a) Yes, Sir. Some of the beach resorts/
hotels in Goa have violated environmental
conditions.

(b) According to the Reports furnished
by the State Government, violations have
been committed in eight cases of beach
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resortsthotels. These violations include:
constructions within 200 metres of the high
tide line, extraction of sand from sandy
beaches, extraction of ground water with
500 metres of the high tide line and construc-
tions without environmental clearance.

(c) The State Government has been
asked to take deterrent action against viola-
tors including demolition of unauthorised
structures.

Computer Learning Programme for
Traditional Indian Sciences

6027. SHRI PRATAPRAO B.
BHOSALE: Will the PRIME MINISTER be
pleased to state:

(a) whether some requests have been
received by the Government to expand the
computer learning programme to include
traditional Indian sciences like vedic mathe-
matics and ayurvedic medical system etc.;

(b) if so, the details thereof and the
context in which the request has been made;

(c} whether Government propose to
take some action on these requests;

(d) if so, the details thereof; and

(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN DE-
PARTMENT OF EDUCATION IN THE
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (PROF. M.G.K. MENON): (a)
The Department of Electronics has received
a proposal; for computer assisted learning/
teaching of Ayurveda and traditional medi-
cines from All India Institute of Medical
Sciences, New Delhi. There is no specific
proposal in the area of Vedic Mathematics.
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(b) The abjectives of the project in-
clude:

- Development of Computer assisted
learning/teaching and preparation
of research material in traditional
medicine such as Ayurveda.

—  Development of Information Sys-

tem for a comparative account of
modern medicine and Ayurveda.

— Development of a Data base for
research on medical plants/herbs.

—  Toprovide a bi-lingual interface for
the above in Hindi and English.

Proposal has been made to the Depart-
ment of Electronics for purpose of funding.

(c) and (d): The proposal is under con-
sideration.

(e) Does not arise.
[Transiation]
Diploma in Tourism

6028. SHRISARJU PRASAD SAROJ:

Will the PRIME MINISTER be pleased to _

state:

(a) the number of Universities having
Post-graduate Diploma courses in Tourism
at Present; and

(b) The State-wise c'ctails of Universi-
ties where it is likely to be introduced in 1990
with number of seats thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN DE-
PARTMENT OF EDUCATION IN THE
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (PROF.M.G.K. MENON): (a)
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and (b). According to the information fur-
nished-by the University Grants Commis-
sion, at present, 6 universities are offering
post-graduate diploma courses in Tourism.
The Commission will shortly invite proposals
from all universities for development assis-
tance including starting of new courses dur-
ingthe 8th Plan. Decision anstarting courses
on Tourism can be taken only after these
proposals have been received.

[English]

Complaints Regarding Irregularities in
Purchases

6029. SHRISUBEDAR: Willthe PRIME
MINISTER be pleased to refer to the replay
givenon 2 April, 1990 to Unstarred Question
No. 3127 regarding Board of Administration
in Kendriya Bhandar and state the dstails of
complaints regarding irregularities in pur-
chases noticed and action taken thereon?

THE PRIME MINISTER (SHRI VISH-
WANATH PRATAP SINGH): Complaints
relating to irregularities in purchases which
had been brought to the notice of Govern-
ment are as follows:

1) The entire purchases of 20.10
crores made during 1987-88 have
been done by unauthorised per-
sons from the firms and without the
approval of Baard of Administra-
tion.

2) The purchase policies were ap-
proved in the absence of elected
Director of the Kendriya Bhandar.

The accountsforthe year 1987-88 have
been audited by the Auditors appointed by
the Registrar of Cooperative Societies, Delhi.
No adverse comments have been made in
their reports.

The revised bye-law enforced with ef-
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fect from 10.4.87 have abolished the Board
of Administration and necessary power to
effectively carry out the day-to day manage-
ment of the Society have been vested in the
General Manager and Chairman. The re-
vised bye-laws have, however, been chal-
lenged by certain elected Directors and others
in the Delhi High Court and the matter is at
present subjudice.

Gandhamardan Bauxite Project in
Orissa

6030. SHRI BHABANI SHANKAR
HOTA: Willthe PRIME MINISTERbe pleased
to state:

(a) whether the government have re-
ceived any report suggesting scrapping of
Gandhamardan Bauxite Project in Orissaon
ecological grounds: and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND FOR-
ESTS AND MINISTER OF STATE IN THE
MINISTRY OF PROGRAMME IMPLEMEN-
TATION (SHRIMATI MANEKA GANDHI):
(a) and (b). No, Sir. The Ministry of Environ-
ment and Forests had granted environmental
clearance to this Project subject to the con-
dition that no work on the project will be
commenced till the Revised Environmental
Management Plan of the Project is submit-
ted to and approved by the Environmental
Management Authority constituted underthe
Chairmanship of Secretary in the Union
Depantment of Mines. The Revised Environ-
mental Management Pian has not submitted
tothe Environmental Management Authority
so far by the Project authorities

Change in Conventional Form of Indian
Map

6031. SHRI MULLAPPALLY RAMA-
CHANDRAN: Will the PRIME MINISTER be
pleased to state:
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(a) whether there is any proposal to
change the conventional form of the Map of
India;

(b) i so, the details thereof;

(c) the reasons therefor; and

(d) the steps being taken to implement
the changes?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN DE-
PARTMENT OF EDUCATION IN THE
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (PROF.M.G.K. MENON): (a)
No, Sir.

(b} to (d). Does not arise.

Policy for Wet Land

6032. SHRI RAMESHWAR PRASAD:
Will the PRIME MINISTER be pleased to
state the Union Government’s policy for the
conservation of wetlands inthe eastern fringe
of Calcutta?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND FOR-
ESTS AND MINISTER OF STATE IN THE
MINISTRY OF PROGRAMME IMPLEMEN-
TATION (SHRIMATI MANEKA GANDHI):
The policy of Government of India is to
conserve all wetland ecosystems in the
country. The responsibility for preserving the
wetlands in sound condition lies mainly with
the State Government concerned. The
Government of India provides assistance for
this purpose to selected wetlands, subjectto
budgetary constraints. No such proposal
has been received from the Government of
West Bengal.
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[ Translation]
Objectives of Administrative Tribunal

6033. PROF. SHAILENDRANATH
SHRIVASTAVA: Will the PRIME MINISTER
be pleased to state:

(a) the objectives behind constituting
the Central Administrative Tribunal and to
what extend these objectives have been
achieved so far;

(b) whether Government propose to
expand the administrative tribunal and im-
prove its working: and

(c) if so, the details thereof?

THE PRIME MINISTER (SHRI VISH-
WANATH PRATAP SINGH) (a) The objec-
tive behind the establishment of the Admin-
istrative Tribunals was to render speedy and
inexpensive justice to the Govt. Employees
in cases of service matters. Only a nominal
fee of Rs. 50/- is charged from the parties
concerned while filing an application in the
Administrative Tribunals. The various Ad-
ministrative Tribunals (CAT & SAT) have
been adjudicating a large number of pending
cases transferred from the various High
Courts and subordinate courts in addition to
fresh cases instituted. Consideringthatthere
is an ever-increasing demand for setting up
of new benches of the CAT/SAT to cover
organisations other than those alregdy cov-
ered. as also the fact that the average time
taken for disposal'of cases is comparatively
shorter, it is felt that the institution is serving
the purpose for which it was set up.

(b) and (c). Yes, Sir. The Government
have decided to set up additional benches of
the CAT in addition to the holding of circuit
sittings at various places. The procedure
rules for Administrative Tribunals are also
reviewed and amendments are brought about
with a view to improve the working of the
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Tribunals.
Encashment of Commuted Leave

6034. DR. BENGALI SINGH: Will the
PRIME MINISTER be pleased to state:

(a) whether there is a provision for
Central Government employees to avail 10
commuted leaves on full pay and 20 com-
muted leaves on half-pay each year;

(b) if so, whether there are large num-
ber of employees in different ministries and
offices of Central Government who do not
avail of this leave at all even upto the time of
their retirement and they do not get any
benefit for it; and

(c) if so, whether Government propose
to provide the facility to encash the com-
muied leave also as has been done in the
case of earned leave at the time of retire-
ment?

THE PRIME MINISTER (SHRI VISH-
WANATH PRATAP SINGH): (a) A Central
Government Employee is credited with half-
pay leave in advance in two instalments of
ten days each onthe first day of January and
July of every calendar year. The half-pay
leave can be availed on medical certificate or
on private affairs as prescribed in the rules.

Commuted leave not exceeding half the
amount of half-pay leave can be granted on
medical certificate to a Government servant
subject to certain conditions. However half-
pay leave upto a maximum of 180 days may
be allowed to be commuted during the entire
service without production of medical certifi-
cate for undergoing an approved course of
study certified to be in the public interest.

(b) Half-pay leave at the credit of
employee lapses on the date of retirement
on attaining the age of superannuation. The
number of employees in whose cases half-
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pay leave lapses on retirement is not cen-
trally monitored.

(c) Government are not in favour of the
encashmaent of half-pay leave at the time of
retirement on superannuation.

[English}
Tralning for Global Technology

6035. SHRI KAILASH MEGHWAL.: Will
the PRIME MINISTER be pleased to state:

(a) whether there is any concrete plan
for personnel training to meet the require-
ment fofastchanging production technology
in various fields;

(b) whether these training programmes
will cover all levels of personnel; and

(c) if so, the details thereof; and not, the
reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN DE-
PARTMENT OF EDUCATION IN THE
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (PROF. M.G.K. MENON): (a)
to (¢) Theinformation is being collected and
will be laid on the Table of the House.

Representation from Association of
Bharat Natyam Artists

6036. SHRIMATI VYJAYANTIMALA
BALI: Willthe PRIME MINISTER be pleased
fo state:

(a) whether the Association of
Bharatnatyam artists (ABHAI) had request
the Government to accord its recognition so
thatit could etfectively pursue the problem of
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performing artist and for furtherance of the
cause of arts; and

(b) if so, the actiontaken by the Govern-
ment in this matter?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN DE-
PARTMENT OF EDUCATION IN THE
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (PROF. M.G.K. MENON): (a)
Yes, Sir.

(b) Neither the Department of Culture
nor the Sangeet Natak Akademi have any
system of according formal recognition to
any art Organisation. Individual artists and
Voluntary Cultural Organisations who are
eligible can avail themselves of the benefits
available under the various schemes and
programme operated by the Department of
Culture and Sangeet Natak Akademi. No
formality of recognition has been prescribed
for this.

Clearance to Development of Sabrimala
Shrine in Kerala

6038. SHRI T. BASHEER: Will the
PRIME MINISTER be pleased to state:

(a) whether any proposal for the devel-
opment of Sabrimala Shrine in Kerala is
Pending with the Union Government for
environment clearance; and

(b) if so, when necessary clearance is
likely to be accorded?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND FOR-
ESTS AND MINISTER OF STATE IN THE
MINISTRY OF PROGRAMME IMPLEMEN-
TATION (SHRIMATI MANEKA GANDHI):
(a) No, Sir.

(b) Does not arise.
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Benefit of Science and Technology
Scheme for Women in Madhya Pradesh
and Bihar

6039. SHRIPARASRAM BHARDWA.:
Will the PRIME MINISTER be pleased to
state:

(a) the number of women benefited by
the Science and Technology for Women
Scheme in Madhya Pradesh and Bihar; and

(b) the number and other details of the
new projects approved by the Experts
Committee under the said scheme and the
amount sanctioned for this scheme in 1989-
907

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOL -
OGY AND MINISTER OF STATE IN DE-
PARTMENT OF EDUCATION IN THE
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (PROF. M.G.K. MENON}: (a)
The total number of women benefited by the
Scheme on “Science and Technology for
Women” in Madhya Pradesh is 828 and in
Bihar, 905.

(b) Thirty eight projects were approved
during 1989-90 for the States of Assam,
Bihar, Gujarat, Kerala, Karnataka, Mahar-
ashtra, Madhya Pradesh, Mizoram, Orissa,
Tripura, Uttar Pradesh and West Bengal and
Union Territories of Chandigarh and Delhi.

The objectives of these projects range
from; studies on involvement of women in
Science and Technology professions, o
studies on ergonomics of women in con-
structionindustries; awareness programmes
on water, health and sanitation; income
generation projects relating to food process-
ing, income generation projects relating to
food processing, carpentry, leaf-cup-mak-
ing, electronics, rope-making, sericulture,
glazed pottery, biodynamic gardening, dairy
farming and rural laboratory technology. A
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project on design and development of mud
pressure cookers was also funded.

The total financial outiay for the scheme
during 1989-90 was Rs. 70 lakhs.

Thtanium Dioxide Project In Kerala

6040. SHRI MULLAPPALLY RAMA-
CHANDRAN: Will the PRIME MINISTER be
pleased to state:

(a) whether any recommendation has
been received from the State of Kerala for
Central sanction and/or participation to set
up a titanium dioxide project in the State;and

(b) if so, the decision of the Government
on this matter?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN DE-
PARTMENT OF EDUCATION IN THE
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (PROF. M.G.K. MENON): (a)
Depariment of Atomic Energy has not re-
ceived from the State of Kerala any request/
application for Central sanction and/or par-
ticipation to set up a Titanium Dioxide Proj-
ect in that State.

(b) Does rot arise.
Poliution Control in Rayon Industry

6042. SHRiI PRAKASH KOKO
BRAHMBHATT: Will the PRIME MINISTER
be pleased to state:

(a) whether the high-powered working
group to evaluate the status of poliution
control in the rayon industry has finalised its
report;

(b} if so, whether the report has been
submitted to the Union Government;
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(c) i so, the main recommendations
thereot;

{d) how many of the recommendations
have been examined; and

(e) the steps being taken to implement
them?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND FOR-
ESTS AND MINISTER OF STATE IN THE
MINISTRY OF PROGRAMME IMPLEMEN-
TATION (SHRIMATI MANEKA GANDHI):
(a) No working group has been set up by the
Government to evaluate the status of poliu-
tion contrdl in the rayon industry.

(b) to (e) Does not arise.
Women Development Corporations

6043. SHRIN. DENNIS: Willthe PRIME
MINISTER be pleased to state:

(a) the States and Union Terntories
where Women Development Corporations
have been set up:

(b) the industnal unit started by them;
and

(c) the number of women who have
been employed in these units?

. THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN DE-
PARTMENT OF EDUCATION IN THE
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (PROF. M.G.K. MENON): (a)
Women Development Corporations have
beenset up inthe States of Andhra Pradesh,
Gujarat, Karnataka, Kerala, Madhya
Pradesh, Maharashtra, Punjab, Tamii Nadu,
Uttar Pradesh, Himachal Pradesh and the
Union Territory of Chandigarh.
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(b) and (c). The function of the Women
Development Corporation is basically to act
as acatalytic agent in identification of women
entrepreneurs, preparation of shelf of viable
projects, facilitating credit and marketing tie-
ups etc. However, some Women Develop
ment Corporations have set up industriai
units-Punjab is running 8 unit emplaying 410
women, Tamil Nadu is running five units,
employing 343 women, Union Territory of
Chandigarh is running one unit employing
12 women. The Women Development Cor-
porations in the States of Gujarat, Kamna-
taka, Madhya Pradesh, Himachal Pradesh
and Kerala have not set up any industria:
units. Information in this regard with refer-
ence to the Women Development Corpora-
tion inthe States of Andhra Pradesh, Mahar-
ashtra and Uttar Pradesh is being collected.

CBI Cases Pending Investigation

6044. SHRI MULLAPPALLY RAMA:
CHANDRAN: Will the PRIME MINISTER be
pleased to state:

(a) the number of referred cases pend
ing Investigation by Central Bureau of inves
tigation as on 31 December, 1989;

(b) the number of cases referred by
State Government of Kerala to Central Bu
reau of Investigations for investigation dur
ing 1988 and 1989;

(c) the number of cases in which inves-
tigations have been concluded; and

(d) the number of cases involving for
eign funds under investigation by Centrs
Bureau of investigation as on 28th February
19907

THE PRIME MINISTER (SHRI VISH
WANATH PRATAP SINGH): () 1247 case
are pending investigation by CBI as o
31.12.1989.
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(b) Only 2cases have been referred by
the State Government in 1988 and 1989.
Investigation in both cases has been final-
ised.

(c) During the year 1989 investigations
in 1051 cases have been finalised.

(d) 2 cases are being investigated.

[ Translation]

Birth Centenary Celebrations of Dr.
B.R. Ambedkar

6045. SHRI RATILAL KALIDAS
VARMA:

SHRI HET RAM:

Will the PRIME MINISTER be pleased
to state:

(a) whether Government propose to
celebrate the birth centenary ot Dr. Baba
Sahab Ambedkar; and

(b) if so, the manner in which it will be
celebrated?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN DE-
PARTMENT OF EDUCATION IN THE
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (PROF.M.G.K. MENON): (a)
Yes,Sir.

®) The Centenary will be celebrated at
the National level in a befitting manner as,
has been the practice in similar cases of
celebration of the Centenaries of other dis-
tinguished citizens of India.
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Ban on Advertisements of Baby Milk
foods in Radio and T.V.
6046. SHRI KALP NATH RALl:
SHRI EDUARDO FALEIRO:

Will the PRIME MINISTER be pleased
to state:

(a) whether Government have banned
advertisements relating to baby milk foods in
its media-Radio and Television, with a view
to encouraging brest feeding for babies and
discouraging the use of artificial milk for
babies; and

(b) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN DE-
PARTMENT OF EDUCATION IN THE
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (PROF. M.G.K. MENON): (a)
and (b). Yes, Sir. The information and Broad-
casting Ministry have decided that adver-
tisements for baby foods can be accepted by
AIR and Doordarshan so long as the manu-
facturers and distributors of these products
do not promote them as being suitable for
use as partial or total substitutes.tor breast
milk. Each proposal is required to be exam-
ined on its own merit before final accep-
tance.

Freight Equalisation Policy

6047. SHRISANAT KUMAR MANDAL:
Will the PRIME MINISTER be pleased to
state:

(a) whether West Bengal Government
has made a strong plea for scrapping of the
freight equalisation policy as industries in
West Bengal had to bear a higher raw mate-
rial supply compared to their counter-parts
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eilsewhere in the country;

(b) it so, the action taken by Govern-
ment in this regard; and

(c) the reasons for the delay in taking
the decisions?

THE PRIME MINISTER (SHRI VISH-
WANATH PRATAP SINGH): (a) Yes, Sir.

(b) and (c). Government had accepted
in principle the Pande Committee Report
(80) for phased abolition of freight equalisa-
tion scheme subjectto subsidisation of trans-
ports for remote, inaccessible and isolated
areas. However, representations were re-
ceived from a number of States against
abolition of freight equalisation scheme since
that would put them into a disadvantageous
position. In April, 1986, Government de-
cidedtoreferthe issue to the National Devel-
opment Council for a decision. The decision
is awaited.

[ Translation]

Comprehensive Cultural Schemes in
Rajasthan

6048. SHRI GIRDHARI LAL BHAR-
GAVA. Wilithe PRIME MINISTER be pleased
to state:

(a) whether ten more comprehensive
cultural schemes were to be prepared in
relation to National Heritage Projects under
the Seventh Five Year Plan:

(b) if so, whether these schemes were
prepared:

(c) whetner the programme to develop
necessary facilties under the scheme in
Ajmer district in Rajasthan was also given
top priority in the Seventh Five Year Ptan;
and .

VAISAKHA 3, 1912 (SAKA)

Written Answers 198

(d) if so, the details of the schemes
finalised?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN DE-
PARTMENT OF EDUCATION IN THE
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (PROF. M.G.K. MENON): (a)
No, Sir.

(b) to (d). Do not arise.
[English]

Courses in Indira Gandhi National Open
University

SHRI EDUARDO FALEIRO:

SHRI KALP NATH RAI:

SHRILAXMINARAYAN PAN-
DEYA:

SHRI PRATAPRAO B.
BHOSALE:

6049.

Will the PRIME MINISTER be pleased
to state:

(a) the courses being oftered by the
Indira Gandhi National Open University;

(b) the total enroliment this year for
ditferent courses by that University;

(c) the new courses proposed to be
offered by that University in the coming
academic years;

(d) the details of study centres estab-
lished by that University in different parts of
the country; and

(e) number of study centres ’broposed
to be opened during 1990-91?

THE MINISTER OF STATE iN THE
MINISTRY OF SCIENCE AND TEGHNOL-
OGY AND MINISTER OF STATE IN DE-
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PARTMENT OF EDUCATION IN THE
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (PROF. M.G.K. MENON): (a)
and (b). According to the information fur-
nished by the Indira Gandhi National Open
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University (KGNOU), the academic pro-
grammes being offered by it and the en-
roliment in these during 1989-90 is as fol-
lows:

Name of Programme

Enrolment

1

2

Bachelor in Library and Information Science
Bachelor's Degree Programme (BDP 10+2)

Bachelor's Preparatory Programme (BDP Non 10+2)

Diploma in Management (DIM)

Advanced Diploma in Management (ADM)

Specialisation Diploma in Management (SDM)

Diploma in Distance Education (DDE)

Diploma in Creative Writing in English (DCE)

Certificate Course in Food and Nutrition (CFN)

1522
4541
12525
6613

1520

1207

2025

(c) The University plans introduction of
the following academic programmes during
1990-91:

1. Diploma in Management (Module
v)

2. Diploma in Higher Education
3. Diploma in Rural Development

4. Diploma in Nutrition & Health Edu-
cation

5. Diploma in Early Child Care &
Education

6. DMah Creative Writing in Hindi

7. Diploma in Materials Management
8. Diploma in Financial Management

9. Diploma in Human Resources
Management

10. Bachelor of Sciences
11. Dachelor of information (Module 1)
However, the actual introduction of
programmes will depend upon the availabil-
ity of funds, advance preparation of course
materials, eic.

{d) The details of Study Centres estab-
lished by the IGNOU in different parts of the
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country are given in the atfached statement. 1990-91 provides for establishment of 20
new Study Centrés.
(e) The Annual Plan of IGNOU for

STATEMENT
State No. of Study Centres
1 2
Andhra Pradesh 8
Arurachal Pradesh 1
Assam 2
Bihar 6
Goa 1
Gujarat 6
Haryana 7
Himachal Pradesh 4
Jammu & Kashmir 2
Karnataka 4
Kerata 3
Madhya Pradesh 9
Maharashtra 10
Maripur 1
Meghalava 2
Mizoram 1
Nagaland 1
Onissa 9

Punjab 1
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State No. of Study Centres
7 2
Rajasthan 6
Tamil Nadu 5
Uttar Pradesh 17
West Bengal 5
Tnpura 1
Sikkim 1

UNION TERRITORY

Chandigarh 1
Delhi 16
Lakshadweep 1

Andaman & Nicobar Island

Pondicherry

[ Transiation)

Amount Allocated to U.P. to Combat
Pollution

6050. SHRI SHEO SHARAN VERMA:
Will the PRIME MINISTER be pleased 10
ctate:

(a) the total amount alloacted to Uttar
Pradesh for combating environment pollu-
tion and for conservation of forests during
the last three years;

(b) whether the entire amount was
utilised; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND FOR-
ESTS AND MINISTER OF STATE IN THE
MINISTRY OF PROGRAMME IMPLEMEN-
TATION (SHRIMATI MANEKA GANDHI):
(a) The total amount allocated to Uttar
Pradesh for combating environment pollu-
tion and for conservation of forests during
the last three years is given below:
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Year Amount Allocated
(Rs. in crores)
1987-88 103.47
1088-89 129.54
1989-90 78.85
(b) No, Sir.

(c) The main reasons for under-utilisa-
tion were as follows:

i) Due to severe drought conditions
in the country during 1987-88, the
new plantation programme for
which allocation was made, could
not be taken up.

i)y ~Economy measures taken by the
Government.

Knowledge of Hindi
6051. SHRI MOHAN LAL JHIKRAM:

Will the PRIME MINISTER be pleased to
state:

{(a) the State-wise details of the people
knowing:

i)  only Hindi:

i)  Hindi as well as English and re-
gional language:

i)  only English:

#)  only regional language: and

(b) the names of States where rapid
propagation of Hindilanguage is taking place
and achievements made about the use of
Hindi in the non-Hind speaking States dur-
ing the last three years?
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THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN DE-
PARTMENT OF EDUCATION IN THE
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (PROF.M.G.K. MENON): (a)
Statements | to lll giving information in re-
spect of items (i), (iii} and (iv) are attached.
Information in respect of item (ii) is not avail-
able with the Office of the Registrar General,
India.

(b) Various schemes/programmes for
propagation and use of Hindi all over Indiain
general and non-Hindi speaking States in
particular, were implemented during the last
three years. Significant achievements are:

1. Appointment of 3066 Hindi teach-
ers in schools at primary to higher
secondary levels under the Cen-
trally Sponsored Scheme of ap-
pointment of Hinditeachers in Non-
Hindi speaking States.

2. Training of 2800 Hindi teachers by
31 Hindi Teachers’ Training Col-
leges, with Central funding to the
extent of 75% of approved expen-
diture in the case of voluntary or-
ganisations and 100% in the case
of State Governments which run
these colleges.

3. One hundied and sixty voluntary
organisations engaged in propa-
gating and promoting use of Hindi
through Hindi teaching centres,
Vidyalayas, Mahavidyalayas, librar-
ies, reading rooms, typing and
shorthand centres, publication of
Hindi books/ magazines/journals,
organisation of seminars and con-
terences, etc. These voluntary
organisations were funded by
Government of India to the extend
of 75% of approved expenditure for
the purpose. According to informa-
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tion received from these organisa- lingual dictionaries in Hindi and
tions including through Akhil Bhara- other Indian languages.
tiya Hindi Sanstha Sangh, about 30
lakh students/persons were bene- 8. Support provided through the
fited. Commission for Scientific and

Technical Terminology in the propa-
4. Training of 419 Hindi teachers by gation and use of Hindi through its
the Kendriya Hindi Sansthan, Agra. on-going programmes for evolving
technical terminologies in different
5. Teaching of Hindi through corre- disciplines, production of defini-
spondence courses by the Central tional dictionary, production of uni-
Hindi Directorate with benefit for versity level books in Hindi, identi-
45,361 persons. fication of Pan-indian technical
terms, conduct of terminological
6. Distribution of 95,270 books val- workshops/orientation pro-
ued at Rs. 30.37 lakhs to various grammes.
libraries and other institutions.
States where rapid propagation of Hindi
7. Support provided by Central Hindi language took place were Andhra Pradesh,
Directorate in propagation and use Arunachal Pradesh, Gujarat, Karnataka,
of Hindi by bringing out seven bilin- Kerala, Manipur Mizoram, Maharashtra and
gual, seventri-lingualandonemulti-  Orissa.
STATEMENT -
SI. No. India/State/Union Territory Hindi
1 2 3
INDIA 26,45,14,117
1. Andhra Pradesh 14,18,358
2. Assam —
3. Bihar 5,54,71,663
4. Gujarat 7,46,659
5. Haryana 1,14,92 824
6. Himachal Pradesh 37,97,702
7.  Jammu & Kashmir 10,37.116
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Sl No. India/State/Union Territory Hindi
1 2 3
8 Karnataka 6,94,374
9. Kerala 16,466
10. Madhya Pradesh 4,38,07,729
11. Maharashtra 43,13,721
12. Manipur 13,574
13 Msghalaya 29,323
14. Nagaland 33,037
15. Orissa 6,14,274
16. Punjab 25,49,098
17 Rajasthan 3,00,32,409
18. Sikkim 16,987
19 Tami! Nadu —
20. Tnpura 33,332
21, Uttar Pradesh 9,96,78,891
22. West Bengal 36,27,298
Union Terntories
1. A & N Islands 31,341
2. Arunachal Pradesh 32,318
3. Chandigarh 2,49,721
4.  D. &N Haveli 2,107
S. Delhi 47,337,092
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Sl No. India/State/Union Territory Hindi
1 2 3
6. Goa, Damn & Diu 25,417
7. Lakshadweep 140
8 Mizoram 9,586
9 Pondicherry 1,560
NOTE.
1. The figures exclude Assam as no Census was taken there due to disturbed

conditions prevailing at the time of Census

2. The figures exclude Tamil Nadu as the same in respect of this state are not available
with the Regtstrar General India

3. The tigures are provisional and based on 1981 Census as per informatton collected
from the Office of the Registrar General, india, Ministry of Home Affairs, New Delhi.

STATEMENT -It
SI. No  India‘State Union Territory Hindi
1 2 3

INDIA 2,02.440

1 Andhra Pradesh 11,455

2. Assam —
3. Bihar 4910

4. Guijarat 3,581
5. Haryana 675
6. Himachal Pradesh 475

7. Jammu & Kashmir 809
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Sl. No. India/State/Union Territory Hindi
1 2 3
8. Karnataka 19,818
9 Kerala 4,649
10. Madhya Pradesh 5,677
11 Maharashtra 1,03,814
12 Manipur 196
13 Meghalaya 495
14 Nagaland 429
15. Orissa 2,096
16 Punjab 1,764
17 Rajasthan 2,866
18. Sikkim 43
19 Tamil Nadu —
20. Tnpura 120
21 Uttar Pradesh 7,021
22 West Bengal 21,232
Union Territories
1. A & N Islands 84
2. Arunachal Pradesh 124
3. Chandigarh 715
4. D. & N Havel 38
S. Delhi 5,142
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Sl No. India’State/Union Territory Hindi
1 2 3
6. Goa, Damn & Diu 3,831
7. Lakshadweep 6
8. Mizoram 59
9. Pondicherry 316
NOTE:
1. The figures exclude Assam as no Census was taken there due to disturbed
conditions prevailing at the time of Census.
2. The figures exclude Tamil Nadu as the same in respect of this state are not available
with the Registrar General, India.
3. The figures are provisional and based on 1981 Census as per information collected

from the Office of the Registrar General, India, Ministry of Home Affairs, New Delhi.
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[English]

Afforestation Programme in Aravali
Hilis and Himalayan Region

6052. SHRIMAT!I VASUNDHARA
RAJE: Will the PRIME MINISTER be pleased
to state:

(a) the details of various kinds of affor-
estation programme implemented in Aravali
Hills and Himalayan region during the Sev-
enth Plan:

(b) whether Government have made
any review of the implementation of these
programme; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND FOR-
ESTS AND MINISTER OF STATE IN THE
MINISTRY OF PROGRAMME IMPLEMEN-
TATION (SHRIMATI MANEKA GANDHI):
(a) During the Seventh Plan period (19850-
90), the afforestation and tree planting activi-
ties have been carried out on community and
panchayat lands, roadsides, canalsides,
railsides, private farm lands and degraded
forest lands under various Central and State
Planschemes, including the Externally Aided
Social Forestry Projects, Rural Employment
Programme, Desert Development Pro-
gramme, Drought Prone Areas Develop-
ment Programme, etc.

(b) and (c). Regular review and moni-
toring of the programme implementation
under different schemes is carried out by the
concerned Central/States agency. Overall,
it can be aid that the ecologically fragile
areas, including the Aravallis ad the Hima-
layas, have not received the attention they
deserve. “The restructured Wastelands
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Written Answers 232

Development Programme aims a address-
ing this need, depending on the resources
which become available in the Eighth Plan
period.

Centrally Sponsored Soclal forestry
Schemes

6053. SHRIMAT! VASUNDHARA
RAJE: Will the PRIME MINISTER be pleased
to state: '

(a) since when the social forestry pro-
grammes as a centrally sponsored scheme
in different States were introduced, State-
wise;

(b) the amount allocated to each State
in Seventh Plan, targets fixed and achieve-
ment made against them;

(c) whether any external assistance for
this scheme was received; and

{d) f so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND FOR-
ESTS AND MINISTER OF STATE IN THE
MINISTRY OF PROGRAMME IMPLEMEN-

" TATION (SHRIMATI MANEKA GANDHI):

{a)and (b). The Sentrally Sponsored Scheme
entitled “Social Forestry including Rural
Fueiwood Plantations” was introduced in
1980. During the Seventh Five Year Plan,
this scheme was in operation in selected
districts covering all the States. The State-
wise targets/achievements and outlays dur-
ing the Seventh Plan are given in the state-
ment.

{c) No -external assistance ha been
received for this scheme.

(d) Does not arise.
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Study on Air Poliution in Delhi

6055. SHRI BALASAHEB VIKHE
PATIL: Willthe PRIME MINISTER be pleased
to state:

(a) whether any study has been urder-
taken on the acute air pollution in Delhi, by
Government or by any other institution;

(b) i so, the findings thereof;

(c) whether Government propose to set
up any committee for suggesting measures
to control air pollution in Delhi:

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND FOR-
ESTS AND MINISTER OF STATE IN THE
MINISTRY OF PROGRAMME IMPLEMEN-
TATION (SHRIMATI MANEKA GANDH):
(a) Yes, Sir.

(b) According to the air quality survey,
the air pollution levels in Delhi are by and
farge within the prescribed standards. While
the levels of Sulphur Dioxide and oxides of
nitrogen are well within the limits, the particu-
late matter is occassionally on the higher
side. This is due to the natural dusty condi-
tions and industrial activities including ther-
mal power plants.

(c) No, Sir.

(d) Does not arise.
Expansion of IRE Limited

§056.  SHRI MULLAPPALLY
RAMACHANDRAN: Will the PRIME MINIS-
TER be pleasecd to state:

{ay the annual turnover of indian Rare
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Earths Limited auring 1987-88, 1988-89 and
1989-90; and

(b) whether Government propose to
further expand its capacity if so, the details
thereot?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN THE
DEPARTMENT OF EDUCATION iN THE
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (PROF. M.G.K. MENON) (a)
The Annual Turnover of Indian Rare Earths
Ltd. is as fodows:

Sales
(Rs. in lakhs)

1 2

1927-88 3259.29
(1631.20)*

1988-89 6015.98
£2994.30)*

1989-90 6485.00 (Prov.)

(2752.40)* (Prov.)

* Figures in bracket represent F.E.
earned.

(b) The Company has drawn up a five
year Corporate Plan covering the period
1989-90 to 1993-94. During this pericd it is
proposed to make an investment of Rs, 271
crores which will involve setting up of new
tacilities in the existing units of the Company
at Alwaye, Chavara (Kerala), Mana-
valakurichi (Tamil Nadu) and OSCOM
(Orissa,. In addition new mineral deposits in
Tamil Nadu and Andhra Pradesh are also
proposed to be exploited. The growth antici-
pated interms of annual sales turnover is of
the order of about 200% and a four fold
increase in forcign exchange earnings.
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[ Translation)

SC/ST Candidates Qualified in civil
Services Examination

6057. DR. BENGALI SINGH: Will the
PRIME MINISTER be pleased to state:

(a) the number of candidates who
qualified the Cwvil Services Examination
during the last three years years-wise;

(b) the number of Scheduled Castes
Scheduled Tribe candidate among them,
year-wise;

VAISAKHA 3, 1912 (SAKA)
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(¢} whether the percentage of the SC/
ST candidates who qualified the examina-
tion has been very low; and

(d) if so, the reasons therefor?

THE PRIME MINISTER (SHRI VISH-
WANATH PRATAP SINGH): (a) and (b).
Information is given in the attached state-
ment.

(c) No, Sir.

(d) Does not arise.
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SC/ST Officials sent for Training
Abroad

6058. DR. BENGALI SINGH: Will the
PRIME MINISTER be pleased to state:

(a) the category-wise number of offi-
cers belonging to Indian Administrative
Service, Indian Police Service and other
allied services sent for training abroad dur-
ing 1989-90;

(b) the number of officers out of them
belonging to Scheduled Castes/Scheduled
Trnbes; and

(c) if no officer belonging to the Sched-
uled Castes/Scheduled Tribes was sent
abroad for training, the reasons therefor?

THE PRIME MINISTER (SHRI VISH-
WANATH PRATAP SINGH): (a) The De-
partment of Personnel and Training nomi-
nated 192 Indian Administrative Service
officers for training courses abroad during
1989-90. Information regarding the number
of officers from Allied Services sent abroad
during 1989-90 is not centrally available.

(b) The number of Scheduled Castes/
Scheduled Tribes officers among IAS offi-
cers nominated is 30. The number of Sched-
uled Castes and Scheduled Tribes officers
sent abroad for training from IPS is 4.

(c) Does not arise.

N.C.C. In Schools/Colleges of Uttar
Pradesh

6059. DR. BENGALI SIGH: Will the
PRIME MINISTER be pleased to state:

(a) the number of schools and colleges
In Uttar Pradesh where N.C.C. has been
made compulsory;

{(b) the number of such schools and
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colleges in Uttar Pradesh where N.C.C. has
not been introduced so far;

(c) whether Government propose to
make N.C.C. compulsory in the schools and
colleges in Uttar Pradesh; and

(d) i not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (DR. RAJA
RAMMANNA): (a) NCC is compulsory only
in one school in Uttar Pradesh viz., Sainik
School, Ghorakhal, Nainital.

(b) N.C.C has been introduced in 228
colleges, 793 Intermediate colleges and 95
schools, out of approximately 414 colleges,
3373 Intermediate colleges and 2364 schools
in Uttar Pradesh.

(c) No, Sir.

{d) The NCC is a voluntary organisa-
tion. because of financial implications and
infrastructure requirements, it is not consid-
ered feasible to make NCC compulsory in
schools and colleges.

[English]
Indira Sagar Pariyojna

6060. SHRI N.J. RATHVA.
SHRI PRAKASH KOKO

BRAHMBHATT:

Will the PRIME MINISTER be pleased
to state:

(a) whether the Union Government
have given clearance to Indira Sagar
Pariyojna;

(b) whether any conditions have been
laid down while giving clearance; if so, the
details thereof;
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(c) whether the conditions laid down in
this regard have been fully complied with;
and

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND FOR-
ESTS AND MINISTER OF STATE IN THE
MINISTRY OF PROGRAMME IMPLEMEN-
TATION (SHRIMATI MANEKA GANDHI):
(a} and (b). Yes, sir.

The approval was granted subjectto the
foliowing conditions:

—— Environmental Action Plans will
be formulated and furnished by
1989:

The Narmada Control Authority
will ensure that the environ-
mentalsafeguard measures are
planned and implemented pari-
passu with progress of work on
project.

Catchment Area Treatment and
Rehabilitation Plans shalibe so
drawnastobe completed ahead
of reservorr filling.

{c) and (d). The conditions have not yet
beenfulfilled because the project authorities
are still carrying out studies and surveys to
finalise the Action a Plans

Environmental Degradation due to
Chioro Fluro Carbon

6061. SHRIN.J. RATHVA:
SHRI PRAKASH KOKO

BRAHMBHATT:

Will the PRIME MINISTER be pleased
1o state:

(a) whether Indian scientists and envi-
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ronmentalists have observed that the in-
creasing manufacture of the Chloro fluro
Carbon (CFC) in India will destroy the envi-
ronment;

(b) if so, whether the Union Govern-
ment have taken any steps in this regard;

(c) if so, the details thereof; and

(d) to what extent Government have
analysed the report of the scientists and
environmentalists in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND FOR-
ESTS AND MINISTER OF STATE IN THE
MINISTRY OF PROGRAMME IMPELE-
MENTATION (SHRIMATI MANEKA
GANDHI): (a) No, Sir. Against the global
consumption of Chloro fluro Carbons of 1.2
million metric tonnes, india's consumption is
hardly about 7000 metric tonnes annually
which 1s insignificant in comparison to the
world consumption and the impact due to
this on the environment particularly on the
stratospheric ozone layer will be negligible.
The threat of depletion of ozone layer is
largely due to emissions of CFCs in industri-
alised countries.

(b), (c) & (d) In view of our reply at ‘a’
these aspects do not arise.

Defence Equipments Plant in West
Bengal

6062. SHRI N.J. RATHVA: Will the
PRIME MINISTER be pleased to state:

(a) whether the Union Government
have accepted the proposal of the West
Bengal Government for setting up adefence
equipments plant in the State; and

(b) if so, the details of the proposed
plant?
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THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (DR. RAJA
RAMANNA): (a) No, Sir.

(b) Does not arise.

Departmental Cases Against Armed
Forces Headquarters Employees

6063. SHRI MADAN LAL KHURANA:
Will the PRIME MINISTER be pleased to
state

(a) the number of civillan employees of
the Armed Forces Headquarters placed
under suspensign and against whom de-
partmental/vigilance proceedings were In-
stituted during the last three years and how
do this compare with the cases which took
place n the preceding last three years;

(b) the reasons for suspersion and
institution of cases.

(c) how many cases have been final-
ised and how many are pending with rea-
sons for the delay. and

(d) the number of cases in which the
authorities took part in the proceedings other
than disciplinary/appellate revision/review-
ing authority, with details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (DR. RAJA
RAMANNA): (a) Outofthe 18 cases pertain-
Ing to civilian employees of Armed Forces
Headquarters and Inter-Service Organisa-
tions under the administrative control of the
Chiet Administrative Officer, placed under
suspension during the last three years L.e.,
1987, 1988 and 1989, departmentalivigilance
proceedings were instituted in three cases.
In 12 of the remaining 15 cases, trial is
proceeding or pending in in Courts of Law.
Durning the preceding three years i.e. 1984,
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1985 and 1986, out of 17 cases of suspen-
sion of such civilian employees, departmen-
talivigilance proceedings were instituted in
11 cases.

(b) The broad reasons for suspension
and inttiation of proceedings are:

(i) involvementin criminal cases;

(ii) breach of conduct Rules/mis-
conduct involving moral turpitude;

(iii) arrest,detention by police or
conviction by a Court; and

(v)  violation of Official Secrets Act
and/or breach of security instructions.

(c) Out of the 3 cases pertaining to the
years 1987, 1988, 1989 in which the Depart-
mental proceedings had been initiated, two
cases have since been finalised and in the
third case the proceedings have started only
recently. All the 11 cases pertaining to the
years 1984, 1985 and 1986 in which the
Departmental proceedipgs had been initi-
ated, have since been finalised.

(d) While disciplinary proceedings are
conducted strictly in accordance with the
procedure prescribed in CCS (CC&A) Rules,
1965, final decision in each disciplinary/
appellate/revision/review case is taken by
the competent Authority concemed.

[ Trans/ation]

ASI Survey of Baneshwar Mahadev
Temple, Banipara

6064. SHRI KESHARI LAL: Will the
PRIME MINISTER be pleased to state:

(a) whether Archaeolcgical Survey of
India had conducted a survey of Baneshwar
Mahadev Temple, Banipara in Kanpur Dehat
n the year 1983;
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(b) it so, the detaits of these steps taken
to maintain the historical importance of this

place; and
(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOL -
OGY AND MINISTER OF STATE IN DE-
PARTMENT OF EDUCATION IN THE
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (PROF. M.G.K. MENON): (a)
No, sir. But experts of the Department of
Archaeology, Govt. of Uttar Pradesh in-
spected the Baneshwar Mahadev Temple,
Banipara in Kanpur-Dehat in 1986.

(b) and (c): the temple of Baneshwar
Mahadev, dedicated to Siva, is a modern
structure built by using the architectural
remains of some ancient temple enshrining
therein a 1 meter high Siva Linga. Of the
structural remains used in the Moderntemple
mention may be made of a lintel with la/ata-
bimba, door-Jambs carved with the figures of
Ganga and Yamuna and some pillars. As it
is a Mdoern temple, #t cannot be protected
and maintained by the Archaeological Sur-
vey of India.

[English]

Rehabilitation of Persons Affected by
Tarapur Atomic Energy Project

6065. SHRIRAM NAIK: Willthe PRIME
MINISTER be pleased to state:

(a) the steps taken to rehabilitate the
people of village Ghivali affected due to
Atomic Power project at Tarapur;

(b) the number of persons who have
not yet been fully rehabilitated;

(c) whether affected persons or their
dependants are given priority in employment
in the project; and
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(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN DE-
PARTMENT OF EDUCATION IN THE
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (PROF. M.G.K. MENON): (a)
and (b). Land acquisition and rehabilitation
of affected persons including that of Ghivali
village for setting up of the first two units of
Tarapur Atomic Power Station (TAPS-1&2)
at Tarapur were completed in 1960s by the
State Government for which funds were
provided by the Project. Forthe new 2 x S00
MWe units, there is no proposal to shift the
residents of the Ghivali village as it lies
beyond the exclusion zone area to be ac-
quired for these new units.

(c) and (d). Priority for employment of
affected persons in TAPS-1&2 and related
Projects at Tarapur has been given depend-
ing upon the candidates fulfilling minimum
norms of qualifications and experience.
However, priority for employment in the new
2 x 500 MWe units will be applicable to the
villages that will be affected by the new units.
Village Ghivali is not an affected village for
the new 2 x 500 MWe units.

Coverage of Drains/Nullahs in Dethi
Cantonment Area

6066. DR. LAXMINARAYAN PAN-
DEYA: Willthe PRIME MINISTER be pleased
to state:

(a) whether inspite of the fact that the
sewerage lines have been laid in Sadar
Bazar and Gopi Nath Bazar areas in Delhi
Cantonment, the sullage water drains are
still running in the open and unconnected
with the sewerage lines;

(b) if so, whether dueto opendrains and
nullahs, the menace of mosquitoes and flies
have increased many a time;
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(c) whether Government proposes to
cover the open drains and nullahs in these
areas to ‘relieve the residents from this
meancs; and

(d) if so, by when?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (DR. RAJA
RAMANNA): (a) Yes, Sir.

(b) No, Sir. There is no stagnant water
in the open drains and nullahs.

(c) and (d). Surface drains and nullahs
also carry rain water and therefore, there is
no proposal to cover all of them. However,
there is a proposal to cover some of the
nullahs during the current year.

Education for Women in Rural and
Adivasi Areas

6069. SHRIGUMAN MAL LODHA: Will
the PRIME MINISTER be pleased to state:

(a) whether Government have chalked
out any new plan for the education of women
in the rural and adivas: areas;

(b) if so, the details thereof; and

(c) the details of directives issued to
State Governments in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN THE
DEPARTMENT OF EDUCATION IN THE
MINISTRY OF HUMAN RESQURCE DE-
VELOPMENT (PROF. M.G.K. MENON) (a)
to (c). Keeping in view the policy for removal
of disparities in access to educational oppor-
tunities sutfered by women, several strate-
gies have been initiated recently to promote
women's education throughout the country,
with emphasis on women in rural and tribal
areas. Some of these are as under.
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Mabhila Samakhya: The basic
thrust of this programme is to
create a mechanism whereby
women are given an opportunity
to plan and monitor their own
educationandreachoutto anew
body of knowledge. It aims at
involving women in the process
of educational planing at the vil-
lage level and providing educa-
tion inputs like non-formal edu-
cation centres, training of village
school teachers and production
of educational material. This
proiect has been launched in 10
districts, 3 each of Gujarat and
Karnataka and 4 of Uftar
Pradesh.

School Education: In the school
education, measures taken for
promoting education of the girls
include recruitment of more
women teachers for primary
schools, incentive schemes like
distribution of free textbooks and
uniforms, free education to girls
upto Class Vlllin allgovernment,
local body and aided schools,
and upto Class X in most of the
States/Union Territories.

Non-Formal Education: Ninety
per cent assistance is released
for running of Non-Formal Edu-
cation Centres for girls in the 10
educationally backward states.

Adult Education: Specific steps
taken to enlarge coverage of
women in adult education pro-
gramme include:-

- mobilisation of women learners
in large number for ensuring
enrolmentof at least 50% women
in adult education centres;
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- appointment of large number of
women aduit education function-
aries such as Instructors and
Preraks even by relaxing the
minimum qualifications;

- involvement of a large number
of voluntary agencies, especially
those working for women;

- more attention by Shramik
Vidyapeeths to women workers;

- special orientation and training
of women Instructors as effec-
tive agents for promoting
women's equality;

-special orientation and training
of women Instructors as effec-
tive agents for promoting
women's equality:

- provision of opportunities for
retention of literacy skills and
application of this learning for
improving their living conditions;

-involvement of Central and State
Social Welfare Boards with adult
education programmes; and

- production of films on female
literacy and empowerment, and
their telecast through Door-
darshan.

The State Governments have been
advised to take action accordingly.

Development Programme for Women in
Eighth Plan

6070. SHRI ERA ANBARASU:

SHRI MANORANJAN
BHAKTA:

Will the PRIME MINISTER be pleased’

to state:
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(a) whether collection and analysis of
information of relevant data on the develop-
ment programme for women is promised in
the Eighth Five Year Plan document; and

{b) if so, the details thereof?

THE PRIME MINISTER (SHRI VISH-
WANATH PRATAP SINGH): (a) Collection
and analysis of information and data is a
continuous process. The data are collected
periodically from various secondary sources
and field studies conducted by different
organisations in the country. Details regard-
ing the collection of data on development
programme for women and their analysis
during the Eighth five Year Plan are yetto be
finalised.

(b) Does not arise.
Tree Plantation in Eighth Plan
6071. SHRI ERA ANBARASU:

SHRI MANORANJAN
BHAKTA:

Will ihe PRIME MINISTER be pleased
to state:

(a) whether Government have pre-
pared any programme for tree plantation in
EightlFive Year Plan:

{b) if so, details thereof and the expen-
diture likely to be involved; and

{c) the target that was fixed for Seventh
Five Year Pian and achievement thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND FOR-
ESTS AND MINISTER OF STATE IN THE
MINISTRY OF PROGRAMME IMPLEMEN-
TATION (SHRIMATI MANEKA GANDHI):
(a) and (b). The targets, outlays and pro-
gramme details for the Eighth Five Year Plan
have not been finalised. However, the tar-



257  Written Answers
gets for the afforestationAree planting activi-
ties proposed for the year 1990-91 are given
below:

Area to be covered: 55,000.00 ha.
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Thetotaloutlay is likely to be of the order
of Rs. 560 crores.

(c) The targets and achievements for
afforestation/trees planting activities under

Farm Forestry  : 29,000.00 lakh the 20-Point Programme in the Seventh Plan
seedlings. period are given below:
(in million ha.)
Year 1985-86 1986-87 1987-88 1988-89 1989-90
Targets 1.45 1.71 1.79 2.00 1.71
Pertormance 1.51 1.76 1.77 212 *
Achievement 104.1% 102.9% 98.0% 106.0%

* Final figures are awaited, but the target is expected to be achieved.

Use of Titanium
6072. SHRI ERA ANB{\RASU:
SHRI MANORANJAN
BHAKTA:

Will the PRIME MINISTER be pleased
to state:

{a) whether any survey has been made
to find out the total quantity of titanium in the
country; and

(b) it so, the details thereof; statewise?
THE MINISTER OF STATE IN THE

MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN THE

DEPARTMENT OF EDUCATION IN THE
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (PROF. M.G.K. MENON) (a)
Yes, Sir.

(b) Atomic Minerals Division of the
Department of Atomic Energy has been
carrying out reconnaissance survey incoastal
sands both in eastern as well as westem
coasts and inland placer sands since sarly
1950s. Workable concentrations of limenite,
Leucoxene and Rutile, the principal mineral
sources of titanium are confined to the coastal
and inland placers in the States of Kerala,
Tamil Nadu, Orissa, Andhra Pradesh, Ma-
harashtra, West Bengal and Bihar. State-
wise break-up of the reserves of limenite,
Leucoxene and Rutile are given below:-

SINo. State limenite Leucoxene Rutile
(Tonnes) (Tonnes) (Tonnes)
1. Kerala 27.,546.00 577,000 2,012,000
2. Tamil Nadu 68,893,00 4,546,000 4,320,000
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Si.No. State limenite Leucoxene Rutile
(Tonnes) (Tonnes) (Tonnes)
3. Orissa 35,902,000 - 1,338,000
4. Andhra Pradesh 9,377,000 311,000 321,000
5. Maharashtra 1,797,000 590,000 -
6. Waest Bengal 2,087,000 - 192,000
7. Bihar 744,000 - 11,000
ment towards conservation of these birds?
Bird Sanctuaries

6073. SHRIM. M. PALLAM RAJU: Will
the PRIME MINISTER be pleased to state:

(a) the number, location and area of the
bird sanctuaries in the country;

(b) whether any of the species of birds
face imminent danger of extinction due to

various reasons;

(c) i so, the details thereof; and

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND FOR-
ESTS AND MINISTER OF STATE IN THE
MINISTRY OF PROGRAMME IMPLEMEN-
TATION (SHRIMATI MANEKA GANDHI):
(a) There are 50 sanctuaries in the country
primarily managed for birds. Details of these
sanctuaries are given in the statement be-
low:-

L (b) and (c). The details of species
(d) the steps initiated by the govern- 0510044 with extinction are as below:-
S. No. Name of species Location Reasons for being

threatened with
extinction

) 2 3 4

1. Grus leucogeranus Keoladeo National (i) Inadequate

(Siberian Crane) Park, Rajasthan protection in migratory

route which includes
Pakistan, Afghanistan a
and US.S.R.

(ii) Inadequate
availability of water in
Keoladeo Ghana
National Park.
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1 2 3

4

(iii) Weed growth which

is suppressing sedges
which forms food for the

(d) Action taken by Government to
protect these species include (1) Control of
poaching of the species (ii) protection of
natural habitat (iii) augmentation of water
supply (iv) control of over grazing (v) preven-

cranes

tion of fires (vi) USSR Government has been
requested to provide captive bred chick of
Siberian Crane for release in Keoladeo
Ghana National Park, Bharatpur (Rajast-
han).
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Statellite Linked Computer Centres

6074. SHRIM. M. PALLAM RAJU: Will
the PRIME MINISTER be pleased to state:

(a) the details of the satellite linked
computer centres of the Survey of India
(SO;

(b) the specific nature of activities being
carried out by these centres;

(c} the percentage of survey informa-
tion that has been computerised so far; and

(d) whetherinformation gathered by the
SOl is sold for commercial purposes and if
s0, the details of the primary customers for
it?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN THE
DEPARTMENT OF EDUCATION IN THE
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (PROF. M.G.K. MENON}) (a)
and (b). Survey of India Computer Centres
are not linked through Satellite.

{c) A beginning has been made to
computerize the survey information.

{d) The digital survey information avail-
able with the Survey of India has not been
sold so far for commercial purposes. How-
ever, it has been supplied free of charge to
National Informatics Centre.

Endangered Species of Animals

6075. SHRIM. M. PALLAM RAJU: Will
the PRIME MINISTER be pleased to state:

(a) the names of endangered species of
animals that have been identified by govern-
ment and the estimated number of these
species identified in each of the last 3years;
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(b) whether these figures have been
subject to dispute due to the methodology
followed for assessment; and

{c) the additional steps being taken/
initiated by Government towards the preser-
vation and multiplication of the above spe-
cies?

THE MINISTER OF STATE IN THE
MINISTRY CF ENVIRONMENT AND FOR-
ESTS AND MINISTER OF STATE IN THE
MINISTRY OF PROGRAMME IMPLEMEN-
TATION (SHRIMATI MANEKA GANDHI):
(a) and (b). Alist of endangered species of
mammals, birds and reptiles as contained in
1988 IUCN Red List of Threatened Animals,
is annexed as statement which gives areas
of the country where these are found Esti-
mates of population of these species in the
whole country for the last three years are not
available Estimate of the population of Ti-
gers according to 1989 census is 4334.

Pug-mark census technique is the
methodology adopted for estimation of popu-
lation of tigers There is no dispute about this
methodology but refinement in implementa-
tion is possible by imparting better training to
personnel engaged in this work.

{c) Steps taken by Government for
preservation and multiplication of the endan-
gered species include:-

(1 Hunting of endangered species,
and trade in articles made out of
such species has been banned
under the provisions of wild life
(Protection) Act, 197

(i) Internationaltrade in endangered
species of plants and animals
and articles made thereof has
been banned under the provi-
sions of the Convention on Inter-
national Trade in Endangered
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(iii)

(iv)

(v)

Soecies of Wild Fauna and Flora
(CITES).

Central Assistance is provided
to state/UT governments for
strengthening anti-poaching in-
frastructure.

A net work of 40D wildlife sanctu-
aries and 69 national parks cov-
ering 4% ofthegeographical area
of the country has been set upfor
conservation of wild flora and
fauna. financial assistance is
provided by the Central Govern-
ment for development of national
parks and sanctuaries.

Special schemes for protection
and conservation of tigers and
rhinos are being implemented.
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Close coordination is maintained
with the Police at state level and
with Customs Department, Di-
rectorate of Revenue Intelli-
gence, Central Bureau of Inves-
tigation, Coast Guards and Army
at Government of India level
regarding anti-poaching meas-
ures.

A system of cash rewards has
been introduced for getting in-
tellegience about poachers and
illegal traders.

A Centrally Sponsored Scheme
for “Captive breeding of endan-
gereda species” is being imple-
mented.
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[ Trans/ation]
Renovation of Monuments
6076. SHRI HARISH RAWAT:

SHRI JANARDAN TI-
WARI:

Will the PRIME MINISTER be pleased
to state:

(a) whether funds have been allocated
for the renovation and beautification of
monuments and places of worship of na-
tional importance:

(b) if s0, the details in this regard for the
last three years: and

(c) the number of such works com-
pleted during the last three years withnames
and the expenditure incurred thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN THE
DEPARTMENT OF EDUCATION IN THE
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (PROF. M.G.K. MENON) (a)
and (b). Funds are allotted to the Archaeo-
logical Survey of India for the conservation,
preservation and environmental develop-

(b)
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ment of monuments, sites and places of
worship declared to be of national impor-
tance. The expenditure incurred for the last
3 years is as under:-

1987-88 Rs. 590.69 lacs
1988-89 Rs. 615.85 lacs
1989-90 Rs. 685.39 lacs

(c) Preservation and conservation is a
continuing activity.

Approval to Lay 33 KW and 66 KW
Lines in Chamoli UP

6077. SHRIHARISH RAWAT: Will the
PRIME MINISTER be pleased to state:

(a) whether Government have approved
the laying of 33KW and 66KW lines in Chamoli
district of Uttar Pradesh under the Forest
(Conservation) Act, 1980; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND FOR-
ESTS AND MINISTER OF STATE IN THE
MINISTRY OF PROGRAMME IMPLEMEN-
TATION (SHRIMATI MANEKA GANDHI):
(a) Yes, Sir.

S.No. Name Forest area Date of approval
involved in
hectares.
1. 86KV transmission line 12.436 16.04.84
from Srinagar to Joshimath
2. 33KV Srinagar Rudraprayag- 6.696 19.09.86
Tilwara transmission line.
3. 33KV Srinagar-Rudraprayag 15.64 16.12.86

transmission line.
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Apna Utsav

6078. SHRI HARISH RAWAT: Wil the
PRIME MINISTER be pleased to state:

{a) whether Government have received
complaints in respect of serious financial
irregularities committed by the organisers of
Apna Utsav;

(b) if so, the details thereof; and

{c) whether Government have ordered
conducting an enquiry into these irregulari-
ties?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN THE
DEPARTMENT OF EDUCATION IN THE
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (PROF. M.G.K. MENON) (a)
to (c). Government is aware of criticism in
some sections of the press concerning the
planning and organisation ot the two Apna
Utsavs which have been held so far. No
formal complaints have been received in the
Department regarding financial irregulari-
ties, except those contained in the comptrol-
ler & Auditor General of India’s repon for the
year ending 31stMarch, 1988 about the non-
observance of financgial rules and proce-
dures by the organisers of Apna Utsav held
in Delhi in November 1986. A report of the
actiontaken by the Government on the Audit
Report duly vetted by audit is required to be
submitted to the Public Accounts committee
of Parliament in accordance with the estab-
lished procedures. This Reportis now under
finalisation.

Afforestation in Maharashtra

6079. SHRI KISANRAO BABURAO
BANKHELE: Will the PRIME MINISTER be
pleased to state:

{(a) the year since when the centrally
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sponsored afforestation scheme in Mahar-
ashtra is being implemented;

(b) the aim of this scheme and the
names of States where it is being imple-
mented;

{c) the areas reserved for afforestation
in Maharashtra; and

{d) the details of afforestation schemes
for the reserved areas for all the States?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND FOR-
ESTS AND MINISTER OF STATE IN THE
MINISTRY OF PROGRAMME IMPLEMEN-
TATION (SHRIMATI MANEKA GANDHI):
(a)and (b). The Centrally Sponsored Scheme
entitled “social Farestry including Rural
Fuelwood Plantation"was introduced in 1980
and during the Seventh five Year Planwas in
operation in selected districts in allthe States
including Maharashtra.

(c) and (d). No areas are reserved for
afforestation as such. However, afforesta-
tion activities are mostly carried out on
wastelands including dograded forest lands.
The total area of wastelands in Maharashtra
is about 144 lakh hectares. Afforestation and
tree planting was done during the Seventh
Five Year Plan under a number of Central
and State Plan Schemes, specially the fol-
lowing:

- Social Forestry including Rural fuel-
wood Plantations.

- Operation Soil Watch.
- Desert Development Programme.
- Drought Prone Areas Programme.

- National Rural Employment Pro-
gramme.
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- National Rural Employment Pro-
gramme.,

- Rural Landless Employment Guaran-
tee Programme.

- Externally Aided Social Forestry Proj-
ects.

Allocation under Plan Expenditure in
Maharashtra

6080. SHRI KISANRAO BABURAO
BANKHELE: Will the PRIME MINISTER be
pleased to state:

(a) the total amount allocated under
Plan expenditure to Maharashtra Govern-
mentduring the current five year plan period;

(b) whether the amount has been allo-
cated on the basis of population of the said
State: if so, the details thereof: and

{c) if not, the reasons therefor?

THE PRIME MINISTER (SHRI VISH-
WANATH PRATAP SINGH): (a) The 8th
Five Year Plan of Maharashtra 1s yet to be
finalised.

(b) and (c). Do not arise
Vacant Posts in Schools
6081. SHRI KISANRAO BABURAO
BANKHELE: Will the PRIME MINISTER be
pleased to state
(a) the number of posts of teachers
lying vacant in the schools run by M.C.D.,

N.D.M.C. and Delhi Administration and since
when; and

(b) by what time these posts are likely
to be filled?

THE MINISTER OF STATE IN THE
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MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN THE
DEPARTMENT OF EDUCATION IN THE
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (PROF. M.G.K. MENON) (a)
and (b). According to the information fur-
nished by Diresctorate of Education (Delhi
Administration), 1914 posts of teachers were
lying vacant as on 1.4.1980 in schools under
Delhi Administration. Occurence of vacan-
cies and filling up of the same is a continuing
process. Continuous efforts are always on
for filling up the vacancies. Information in
respect of M.C.D. and N. D. M. C. is being
collected and will be laid on the Table of the
Sabha.

Computer Programme in Gujarat
6082. SHR! KISANRAO BA-
BURAO BANKHELE:

SHRI KALPNATH
SONKAR:

Will the PRIME MINISTER be pleased
to state:

(a) present stage of computer educa-
tion programme state-wise, in the country;

(b) State-wise number of centres where
new computers are proposed to be supplied
in the country;

(c) whether Government have reviewed
the success achieved in computer education
programme i the different parts of the coun-
try; and

(d) it so, the changes contemplated in
this programme?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENGE AND TECHNOL-
OGY AND MINISTER OF STATE IN THE
DEPARTMENT OF EDUCATION IN THE
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (PROF. M.G.K. MENON) (a)
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and {b). A Pilot Project for Computer Liter-
acy and Studies in Schools (CLASS) was
initiated in 1984-85 in 248 selected Secon-
daryMigher Secondary schools jointly by
the Department of Electronics and the De-
partment of Education to acquaint students
and teachers with the range of computer
applications and its potential as a leaming
medium. The Project has been extended, on
a year to year basis, till 1989-90 covering
2350 additional schools. Under the Project,
computer hardware, software, study materi-
als and necessary teachers-training are
provided to the selected schools. 60 re-
source centres have also been identified to
provide resource support to the participating
schools. State-wise break-upof 2598 schools
covered so far (including 2171 schools cov-
ered during 1989-90) is at given in the at-
tached statement.

{c) and (d). the Project was evaluated
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by the Space application Centre, Ahme-
dabad in 1986. The study, inter-alia, re-
vealed that there was considerable enthusi-
asm amongst the students and teachers for
the CLASS programme. The Project was
also reviewed by a Working Group consti-
tuted by the government in October, 1986.
The Group strongly advocated continuation
of the Project and was of the view that the
Project had made a very welcome beginning
in upgrading and updating the education in
schools in India. it has potential for encour-
aging and promating innovativeness, ana-
tytical ability and creativity among teachers
and students. It will enable students to gain
tamiliarity with computers and to face an
increasingly technology-oriented society.

It has not been possible so far to imple-
ment the proposed expanded programme
on CLASS due to paucity of funds.
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Development of Science and Technol-
ogy in Eighth Plan

6083. SHRI CHIRANJI LAL SHARMA:
Will the PRIME MINISTER be pleased to
state:

(a) whether the programme for devel-
opment of science and technology during
the Eighth five Year Plan has been finalised;
and

(b) if so, the main features thereof?

THE PRIME MINISTER (SHRI VISH-
WANATH'PRATAP SINGH): (a) and (b).
The programme for development of Science
and Technology dunng the 8th Five Year
Plan has not been finalised.

Effects of Blasting of rockets in Space

6084. SHRI CHIRANJI LAL SHARMA:
Will the PRIME MINISTER be pleased to
state:

(a) whether Government have made
any study of the effect on environment due to
blasting of rockets and other space vehicles
into the space; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN THE
DEPARTMENT OF EDUCATION IN THE
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (PROF. M.G.K. MENON) (a)
Yes Sir.

(b) Several national/international stud-
ies on the environmental effects of the static
and flight testing of large rocket motors have
been carried out. These studies indicate that
the effacts on the environment arising from
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such tests are negligible.
Fresh Maps of India
6085. SHRI ANAND SINGH:

SHRI MADHAVRAO
SCINDIA:

Will the PRIME MINISTER be pleased
to state:

(a) the particulars of the wrong and
misleading maps that have come to the
notice of Government recently;

(b) whether in view of the publication of
several misleading and wrong maps of India
by vanous agencies within the country and
abroad, Government propose to issue fresh
maps after completing the field survey
immediately; and

(c) i so, by when the new maps are
likely to be issued?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN THE
DEPARTMENT OF EDUCATION IN THE
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (PROF. M.G.K. MENON) (a)
to (c). Attention of government has been
drawn to certain maps, published by some
agencies, both in India and abroad, which
wrongly depict the external boundaries of
India. The erronsous depictions contained in
such maps relate to our external boundaries
with Pakistan and China and also the depic-
tion of our island territories.

Cotrect maps based on the latest tech-
niques of field survey have been issued by
the Survey of India. The Criminal Law
Amendment (Amending) Bill, recently passed
in both Houses of Parliament makes the
publishing of a map of India, which is not in
conformity with the maps of India, as pub-
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lished by the Survey of India, a punishable
offence.

Election of Delegates of Kendriya
Bhandar

6086. SHRI RAM SAGAR (Saidpur):
Will the PRIME MINISTER be pleased to
state:

(a) whether Kendriya Bhandar, accord-
ing to its bye-laws, is to operate in Delhi only
and not outside Delhi;

(b) if so, the reasons for opening branch
stores by it outside Delhi;

(c) whether elections to the delegates
of the Kendriya Bhandar are being post-
poned year after; and

(d) if so, the reasons therefor and the
steps taken to conduct the elections?

THE PRIME MINISTER (SHRI VISH-
WANATH PRATAP SINGH): (a) and (b)
The bye-laws provide that operation of the
Kendriya Bhandar shall be confined to the
Union Territory of Delhi. Though member-
ship of the society is restricted to employees
located in the Union Territory of Delhi, there
is no bar in opening up retail outlets of the
society out side Delhi for the purpose of
purchase and sale. Keeping in view the
overall objective of the Kendriya Bhandar
which is to assist Central Government
employees by providing them essential
commodities at reasonable prices, branch
stores have been opened in Madras, Bom-
bay, Hyderabad and Mussoorie.
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(c) and (d). Yes Sir. The revised bye-
laws which were enforced in April, 87 have
been challenged in the Delhi High Court. The
office of the Registrar of the Cooperative
Societies have advised that elections of the
delegates may be held after the issue of
revised bye-laws is settled by the High Court.

[Translation]

“Farm Forestry Scheme in Rajasthan”
(O.LH.)

6087. SHRIGULAB CHAND KATARIA:
Will the PRIME MINISTER be pleased to
state:

(a) the area covered for afforestation
under the Farm Forestry Scheme in Rajast-
han and the expenditure incurred thereon
during the last three years;

(b) whether the results achieved were
commensurate with the amount spent; if not,
the reasons therefor; and

(c) the amount provided by Union
Gavernmentto implement this Farm forestry
Scheme and details of plans proposed in this
regard?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND FOR-
ESTS AND MINISTER OF STATE IN THE
MINISTRY OF PROGRAMME IMPLEMEN-
TATION (SHRIMATI MANEKA GANDHI):
(a) and (b). The area covered under affores-
tation activities, including farm forestry, in
Rajasthan and the outlays provided fr this
purpose duringthe last three years are given
below:-

Year Outlay (in lakhs of Rs.) Area coverage (in hectares)
1986-87 3376.13 67051.50
1987-88 2847.84 58693.50
1988-89 3202.00 65500.00
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On the whole, the results have been
satisfactory despite the drought conditions
which prevailed in the State during the pe-
riod.

(c) Farm forestry is being promoted
under the Social Forestry Programme for
which funds are mostly provided in the State
Plans. In addition, there is a Centrally Spon-
sored Scheme for encouraging Decentral-
ised Peoples’ Nurseries, under which seed-
lings are raised primarily for farm forestry.
The total provision for this Scheme in 1990-
911s Rs. 1700 lakhs.

[English]

Jurisdiction of CAT over Kendriya
Vidyalaya Sangathan

6088. SHRIGULAB CHAND KATARIA:
Will the PRIME MINISTER be pleased to
state:

(a) whetherAllindia Kendriya Vidyalaya
Teachers Association has been demanding
that Kendriya Vidyalaya Sangathan be
brought within the junisdiction of Central
Administration Tribunal (CAT); and

(b) if so, the details thereof and the
reaction of Government thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN THE
DEPARTMENT OF EDUCATION IN THE
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (PROF. M.G.K. MENON) (a)
and (b). Yes, Sir. the Association has been
demanding that the Kendriya Vidyalaya
Sangathan be brought under the jurisdiction
of Central Administrative Tribunal (CAT).
Kendriya Vidyalaya Sangathan, being a
society under Societies' Registration Act,
does not automatically come under the juris-
diction of Central Administrative Tribunal.
Section 14 (2) of the CAT act 1985, empow-
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ers the Central Government to issue a noti-
fication for bringing corporations/societies
owned or controlled by the Government of
India within the Jurisdiction of Central Ad-
ministrative Tribunal in regard to service
matters of the employees of such bodies. No
such notification for Kendriya Vidyalaya
Sangathan has been issued in this regard.

Amendment of U. P. Protection of Trees
Act 1976

6089. SHRI KUSUMA KRISHNA
MURTHY: Will the PRIME MINISTER be
pleased to state:

(a) Whether Uttar Pradesh Govern-
ment propose to amend Uttar Pradesh Pro-
tection of Trees Act, 1976 by conferring right
on peasants for felling trees;

(b) if so, whether it is against the de-
clared policy of protection and prevention of
the environment;

(c) whether Uttar Pradesh Government
has also approached the Central Govern-
ment and sought amendment of the Forest
(Conservation) Act, 1980 which is reported
by them to be impeding development of hill
regions; and

(d) the reaction of Government in this
regard and what action has been taken to
persuade Uttar Pradesh Governmentto give
up their move for amendment of U. P. Tree
Protection Act, 19767

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND FOR-
ESTS AND MINISTER OF STATE IN THE
MINISTRY OF PROGRAMME IMPLEMEN-
TATION (SHRIMATI MANEKA GANDHI):
(a) The proposal to amendthe Uttar Pradesh
Protection of Tree Act, 1976, is under con-
sideration of the State Government.

(b) The State Government has been
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advised to ensure that the interests of envi-
ronment protection, ecological security and
forest conservation are fully safeguarded.

{c) The Government of Uttar Pradesh
has sent suggestions regarding relaxationin
regard to compensatory afforestation as part
of forest diversion proposals under the For-
est (Conservation) Act, 1980 regarding the
hilly areas of the State. No specitic proposal
for amendment of the forest {Conservation )
Act, 1980 has been received from the State
Government in respect of development of
the hill regions.

{d) Does not arise in view of (b) and (c)
above.

Areas Declared as Reserved Forests in
U.P.

6090. SHRIC. M.NEGI: Willthe PRIME
MINISTER be pieased to state:

(@) the details of areas declared as
reserved forests in U.P., distnict-wise; and

(b) the steps being taken to ensure that
the reserved forests are not encroached?
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THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND FOR-
ESTS AND MINISTER OF STATE IN THE
MINISTRY OF PROGRAMME IMPLEMEN-
TATION (SHRIMATI MANEKA GANDHYI):
(a) According to the information given by the
state government the details of the areas
declared as reserved forests in U. P. district-
wise arefurnished in the Statement attached.

(b) Thefollowing steps have beentaken
to ensure that the reserved forests are not
encroached upon:

1. The regular tield staff is responsible
for prevention of encroachments.

2. In areas sensitive to encroachement
and felling. special police force is posted.

3. Units of ex-Armymen and Police
Armed Guard Squads have been created to
protect the forest areas.

4. Atthe time of revision of working plan
proposals are incorporated for the reduction
of area of forest beats so that the supervision
is more effective.

STATEMENT

Annexure

Districtwise details of Reserved Forest in U. P. (As on 31.3.1988) are as under:-

Region/District Area under Reserved
Forests (In Hectares)
1 2
Hill Region
Almora 1,47,197
Pithoragarh 1,31,720
Nainital 3,61,253
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1 2
Pauri 2,37,376
Chamoli 3,63,912
Tehri 2,69,426
Dehradoon 1,44,205
Uttarkashi 6,95.479
Total Hill Region 23,50.568
Central Region
Barabanki 2,299
Fatehpur 509
Hardooi 6,869
Kanpur (Urban and Rural) 743
Khen 1,54,976
Lucknow 2,487
Raibarilly 1,666
Sitapur 4,460
Unnao 901
Total Central Region 1,74,910
Western Region
Agra 31,993
Aligarh. 157
Bijnor 62,219
Badoun 3,914
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1 2
Bareilly 214
Bulandshar 6,159
Etha 155
Etawa 24,691
Farrukhabad 2,639
Mainpuri 4,497
Mathura 917
Meerut 6,334
Moradabad 11,632
Rampur 6,520
Pilibhit 70,059
Saharanpur 76,325
Shahjahanpur 9,271
Mujtfarnagar 3,124
Gaziabad 2,031
Total Western Region 3,22,851
Bundelkhand Region
Banda 55,704
Hamirpur 11,861

Jalaun 16,998
Jhansi 25,157
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1 2
Lalitpur 59,765
Total Bundelkhand Region 1,69,485
Eastern Region
Allahabad 14,061
Azamgarh 239
Bahraich 99,607
Baha
Basti 3,247
Deoria 237
Faizabad -
Gazipur .
Gonda 67,522
Gora 45,226
Jounpur -
Mirzapur 2,91,329
Pratapgarh 219
Sultanpur 1,386
Varanasi 73,646
Total Eastern Region 5,96,719

Written Answers 314



315 Written Answers

Cultural Centres in Garhwal

6091. SHRIC. M. NEG!: Wilithe PRIME
MINISTER be pieased to state:

(a) whether Government propose to
open some cultural centres in Garhwal for
the overall development of Garhwali culture/
language/literature:

(b) i so, the details thereof; and
(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN THE
DEPARTMENT OF EDUCATION IN THE
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (PROF. M.G.K. MENON): (a)
No Sir.

(b) Does not arise.

(c) The Government has already set up
7 Zonal Cuttural Centres jn the country with
the primary objective of providing facilities
for the creative development of different
aspects of art and culture. Garhwal region
talls in the jurisdiction of the North Central
Zone Cultural Centre, which looks after the
development and promotion of culture of the
areas which come under its jurisdiction,
including Garhwal.

Further, the Government has a number
of Schemes for financial assistance to Vol-
untary Organisations for the development
and propagation of culture, including devel-

opmentof languages. The Garhwal region is
also covered under such Schemes.

Construction of Konnl-Thannithodu
Road in Kerala

6082. SHRI SURESH KODIKKUNNIL:
Wi the PRIME MINISTER be pleased to
state:
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(a) whether Government propose to
give direction to the forest department of
Kerala not to raise any objection to the
reconstruction of Konni-Athumbhumkulam-
Thannithodu road;

(b) if so, the details thereof; and
(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND FOR-
ESTS AND MINISTER OF STATE IN THE
MINISTRY OF PROGRAMME IMPLEMEN-
TATION (SHRIMATI MANEKA GANDHI):
(a) t6 (c). Kerala State Government was
requested tofurnish essential lacking details
in this case on 30.1.1987. Information is still
not received from the State Government.
The case stands rejected for non receipt of
required information from State Government.

Assistance to Kerala for Sports Proj-
ects

6093. SHRI T. BASHEER: Will the
PRIME MINISTER be pleased to state:

(a) the Central assistance sought and
given to Kerala State for various sports proj-
ects and schemes during 1988-89 and 1989-
90,

(b) the projects submitted by Kerala
Government for 1990-91;

(c) the amount of financial assistance
sought for those projects; and

(d) the allocation made by Govern-
ment?

THE MINISTER OF STATE IN THE -
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN THE
DEPARTMENT OF EDUCATION IN THE
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (PROF. M.G.K. MENON): (a)
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The Central assistance sought by and the
assistance: actually sanctioned to Kerala
under various Schemes during 1988-89 and
1989-90is giveninthe Statement appended.

Government of Kerala had also submit-
ted in 1988-89 a project for the development
of sports in the State seeking Government
assistance of Rs. 107.54 crores. This was
not covered under any Scheme of the De-
partment. It was not found possible to extend
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financial assistance of this order for this
project and State Government was advised
to seek assistance under the approved
schemes, of the Department.

(b) No project has so far been submit-
ted.

(c) Does not arise.

(d) No State-wise allocation is made
under any scheme of the Department.



Written Answers 320

APRIL 23, 1990

Written Answers

319

0€0 N 0S50 N eipuj Jo Aluoyiny suodg Aq sjooyss Jo uondopy G
el 880 202 rAN! uswop jo sdiysuoidwey) suodg [euciieN v
(24! A4 cee cee’ sjuewewno] suodg jeiny )
Asuopy 8zud ybnoiy} sjooyds ui sewex)
05, 0.9 N 0.9 pue suodg jo uoijowoid Joj BWsYIS SALUSY| A
0S¢ (Vioh 44 S9°/¢E ovis 218 ‘sjiouno) ‘suods elelS o} selo 1
9 S v £ c 3
06-6861 68-8861 06-6864 68-8861
(syxe) ur 'sy) (syxel ul 'sy)
B[B48)Y JO JUBWUIaA0E) AQ IBNOS souR)SISSE (BAIUSD aweyos eyl jo ewepN ‘ON 1S

pesve(es eour)sissE (81U

IN3IW3LVLS



321  Written Answers
[ Transiation)
Pension Rules for Victims of Accidents

6094. SHRISANTOSH KUMARGANG-
WAR: Willthe PRIME MINISTER be pleased
to state:

(a) the period ot service which is counted
for giving pension and other benefits etc. to
defence personnel in case they become
victims of accidents;

(b) whether there are any cases where
the services of a defence personnel was
counted for pension etc. upto the day he met
with an accident, though actually he re-
mained in service for several years after
recovery; and

(c) i so, the details thereof and the
reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (DR. RAJA
RAMANNA): (a) The entire period of quali-
fying service rendered by the defence per-
sonnel! is counted for giving retiring/service/
invalid pension and other benefits such as
retirement gratuity. Such victims are also
entitled to disability slement, subject to the
prescribed conditions, provided the injury
sustained has been accepted by the com-
petant authority as attributable to Military
serviceé and the degree of disablement is not
less than 20%

(b) No such case has been brought to
our notice.
(c) Does not arise.

(English}
Sclentific Bungling
6095. SHRI PRAKASH KOKO

BRAHMBHATT: Willthe PRIME MINISTER
be pleased to state:
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(a) whether the attention of Govern-
ment has been drawn to the press report
appearing in the Financial Exdpress dated
27thMarch, 1990, underthe heading “Cases
of Scientific bungling on the rise”;

(b) if so, whether Government have
investigated into the matter; and

(c) the steps taken by Government to
check the scientific bungling?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN THE
DEPARTMENT OF EDUCATION IN THE
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (PROF. M.G.K. MENON) (a)
Yes, Sir.

(b) and (c). The press report appearing
in the Financial Express dated 27.3.1990
refers inter alia to some cases of scientific
bungling in Banaras Hindu University and
Punjab University, Chandigarh. The details
of these cases are as follows:-

(i) According to the information fur-
nished by Banaras Hindu Uni-
versity, cases of plagiarism by
some teachers and research
scholars of the Mathematics
Department of the University
came to the notice of Vice-Chan-
cellor, BHU in February, 1988 on
receipt of a letter from Prof. R.M.
Barron, Chairman, Department
of Mathematics and Statistics,
University of Windsor, Canada
in his capacity as external exam-
iner of a Ph. D. thesis.

The Vice-Chancellor constituted
two Committees headed by Prof.
S. K. Trehan of Punjab Univer-
sity and Prof. M.S. Narasimhan
of Tata Institute of Fundamental
Research, Bombay respectively
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to inquire into the complaint.
Based on the reports of these
two Committees, the Research
Associateship of one Scientist
was terminated by C.S.L.R. An-
other Research Associate was
suspended by the Vice-Chan-
cellor. He was, however, rein-
stated after he got a regret letter
published in the journal con-
cerned.

The Executive Council in its
meeting held on 17-19, October,
1989 considered the reports of
the Committees and resolved that
the Vice-Chancellor be author-
ised 1o take appropriate action
regarding the theses submitted
by research scholars involved in
plagiarism. The University has
debarred the three supervisors
of these research scholars from
guiding research for a period of
five years. Two of them have
also been made ineligible for
promotion and placement in the
higher scale for five years.

The Executive Council has ex-
pressed concern with the pres-
ent state of resedreh in BHU and
referred the larger issue of im-
provement in standards of te-
search to the Academic Council.

According to the information fur-
nished by Punjab University, the
case relating to alleged * recy-
cling offossits™by Prof. V.J. Gupta
of the Centre of Advanced Study
in Geology at the University came
to their notice in April, 1989. On
request of the Vice-Chancellor,
the Indian National Science
Academy (INSA) sent a team
consisting of two eminent Geolo-
gists to examine the matter and
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make its recommendations. The
team visited the University from
21st to 23rd September, 1989,
and had prolonged discussions
with Scientists. Theteam recom-
mended that a scientific expedi-
tion consisting of seven scien-
tists from the country should visit
a few selected localities in the
Himalayas under the leadership
of Prof. Gupta at the earliest to
resolve the dispute with regard
to the authenticity of fossil occur-
rences and allegations of recy-
cling.

The University has approached
various bodies including INSA,
UGC, CSIR and GSl to fund the
expedition. The expedition is
likely to materialise during the
current summer.

[ Translation]
Central Land Commission

6096. SHRI GIRDHARI LAL
BHARGAVA: Willthe PRIME MINISTER be
pleased to state:

(a) whether National Environment
Advisory Committee constituted in 1983 had
suggested to set up a Central Land Commis-
sion for the protection of ecology.

(b) if so, whether the aforesaid sugges-
tions had been accepted by the Union Gov-
ernment; and

(c) ifso, whether the aforesaid commis-
sion has been set up and details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND FOR-
ESTS AND MINISTER OF STATE IN THE
MINISTRY OF PROGRAMME IMPLEMEN-
TATION (SHRIMATI MANEKA GANDHI):
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(a)to (c). No, Sir; The National Environment
Advisory Committee which was constituted
in Januar“y, 1984 had met thrice during its
tenure. In none of the three meetings of the
Committee, any spegific recommendation
was made regarding setting up of a Central
Land Commission for protection of ecology.

Desllaticn of Rivers, Dams, Reservoirs
In Rajasthan

6097. SHR! GIRDHAR! LAL
BHARGAVA: Willthe PRIME MINISTER be
pleased to state:

(a) whether the rate of soil erosion has
increased due to deforestation of Arawal
Mountain ranges in Rajasthan;

(b) if so, whether the eroded soil swept
away in this process in rapidly silting Luni
river flowing in West of Rajasthan,
Paschchimi Banaye, Sabarmati, Marhi in
South; Banas, Chambal, Banganga,
Gambhir, Tarah in East and Sahibi, Kantli
etc. in Nerth valleys, dams and reservoirs;
and

(c) the action being taken to desilt
rivers, dams and reservoirs in Rajasthan?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND FOR-
ESTS AND MINISTER OF STATE IN THE
MINISTRY OF PROGRAMME IMPLEMEN-
TATION (SHRIMATI MANEKA GANDHI):
(a) to (c). Information is being collected and
will be placed on the table of the house.

[English]

Health Hazards to Employees of Atomic
Power Plants

6098. PROF. K. V. THOMAS: Wili the
PRIME MINISTER be pleased to state:

{a) whether employees in the nuclear
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power plants and rare earths factories have
health hazards and disease due to radiation;

(b) the measures taken to protect the
employees in the nuclear plants and rare
earths factories;

(c) whether Government propose to
include radiation as an environmental prob-
lem and set up a machinery to check the
same;

(d) whetherthe radio active waste inthe
rare earths factories are developed with all
precaution; and

(e) if so, the safety measures taken?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN THE
DEPARTMENT OF EDUCATION IN THE
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (PROF. M.G.K. MENON): (a)
Employees in the Nuclear Power Plants and
Rare Earths Plants have the same sort of
occupational hazards as in those that use X-
ray, radiation therapy units etc.

{b) Measurestaken in this regard are as
follows:

(i) Built-in safety features such as
shielding, ventilation system,
remote handling, etc.

(ii) Safety measures during opera-
tion. These measures ensurethat
radiation exposure to employ-
ees is within radiation protection
standards and this is confirmed
by personnel monitoring.

(c) The environmental effects of radia-
tion are covered under Environment (Pro-
tection) Act, 1986.

(d) Yes, Sir.
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(e) The effluent treatment plant treats
the liquid effluent to prescribed standards.
The results of analysis of final effluents are
under surveillance of Atomic Energy Regu-
latory Board (AERB) and also under State
Poliution Control Board. The solid wastes
are kept in 3" thick reinforced cement cas-
kets (which are water tight) and stored in
underground RCC trenches within plant site.
This storage area is also under regular sur-
veillance for radioactivity.

Army Regiments on Caste Basis

6099. SHRIHET RAM: Will the PRIME
MINISTER be pleased to state:

(a) whether many regiments in Indian
Army have been named after certain castes
like Rajputs, Mahars and Jats etc.;

(b) if so, the names of all such regi-
ments;

(c) whether Government are planning
to raise some more similar regiments;

(d) if so, the details thereof;

(e) whether any study of social and
national impact of naming certain regiments
on castes has been made;

(f) if so, the details thereof.; and

(g) whether Govermnment propose to
change the names of such regiments in the
national interest?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (DR. RAJA
RAMANNA): (a) and (b). The regiments
based on caste, and religious considera-
tions formed before independence and still
continuing under the same names are as
under:

1. Jat Regiment.
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2. Sikh Regiment.
3. Sikh Light infantry Regiment.
4. Rajput Regiment.
5. Dogra Regiment.
6. Mahar Regiment and
7. Gorkha Regiment.
(c) Nor, Sir.
(d) Does not arise.

{e) and (f). Since Independence sev-
eral studies have been carried out for '‘Ra-
tionalisation of class composition of the entire
Army’. The emphasis has been not to deny
recruitment to any Indian national, irrespec-
tive of his class, caste, religion or region. The
ultimate aim is to achieve All Class All India
composition for all Arms and Services.

(9) No, Sir. The existing names are,
being retained for historical reasons.

Development of forest Area in H. P.

6100. SHRI K. D. SULTANPURI: Will
the PRIME MINISTER be pleased to state:

(a) the schemes drawn up for develop-
ing forest areas in Himachal Pradesh; and

(b) the central assistance earmarked
forthe above purpose in the last three years?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND FOR-
ESTS AND MINISTER OF STATE IN THE
MINISTRY OF PROGRAMME IMPLEMEN-
TATION (SHRIMATI MANEKA GANDHI):
(a) The following Centrally Sponsored
Schemes are being implemented to develop
forest resources in Himachal Pradesh:
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i) Rural fuelwood plantation and
afforestation.

(i) Soil, water and tree conserva-
tion in the Himalayas (Operation
Soil Watch)

(iii) Silvipasture schemes.

(iv) Decentralised people's nurser-
ies.

(v) Intergated Wastelands Develop-
ment Project

(vi) Developmentof infrastructure for
protertion cf forests from buotic
nterferences

In addition, there are State Sector
Schemes for developing forest areas In
Himachal Pradesh A¥orestation schemes
are also taken up under programmes like
National Rural Employment Programme
(NREP), the Rural Landless Employment
Guarantee Programme (RLEGP). Desert
Development Programme (DDP) and
Jawahar Rozgar Yojana

(b) The Central Assistance earmaiked
during the last three years is given below -

Year Amount
(Rs. in Crores)
1987-88 522
1988-39 6.02
1989-90 4.87

Recognition to Karnataka Universities
6101. .SHRI SRIKANTHA DATTA
NARASIMHA RAJA WADIYAR: Wil the
PRIME MINISTER be pleased to state:

(a) whether the Government of Karna-
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taka had requested Union Government to
give recognition to some universities in that
State;

(b) if so, the details thereof; and

(c) the steps taken by Government to
recognise those universities?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN THE
DEPARTMENT OF EDUCATION IN THE
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (PROF. M G.K. MENON): (a)
to(c) According to the information given by
the University Grants Commission, the
Government of Karnataka had submitted a
proposal in July, 1989, requesting the
Commission for declaring the Kuvempu
University, Shimoga, fit to receive Central
assistance under Section 12-Bofthe U.G.C
Act. Since the proposai was incomplete and
also not given in the prescribed proforma,
the U.G.C. had requested the State Goveimn-
ment/University to send a complete pro-
posal In the prescribed protcrma. The State
Government has still not sent the proposal.

Scholarship for Study of Hindi

6102. SHRI SRIKANTHA DATTA
NARASIMHA RAJA WADIYAR: Wil the
PRIME MINISTER be pleased to state:

(a) whether the Post-Matric Scholar-
ships for the study of Hindi by non-Hindi
speaking students of Assam have baen held
up for the last two years or so;

(b) if so, the reasons therefor; and

(c) if not, the amount disbursed tor
Assam during the last two years and how
many students of Assam received scholar-
ships under this scheme during last two
years?
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THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN THE
DEPARTMENT OF EDUCATION IN THE
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (PROF. M.G K. MENON): (a)
to (c). The scheme of scholarships to stu-
dents from non-Hindi speaking States for
Post-Matric Studies in Hindi is implemented
through State Govts/U.T. Administrations.
The Government of Assam was allocated 89
scholarships each year during 1988-89 and
1989-90 for giving awards to students study-
ing Hindt at pre-degree, degree and Post
graduate levels.

Grants under the scheme are sanc-
tioned on receipt or requirement of funds
duly supported by statements of expenditure
and taking into account the amount of un-
spent balance available with the State Gov-
ernment from out of the grants released in
the earlier years. The Government of Assam
did not furnish the statement of accounts of
grants sanctioned to itduring 1982-83, 1983-
84 and 1986-87. Therefore, as per rules,
grants during the last two years could not be
released to the Government of Assam

Trekking to Gangotri

6103. SHRI SRIKANTHA DATTA
NARASIMHA RAJA WADIYAR: Will the
PRIME MINISTER be pleased to state:

(a) whether Government have closed
all expeditions including trekking to Gan-
gotri;

(b) if so, the reasons therefor: and

(c) how longthe expecitions will remain
closed?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN THE
DEPARTMENT OF EDUCATION IN THE
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MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (PROF. M.G.K. MENON): (a)
No, Sir.

{b) and (c). Does not arise.

Working Group on Early childhood and
Elementary Education

6104. PROF. P. J. KURIEN: Will the
PRIME MINISTER be pleased to state:

(a) whether Government had appointed
a working group on early childhood and
elementary education in the country:

(b) whether the working group found
that 2.5 lakh elementary school teachers
appointed by Government have no qualifica-
tion and training;

(c) if so, the details theredf; and

(d) the remedial measures being taken
in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN THE
DEPARTMENT OF EDUCATION IN THE
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (PROF. M.G.K. MENON) {a)
The Pilanning Commission had set up a
Working Group on Early Childhood Educa-
tion and Elementary Education for formula-
tion of the VlIi five Year Plan.

(b) and (c). The Group had referred to
certain provisional data of the 5th All India
Educational Survey, to the effect that about
2.5 lakh (or roughly 13.4%) of the teachers
working at the Primary stage had qualifica-
tions of middle level (i.e. upto class Vili or
VIl or lower level, and that of these (2.5
lakhs teachers), about 12.8% were also
untrained.

(d) The Group had recommended that
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State Governments concerned should take
appropriate steps for eliminating the backlog
of underqualified/untrained teachers. The
report of the Working Group has been for-
warded to the State Governments.

Formulation of-Rules and Regulations
for Employees of Nehru Yuva Kendra
Sangathan

6105. PROF. VIJAY KUMAR
MALHOTRA: Will the PRIME MINISTER be
pleased to state:

(a) whether Government have formu-
lated rules and regulations for the recruit-
ment of officers and staff forthe Nehru Yuva
Kendra Sangathan. if so, when

(b) if not, the reasons theretfor,

(c) on what basis the officers and staff
of these kendras were recrurted;

(d) whether complaints against the
authonties for recruitment of staff have been
received.

(e) If so. the details thereot and the
action taken thereon, and

(f) whether Government propose 1o
look into the affairs of these kendras and
remove their constraints with a view 10 effect
improvement and efficiency in the manage-
ment of these kendras?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN THE
DEPARTMENT OF EDUCATION IN THE
MINISTRY OF HUMAN RESOQURCE DE-
VELOPMENT (PRCF. M.G.K. MENON): (a)
Yes, Sir, in November, 1987.

(b} Does not arise.

(c) Recruitments to the posts of the
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Nehru Yuva Kendras are made as per the
provisions of Service Regulations.

(d) Yes, Sir.

(e) There have been allegations that
recruitments in certain cases were based on
political considerations. The matter is being

looked into.

(f) Yes, Sir.

Atllocation of Funds to Nehru Yuva

Kendras
6106. PROF. VIJAY KUMAR
MALHOTRA:
PROF. PREM KUMAR DHU-
MAL:

Will the PRIME MINISTER bz pleased
to state:

(a)the numbertogether withthe strength
of staff and trainees of Nehru Yuva Kendras,
State-wise;

(b) the allocation of funds with the
actual expenditure incurred on these ken-
dras during the last three years, year-wise
and State-wise;

{c) whether complaints have been re-
ceived regarding mismanagement, irregu-
larities of funds and other types of com-
plaints about the working of these kendras;
if so, the action taken thereon;

{d) whether Government propose 1o
review to functioning of these kendras and
investigate the cases of misappropriation of
public funds; and

(e) if, so, the details thereof the and time
by when such action is proposedtobe taken?
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THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN THE
DEPARTMENT OF EDUCATION IN THE
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (PROF M.G.K. MENON): (a)
A Statement-| of employees of Nehru Yuva
Kendras, state wise, i1s attached-|.

(b) A Statement Il of release of funds,
with actual extpenditure incurred during the
years 1987-88 and 1988-89 is attached

Since the financial year 1989-3C has

APRIL 23, 1990

Written Answers 338

just ended, it will take sometime to collect
detailed Statewise information.

{(c) Yes, Sir. Action has been taken to
terminate the services of five youth Coordi-
nators and one Accounts Clerk. The Con-
tract of appointment of One Zonal Director
has not been renewed.

(d) and (e). it has been decided to have
a quick evaluation of the programmes and
scheme of NYKS, this will be undertaken by
the Planning Commission. Specific cases of
misappropriation of publicfunds willbe looked
into and appropriate action taken.

STATEMENT -1

S No Name of Siates

No of Staff/Trainees

1 2 3
1. Andhra Pradesh 82
2. Arunacha! Pradesh 10
3 Assam 49
4. Bihar 134
5. Goa 4
6. Gujarat 66
7. Haryana 41
8. Himachal Pradesh 46
9. J&K 32
10. Kamnataka 63
11. Kerala 40
12. Madhya Pradesh 151
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S.No. i\(ame of States

No. of Staff/Trainees

1 2 3
13. Maharashtra 67
14. Manpur 26
18. Meghalaya 11
16. Mizoram 6
17. Nagaland 8
18. Orissa 54
19. Punjab 48
20. Rajasthan 182
21, Sikkim 9
22. Tamil Nadu 71
23. Tripura 11
24. Uttar Pradesh 196
25. West Bengal 58

Name of U.T.

1. A&N 5

2. Chandigarh 4

3.  Dadra Nagar Haveli 4

4.  Delhi 36

5. Daman and Diuv 6
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S.No. Name of States No. of Staff/Trainees
1 2 3
6. Lakshadweep 4

7. Pondicherry 4
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indira Gandhl National Centre for Arts
6107. SHRIRAM NAIK: Willthe PRIME
MINISTER be pleased to state:

(a) whether Government are consider-
ing to constitute the Board of Members of
Indira Gandhi National Centre for Arts; and

(b) if so, the reasons therefor, and the
time by which it will be constituted?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN THE
DEPARTMENT OF EDUCATION IN THE
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (PROF. M.G.K. MENON): (A)
and (b). No, Sir. The Indira Gandhi National
Centre for Arts (IGNCA) was constituted as
an autonomous Trust on the 24th March,
1987 through a Deed of Declaration (Trust
Deed) registered by the Sub-Registrar, New
Delhi. In this i1s prescribed the number of
Trustees, tenure of the office of Trustees and
nomination of new Trustees; the procedure
prescribed in this Deed has to be followed;
and so the question of constituting a new
Trust at the moment does not arise.

[ Transiation)
Construction Work Pending Clearance

6108. SHRI HARISH RAWAT: Will the
PRIME MINISTER be pleased to state:

(a) whether Government propose to
adopt a liberal attitude in granting aprrovalto
those construction work which are pending
for clearance under Forest (Conservation)
Act, 1980;

(b) i not, whether Government are
aware of the difficulties being faced by the
people due to such disputed cases of con-
struction; and
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(c) the alternative steps proposed to be
taken in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND FOR-
ESTS AND MINISTER OF STATE IN THE
MINISTRY OF PROGRAMME IMPLEMEN-
TATION (SHRIMATI MANEKA GANDHI ):
(a) to (c). The various issues arising out of
the implementation of Forest (Conservation)
Act, 1980 were discussed by Central Gov-
ernment in the meeting of Forest Ministers of
States held in May, 1989. Thereafter, the
Central Government has the procedures and
revised the guidelines issued under Forest
(Conservation) Act, 1980. The steps takenin
this regard include:

1. Duwversion of forest land for construction
of buildings for schools, hospitals, dis-
pensaries, community halls, co-opera-
tives, panchayats, tiny rural industrial-
sheds of government etc. which are to
be put up for the benefit of the people of
that area are now to be cosidered but
such diversions should be strictly lim-
ited to the actually needed area ad
should not exceed one hectare in each
case.

2. Inhilldistricts and in other districts having
forest lands exceeding 50 per cent of
the total geographical area, compensa-
tory afforestation on non-forest land is
not insisted upon and is permitted on
degraded forest land twice in extent of
the area diverted provided forest land
involved is less than 5 hectares and the
purpose of diversion is for construction
of link, road, small water works, minor
irrigation works, school building, dis-
pensary, hospitals, tiny rural industrial
shed of the government or any other
similar work which directly benefit the
people of the area.

3. Only those cases wherein forest area
invoived is more than 10 hectares are
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now referred to Advisory Committee for
its advice. Cases involving forest area
upto 10 hectares are decided by this
Ministry without referring those to the
Advisory Committee. The Regional Chief
Conservator of Forest have been au-
thorised to clear proposals involving
forest land less than one hectare.

[English]

Electronic Units in Maharashtra

6109. SHRI VASANT SATHE: Will the
PRIME MINISTER be pleased to state:

(a) whether Government have any plan
to develop electronic units in Maharashtra
especially in Vidarbha regton:

(b) if so, the details thereot; and

(c) the details of assistance provided to
the State Government so far and likely to be
given in 1990-91?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN THE
DEPARTMENT OF EDUCATION IN THE
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (PROF. M.G.K. MENON): (a)
and (b). At present, there is no proposal with
the Governmentto set up any Central Public
Sector Electronics Unit in Maharashtra.
However, 210 Industrial Licences and 275
Letters of intent-Registration have been so
tar issued for setting up of Electronic Units in
Maharashtra. maharashtra Electronics
Development Corporation (MELTRON)-a
State public sector undertaking i1s engaged
in promoting the growth of Electronics Indus-
try in the State. An Electronics Zone of 60
Acres has been set up and a standard de-
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signof 32 industrial sheds have been build at
Hingare in Vidarbha region.

(c) Amongst other activities, Depart-
ment of Electronics has provided financial
support through Maharashtra State Elec-
tronics Development Corporation
(MELTRON) to the following programmes:-

(i) Programme on Electro-medical
Equipment Repair and Mainte-
nance for which an amount of Rs.
7.82 lakhs have been released so
far.

(i) Rural Electronics Employment
Generation programme including
setting up of Co-operative Socie-
ties for women, Scheduled Caste/
Scheduled Tribes, for which an
amount of Rs. 23 lakhs have been
released so far and Rs. 11 lakhs ar
likely to be released during 1990-
91.

(i) Rs. 10 lakhs have been given to
MELTRON for starting an Electron-
ics Research and Development
Centre (ER&DC) at Pune, a Joint
Project of the Department of Elec-
tronics and MEL TRON. The amount
to be paid in 1990-91 is yet to be
tinalised.

(iv) Centre for Electronics Design and
Technology (CEDT) has been set
up jointly at Aurangabad.

(v) Under Standardisation Test &
Quality Control (STQC) Programme
of the Department of Electronics,
Electronics Test and Development
Centre at Pune has been set up
jointly, for which an amount of Rs.
73.86 lakhs has been released so
tar and an amount of Rs. 18,50
lakhs is likely to be released during
1990-91,
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[ Transtation)

20-point Programme in Maharashtra

6110. SHRIHARISHANKAR MAHALE:
Will the PRIME MINISTER be pleased to
state:

{a) the details of the progress made in
the implementation of 20-point Programme

in Maharashtra as per the latest review;

(b} The amount allocated during 1989-
90 for this purpose; and

(c) the achievements made under each
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point of this programme?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND FOR-
ESTS AND MINISTER OF STATE IN THE
MINISTRY OF PROGRAMME IMPLEMEN-
TATION (SHRIMATI MANEKA GANDHI):
(a) to (c). As per the latest review, Mahar-
ashtra has secured 5th position amongst the
States in the implementation of the 20-Point
Programme during April 1989 to February
1990. The details of funds allotted in the
State Plan Sector are given in Statement-1.
The details of physical progress achieved by
Maharashtra in the implementation of 28
selected items which are monitored on a
monthly basis are in Statement-II.

STATEMENT-|

Twenty Point Programme-Maharashtra

Outlays for 1989-90 (Rs. in lakhs)
(State Plan Sector)
Si. No. ftem
1 2 3
1. Attack on Rural Poverty
IRDP 3088
JRY 4139
CD and Panchayats 70
VSI 1945
2. Rainfed Agriculture 749
3. Better use of Irrigation 53011
4, Bigger Harvests 9174
5. Land Reforms 79
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1 2 3
6. Safe Drinking Water 10000
7. Health for All 4200
8. Two Child Norm-Nutrition 456
9. Education 13144
10. Justice SC/ST's 2700
11. Opportunities for Youth 500
12. Housing for People 442
13. Improvement of Slums 1215
14. Forestry 3946
15. Protection of Environment 92
16. Concern for Consumer —
17. Energy for Villages 40

Total

108990
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Allocation to Maharashtra

6111. SHRIHARISHANKARMAHALE:
Will the PRIME MINISTER be pleased to
state:

{a) the amount allocated to Maharash-
tra State during last three years for the pro-
tection of environment and conservation of
forests;

(b) whether the entire amount has been
utilised for this purpose; and

(c) if not, the reasons therefore?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND FOR-
ESTS AND MINISTER OF STATE IN THE
MINISTRY OF PROGRAMME IMPLEMEN-
TATION (SHRIMATI MANEKA GANDHI):
(a) The total allocation to Maharashtra State
during the last three years for the protection
of envircnment and conservation of forests
is given below:

Year Amount
allocated
(Rs. in Crores)
1 2
1987-88 52.64
1988-89 56.87
1989-90 49.94
(b) No, Sir.

(¢) The main reasons for under-utilisa-
tion were as follows:

(i) Due to severe drought condi-
tions in the country during 1987-
88, the new plantation pro-
gramme for which allocation
was made could not be taken
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up.

(i) Economy measures taken by
the Government.

Opening of Engineering College in
Maharashtra

6112. SHRIHARISHANKAR MAHALE:
Will the PRIME MINISTER be pleased to
state:

(a) whether Government propose to
open an engineering college and similar
instituted for providing higher technical
education Maharashtra;

(b) if so, the details thereof; and
(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN THE
DEPARTMENT OF EDUCATION IN THE
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (PROF. M.G.K. MENON): (a)
1o {c). As per information from the Govern-
ment of Maharashtra, they propose to sub-
mit to the All India Council for Technical
Education for its consideration a proposal to
start one Government Engineering College
at Nagpur to conduct degree courses in Civil
Engineering, Electronics, Mechanical Engi-
neering, Power Engineering and Telecom-
munication Engineering.

[English]

import of Technology

6113. SHRI Y.S. RAJA SEKHAR
REDDY: Will the PRIME MINISTER be
pleased to state the present policy of Gov-
ernment regarding acquisition of technical
know-how from abroad for overall economic
development?
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THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN THE
DEPARTMENT OF EDUCATION IN THE
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (PROF. M.G.K. MENON) :
The policy of the Government in acquisition
of know-how from abroad is that the import of
technology is permitted only on a selective
basis where: need nas been established
technology does not exist within the country;
and the time taken to generate technology
indigenously would delay the achievement
of development targets.

Technology acquisition from outside
shall not be at the expense of national inter-
est. Inthe acquisition of technical know-how,
consideration is given to the choice and
sources of technology, alternative means of
acquiring it and its role 'n meetirig a major feft
need.

The pclicy governing the acquisition of
technology also specify that there shall be a
firm commit for absorption, adaptation and
subsequent development of imported know-
how through adequate investments in re-
search and development to which importers
of technology will be expected to contribute.

Evaluation of Products

6114. SHRI Y.S. RAJA SEKHAR
REDDY: Will the PRIME MINISTER be
pleased to state:

(a) whether it is proposed to evaluate
products to find out whether or not they are
“environmentally friendly”; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND FOR-
ESTS AND MINISTER OF STATE IN THE
MINISTRY OF PROGRAMME IMPLEMEN-
TATION (SHRIMATI MANEKA GANDHI):

VAISAKHA 3, 1912 (SAKA)

Written Answers 366

(a) and (b). Products will be evaluated from
time to time on the basis of their impact on
environment and categorized accordingly to
promote products favourable to environ-
mental protection and to discourage others.

Development works in Jalandhar and
Ferozepur Cantonment Areas

6115. SHRI KAMAL CHAUDHRY: Will
the PRIME MINISTER be pleased to state:

(a) whetner any development works in
Jalandhar Cantonment and Ferozepur
Cantonement Areas in Punjab have been
carried out during the last three years; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (DR. RAJA
RAMANNA): (a} and (b). Various davelop-
mental works relating to water supply, con-
struction of rooms for schools quarters for
safawalas and latrines, widening of roads
and providing RCC floors thereon, providing
street lighting etc. have been undertaken by
the Cantonment Boards of Jalandhar and
Ferozepur during the last three years.

Birds and Animais killed in Entaki
Wiidlife Sanctuary

6116. SHRIRAJVEER SINGH: Will the
PRIME MINISTER be pleased to state:

(a) the action taken by Government in
connection with the killings of birds and
animals in the shooting incidents on 14 and
15 December, 1989 in Entaki Wildlife Sanc-
tuary;

(b) the directions issued by Govern-
ment for the security of wildlife all over the
country;

(c) whether Government have taken
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any steps to amend the wildlife (Protection)
Act, 1972; and

{d) if so. the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND FOR-
ESTS AND MINISTER OF STATE IN THE
MINISTRY OF PROGRAMME IMPLEMEN-
TATION (SHRIMATI MANEKA GANDHI):
(a) and (b). Protection of Wiidlife in the
country is governed under provisions of Wild
Lite (Protection) Act, 1972. State Govern-
ments are competent to take action in re-
spect of breach of this Act. Information about
action taken regarding the alieged shooting
incident has been sought from the State
Government and will be laid on the Table of
the House.

(c) and (d). Amendment of Wild Life
(Protection) Act, 1972 is under considera-
tion of the Government.

[English]

National Workshop on Awareness
Generation on Girl Child

6117. SHRIK.S. RAO: Will the PRIME
MINISTER be pleased to state:

(a) whether at the two-day ‘national
workshop on awareness generation on the
girichild’ held in New Delhiin February, 1990
experts expressed grave concern over vari-
ous handicaps of girl child in Indian society;
and

(b) if so, the steps proposed to be taken
for generation of awareness towards girl
child and also to curb the misuse of amnio-
centesis?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN THE
DEPARTMENT OF EDUCATION IN THE
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MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (PROF. M.G.K. MENON): (a)
Yes, Sir.

{b) Governinent is aware of the unequal
status of the girl child and of the need to
generate awareness to eliminate the exist-
ing sex bias in various important spheres
such as education, health and nutrition. With
this end in view the Central Social Welfare
Board has introduced a permanent compo-
nent regarding the girl child in its Awareness
Generation Project. Positive images about
the girl child are also being projected through
the electronic and print media, vedio quick-
ies, films, posters and other printed materi-
als and through conferences, workshops
and seminars. The Government is also aware
of the implications of the misuse of the prac-
tice of amniocentesis and has initiated ac-
tion in this regard.

[ Transiation)

Directives to keep Water Free from
Pollution

6118. SHRI SARJU PRASAD SAROJ:
Will the PRIME MINISTER be pleased to
state:

(a) the directives issued by Union
Government to State Governments to pro-
tect private and public sources of water from
pollution and the funds allocated for the
purpose, Statewise; and

{b) the action being taken by the Gov-
ernment to ensure that the funds allocated
are utilised properly?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND FOR-
ESTS AND MINISTER OF STATE IN THE
MINISTRY OF PROGRAMME IMPLEMEN-
TATION (SHRIMATI MANEKA GANDHI):
(a) The Water (Prevention and Control of
Poliution) Act, 1974 provides suitable meas-
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ures for the prevention and control of water
pollution and for maintaining or restoring the
quality of water. The allocation made by the

Union Government towards major water
pollution programmes is given below:

Programme

Amount allocated for
1989-90 (Rs. in lakhs)

1 2

(i) Ganga Action Plan 6030.00
(i)  Basin and sub-basin inventory

which includes identifying

the major sources of water poliution 09.69
(iii)  National Water Quality Monitoring

Programme 44.70
(iv)  Construction of Common Effluent

Treatment Plants for identified

clusters of poliuting industries 430.00
(v) Other selected schemes 26.00

(b) Funds are released for specific
schemes and their proper utilisation is en-
sured by the State Governments.

Grants for Central Libraries in Uttar
Pradesh

6120. SHRIRAJVEER SINGH: Will the
PRIME MINISTER be pleased to state:

(a) the number of central libraries in
Uttar Pradesh;

(b) whether grants are provided by
Government for such libraries in rural areas;
and

(c) if so, the criteria therefor?

THE MINISTER OF STATE IN THE

MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN THE
DEPARTMENT OF EDUCATION IN THE
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (PROF. M.G.K. MENON): (a)
There is no library run by the Central Gov-
ernment in Uttar Pradesh. There is, how-
ever, the Rampur Raza Library which is
funded by the Central Government. Addi-
tionally the Government of Uttar Pradesh
have a State Central Library at Allahabad.

(b) and (c). Yes, Sir. The Raja Ram-
mohun Roy Library Foundation, Calcutta,
funded by the Central Government, provides
grants: (i) on matching basis equally shared
by Raja Rammohun Roy Library Foundatin
and the respective States, under certain
approved schemes, both in rural ad urban
areas; and (ii) on non-matching basis i.e.
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grants are fully reimbursed by Raja Ram-
mohun Roy Library Foundatin, uncer certain
approved schemes. Grants are given gener-
ally on the recommendation of the State
Government concerned.

[English]

Compensation to Victims of IAF Plane
Crash in Midnapore

6121. SHRISANATKUMARMANDAL.
Will the PRIME MINISTER be pleased to
state:

{a) whether any court of inquiry has
been ordered into the ¢ rash of an LA F.
Plane killing 3 members of a family in a
house at Kaggachia in Midnapore district of
West Bengal on 31 March, 1990;

(b) if so, its outcome and the fu'tre
preventive measures being taken; and

(c) the compensation, if any, paid for
the loss of lives and property?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (DR. RAJA
RAMANNA) : (a) Yes, Sir.

(b} The Court of Inquiry is in progress.

(c) Ex-gratia payment as per existing
rules has been paid at the rate of Rs. 10.000
per person to the next of kin of the 2 adults
killed, Rs. 5,000 per person for 2 children
killed and Rs. 1,000 per person to the 2
persons injured.

Reconstitution of Delhi Social Welfare
Advisory Board

6123. SHRI GOVINDA CHANDRA
MUNDA: Will the PRIME MINISTER be
pleased to state:

(a) the duties and functions of the
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Woalfare Officers of Delhi Social Welfare
Advisory Board;

(b) whether Government propose to
reconstitute the Delhi Social Welfare Advi-
sory Board: and

(c) if so, when and the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN THE
DEPARTMENT OF EDUCATION IN THE
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (PROF. M.G.K. MENON): (a)
A Statement is attached.

(b) No, Sir. Since theterm of the present
Board expires in June 1992. However, the
office of Chairman is vacant. Following the
resignation of the previous incumbent and
will be filled shortly.

(c) Does not arise.

STATEMENT

Duties and Responsibilities of Welfare
Officers

Planning and Execution

1. To provide guidance and plan-
ning of sponsored and aided
programmes.

2. To supervise all welfare pro-

grammes aided by the Board.
Counselling and Guidance

1. Regular counselling and guid-
ance in regard to development of
programmes and maintenance
of records by the aided organisa-
tions.

2. To ensure proper utilisation of
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funds, released by the Central
. Social Weltare Board/State

Social Welfare Advisory Board

to the voluntary organisations.

3. To assist the State Social Wel-
tare Advisory Board/Centrai
Social Welfare Board iN settle-
ment of pending accounts of
programmes as per norms and
conditions laid down by the
Central Social Welfare Board.

Co-ordination

1. To give technical opinion to the
State Social Welfare Advisory
Board regarding sanction of
grants and release of funds.

2. To enlist the cooperation of
public, explaining the policies and
the programmes of the Board in
order to obtain public participa-
tion.

3. To maintain liaison between the
State Social Welfare Advisory
Board and other agencies at the
district and block levels.

4. To advise the institutions in car-
rying out similar services in a
particular area and coordinate
their activities so as to get the
maximum advantage out of the
grants given by the Board, with
the object that there is no over-
lapping and duplication in serv-
ices.

5. To advise the institutions to re-
view their programmes periodi-
cally and assess their effective-
ness. This will help the institu-
tions imprave their services and
avoid all wastetul expenditure.
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Publicity

1. To assist the Project Officer in
the distribution of the publicity
literature on the Board's public-
ity, enroling institutions as sub-
scribers of Board’s journals,

Social Welfare and Samaj Kalyan

2. Writing features on institutions
or individuals themselves or
providing background material
(printed literature and photo-
graphs) to the Project Officer for
onward submission to Central
Social Welfare Board for publi-
cation in Board’s journals.

Duration of tour

It is a evident from the foregoing thatthe
Field Officers have to concentrate on the
programmes being implemented at the field
level, For this purpose itis essentialthat they
are constantly on the move and should spend
only the minimum time required at the State
Board Office. The norms of touring which
have to be undertaken by them shouid be a
minimum period of 10 to 15 days.

Other Rules.

Any other work assigned by the Chair-
man, State Social Welfare Advisory Board/
Project Officer.

Clearance to Electricity Generation
Scheme Under Farakka Barrage Project

6124. SHRISANATKUMARMANDAL:
Will the PRIME MINISTER be pleased to
state:

{a) whether a scheme for generation of
electricity from the Farakka Barrage project
in West Bengal is awaiting clearance from
Planning Commission, and
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(b) if so, the stage at which the matter
stands at present?

THE PRIME MINISTER (SHRI VISH-
WANATH PRATAP SINGH): (a) No, Sir.

(b) Does not arise.
Visit of Expert Team to Garhwal Region

6125. SHRIC.M.NEGI: Wilithe PRIME
MINISTER be pleased to state:

(a) whether any expert team of the
Planning Commission has ever visited the
Garhwal region of Uttar Pradesh;

(b) if so, the details thereof and the
recommendations made by them for the
economic development of these mountaime-
ous districts;

(c) if not, whether the Planning Com-
rission are aware of the peculiar problems
of Garhwal Region; and

(d) if so, the short term and long term
measures contemplated for the economic
development of these distrnicts and to re-
move unemployment?

THE PRIME MINSTER (SHRI VISH-
WANATHPRATAP SINGH): (a) Teams have
been visiting Garhwal Region from time to
time.

(b) The question does not arise.

(c) The Planning Commission is aware
of the problems of the Hill Regions of Uttar
Pradesh. In order to strengthen and supple-
ment the efforts being made by the con-
cerned State Gowt., the Hill Area Develop-
ment Programme (HADP) was mooted by
the Central Gowt. However, the responsibil-
ity for bringing about faster economic devel-
opment rests with the State Government.
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(d) Beside various development pro-
grammes in different sectors of the State
economy, to generate empioyment opportu-
nities in hill areas including Pauri and Tehri
Garhwal, there are special employment-ori-
ented programmes in rural and urban areas,
as also employment oriented education for
promotion of technical skills of people through
strengthening of polytechnics/rural polytech-
nics, ITls/oranch ITls and modernisation of
trades and introduction of new trades suit-
able for hills.

Apart from above schemes/pro-
grammes, emphasis under industrial sector
has been directed towards development of
small scale, village and cottage industries,
electronics, pharmaceuticals, herb-based
units, fruit and vegetable processing units,
wool and sericulture industry, which directly
generate employment opportunities. Tour-
ism has been recognised as an industry
which adds employment opportunities for
local people. Employment service is being
provided through different employment of-
fices/job development units and coaching-
cum-guidance centres. In the Eighth Plan,
the Central thrust will be on the critical objec-
tive of employment generation, particularly
in the backward, including hill areas.

[Translation]

Non-implementation of Court Orders by
Ordnance Factory Board

6126. SHRI BABURAO PARANJPE:
Will the PRIME MINISTER be pleased to
state:

(a) whether the Madhya Pradesh High
Court gave its decision on 4 April, 1983 in
favourof Class lll employees regarding trans-
fersin Case Nos. 174/1981 and C/1982 and
the said order was upheld by the Supreme
Court vide case No. CA/441/1981 and con-
firmed again on 288 March, 1987; and
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(b) if so, orders enjoined therein and the
reasong for their non-compliance by the
Ordnance Factory Board?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (DR. RAJA
RAMANNA): (a) The Subject matter of the
Litigation concerns promotions and not
transfers.

(b} The orders of the Courts have
been implemented.

Acharya Narendra Dev Centenary
Celebrations

6127. SHRI GOPAL PACHERWAL:
Will the PRIME MINISTER be pleased to
state:

(a) whether Government have organ-
ised Acharya Narendra Dev Birth Centenary
Celebrations;

(b) if so, the functions held thereunder
and the expenditure incurred thereon by
Government;

(c) whether a celebrations organising
committee was constituted; and

(d) i so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN THE
DEPARTMENT OF EDUCATION IN THE
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (PROF. M.G.K. MENON): (a)
Yas, Sit. The Government of Uttar Pradesh
was the Nodal Agency and the Department
of Culture co-ordinated activities between
Ministries/Departments.

(b) Department of Culture has sanc-
tioned financial assistance of Rs. 1.91 lakhs
to four voluntary organisations. The Vice-
President of India released a commemara-
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tive postage stamp on 6.11.89. Akasyhwani
instructed its capital stations to broadcast a
suitable feature. Doordarshan Kendra,
Lucknow has been allotted the production of
a documentary film by the Ministry of infor-
mation & Broadcasting. In addition, the
Govefnment of Uttar Pradesh has spent Rs.
10 lakhs (approximately) on programmes
undertaken by that state as under:

The President of India inaugurated the
Centenary Celebrations on 11.1.1989. The
Concluding Functions was organised on
6.11.1989. The Vice-President of India was
the Chief Guest. Simultaneous functions were
also held at Lucknow.

Statues are proposed to be set up at
vanous places connected with the life of
Acharyaiji such as Lucknow, Sitapur, Faiza-
bad, Varanasi, Allahabad, Erode and the
like.

{c)and (d). In pursuance of the decision
of the Implementation Committee for Com-
memoration of 40th Anniversary of Inde-
pendence and Nehru Centenary, to assign
the work of this Centenary to the State
Government of Uttar Pradesh as the Nodal
Agency, a committee under the chairman-
ship of the Chief Minister of Uttar Pradesh
was constituted by the State Government. _
The Committee comprised 105 Members,
from the State Council of Ministers, educa-
tionists, scholars, social thinkers and con-
temporaries ot Acharya Narendra Dev.

[Enghsh]
Transpbtt Permit to Ex-Servicemen

6128. DR. A.K. ROY: Will the PRIME
MINISTER be pleased to refer to reply give
on 2 April, 1990 to the Starred Question No.
309 regarding transport permit to ex-serv-
icemen and state:

(a) the number of ex-servicemen given
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buses on loan in Bihar;

(b) the number of the same given road
permit by the Bihar Government to operate
the same;

(c) whether he is aware that the ex-
servicemen are getting harassed by the State
Government of Bihar on this;

(d) the complaint received by the Rajya
Sainik Board to this effect: and

{e) if so, the steps taken thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (DR. RAJA
RAMANNA): (a) and (b). During the last
three financial years, 6 ex-servicemen have
been sanctioned loan by the Bihar State
Financial Corporation foi purchase cfbuses.
Three of them have been given road permits
by the State Transport Authorities.

(c) to (e). The grant of road permit is a
matter which comes under the purview of the
State Government authorities. The three ex-
servicemen who had not been given road
permits, had approached the Rajya Sarmnik
Board who, inturn, have recommended their
cases to the State Transport Authorities.

[Translation)
Computer Education In Punjab

6129. S. ATINDER PAL SINGH: Will
the PRIME MINISTER be pleased to state:

(a) whether some schemes of Govern-
ment of Punjab in regard to propogation of
computer science and technical education
are pending with Government for approval.

(b) if so, the details thereof;

{c) whether any proposals in regard to
introduction of computer science courses in
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girls Polytechnic Institute in Patiala and
Jullunder have been sent by Government of
Punjab to Central Government;

(d) if so, the amount being provided for
implementing these proposals and the time
which the said courses will be started;

(e) the amount being provided to the
State Government during 1990-91;

(f) whether the proposed courses in
computer science are likely to be introduced
in Punjab during the 1990-91 academic
session, and

(g) if not, the reasons therefor and the
time by which the said courses are likely to
be started?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN THE
DEPARTMENT OF EDUCATION IN THE
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (PROF. M.G.K. MENON)}): (a)
No, Sir.

(b) Does not arise.

(c) No, Sir.

(d), (e) and (f). Do not arise.

(9) The Government of Punjab has not
submitted any sush proposal to the All India
Council for Technical Education.

[English]

Clearance to Colour Picture Tube
Project of Andhra Pradesh

6130. SHRI!M. BAGA REDDY:
SHRI RAJAMOHANA REDDY:
SHRI M.M . PALLAM RAJU:
Will the PRIME MINISTER be pleased
to state:
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(a) whether in the request of Govern-
ment of ‘Andhra Pradesh submitted to the
Union Government, there is a proposal for a
colour tube project in Andhra Pradesh;

(b) if so, the decision taken by Union
Government thereon; and

(c) the time by which clearance is
expected?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN THE
DEPARTMENT OF EDUCATION IN THE
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (PROF. M.G.K. MENON): (a)
Yes, Sir. Letter dated 3rd February, 90 from
Chief Ministerof Andhra Pradesh addressed
to the Prime Minister regarding the proposat
of M’s Andhra Pradesh Electronics Develop-
ment Corporation Limited (APEDC) for
manufacture of Colour Picture Tubes, has
been received.

(b) and (c). The application of M/s
APEDC was not accepted by the Govern-
ment of India in October, 1988. M/s APEDC
has represented against this decision in
December, 1988 Ithas nowbeendecidedto
re-examine this case.

Research Projects in Industrial Toxicol-
ogy Research Centre, Lucknow

6131. SHRI MANDHATA SINGH: Will
the PRIME MINISTER be pleased to state:

(a) whether in the Industrial Toxicology
Research Centre, Lucknow certainresearch
projects were conceived on 'Detoxification
pesticides in milk and milk products”; if so,
the reasons therefor;

(b) whether the Principal Investigator
was replaced by another scientist of the
same project and the project itself was later
on withdrawn from the ITRC: and
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(c) if so, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN THE
DEPARTMENT OF EDUCATION IN THE
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (PROF. M.G.K. MENON): (a)
Yes, Sir. The scientific panel of Indian Coun-
cil of Agricultural Research for Dairy and
Livestock Products Technology had ob-
served that there are no other agencies in
the country except Industrial Toxicology
Research Centre where such investigations
could be carried out.

(b) Yes, Sir.

(c) An adhoc research scheme on
“Detoxification of pesticides in Milk and Milk
Products” was proposed by Industrial Toxi-
cology Research Centre (ITRC), with Dr.
P.K. Ray, Director, Industrial Toxicology
Research Centre (ITRC) as Principal inves-
tigator and Dr. M.C. Saxena as Co-Investi-
gator. While sanctioning the scheme for
implementation, the name of Dr. P.K. Ray,
Director, ITRC as Principal Investigator was
replaced by Dr. M.C. Saxena as Principal
Investigator by ICAR. Since Dr. Saxena had
left ITRC by that time, the name of Dr. T.S.S.
Dikishit as Principal Investigator was pro-
posed by ITRC. This was not agreed by
ICAR as aresultof whichthe above research
scheme was withdrawn from ITRC by ICAR
even before it started operating.

Private Educational Institutions in
Punjab and Chandigarh

6132. BABA SUCHA SINGH: Will the
PRIME MINISTER be pleased to state:

(a) the details of private education
institutions receiving Government aid in
Punjab and Chandigarh;

(b) funds received by each institution
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during the last three years;

(c) whather Government have recieved
any complaint against their working and of
over-charging by the institutions;

(d) if so, the action taken therefor; and

(e) it there is any proposal far nationali-
sation of these institutions?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN THE
DEPARTMENT OF EDUCATION IN THE
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (PROF. M.G.K. MENON): (a)
to (e). The information is being collected and
will be laid on the Table of the House.

Development of “Bombay-Karnataka”
Area

6133. SHRIS.T. PATIL: Willthe PRIME
MINISTER be pleased to state:

(a) whether the area, popularly known
as Bombay Karnataka area, comprising
Bijapur, Dharwar, Belgaum and Karwar has
been totally neglected: and

(b) if so, whether Government propose
to sanction special funds for development of
this area; if so, the details thereof?

THE PRIME MINISTER (SHRI VISH-
WANATH PRATAP SINGH): (a) and (b).
Development of backward areas within a
State is primarily the responsibility of the
State Government concerned. However,
while finalising the overall Central assis-
tance, due weightage is given to backward-
ness of State. Besides all the 4 districls,
namely, Bijapur, Dharwar, Belgaum and
Karwar have been recognised as Industrially
Backward Districts and incentives like con-
cession in the areas of licensing, investment
subsidies, income-tax relief, assistance from
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financial institutions etc. are being given to
them. Districts of Bijapur, Belgaum and
Dharwar are covered under DPAP (Drought
Prone Area Programme) and Karwar (North
Kanara), Dharwar and Bejgaununder “West-
ern Ghots Developmenf Programme”.

CSIR Scientists sent Abroad
6134. SHRIPARASRAM BHARDWAJ):
Will the PRIME MINISTER be pleased to

state:

(a) whether alarge number of scientists

. from.CSIR have been sent abroad;

(b) if so, the number of scientists sent
abroad during the last three years with the
duration of their stay abroad and under what
programmes/schemes they were sent
abroad; and

(c) the criteria for sending scientists
abroad and whether these criteria are being
strictly adhered to?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN THE
DEPARTMENT OF EDUCATION IN THE
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (PROF. M.G.K. MENON): (a)
Yes, Sir.

(b) The number of scientists who went
abroad during the last 3 years is as follows:

1987-88 : 540
1988-89 : 630
1989-90 : 588

The visits were for different purposes/
programmes e.g. for participation in Confer-
ences, scientific exchange programmes,
bilateral S&T projects, fellowships and train-
ing. on study tour, and assignments as
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experts under UNDP programmes etc.

The duration normally varied from afew
days to a few months/years under the above
programmes.

(c) Selections are made on specific
guidelines formulated by an Expert Commit-
tee. Under these guidelines the proposalis
are to be first scrutinised by the Internal
Committees at the respective Laboratories/
Institutes before recommending to CSIR.
The visits under bilateral programmes of
CSIR and for collaborative projects are final-
ised on the recommendations of the High
Level Departmental Committee appointed
by the Director-General, CSIR. The guide-
lines laid down are strictly adhered to while
making selections for the Scientists’ visits
abroad.

Separate List of Hindil Experts

6135. PROF. SHAILENDRANATH
SHRIVASTAVA: Will the PRIME MINISTER
be pleased to state:

(a) whetherthere is no mention of Hindi
experts in the lists of experts ot vanous
subjects prepared by University Grants
Commission and Hindi has been mentioned
under lists of various languages;

(b) if so, whether University Grants
Commission will take necessary action to
prepare an independent and separate list for
Hindi, and if so, when; and

{c) the steps taken in regard to giving
adequate representation in the aforesaid list
of Hindi experts of both Hindi and non-Hindi
speaking States?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOL-
OGY WITH ADDITIONAL CHARGE OF
MINISTER OF STATE IN THE DEPART-
MENT OF EDUCATION IN THE MINISTRY
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OF HUMAN RESOURCE DEVELOPMENT
(PROF. M.G.K. MENON): (a) to (c). Accord-
ing to the information furnished by the Uni-
versity Grants Commission, it has 16 panels
of experts in various subjects. Experts on
Hindi are included in panel for Modern India,
other Oriental & African Languages and Lit-
erature. There is no proposal to constitute a
separate expert panel for Hindi.

Financial assistance to Wardha Plan

6136. SHRI VASANT SATHE: Will
the PRIME MINISTER be pleased to state:

(a) whether Government of Maharash-
tra have furnished a revised proposal of
Wardha Plan based on Gandhian philoso-
phy of Antodaya seeking additional financial
assistance from the Planning Commission;

(b) if so, the details of the proposal and
the action taken by government thereon;

(c) whether specialfinancial assistance
has been provided by the Planning Commis-
sion for execution of district plans in selected
pilot districts in the country and it so the
details thereot; and

(d) the steps taken for clearance of
Wardha Plan and the quantum of central
assistance proposed for the plan?

THE PRIME MINISTER (SHRI VISH-
WANATH PRATAP SINGH): (a) and (b).
Yes, Sir. Maharashtra State government had
forwarded in April 1984 a draft Wardha Plan
involving an outlay of Rs. 183.94 crores
including Centre’s share of Rs. 13.91 crores.
Subsequently, the State Government re-
vised the draft plan to Rs. 178.42 crores
including Centre’s share of Rs. 13.24 crores.
Since the document did not fully retlect the
principles and philosophy of Gandhiji, the
State Government was advised to reexam-
ine the schemes in greater detail.
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(c) Yes, Sir. Planning Gommission
engaged the services of NIRD (National
Institute of Rural Development), Hyderabad
to assist State governments for the prepara-
tion of model district plans for the districts of
Tirunelveli- Kottambomman (Tamil Nadu),
Nasik (Maharashtra), Munghyr (Bihar),
Shimla (Himachal Pradesh) and Sitapur
(Uttar Pradesh).

(d) The State Government has been
advised that Wardha plan schemes should
place greater emphasis on village self-suffi-
. ciency, intensive use of labour on agro-
based industries and on non-land base
employment, and incorporated as partot the
State Plan.

Construction of Roads in Hilly Ranges
of Vidarbha

6137. SHRI VASANT SATHE: Will the
PRIME MINISTER be pleased to state:

(a) whether the amendment made in
1988 to the Forest (Conservation) Act, 1980
has adversely affected the development
works such as construction of roads etc. in
villages located iN hilly ranges of vidarbha
region in Maharashtra;

(b) if so, details of the villages affected:;
and

(c) the steps taken/proposed to ensure
speedy and effective development of these
tribal/hilly areas?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND FOR-
ESTS AND MINISTER OF STATE IN THE
MINISTRY OF PROGRAMME IMPLEMEN-
TATION (SHRIMAT!I MANEKA GANDHI):
(a) No, Sir. # may be noted that no Proposal
regarding construction of village road in
vidarbha region is pending with Central
Govemnment for clearance under Forest
{Conservation) Act, 1980.
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(b) Does not arise.

(c) Steps taken in May 1989 to ensure
speedy disposal of cases under Forest
(Conservation) Act 1980 are as below:

1. Diversion of forest iand Yor
construction of buildings for
schools, hospitals, dispensa-
ries, community halls, co-op-
eratives, panchayats, tiny rural
industrial sheds of Government
etc. which are to be put up for
the benefit of the people of that
area are now to be considered
but such diversions should be
strictly limited to the actually
needed area and should not
exceed one hectare in each
case.

2. In hill districts and in other dis-
tricts having forestland exceed-
ing 50 per cent of the total
geographical area, compensa-
tory atforestation on non-forest
land is not insisted upon and is
permitted on degraded forest
land twice in extent of the area
diverted provided forest land
involved is less than § hectares
and the small water works, minor
irrigation works, schoo! build-
ing, dispensary, hospitals, tiny
rural industrial shed of the gov-
ernment or any other similar
work which directly benefit the
people of the area.

3. Only those cases wherein for-
est area involved is more than
10 hectares are now referred to
Advisory Committee for its
advice. Cases involving forest
area upio 10 hectares are de-
cided by this Ministry without
referring those to the Advisory
Committee. The Regional Chief
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Conservator of Forests have
been authorised to clear pro-
posals involving forest land less
than one hectare.

Schemes for Industrially Backward
States

6138. SHRIS. KRISHNA KUMAR: Will
the PRIME MINISTER be pleased to state:

(a) the main criteria for declaring a state
industrially backward,

(b) whether Kerala is regarded as an
industrially backward state;

(c) whether the Planning Commission
is considering any special planioremove the
industrial backwardness of such stated dur-
ing the Eighth Plan: and

(d) if so, the details thereof?

THE PRIME MINISTER (SHRI VISH-
WANATH PRATAP SINGH): (a) The Pan-
dey Working group, set up by the Planning
Commission in 1968, to study the question of
regional imbalances, recommended the fol-
lowing criteria to be applied in aggregate, for
the purpose of identification of industrially
backward States and Union Territories:

(i) Total per capital income;

(i) Percapitalincome from Industry
& Mining;

(i) Number of workers engaged in
registered factories;

(iv) Per capital annual consumption

of ebef;tricity;

(v) Length of surface roads in rila-
tion to-(a) population; and (b)
area of the State;
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(vi) Railway mileage in relation to-
(a) the population; and (b) the
area of the Stater

Besides, States (Assam, Jammu &
Kashmir and Nagaland) identified earlier for
Special Central Assistance owing to their
special problems and backwardness, were
also to be considered for special treatment
by way of incentives for promotion of indus-
trial development.

() No, Sir.

(c) and (d). In order to remove industrial
backwareness, a number of fiscal and non-
fiscalincentives and concessions havebeen
provided by Central and State governments.
The question of promoting a more balanced
industrial development will be duly consid-
erad while finalisingthe Eighth Plan. In 1990-
91, the Central Investment Subsidy Scheme
1s being revived for small scale industry
located in backward and rural areas.

Navodaya Vidyalayas

6139. SHRIGULAB CHAND KATARIA:
Will the PRIME MINISTER be pleased to
state:

(a) whether the Navodaya Vidyalayas
Scheme was started by Government to cre-
ate some model schools in different parts of
the country so that other schools could
emulate their example;

(b) whether the purpose of opening
these schools has been fulfilled;

(¢) if not, the reasons therefor;
(d) whether opaning of these schoals in
large numbers has defeated the vary pur-

pose of the original scheme; and

{e) whether Government are satisfied
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with the standard of education imparted by
these schools?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN THE
DEPARTMENT OF EDUCATION IN THE
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (PROF. M.G.K. MENON)}): (a)
Yes, Sir.

{b) to (e)~No evaluation has yet been
undertaken regarding the extentto whichthe
purposes for which Navodaya Vidyalayas
were set up, have been fulfiled. Govern-
ment have, as of now, decided to review the
Navodaya Vidyalaya Scheme. Until this is
completed no new Navodaya Vidyalayas will
be opened; but the existing ones will be
supported as per the original plans.

Promotion of Nurseries

6140. SHRIC.M. NEGL: Willthe PRIME
MINISTER be pleased to state:

(a) whether Government have aplanto
promote people’s nurseries;

{b) i so, the details thereof;

{c) the financial assistance provided to
Uttar Pradesh government during the last
three years, yearwise, in this regard;

(d) whether some specificamounts have
been earmarked/spent on promotion of such
nurseries in Uttar Pradesh; and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE

MINISTRY OF ENVIRONMENT AND FOR-

ESTS AND MINISTER OF STATE IN THE
MINISTRY OF PROGRAMME IMPLEMEN-
TATION (SHRIMATI MANERA GANDHI):
{a) and (b). Decentralised People’s Nurser-
ies are being promoted under a Centrally
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Sponsored Scheme, which was initiated in
1986. Under the Scheme, funds are pro-
vided to the States and Union territories in
the beginning of the season to raise seed-
ings through local organisation like Schools
Mabhila Mandals, etc.

{c) to (e). The Government of Uttar
Pradesh did not avail of any assistance
under the Scheme in 1987-88 and 1988-89.
In 1989-90, a total amount of Rs. 210 lakhs
was provided under the Scheme to Uttar
Pradesh Government. In addition, 19 volun-
tary agencies in Uttar Pradesh have been
provided a total amount amount of Rs. 17.50
lakhs for raising their own nurseries under
the projects sanctioned in their favour.

[ Translation]

Remote Sensing Photography of forest
Cover in Country

6141. SHRI GIRDHARILAL
BHARGAWA: Will the PRIME MINISTER be
pleased to state:

(a) whether the studies of forests cover
are being conducted since 1972 by the
National Remote Sensing Agency, Hydera-
bad from photographs received through
Satellite;

(b) whether the area of forest cover is
constantly declining; and

(c) i so, the areas under forests in
States and Union Tefritories in 1972 and the
percentage of decline registered in this re-
gard at present according to NRSA data?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN THE
DEPARTMENT OF EDUCATION IN THE
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (PROF. M.G.K. MENON): (a)
National level forest cover mapping and
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monitoring using satellite imageries was
carriad out by National Remote Sensing
Agency for the years 1972-75, at recon-
naisance level scale on 1:1 Million as a first
effort to develop the methodology. Subse-
quently the operational methodology for
estimation of national forest cover using
sateliite imageries was jointly evolved by
National Remote Sensing Agency (NRSA)
of Department of Space and Forest Survey
of India (FSI) of Department of Environment,
Forest and Wildlife.

(b) and (c). For the periods 1981-83,
FS1 and NRSA jointly estimated the coun-
try’s total forest cover as 19.52% of the total
geographical area of the country. FSI is
currently carrying out biennial"monitoring of
forest cover of India on a routine basis using
satellite imageries supplied by NRSA to
monitor the changes that are occurring in
forest cover at the State level. The current
estimate by FSI for the time period of 1985-
87 has shownthetotalforestcoveras 19.47%
of the total geographical area of the country.
There has been a reduction of about 1900
Sq. Km. in the total forest cover, notwith-
standing an increased about 17000 Sq. Km.
in the dense forest cover (crown density
more than 40%).

[English]
Difficuities Arising out of Implementa-
tion of indian Forest (Conservation)

Act, 1980

6142. PROF. P.J. KURIEN: Wil the
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PRIME MINISTER be pleased to state:

(a) whether the fast depletion of forest
could be checked by the implementation of
Forest (Conservation) Act, 1980;

(b) if so, the extent to which it could be
checked;

(c) whather there are complaints from
different parts of the country about the devel-
opmental projects being affected by the
implementation of the Act;

(d) the names of projects held up due to
Forest (Conservation) Act, 1980: and

(e) the steps being takento clearthem?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND FOR-
ESTS AND MINISTER OF STATE IN THE
MINISTRY OF PROGRAMME IMPLEMEN-
TATION (SHRIMATI MANEKA GANDH!):
(a) and (b). Yes, Sir. Since the enactment of
the Forest (Conservation) Act, 1980 the rate
of diversion of torest fand has gone down
from 1,50,000 ha. per annum during the
period 1951-1980 to 15,400 ha. per annum
during 1980-1989.

(c) and (d). Statement showing position
of propqsals received from the States/UTs
under the Forest (Conservation) Act, 1980
as on 31.3.1990 is a below:

Total Total Total Total Pending Withdrawn
received approved not Approved rejected for:
non-furnishing
of information
1 2 3 s 6
4023 1967 547 1268 134 107
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The details of projects pending with the
Central Government are as shown in the
Attached Statement. The Government of
India have fixed a time limit of six weeks for
disposal of cases.

(e) There was a general feeling that
considerable time is taken in clearance of
cases underForest (Conservation) Act, 1980.
Hence, steps were taken for simplification of
procedure for expeditious clearance of cases
by Central GovernmentinJune, 1989. These
are as below:

1. Only those cases wherein forest
area involved is more than 10
hectares are now referred to
Advisory commitiee for its ad-
vice Cases involving forest area
upto 10 hectares are decided by
this Ministry without referring the
cases to the Advisory Commit-
tee. Further Regional Chief
Conservator of Forests have
been authorised to clear forest
diversion proposals involving
forest land less than one hec-
tare.

2. In cases containing proposals
for laying of transmission lines or

s tor drinking water supply
::Eexploratory drilling for pros-
pecting oil which do not involve
any cutting or felling of trees,

APRIL 23, 1990
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simplified proformaiis to be used.
The simplified proforma can also
be used in cases involving forest
areas upto 2 hectares provided
the areais devoidof ree coveror
is having scanty tree growth and
no tree cutting or felling of trees
is involved.

The Government of India do not
allow diversion of forest land for
rehabilitation of the people.
However, such diversion is con-
sidered a special cases, if es-
sentially required for rehabilita-
tion of scheduled tribes, sched-
uled castes and other people who
may have to be shifted from the
core zone of a National Park of
Reserve.

Diversion of forest land for con-
struction of building is not nor-
mally considered. However, such
diversion are allowed for con-
struction of building, school,
hospital, dispensary, coopera-
tives, panchayat, Tiny rural in-
dustrial sheds ofthe Government,
etc. which are to be put up for the
benefit of the people of that area,
but such diversion should be
strictly limited to the actual
needed area and should not
exceedone hectareineachcase.
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[ Transiation)

Adult Education Centres

6143. SHRI HAR! SHANKAR
MAHALE:

SHR! SARJU PRASAD
SAROJ:

Will the PRIME MINISTER be pleased
to state:

(a) the State-wise number of adult
education centres ~€! up in the country so
far;

(b) the number of such centres which
are being provided with Central acsistance:

{c) the number of existing centres and
new centres proposed to be provided Cen-
tral Assistance during the current fiteracy
year?

THE MINISTER OF STATE IN THE

VAISAKHA 3. 1912 (SAKA)
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MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN THE
DEPARTMENT OF EDUCATION IN THE
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (PROF. M.G.K. MENON): (a)
According to the information received from
the State Governments/Union Terntory
Administrations, 2,78,183 adult education
centres were functioning as on 31st Decem-
ber, 1989. A statement indicating, State-
wise, the number of these centres is en-
closed.

(b) and (c). Out of 2,78,183 adult edu-
caton centres, Central assistance was pro-
vided to 1,67,635 centres. According to the
area-specific and time-specific thrust which
has been given to the adult education pro-
gramme, continuance of a centre in an area
would depend onits performance in terms of
making aprescribed numberof illiterate adults
literate within a given period. This principle
wouid also apply to the adult education
centres run under the State Adult Education
Programme.

STATEMENT

S.No. States. Union Territories Centres
1 2 3
1. Andhra Pradesh 14933
2. Arunachal Pradesh ™** 1013
3. Assam 8549
4. Bihar ** 43915
5. Goa 167
6. Gujarat * 15237
7. Haryana *** 5302
8. Himachal Pradesh =~ 2071
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S.No. States:Union Territories Centres
1 2 3
9. Jammu & Kashmir O 1677
10. Karnataka 10825
11. Kerala ** 3293
12. Madhya Pradesh ** 25066
13. Maharashtra 27369
14. Manipur * 2156
15. Meghalaya 1230
16. Mizoram * 550
17. Nagaland ** 750
18. Orissa ™" 10639
19. Punjab ** 4402
20. Rajasthan 20016
21. Sikkim 600
22. Tamilnadu 18280
23. Tripura * 2471
24, Uttar Pradesh 33038
25, West Bengal 18755
26. A & N Islands 322
27. Chandigarh ** 247
28. 144

D & N Haveli *
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S.No.  States/Union Territories Centres
1 2 3
29. Daman & D 10
30. Delhi * 4392
31. Lakshadweep ** 73
32. Pondicherry 691
Total 278183
‘ Data relates to September, 1989
e Data relates to June, 1989
i Data relates to March, 1989 and earlier.
0 Jammu only
[Enghish] (d) whether J.N.U. propose to add
some more academic and professional
Academic Courses in Jawaharlal Nehru courses during the next academic year: and
-~ University
(e) if so, the details thereof?
6144. SHRI PRATAPRAO B.

BHOSALE: Will the PRIME MINISTER be
pleased (o state:

{a) the details of courses being offered
by Jawaharlal Nehru University with criteria
for admission in each course:

(b) whether J N.U. has also been con-
ducting various protessional courses:

{c) if so, the details thereof with criteria
for admission in each course:

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN THE
DEPARTMENT OF EDUCATION IN THE
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (PROF. M.G.K. MENON): (a)
According to the information furnished by
the Jawaharlal Nehru University, it offers
courses leading to the award of degrees of
Doctor of Philosophy (Ph.D); Master of Phi-
losophy (M.Phil); Master of Technology
{(M.Tech); Masteral Community Health
(MCH): Master of Arts (M.A.) Master of Sci-
ence (M.Sc.) and Master of Computer Appli-
cations (MCA). In addition, the University
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alsc offers courses at the under-graduate
level in some foreign languages. The details
of the criteria laid down for admission to
these courses are given in the attached
statement.

(b) No, Sir.

() Does not arise.

(d) No, Sir.

(e) Does not arise.
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[ Tra(rslaﬁon]

Opening of Engineering Colleges in
Punjab

6145. S. ATINDER PAL SINGH: Will
the PRIME MINISTER be pleased to state:

(a) whether Government propose to
open some more ergineering colleges In
Punjab:

(b) if so, the details thereof and if not,
the reasons therefor;

(c) whether Government are contem-
plating the completion of proposad schemes
for setting up of Longowal Institute of Engi-
neering college: Jullunder:

(d) if so, the amount proposed to be
allocated for these schemes during 1990-
91: and

(e) the time by which these proposed
colleges are likely to be set up?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN THE
DEPARTMENT OF EDUCATION IN THE
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (PROF. M.G.K. MENON): (a)
and (b). There is no proposal from Govemn-
ment of Punjab for opening more engineer-

VAISAKHA 3, 1912 (SAKA)
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ing colleges in the State.

(c) to (e). The Longowal Institute of
Engineering and Technology is being set up
in Longowal village and notin Jullunder. This
Institute is being set up with financial assis-
tance from the Central Government. It is
poposed to allocate Rs. 5 crores for this
Institute during the year 1990-91. It is pro-
posed to start certificate courses from July,
1990.

[English]

Amendment to Prevention of Cruelty to
Animals Act, 1890

6146. SHRIGUMAN MAL LODHA: Will
the PRIME MINISTER be pleased to state:

(a) whether Government propose to
bring a legislation for amending the Preven-
tion of Cruelty to Animals Act, 1890; and

(b) if so, the salient features thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND FOR-
ESTS AND MINISTER OF STATE IN THE
MINISTRY OF PROGRAMME IMPLEMEN-
TATION (SHRIMATI MANEKA GANDHI):
{a) No, Sir.

(b) Does not arise.
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12.00 hrs.

INTRODUCTION OF NEW MINISTERS

[English]

MR. SPEAKER: | call upon Mr. P.
Upendra, Minister of Parliamentary Affairs to
introduce new Ministers.

(Interruptions)

SOME HON. MEMBERS: Where is the
Prime Minister?

MR. SPEAKER: The Prime Minister is
ill. 1 have permitted Mr. P. Upendra, Parlia-
mentary Affairs Minister to introduce new
Ministers.

(Interruptions)

THE MINISTER OF INFORMATION
AND BROADCASTING AND MINISTEROF
PARLIAMENTARY AFFAIRS (SHRI P.
UPENDRA): Sir, on behalf of the Prime
Minister, | have the pleasure..... (Interrup-
tions)

MR. SPEAKER: Pleasetake your seat.

No. Mr. Kaip Nath Rai, please take your
seat.

(Interruptions)

MR. SPEAKER: There are precedents
when the Ministers other than the Prime
Minister also had introduced new Ministers.

{Interruptions)
MR. SPEAKER: Order, please.
Kalp Nath Ji, | am on my legs. Mr. Kamal

Chaudhry, | am on my legs. Mr. Krishna
Kumar, you were aMinister. Please sit down.

He has my permission. There are also
precedents in the past where the Prime
Minister had not introduced but some other
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Minister had introduced new Ministers in the
House.

{Interruptions)

MR. SPEAKER: In 1987, when your
Party was in power, some other Minister had
introduced the new Ministers. There are
many instances.

(Interruptions)

MR. SPEAKER: | have called Mr. N.G.
Ranga.

PROF N.G. RANGA (Guntur): There
might had been precedents inthe past when
one or two MinistePs were being introduced
by someone who was not the Prime Minister.
But this time, it is going to be en masse
introduction. It is 18 Ministers. Is it not undig-
nified for the Ministers themselves to be
introduced not by the Prime Minister but
someone else in the Cabinet? It is their own
funeral. But at the same time, they are now
denigrating not only the Ministership but also
Parliament.

Let me sound this waming. They are
denigrating the Ministers as well as the
Parliament and lam surprised that you agreed
to this process. | am sorry for you; | am sorry
for them.

MR. SPEAKER: Mr. Ranga, Prime
Minister is sick and | have given permission
to Mr. Upendra. | have given my ruling. Mr.
Upendra will introduce the new Ministers.

(Interruptions)
MR. SPEAKER: Please take your seat.
(Interruptions)

MR. SPEAKER: Shri P. Upendra has
my permission to introduce the Ministers.

(Interruptions)

SHRI VASANT SATHE (Wardha): (a)
We would only like to know if you are satis-
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fied that Prime Minister is so sick that he is
not keaping any other engagements for the
day: (b) or is he finding himself sick enough
to introduce the Ministers? | request you to
kindly see that this does not become a prece-
dent in this House. Therefore, | would plead
with our colleagues that if he is genuinely
sick and if the Speaker is satisfied, it is their
business. Let him introduce the Ministers.

PROF. N.G. RANGA: We are walking
out.

12.09 hrs.

At this stage, Prof. N.G. Ranga and some
other hon. Members left the House

SHRI SOMNATH CHATTERJEE: This
1s their constructive cooperation!

SHRI JASWANT SINGH (Jodhpur): It
is with a certain amount of disappointment
and sadness that | have to reflect on the
conduct of the Opposition. It is a very sick
demonstration that a senior Member like
hon. Shrn Sathe spoke of sickness. | can
understand their excitement that the hon.
Prime Minister should have been there to
introduce the Members of his Cabinet. That
is a perfectly valid point. But even Prime
Ministers and Presidents do fall ill and there
are many Members on the Opposition that
could tomorrow, Heavens forbid, fall ill. But
to walk out in this sort of manner and on this
occasion is a very sad demonstration. It is a
very sad demonstration particularly when,
on behalf of all of us, you have given permis-
sion. As the Speaker and as the custodian of
the rights of this House, you have given your
consent to this matter.

MR. SPEAKER: They should have
agreed with Mr. Sathe.

SHRI JASWANT SINGH: In spite of
your consent being given, | am sorry that this
has happened.

SHR! INDRAJIT GUPTA (Midnapore):
Sir, 1 think you were citing some instances of
the previous Government during which it
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was not the Prime Minister but some other
Minister introduced the new Ministers. Can
you recall any instance when the then Oppo-
sition walked out like this? Of course, some-
body might have raised a question about it
but they did not walk out. We have to take a
serious note of this unseemly behaviour.
This is violation of the elementary decorum
of the House. We should take serious note of
this unseemly behaviour.

SHRI SOMNATH CHATTERJEE
(Bolpur): This is an affront not only to this
Government but to the whole House and to
the whole system of Parliamentary democ-

racy.

SHRI BASUDEB ACHARIA (Bankura):
Sir, the behaviour of the Opposition is unfor-
tunate. It had never happened in this House
in the past. We were also in the Opposition.
We raised certain objections. But on this
issue we never walked out. We had never
behaved irresponsibly... (Interruptions) lt is
an irresponsible behaviour on their part. Sir,
you have to take note of the behaviour of the
Opposition. This is nothing but an insult to
the House.

SHRI L.K. ADVANI (New Delhi): Mr.
Speaker, Sir, | do not want to add to the
epithets that my friends have used before
me. Apart from everything else, | wish that
the Opposition Party in this House realised
that today in this new phase of politics every
principal Party is in the Government, every
principal Party is inthe Opposition in some of
the other States. So, the people will be
watching our performance, our conduct as
Members of these democratic parliamentary
institutions both in the Government as well
asinthe Opposition. It is unfortunate that this
particular episode of today only highlights
that during the past five months the Con-
gress Party has not been functioning as a
responsible party... (Interruptions) In fact, |
am tempted to say that in the Government it
was incompetent but in the Opposition it is
thoroughly irresponsible... (Interruptions) |
would again plead with them, though none of
themis here. But 1am surethe feelings of this
House would be communicated to them, and
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their Leader on whom a great responsibility
devolves as the official Leader of the Oppo-
sition in this House, who is a counterpart of
the Prime Minister in this House. Therefore,
| would appeal to him to ensure that his
Party, which is the principal Opposition Party
in the Lok Sabha, functions in a manner so
as to make every party in the whole country
in the Opposition feel that this is the right
conduct for an Opposition party.

SHRIMATI GEETA MUKHERJEE
{Panskura): Sir, | have a feeling that the
Opposition has acted today absolutely in
contradiction to all our national traditions.
Never do we do these things when so many
young people, who have become Ministers,
are going to be introduced. Our national
tradition always is of welcoming such things.
So, | think apart from everything else, they
have violated our national tradition.

SHRI G.M. BANATWALLA (Ponnani):
Mr. Speaker, Sir, it is extremely disappoint-
ing that we do not have the Prime Minister
here to introduce his Ministers of State and
the Deputy Ministers. While that is a great
disappointment, at the same time it is rather
unfortunate that the Opposition was nottaken
into confidence... (Interruptions) Yes, one
does concede that even the Prime Minister
andthe Presidentdoget ill, just as we do. But
itis a fact that the Opposition ought to have
been taken into confidence. So, it 1s rather
most unfortunate that the Treasury Benches
also—-the Government—did not care to take
the Opposition into confidence. (Interrup-
tions)

MR. SPEAKER: Will you please hear
him?

(Interruptions)

SHRI G.M. BANATWALLA: Even be-
fore the entire business was taken up, 1think,
the Minister of Parliamentary Affairs ought to
have had the decency 1o approach the lead-
ers over there of the Congress Party...

(Interruptions)
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[Transfation]

MR. SPEAKER: The Prime Minister is
sick. | have told him.

[English]
SHR! G.M. BANATWALLA: You must
have told that. But what | was saying is that

even the Leader of the Opposition is also a
counterpart of the Leader of the House...

{Interruptions)
[ Transiation)
SHRIJANARDAN TIWARI (Siwan): Mr.
Speaker Sir, They are also a part of Con-
gress,

[English]

SHRIG.M. BANATWALLA: This is the
way they behave. Due courtesy ought to

.have been shown to the Leader of the Oppo-

sition, who could have been approached
earlier and told quite in advance about the
sickness of the Prime Minister also and the
Deputy Prime Minister ought to have intro-
duced the Ministers over here.

MR. SPEAKER: Heis nothere. He is in
China now.

(Interruptions)

SHRI G.M. BANATWALLA: They are
intoxicated with power. And they do not want
to hearthe lone voice. What | was submitting
is, they talk of national consensus all the
time, but do not even care for the parliamen-
tary consensus and does not even care for
the coordination of the parliamentary work
over here. | condemn that the Government
did not think it fit and proper to approach the
Leader of the Opposition earlier. (Interrup-
tions) That is the point. And | must tell them
that they must show due respect to the
Leader of the Opposition and the opposition
over there. That is the only way. (/nterrrup-
tions)
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SHRI NANI BHATTACHARYA (Ber-
hamporé): | share the feelings of our friends
on this side excepting Shri Banatwalla. |
should not make any comment on his state-
ment. Rather, it has become quite clear that
the opposition has behaved in a way which
is quite unbecoming of a responsible oppo-
sition, more particularly, when you have al-
ready sad this and when you have already
permitted the Minister of Parliamentary Af-
fairs to introduce the Ministers and Mr. Sathe
agreed to it. And this is more or less...

SHRISOMNATH CHATTERJEE: That
is their coordination!

SHRI NANI BHATTACHARYA: Oppo-
sition Members from that side did not adhere
to what Mr. Sathe said and they staged a
walk out. As far as | know—| am a new
member in this House—there is no such
precedentthaton a veryfilmsy ground, inthe
context of enormous problems being con-
fronted by the country, over this issue, they
can make a hulla and then stage a walk out
to demonstrate their protest. What | feel is,
they have exposed themselvestothe people.
The House should condemn it.

SHRI P. UPENDRA: Sir, it is very
unfortunate that the Opposition has behaved
in this manner. As you are aware, at the
begirining of the Question Hour itself the
hon. Member Shri Kumaramangalam de-
manded that the new Ministers be intro-
duced. We had two choices—the Prime Min-
ister is indisposed today—either we have to
postpone the introduction for tomorrow or
some other Minister authorised by him must
introduce the new Ministers.

Since all the lists are about to be pub-
lished, including the portiolios today and
they will all come in the newspapers, we
thought it proper that the House should be
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taken into confidence first and the new Min-
isters should be introduced in the House
today itself. | went to Shri Sathe. Because |
do not know in the absence of the Leader of
the Opposition who is hardly available in the
Parliament any day, | had to consult Shri
Sathe. | told him this is the procedure we are
going to folliow and he completely agreed
with me.

MR. SPEAKER: And he said it also.

SHRI P. UPENDRA: Yes Sir. | do not
know whether his writ runs there and who is
really deciding on their behalf.

SHRI JASWANT SINGH: If you had
Shri Sathe’s consent, please inform that.

SHRIP.UPENDRA: Sir, you must have
noticed that | went to him and talked to him.
He has agreed to the procedure that today |
introduce the new Ministers. Then only |
have decided to do that. If there was a
difference of opinion, lwould have consulted
other leaders also. But it is unfortunate
because it is never done.

SHRI NIRMAL KANTI| CHATTERJEE
(Dumdum): 1t is good that Members on this
side have not walked outbecause the Leader
of the Opposition is not here!

SHRI P. UPENDRA:
satisfy Shri Banatwalla also.

| think this will

It is never done in the history of the
Parliament that when the Ministers are intro-
duced the Opposition has walked out. It is
very unfortunate, unbecoming of a respon-
sible.Opposition.

On behalf of the Prime Minister, | have
pleasure in introducing to you, and through
you to the House, my colleagues:

Shri Janeshwar Mishra,

Minister of State (Independent Charge) in the Ministry of

Communications.

Shri Rasheed Masood,

Minister of State (Independent Charge) in the Ministry of

Health and Family Welfare.
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Shri Chimanbhai Mehta,

Shri Bhajaman Behera,

Shri Hari Kishore Singh,

Shri Upendra Nath Verma,

Shri Subodh Kant Sahay,

Shri Satya Pal Malik,

Shri Bhagey Gobardhan,

Shri Nitish Kumar,

Shri Srikant Jena,

Shri Ajay Singh.

Shrimati Usha Sinha,

Shri Anil Shastri,

Shri Bhakta Charan Das,
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Minister of State in the Ministry of Human Resource De-
velopment.

Minister of State in the Ministry of Petroleum and Chemi-
cals.

Minister of State in the Ministry of External Affairs.

Minister of State in the Department of Rural Develop-
ment in the Ministry of Agriculture.

Minister of State in the Ministry of Home Affairs.

Minister of State in the Ministry of Parliamentary Affairs
and Minister of State in the Ministry of Tourism.

Minister of State in the Ministry of Planning and Minister
of State in the Ministry of Programme Implementation.

Minister of State in the Department of Agriculture and
Cooperation in the Ministry of Agriculture.

Minister of State in the Department of Small Scale Indus-
tries, Agro and Rural Industries in the Ministry of Indus-

try.
Deputy Minister in the Minister of Railways.

Deputy Minister in the Department of Women and Child
Development in the Ministry of Welfara.

Deputy Minister in the Ministry of Finance.

Deputy Minister in the Department of Youth Affairs and
Sports inthe Ministry of Human Resource Development.

_Shri Jagdeep Dhankar, Deputy Minister in the Ministry of Parliamentary Affairs.
(Interruptions [ Translation)

PROF. VIJAY KUMAR MALHOTRA

(English) (Delhi Sadar): Mr. Speaker, Sir, Pakistan

SHRI NIRMAL KANTI CHATTERJEE
(Dumdum): Sir, under your chairmanship let
us observe the Orissa Day! Previously India
was known as Bharat that is UP. But now it
has come to be known as Bharat that is
Orissa. That brings it nearer to West Bengal!

was something back denying it .... (Interrup-
tions) .... It has been proved today, because
the youth in the course of their interview on
T.V. have stated how Pakistanis wara taking
the Kashmiri youths to their country, training
them there and then exploiting them to their
advantage. Such statements have come to
our notice. This issue should be raised in
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various forums of the world, especially in the
U.N.O. where efforts are being madetoraise
the Kashmirissue and steps should be taken
to frustrate such attempts. Till now Pakistan
was denying having any kind of involvement
in the subversive activities of Kashmir, but
today it has been proved and we have re-
ceived statements from the people whom
they had taken to Pakistan and these people
have given interview on T.V. In this regard.
After all this, we should strictly deal with
Pakistan on this subject and further, this
issue should be raised by India in an offen-
sive manner in other countnies. ... (Interrup-
tions) ...

[English]

SHRIHANNAN MOLLAH (Ulberia): Str,
| have given a notice.

MR SPEAKER- Please do not refer to
it and do not read it out.

SHRI HANNAN MOLLAH: Sir, it is
reported that the Bush Administration has
asked India to seek a political dialogue in
Kashmir and to address their legitimate po-
litical and economic needs. They have also
asked the Indian Government to restrain its
security forces from usingtheirforces against
the unarmed people. Sir, itis quotediike this,
which is a serious and grave interference by
the imperialist forces in our internal affairs.
So, our Government should take serous
note of t. (Interruptions)

MR. SPEAKER: Pleasetake your seat.
Now, Shri Basudeb Acharia.

(Interruptions)

SHRIBASUDEB ACHARIA (Bankura):
Sir, today we have seen in this very House,
the behaviour of the Opposition. On Friday,
just in front of the West Bengal Assembly,
the Congress (l) hoodlums threw bombs. ltis
nothing but an attack on Parliamentary
democracy. This is not merely a law and
order incident. Sir, your predecessor Dr. Bal
Ram Jakhar once condemned a similar inci-
dent which took place three years back in
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West Bengal Assembly.
(Interruptions)
MR. SPEAKER: Now, Prof. Soz.
(Interruptions)

PROF. SAIFUDDIN SOZ (Baramulla):
Mr. Speaker, Sir, we must make a concerted
effort 1o eradicate the menance of commu-
nalism from this country, if we are really
interested in our nation’s unity and integrity.
What happened in Mathura?

A mosque has been burnt. Now, we ask
for a discussion in this House; it should take
place because it is not a joke to burn a
mosque. | read a sinister design in burning
the mosque. | approach you for appointing a
Parliamentary delegation to be sent to
Mathura so that we can make an on the spot
study. Then we must discuss it in this House.
| want you to take serious notice of this. Sir,
what about the Parliamentary delegation,
which is the least that | ask for.

MR. SPEAKER: We are all here to
condemn communalism.

PROF. SAIFUDDIN SOZ: Then, we
must have a discussion here.

MR. SPEAKER: You have made your
point. Please take your seat.

SHRIDINESH SINGH (Pratapgarh): Sir,
on thursday, with your permission, | had
raised the situation in Kanpur as a result of
the clashes there which led to the imposition
of curfew which is still continuing. | had
requested that the Home Minister may kindly
make a statementontheissue. And hadthe
impression that the Home Minister did nod
his head. Maybe he is having a second
thought. Therefore, | thought that | would like
to take this opportunity to impress on the
Home Minister that it is a very serious situ-
ation in Kanpur. | believe, the Prime Minister
has also sent some relief from his Relief
Fund. Therefore, it calls upon the Home
Minister to make a statement.
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On the Mathura issue, which my friend,
Mr. Soz, has raised, we have already sent for
your consideration an adjournment motion
and we shall raise that at an appropriate
time.

SHRI G.M. BANATWALLA (Ponnani):
Mr. Speakaer, Sir, there is a planned effort to
disturb communal harmony in various parts
of the country. The matter has travelled from
Guijarat, Bihar, and so on. Then, the matter
has travelied from Kanpur to Mathura and
such ugly instances, as the burning of
mosque, have now come up. There is an
escalation of such disturbances. It is sad to
see that even the law and order enforcing
machinery acquiesces in the designs of the
mischief-makers who are out to destroy
communal harmony and amity in our country
by having such instances also as burning
down of mosques, which are highly provoca-
tive. Under such a situation, the adjourn-
ment motion should be admitted.

PROF. SAIFUDDIN SOZ: | also sup-
port the adjournment motion. {Interruptions)

[ Translation)

MR. SPEAKER: Discussion on Home
Ministry is already there.

SHRIG.M. BANATWALLA: Atthe same
time, l must also fervently request the Home
Minister through you to make a statement on
the deteriorating communal situation in the
country. Centainforces, likethe VishwaHindu
Parishad, the BJP and others, are given a
free hand to vitiate the entire atmosphere. A
statement must come as to whatthe Govern-
ment is doing. (/nterruptions)

PROF. SAIFUDDIN SOZ: They are
showing their arrogance. We reject this arro-
gance. (Interruptions)

SHRIG.M.BANATWALLA: Pleasegive
a directionyto the Home Minister to make a
statement on this deteriorating communal
situation. (Interruptions)
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[ Transiation)

SHRI JANARDAN TIWARI (Siwan):
Why are they referring to B.J.P.?

MR. SPEAKER: | have given them
permission. You take your seat.

SHRI KALKA DAS (Karol Bagh): Mr.
Speaker, Sir, Mr. Soz’s involvement with the
terrorists was published in “Current” and
despite this why is he talking in this manner?
He knows the situation. He has links with the
terrorists.

PROF. SAIFUDDIN SOZ: You may
have met them. As far as | am concerned |
have never met the terrorists.... (Interrup-
tions) ....

[English)

SHRI SOMNATH CHATTERJEE
(Bolpur): Sir, itis a serious matter. t must be
condemned. (Interruptions) We do con-
demn such an incident. A communal situ-
ation, which is having a tendency to esca-
late, must be dealt with the firmest hand.
There is no doubt about it. We request the
Home Minister to make a statement on that
and to see that the situation is brought under
control and to tell us what is the real position
about that.

[ Translation)

PROF. VIJAY KUMAR MALHOTRA
(Delhi Sadar): Will there be a discussion on
this subject?

MR. SPEAKER: | have permitted a
submitiononly. Discussion is not taking place.

SHRI VASANT SATHE (Wardha): It is
a matter of great regret and sorrow that .....

MR. SPEAKER: Why, why are you
saying like this?

Now, Hindi is an Indian language, don't,
you like it?
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SHRI VASANT SATHE: What is hap-
pening in Mathura or what has happened
there does not appear to be an incident
which has taken place all of a sudden. There
is some conspiracy behind it. It started with
Ayodhya and thereafter people expressed
their desire to march to the land of Krishna
andthentothelandof Vishwanath .... (Inter-
ruptions) ....

PROF. VIJAY KUMARMALHOTRA: Mr.
Speaker, Sir, such things have continuously
been taking place. They started with
Ayodhya, and then decided to march to-
wards Mathura .... (Interruptions) ....

MR. SPEAKER: Please sit down....
{Interruptions)....

SHRI VASANT SATHE: He was ex-
pressing his view. .... (Interruptions) ....

MR. SPEAKER: Calling Attention No-
tice has been received. .... (Interruptions)

PROF VUAY KUMAR MALHOTRA:
Communalism hasreigned supremefor forty
years. .... (Interruptions)....

SHRI VASANT SATHE: | would only
like to say that it is not the issue of Calling
Attention. Calling Attention is not just suffi-
cient. .... (Interruptions).....

MR. SPEAKER: Discussion is taking
place on Home Ministry in the House.

SHRI VASANT SATHE: It is not only
relatedto Home Ministry .... (Interruptions)....
Mr. Mufti Mohammad, this discussion is not
confined to communalism alone. The fire
that is raging is threatening to engulf all of us
as also the country. Thus, we are bringing
the Adjournment Motion. (Interrup-
tions).... | would like to state nght now that
we will bring adjournment motion in this
House tomorrow and would ask for discus-
sionon it. .... (Interruptions)....
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[English]

MR. SPEAKER: Now, papers tobe laid.

12.36 hrs.

PAPERS LAID ON THE TABLE
[English)
Detailed Demands for Grants of the Min-
istry of Personnel, Public Grievances and

Pensions for 1990-91; Annual Reports
and Reviews on the working of Grih Kal-

" yan Kendra, New Delhi, Allahabad Mu-

seum Society Allahabad, for 1988-89 and
statements showing reasons for delay in
laying these papers etc. etc.

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN THE
DEPARTMENT OF EDUCATION IN THE
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (PROF. M.G.K. MENON): |
beg to lay on the Table—

(1) Acopyofthe Detailed Demands for
Grants (Hindi and English versions)
of the Ministry of personnel, Public
Grievances and Pensions for 1990-
91. [Placed in Library. See No. LT
693/90]

(2) (i) A copy of the Annual Report
(Hindi and English versions)
ofthe Grih Kalyan Kendra, New
Delhi, for the year 1988-89
along with Audited Accounts.

(i) A statement (Hindi and Eng-
lish versions) regarding Re-
view by the Government on
the working ot the Grih Kalyan
Kendra, New Delhifortheyear
1988-89

(3) A statament (Hindi and English
versions) showing reasons for de-
lay in laying the papers mentioned
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(4)

(5)

(6)

@

(8)

at (2) above. [Placed in Library.
See No. LT 694/90]

(i) A copy of the Annual Report
(Hindi and English versions)
of the Allahabad Museum
Society, Allahabad, forthe year
1988-89 along with Audited
Accounts.

(i) A copy of the Review (Hindi
and English versions) by the
Government on the working of
the Allahabad Museum Soci-
ety, Allahabad, for the year
1988-89.

A statement (Hindi and English
versions) showing reasons for de-
lay in laying the papers mentioned
at (4) above. [Placed in Library.
See No. LT 695/30]

(i) A copy of the Annual Report
(Hindi and English versions)
of the Pondicherry University,
Pondicherry, fortheyear 1988-
89.

(i) A copy of the Review (Hindi
and English versions) by the
Government on the working of
the Pondicherry University,
Pondicherry, fortheyear 1988-
89.

A statement (Hindi and English
versions) showing reasons for de-
lay in laying the papers mentioned
at (6) above. [Placed in Library.
See No. LT 696/90]

() A copy of the Annual Report
(Hindi and English versions)
of the Indian Institute of Tech-
nology. Kharagpur, fortheyear
1988-89.

{ii) A copy of the Review (Hindi
and English versions) by the
Government on the working of
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the Indian Institute of Technol-
ogy, Kharagpur, for the year
1988-89. [Placed in Library.
See No. LT 697/90)

(i) A copy of the Annual Report
(Hindi and English versions)
of the Indian Institute of Tech-
nology, Bombay, for the year
1988-89.

(i) A copy of the Review (Hindi
and English versions) by the
Government on the working of
the Indian Institute of Technol-
ogy, Bombay, for the year
1988-89. [Placed in Library.
See No. LT 698/90]

(i) A copy of the Annual Report
(Hindi and English versions)
of the Indian Institute of Tech-
nology, Kanpur, for the year
1988-89.

(i) A copy of the Review (Hindi
and English versions) by the
Government on the working of
the Indian Institute of Technol-
ogy. Kanpur, forthe year 1988-
89. [Placed in Library. See
No. LT 699/90]

(i) A copy of the Annual Report
(Hindi and English versions)
of the Indian Institute of Tech-
nology, Delhi, for the year
1988-89.

(i) A copy of the Review (Hindi
and English versions) by the
Government on the working of
the Indian Institute of Technol-
ogy, Delhi, for the year 1988-
89. [Placed in Library. See
No. LT 700/90]

A statement (Hindi and English
versions) showing reasons for de-
lay in laying the papers mentioned
at (8 to 11) above. [Placed in
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(13)

(14)

(15)

(16)

an

Library. See No. LT 697/90-700/
90]

(i) A copy of the Annual Report
(Hindi and English versions)
of the Gandhi Smriti and
Darshan Samiti for the year
1988-89 along with Audited
Accounts.

(i) A copy of the Review (Hindi
and English versions) by the
Government on the working of
the Gandhi Smritiand Darshan
Samiti for the year 1988-89.

A statement (Hindi and English
versions) showing reasons for de-
lay in laying the papers mentioned
at (13) above. [Placed in Library.
See No. LT 701/90]

(i) A copy of the Annual Report
(Hindy and English versions)
of the Indian institute of Man-
agement, Calcutta, forthe year
1988-89 along with Audited
Accounts.

(ii) A copy of the Review (Hindi
and English versions) by the
Government on the working of
the Indian Institute of Manage-
ment, Calcutta, for the year
1988-89.

A statement (Hindi and Eng-
lishversions) showing reasons
for delay in laying the papers
mentioned at (15) above.
[Placed in Library. SeeNo. LT
702/90]

(i) A copy of the Annual Repont
(Hindi and English versions)
of the Nehru Memorial Mu-
seum and Library for the year
1987-88 along with Audited
Accounts.

(i) A copy of the Review (Hindi
and English versions) by the
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(18)

(19)

(20)

val

(22)
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Government on the working of
the Nehru Memorial Museum
and Library, forthe year 1987-
88

A statement (Hindi and English
versions) showing reasons for de-
lay in laying the papers mentioned
at (17) above. [Placed in Library.
See No. LT 703/90]

(i) A copy of the Annual Report
(Hindi and English versions)
ofthe Board of Apprenticeship
Training, Madras, for the year
1988-89 along with Audited
Accounts.

(ii) A copy of Review (Hindi and
English versions) by the Gov-
ernment on the working of the
Board ot Apprenticeship Train-
ing, Madras, forthe year 1988-
89.

A statement (Hindi and English
versions) showing reasons for de-
lay in laying the papers mentioned
at (19) above. [Placed in Library.
See No. LT 704/90)

(i) A copy of the Annual Report
(Hindi and English versions)
of the National Council of
Educational Research and
Training, New Delhi, for the
year 1988-89.

(i) A statement (Hindi and Eng-
lish versions) regarding Re-
view by the Government on
the working of the National
Council of Educational Re-
search and Training, New
Delhi, for the year 1988-89.

A statement (Hindi and English
versions) showing reasons for
delay in laying the papers men-
tioned at (21) above. [Placed in
Library. See No. LT 705/90]
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(23) A copy of the Indian Forest Service
(Appointment by Competitive Ex-
amination) Amendment Regula-
tions, 1990 (Hindi and English ver-
sions) published in Notification No.
G.S.R. 140(E) in Gazette of India
dated the 16th March, 1990 under
sub—section (2) of section 3 of the
AllIndiaServices Act, 1951. [Placed
in Library. See No. LT 706/90])

Military Engineering Services (Army
Personnel) Regulations, 1989 and State-
ment showing reasons for delay. Navy
Leave (Amendment) Regulations 1990;
and Annual Report and Review on the
working of the institute for Defence Stud-
les and Analyses New Delhi for 1988-89

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (DR. RAJA
RAMANNA): | beg to lay on the Table—

(1) A copy of the Military Engineer
Services {Army Personnel) Regu-
lations, 1989 (Hindi and English
versions) published in Notification
No. S.R.O. 19 (E) in Gazette of
India dated the 31st July, 1989,
under section 193-A of the Army
Act, 1950.

(2) A statement (Hindi and English
versions) showing reasons for de-
lay in laying the papers mentioned
at (1) above. [Placed in Library.
See No. LT 707/90]

{3) Acopy of the Navy Leave Amend-
ment Regulations, 1990 (Hindi and
English versions) published in
Notification No. S.R.O. 56 in Ga-
zette of India dated the 31st March,
1990, under section 185 of the Navy
Act, 1957. [Placed in Library. See
No. LT 708/90]

(4) (i) A copy of the Annual Report
(Hindi and English versions)
of the Institute for Defence
Studies and Analyses, New
Dethi, for the year 1988-89
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along with Audited Accounts.

(i) A statement (Hindi and Eng-
lish versions) regarding Re-
view by the Government on
the working of the Institute for
Defence Studies and Analy-
ses, New Delhi, for the year
1988-89.

(5) A statement (Hindi and English
versions) showing reasons for de-
lay in laying the papers mentioned
at (4) above. [Placed in Library.
See No. LT 7097901

12.37 hrs.
[ Transiation]
MATTERS UNDER RULE 377

() Need for giving ownership
rights to the landless farmers
who have been cultivating
Government land in Himachal
Pradesh since long

SHRIK.D. SULTANPURI (Shimla): Mr.
Speaker, Sir, there are many farmers in
Himachal Pradesh, who do not have suffi-
cient land. Previously, according 1o the rules
of State Government these farmers were
allowed to cultivate Government forest land.

12.38 hrs.
[MR. DEPUTY SPEAKER i the Chairl

Even today there are thousands of farmers
in the State who have been cultivating the
land for hundreds of years without knowing
who is the owner of that land. They are
cultivating Government forest land. They
have grown fruit bearing trees and have
been growing crops on that land.

Govemment of India have enacted a
new law for afforestation to chack poliution.
Under these provisions no Government for-
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est land can be allotted to anybody and nor
can it be put to any use without the permis-
sion of Central Government.

I, therefore, request the Government of
India to grant ownership rights to such farm-
ers as have been cultivating such land for
many years and they be permitted to grow
fruit bearing trees and agricultural crops on
such lands so that their economic condition
does not deteriorates and the ecological
balance is also maintained.

(i) Need for treating ;Mo-
lakolukulu’ variety of rice as a
superfine variety

[English]

SHRI P. PENCHALLIAH (Nellore): Sir,
Andhra Pradesh is known as the ‘Rice Bowl’
of the country. Coastal area and specially
Nellore is known for the production of the
best quality of rice. Molakolukulu; is the best
variety which 1s produced in Nellore only.
Constant availability of water and good
weather conditions are essential for produc-
ing this kind of paddy. Nearly 6 lakhs and 43
thousand tonnes of 'this variety is being
produced in Nellore. Needless to add, farm-
ing eommunity of this entire district is en-
gaged in producing this variety of rice.

Earlier, this variety used to be treated as
‘Superfine Vanety Successive Govermments
have r nised this rice as superfine for a
very long time. But unfortunately, this variety
was downgraded to coarse rice. Farmers
used to get Rs.290 per quintal as long as this
rice enjoyed uperfine grade. Now, as it is
being treated as coarse grain, the ‘tarmers
are getting only Rs.205 per quintal.

Hence, | appeal to the Government to
take steps to upgrade the Molakolukulu‘
variety to a ‘Superfine Variety’ of rice and
pay Rs.290 per quintal to the farmers.

(ili) Needfor shmlng low powor TV
transmitter se in Par-

ukhﬂmndi Gan]am District,
Orissa to a centraily located

site
SHRI GOPI NATH GAJAPATHI (Ber-
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hampur): Sir, the Central Government had
set up some low power transmitters in differ-
ent States, under the expansion of Door-
darshan network in the 7th Plan. One such
low power transmitter had been set up in
Parlakhmundi, in Ganjam district of Orissa.

A building located in one corner of the
town was fixed up by Doordarshan engi-
neers of Berhampurfor instaliation of the low
power transmitter. The town has a 1100 feet
high intervening hill. As a result, only 25 per
cent of the population are getting the signals
while the rest 75 per cent of the population
are in the shadow area. Hence, the site
chosen for the low power transmitter instal-
lation is most faulty.

As such, | request the Government to
immediately shift the low power transmitter
to a centrally located site, pending construc-
tion of a permanent building at a suitable
place in future.

[ Translation]

(iv) Need for equal distribution of
sugar through fair price shops
throughout the country and for
giving tothe cane growers one
per cent sugar of the recovery
from cane supplied by themto
sugar mills

SHRI HARPAL SINGH PANWAR
(Kairana): The policy of the present Govern-
ment is 1o provide maximum benefit and
facilities to the farmers. A farmer who toils
daily for 24 hour tor growing crops, does not
get full return for his labour. Capitalists and
industrialists enjoy the benefit of farmer's
labour.

In cities, one kilograme of sugar per unit
per month is distributed at controlled price
through public distribution system, but in the
villages only 250 grams of sugar per unit per
month is distributed through fair price shops
and even this is generally not available to the

farmers living in villages.
| urge upon the Government that the
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rural people should also be given one kilo-
gram of sugar per unit per month, equal to
the sugar available to the persons living in
cities. Cane growers should be given sugar
at least equivalent to one percent of the
recovery of sugar from the sugarcane sup-
plied by them to the sugarmills, so that
sugarcane growers may meet, their require-
ment and be encouraged t produce maxi-
mum quantity of sugarcane.

(v) Need for constructing an aer-
odrome in Madhepura district
of Bihar

SHRI RAMENDRA KUMAR RAVI
YADAV (Madhepura): According to an
announcement of the Central Government,
there must be an aerodrome in every district
headquarters. Madhepuraof Biharwas given
the status of a district 9 years back, but no
aerodrome has been constructed there so
far. According to information, district authori-
ties have even selected the site, but no
action has been taken in this regard.

I request the Central Government to
construct an aerodrome district headquar-
ters of Madhepura in Bihar State on priority
basis.

[English]

(vl) Need for taking steps to over-
come drinking water problem
in Bolangir District of Orissa

SHRI BALGOPAL MISHRA (Bolangir):
Mr Deputy-Speaker, Sir, Bolangir district in
Orissais suffering from chronicdrought since
1965. Due to large scale deforestation, the
average rainfall has come down from 120-
100 inches to 60-40 inches per annum since
1950 to 1990. As a result of it, the ground
water table is going down every year. There
are open welis—dug wells—with a depth of 30
feet on an average and shallow tube-wells
up to a maximum depth of 200 feet. .The
dug-welis have eventually become inopera-
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tive even in December and most of the
dug-wells are not being used. But these
dug—wells are taken into account when the
question of sinking a new tube~well comes.
So, | request the Government to write off
these dug—waelis from their books of account.
This matter has been raised several times,
but the patent reply had been that this is a
question of Central Policy and adecision has
to be taken by the Central Government. But
to the drinking ground water table, the shal-
low tube wells are also failing fast. In sum-
mer, people have 1o walk for kilometres to
fetch drinking water. | request the Central
Government to take necessary action in the
matter.

[ Transiation)

(vii) Need to ensure that report of
sub committee on electropa-
thy is presented to the Gov-
ernment with inthe Scheduled
period l.e. by 30 April, 19980.

SHRI SUKHENDRA SINGH (Satna):
Mr. Deputy Speaker, | want to draw the
attention of the House towards the following
matter of public importance.

Electropathy is a new fifth system of
treatment, which is more effective, benefi-
cial, cheaper and does not have any side
affect. Medicines under this system are
prepared from hubs with the help of distilled
water. As such these medicines have all the
qualities of plants and trees.

The Ministry of Health had appointed a
sub-committes on 1st April, 1988 on the
subject and asked it to submit a report.
Though two years have passed, yet this
committee has not submitted its report and
its time is being extended after every 4-5
months. The future of thousands of students
and medical practitioners of electropathy is
in dark news. In view of the interest of gen-
eral public and future of thousands of prac-
titioners and students, | request the hon.
Minister to direct the committee to submit its
report before 30th April, 1990.
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[English]

{vili) Need to declare ‘May Day’ as
paid holiday throughout the
country

SHRIRUPCHAND PAL (Hooghly): Sir,
the first of May is celebrated as May Day by
the working people throughout the world.
The long historic struggle of the working
classfor eight—-hour-work schedule acquired
new dimensions after the bloody incidents at
Hay Market in Chicago on the first of May in
the eighties of the last century.

This day is observed by the working
classthroughoutthe world as aday of pledge
to achieve therr nghts as also a day of
rejoicing fortheir achievementthrough united
struggle. Today this right of the working
class is recognised by all democratic Gov-
ernments.

As a mark of recognition of this inalien-
able right of the workers to work for eight
hours a day only and also as a mark of
respect to the martyrs who laid down their
lives in the struggle for achieving this right,
May Day s declared as apaid holiday in most
of the countries.

In our country also, many State Govern-
ments have already declared May Day as a
paid holiday.

| would urge upon the Central Govern-
ment to declare May Day (1st of May) as a
paid holiday for all the workers in Govern-
ment and private establishments throughout
the country under the Negotiable Instru-
ments Act from this year itself. _

=y
T

12.48 hrs.

DEMANDS FOR GRANTS (GENERAL),
1990-91

Ministry of Home Affairs-CONTD.

MR. DEPUTY SPEAKER: Now, we will
Continue with the discussion on the De-
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mands for Grants Nos 42 to 46 and 90 to 95
of the Ministry of Home Aftairs moved on 19
April 1990. Yes, Mr. Kamson, you may please
continue your speech but please remember
you have already spoken for seven minutes.

PROF. MEWJINLUNG KAMSON (Outer
Manipur): Sir, the other day 1 was refuting
the comparison done by one of our friends
frorn Janata Party between the release of 68
Jodhpur detenus and the release of five
terrorists. Sir, | would like to say that if they
really want to compare, they should com-
pare the release of 68 Jodhpur detenus by
the previous Congress Government with the
release of 1400 terrorists and terrorists re-
leased by the Present administration of
Punjab with an understanding of the Na-
tional Front Government. According to the
Governor, Shri Nirmal Kumar Mukherijee,
whom | met on 22nd March, out of 1400
persons released not less than one hundred
have rejoined the terrorists—fold. Therefore,
the policy of appeasement is futile.

We had a discussion on the Kashmir
and Punjab situation on Friday. In the last
two days, i.e. Saturday and Sunday, we saw
a very little development on the part of the
Ministry’s attempt to have some sort of policy
to deal with the Kashmir and Punjab prob-
lem. | must appreciate them so long as they
are making some sincere attempts. But
before they formulate some policy, | would
like to suggest that they should have some
clearer idea about the category of the prob-
lems.

So far as the Annual Report which was
given to us is concerned, in it, all the insur-
gent, extremist, subversive and terrorist
activities are clubbed together as one group.
1 think, if they formulate some policy on that
basis, there will be no success, no solution.
They have to group them like this. It is my
humble suggestion. These terrorists, mili-
tants, extremists, insurgents or whatever
words they use, have to be grouped into at
least two. The first category should be those
who are demanding the so called “liberation”
of the area which | would like to call as
secessionists. They want to go out of India.
They want to goout of the Constitution of
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India. For example, the JKLF of Kashmir, the
ULFA of Assam, NSCN of the Nagas, and
the Punjab, from the day Mr. Mann declared
for aplebiscite under U.N. supervision. These
four movements are more or less secession-
ists’ movements, i.e. demand of liberation
from India.

So, in order to formulate a policy, the
problems should be of similar in nature. You
cannot club together the problems regarding
Jharkhand, Bodo, Karbi Ang long or a de-
mand for the Sixth Schedule for the Manipur
Hill areas or something like that. it is be-
cause, they are within the Constitution of
India. The demand of these groups~of
course, they are insurgents in one sense,
they are militants in one sense, they are
extremists in one sense because they tock
up arme’d movement—or the objective of
these groups is to be within india and carve
out some area for their sotio—economic
remedies. So, what they demand is within
the Constitution only. The Government
cannotclubtogetherthese groups with JKLF,
NSCN, ULFA or the Punjab. | say Punjab
because recently Mr. Mann declared for
some sort of a plebiscite under U.N. super-
vision. He comes forward with that extreme
step. Before that, they were insisting on
Anandpur Sahib Resolution. | do not know
what is the stand of the National Front Gov-
ernment on that matter. It is because, sofar,
they have not deciared anything. They had
condemned them some time here or there.
But, through a clear—cut policy or a declara-
tion, they have not made or said anything so
far againstthem. Therefore, what | would like
to suggest here is that there should be two
groups: The problems regarding Jharkhand,
Karbi Anglong, Sixth Schedule for the
Manipur Hill areas and other protlem re-
garding development of Zeliangrong tribal
‘areas should not come under the category of
JKLF, ULFA and such other movements. All
these problems come within the Indian
Constitution. They are not necessarily ex-
tremists or secessionists. This is my point.
You can categorise some other problems,
like the Leftist Extremists which you may call
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Naxalites or which is symbolised as the
People’s War Group of Andhra Pradesh.
Only yesterday, there was a Report on this
Naxalite movement. Naxalite hitlist is there.
So, this is the Leftists’ ideology. | think, our
friends from the Leftists—side, the Commu-
nists’ side, who are supporting this Govern-
ment may have good reason to explain the
objectives of these Leftist parties, and Leftist
extremism.

Then, we have another category. |would
like to call this as right fundamentalists’ list.
In it, | would like to include the muslims orthe
Hindus or any sort of fundamentalism. They
may be patriots but with a little bit of jingoism.

So, all these things can be well-ex-
plained either by the BJP or by the Vishwa
Hindu Parishad Janata Dal. They have their
Member here in this House. They have got
their muslim supporters, including our Home
Minister. | do not mean to say that they are
communal; but | do mean to say that the
Janata Dal has secured Muslim votes in the
last elections, Because of this, they can
better explain why this fundamentalism
comss up during this period.

| would like to compare the present
National Front Government to a man who is
wedded to two wives or more; a polygamous
man who has got 2 or 3 wives will have to
think of either this wife or that wife; he cannot
have his own balance. Pulled by the right
side and by the left side, pulled by all the
forces—the Hindu forces, the Muslim forces
and other forces, the Janata Dal Govern-
ment cannot have any definite policy. Thatis
one of the reasons why they have this con-
tusion. They shouid divorce one of the wives.
It is for them to decide. They are actually in
that sort of a problem. Therefore, it is for
them to decide for how long they will be
having so many wives.

Lastly, there is the caste conflict i.e.
atrocities on Scheduled Castes and Sched-
uled Tribes, or contlict between castes. |
would like 10 suggest to the Govemment that
they should formulate a policy in this regard.
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Coming to the specific problems in
Jammu and Kashmir, and Punjab, | would
like to tell that the figures of harassment and
killing of terrorists and militants or the hours
of curfew imposed on them, is not a criterion
for the success of this Government. In the
interest of law and order, of course, suppres-
son is necessary for some time; Police ac-
tion is necessary for some time. But the real
solution lies inthe involvement of the people,
and bringing back allthose people and instill-
ing in their minds a sense of belonging to
India, from which they have been alienated
for some time.

In J&K, aimost allthe people now, aswe
all know clearly, are very much anti-Indian.
A sense of belonging is not there. Therefore,
unless you instill this feeling, and unless you
involve the people, your policy cannot be
successtul. Therefore, we have always been
seeking a political process. It only touches
the surface of politicians, political parties,
elected bodies and party workers. But
people’s involvement is essential. People’s
involvement can be obtained by voluntary
organizations, and by bodies withinthe State
(Interruptions)

In Punjab, some sort of experiment is
being done, called the Village Protection
Force, and that was very successful earlier
in the case of the north-eastern region,
against insurgency. They called it Village
Volunteer Force. Those people who were
inflicted earlier, i.e. those who were victims
of ths terrorism were organized by the State;
and thay then stood on their own, and pro-
tected themselves. So, the people’s forcé
can come up here also. Leaving things to
drift cannot help, because the people are
threatened and intimidated. (/nterruptions)

| am now coming to the north-east,
because | want to draw the attention of the
Homa Minister to it. About ULFA, | will not
speak too much, because of the time factor.
But | would like to mention dne important
point about the north-east, i.e. about the
Mizo problem newly coming up there. The
Mizq problem was earlier solved by the
Congress Government on the basis of their
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staying within India. It is there; it is OK. But
there is another problem, viz. of ZORO—the
Zomi Re—unification Organization led by Brig.
T. Sailo who was once the Chief Minister of
Mizoram, and now the leader of the so—called
Democratic Party which is one of the associ-
ate members of the National Front. He is
{eading the Zero Reunification Organization.
ks militant wing is Zomi Reorganization
Volunteers. This ZORO, within India, is said
to be peaceful. But their counterpart on the
other side i.e. in the Chin hill areas of Burma
which adjoin Mizoram, has got its Chin Lib-
eration Organization. Their militant wing is
the Chin Liberation Army; and this CLA is
coming up there, to liberate the Chin hill
areas from Burma.

13.00 hrs.

They also said that they want to join India. |
do not have any objection in that matter. It is
for them to decide about the connection
between the ZORO and this CLA. But it will
have certain international ramifications and
the Government shall have to look into this
matter very seriously. Otherwise it will em-
broil the entire country itself into another
conflict.

| also want to seen that the attention of
the Government is drawn to the activities of
NSCN, and the Naga National Council (NNC)
They had some talks with the Government of
India some years back. | do not know why
they have come up again. Then again, |
would like to bring 1t to the notice of the Home
Ministry that Manipur which was compara-
tively peaceful during the past few years,
during the time of this Government has
become tense and some sort of agitation is
coming up. The PLA, the People’s Liberation
Army, is taking up long processions of thou-
sands of boys and girls on the street. Onthe
13th of Aprilthere was a procession and they
prepared a list of those who have been killed
and they call them martyrs—numbering ninty
who have laid down their lines—and they
are thinking of having a memorial. It is pa-
tronised by the local party, namely, Manipur
Peoples Party which is leading the National
Front Govt. The Chief Minister also supports
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them. That is the position now. That Govern-
ment is a constituent of this Government at
the centre.

MR. DEPUTY-SPEAKER: Icannotgive
you any more time. Please wind up.

PROF.MENINLUNG KAMSEN: There-
fore, because of all these things coming up
here, | would like to draw the attention of the
Government to take it very seriously, be-
cause the Government is not going on the
right track and of course, | appreciate that
they are trying to draw up some sort of policy
during the past two or three months; but a
clear cut direction is necessary in the inter-
ests of the unity and integrity of the country.

[Transiation]

MR. DEPUTY SPEAKER: Yuvraj ji,
whatever you want to say, please say in
points. If you make a long speech, | will not
be able to give you much time. You will not
relish that.

SHRI YUVRAJ (Katihar): Mr. Deputy
Speaker, Sir, you need not worry for my long
speech. | will not take much time.l would like
to submit to the Home Minister that today the
entire country is very much concerned about
the situation obtaining in Kashmir which we
have been able to bring under control after
lot of efforts. Before the elections the intelli-
gence wing had cautioned the then Govern-
ment about this situation prevailing in Ka-
shmir but even then the situation deterio-
rated. | would like to say that in 1968 when
intelligence department was bifurcated into
two wings, 1.B. and RAW, there was only one
Director, four Joint Directors, 20 Deputy
Directors but at present a portion of 1.B. has
been separated. RAW has been put under
Cabinet Secretariat while |.B. has been kept
under Ministry of Home Aftairs. The strength
of officers of these organisations has in-
creased and they have also been equipped
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with adequate equipment. But today we see
that the result of all this is totally different. In
an article in ‘Sunday’ dated 21-27, January
under the caption “"On the line” Sh. Kuldip
Nayar, Indian High Commissioner in UK
gave a vivid picture of the pitiable condition
of officers of I.B., who are responsible for the
security of the country. Question is that when
these officers are responsible for the secu-
rity of the country and not for the security of
an individual, why they are not working
accordingly ? On account of this very reason
a lot of secret information is passed on to
such elements who can harum our interests.
They use it for political end. Sometime back
there has been much discussioninthe House
on the issue of telephone tapping. Some-
times itis said that our letters are opened and
watch is kept on the persons coming to meet
us. We have condemned all such incidents
in the past. But even today the officers of |.B.
have not changed their attitude. Through
you I would like to say that a thorough inquiry
should be conducted in this respect and it is
necessary fo re-organise |.B. They are pro-
vided secret fund which is not audited, but at
least we must see this much that whether
actual purpose is being served by spending
the money. | can name one or two officers
who are responsible for internal security.
Their duty is to inform the Government about
the possible activities of sabotage in facto-
ries. Their other duties are to keep an eye
over the espionage activities of the agents of
foreign countries and to inform about them.
But so far nothing of that sort has been done.
We are not getting the benefit of these offi-
cers according to the money being spent on
them. It is because the previous Govern-
ment used them for their political purposes.
During elections, they were used to find out,

.who is fighting election from which constitu-

ency, who is that industrialist who can give
money to the party and from whom maxi-
mum money can be obtained. On account of
all this their loyalty has changed, which has
put the present Government in trouble. So, |
demand that I.B. should be reorganised and
an enquiry should be conducted against the
officers who indulged in anti-national activi-
ties during the rule of previous Government
and those found guilty should be punished.
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Mr. Deputy Speaker, Sir, there is a
seniot Additional Directorin I.B.,* - Hewas a
very important person in the previous Gov-
ernment. The reason for the current situation
in the country is that he passes over all our
secrets to them. Even today he is doing the
same.

MR. DEPUTY SPEAKER: No,No. Mr.
Yuvraj, names of officers are not to be
mentioned here. Only their designations are
mentioned.

SHRIYUVRAJ All right | shall mention
his designation

MR DEPUTY SPEAKER:His name will
not go in the record.

SHRI YUVRAJ: This Additiona! Direc-
tor is in Intelligence Bureau. In the last week
of March, 89, he was entrusted with the job
of purchasing mechanical equipment worth
Rs. 34 crores in India and USA. Previous
Government had okayed that deal. We would
Iike to say that if intelligence people indulge
in such activities and moral of people goes
downtosuchalevel, then Godonly cansave
this country. Today, not only communal dis-
turbances are there in the country but coun-
try's internal security has also come into
question. So our Home Minister should be
quite alert and there is need to keep ade-
quate vigilance in the country. The officers
who were working under the previous Gov-
ernment are working under the present
government also and no vigilance is kept on
them. Instead they have been given promo-
tion.

Secondly, i would like to inform you that
communal riots have taken place in Kanpur.
A few months before, the situation in
Bhagalpur was worst. The situationin Kanpur
is so serious that hon. Member Subhashini
Ali, who daily says something about her
constituency, has not been able to come
from there. The U.P. Chief Minister went to
Kanpur and held a mesting there inviting all
the officers, but the situation is not coming
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under control. Today the situation there is
very serious. We would like the Home Minis-
ter to pay more attention towards the situ-
ation there as it would not be proper to leave
the matter entirely to State Government on
the pleathatitis alaw and order problem and
the state Govt. would themselves deal with
it. The communal harmony in this industrial
town is vanishing. The town is burning. What
are the factors responsible for it? Whose
hand is behind this situation? Why Govt.
could not get prior information about these
riots? Why Govt. could not take precaution-
ary measures to prevent communal riots?
Why explosive situation was allowed to
developthere? Had intelligence people given
information about it, Govt. would have been
able to take precautionary measures. A
mention has been made here about
Bhagalpur riots. In Bhagalpur people fee!
frightened even today. Communal harmony
has not been restored so farthere. Still there
is bitterness among people. That is why
need of the hour is that the national Integra-
tion Council should be revived. Steps should
be taken to maintain communal harmony
with the cooperation of the leaders of all the
communities and parties. Our foremost duty
should be to strengthen national unity.

As regards ULFA, and A.G.P. Govern-
ment in Assam acted properly ULFA would
not have been able to indulge in activities of
sabotage. Some prominent people in gov-
ernment there are supporting ULFA. Instead
of criticising the activities of ULFA they are
supporting it. We feel that they have taken a
major step to enforce prohibition. ULFA has
taken a step to check eve teasing there.
Merely taking these steps is not enough. Itis
true that they have raised their voice to
enforce prohibition and to check exploitation
of rural people. But it is simply a show
business. Actually, the subversive activities,
atmosphere of violence, killings and looting
of people there should come to an end there
and an atmosphere of peace should be
created. This can only he done when political
parties believe in non—-violence and launch a
campaign in support of problems being faced

*Not recorded.
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by people. Ours is a border area. Beyond
Assam some territory of India is under the
occupation ot China. We cannot parnt with
Kashmir and Punjab. Similarly we cannot
ignore the situation in Assam. Peace cannot
be restored in all these states at the point of
gun. Peace can only be established there
with the cooperation of all the patriots and
political parties. In this hour of crisis all the
political parties should come together and
consider over this issue and find out its
proper solution. With these words, | support
the demands for grants in respect of Ministry
of Home Affairs.

SHRI KALKA DAS (Karol Bagh): Mr.
Deputy Speaker, Sir, | thank you for giving
me an opportunity to speak on the demands
for grants in respect of Ministry of Home
Affairs. if one ponders over the situation in
the country, one will feel that the situation in
the country is very serious. It appears that
there is no law and order in the country. Due
to terrorism, communalism and failure of
intelligence one willfeelthat the country ison
the verge of disintegration. lt is true that the
National Front Government has inherited
this situation, but we are also not in aposition
to say that the new Government has been
able to control this situation. Foreign spies
are very active in this country. Our vigilance
and intelligence departments have failed to
give correct information about their activi-
ties. We daily read in newspapers that Paki-
stan spies are coming and Chinese spies
have entered the country. CIA and KGB are
also active in the country. Foreign countries
are sending their spies here and are trying to
disintegrate this country. Butour intelligence,
Vigilance Bureaus have failed to give correct
prior information about them. It has also
failed to analyse correctly the situation pre-
vailing here. Terrorism has badly affected
the people of our country. Previously, terror-
ism badly affected the people of Punjab and
now the situation in Kashmir reveals that our
hoid on Kashmir, which is an integral part of
ourcountry, is slipping. Recently, an all party
delegation visited Kashmir. That delegation
included our Dy. Prime Minister, Leader of
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the Opposition and many senior leaders of
some other parties. When they went to ITDC
hotel for meal, they were not served meal
and slogans of “Go Back” were raised against
them. No other situation can be serious then
this. In our country, our national flag is burnt
and flags of foreign countries are hoisted.
Some mischievous elements pay respect to
flags of other countries. One can take stock
of the situation keeping in mind all these
things. In my opinion such a situation is a
matter of great concern for our country.

In certain parts, demands for creation of
Khalistan, Gorkha Land and another Paki-
stan are being raised. This is a very grave
situation. People of this country are badiy
affected by terrorism. Discussion has took
place here on many occasions in regard to
Kashmir. That is why | will nottake muchtime
of the House. The Kashmir problem has two
major aspects—one is ; how Kashmir can be
kept an integral part of the country and
second is, how the Kashmir refugees canbe
rehabilitated. The other day, Advaniji had
rightly said that this time people of our coun-
try are becoming refugees in our own coun-
try. One lakh twenty five thousand people
have migrated from there leaving behind all
their belongings. The Minister of Home Af-
fairs has given an assurance that each family
is being given a grant of Rs. 500/-. They are
being given ration and clothes. But nothingis
being done in this regard. It is a matter of
great concern for all of us. Very vigorous and
precautionary steps are required to be taken
to control this internal situation. This grave
internal situation is an open challenge to all
the patriots. | have seen in this House that
whenever discussion is held on internal situ-
ation in the country, efforts are made to take
political advantage of it. Need of the hour is
that all the parties should join hands and take
effective steps to control this situation and
maintain unity of the country. ltis not amatter
of taking political advantage. If the situation
in the country goes worse then how ore can
take advantage of it. First, we should set
right the situation and then think of gain or
loss. lf we all have such an approach, then
we will be able to curb the forces which are
bent upon disintegrating the country.
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The law and order situation in the coun-
try is very grave. The situation is so bad that
respectable persons are not willing to get
their reports registered with police stations.
They are afraid of being humiliated in police
stations. Firstly, people do not go to police
stations and if at all they go there, their
complaints are not registered and it com-
plaints are registered, no attention is paid on
them. | would like to draw your attention by
quoting two—three examples.

MR.DEPUTY SPEAKER: No, Mr.Kalka
Das. There is no time for quoting examples.

SHRI KALKA DAS: Recently some
culprits were apprehended in Naraina.
Somebody......

MR. DEPUTY SPEAKER: You have
been allotted only 7 minutes’ time whereas |
have already given you 10 minutes.

SHRI KALKA DAS: Somebody has
burnt cows and buffaloes of poor people
there. A report was made to this effect.
Names of persons involved were told. They
were arrested and were taken to police sta-
tion but one Mr. Yadav of Youth Congress
came there alongwith his many supporters
and gheroed the police station and got the
culprits released and went away from the
police station. On approaching DCP the
culprits were again arrested. This is the
situation prevailing in police stations. On 8th,
some culprits kidnapped aboy from Raghar-
pura and the boy was taken to Rajasthan
where he was poisoned to death. On 10th,
Rajasthan Police came here for investiga-
tions and they were told the names of the
suspects, but till today the culprits have not
been apprehended. | would like to conclude
by saying one thing more. Some friends from
Congress here were showing photos and
were telling about the atrocities committed
on Scheduled Castes and Harijans. Com-
mitting atrocities on harijans is an old story.
It is their creation. The atrocities committed
during their regime are heartrening. Mr.
Deputy Speaker, Sir, you might have heard
aboutMentacase, the place of birth of reverset
Meera of reverse of where Police forced one
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Ganga Sah, a young boy of 22 years to rape
his own 60 year old mother. Congress people
gave protection to police personnel in this
case. Such a horrible episode did not take
place during Ravana’s regime even. Ravana
kept Mother Sita at a separate place and
waited for her concent to become his queen.
More serious, horrible and heartrending
episodes took place during Rajiv’'s time. More
wrong deeds took place during Rajiv's time
than Ravana’s time. A 22-year youngman
was forced to rape his own mother.

MR. DEPUTY SPEAKER: Such things
are not mentioned here.

SHRI KALKA DAS: While supporting
the demands for grants in respect of Ministry
of Home Affairs | urge upon the Government
and the Minister of Home Affairs to pay more
attention towards internal situation in the
country. if ourinternal situation deteriorates,
we will stand nowhere. The Ministry of Home
Affairs should pay special attention and take
immediate suitable steps to save the coun-
try, to strengthen the country, to eradicate
terrorism in the country and to check atroci-
ties being committed on harijans.

I again thank you for giving me time to
speak.

[English)

SHRI G.M. BANATWALLA (Ponnani):
Mr. Deputy—Speaker, Sir, we have the
demands of the Ministry of Home Atftairs
under discussion at a time when the entire
country is on fire and a large part of the
responsibility goes to the Home Ministry.

Sir, the situation in Kashmir is extremely
serious and is a matter of great concern. The
Kashmir problem needs a political solution.
State terrorism only proves counter produc-
tive and aggravates the situation.

Mr. Deputy Speaker, Sir, it is unfortu-
nate that the Governor Shri Jagmohan took
to repressive measures which have further
alienated the people, rendering the aliena-
tion complete and total. It is shocking to
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know about the massive searches with al-
leged atrocities including even rapes com-
mitted by the security forces. We had blood
curdling instances on the night between 19th
and 20th January when hundreds of people
were dragged out from their houses and
mercilessly beaten.

Peaceful, unarmed demonstrators pro-
testing against allthese atrocities have been
fired upon later on, as a savage thirst for
blood. During the raids in Chanpura area of
Srinagar on March 7th, we have even a
serious allegation of the security forces
behaving badly with women, indulging into
rape; at least two FIRs were also filed though
no action whatsoever has been taken. In
view of the paucity of time, 1 do not go into all
these instances, but the allegations of seri-
ous violation of the fundamental and human
rights of the people are shocking. India is
also a signatory to the Universal Declaration
of Human Rights. Article 51 of our Constitu-
tion binds the Government of India to its
international commitments. | urge that a
proper and adequate judicial probe must be
made into all the violations of fundamental
and human rights of the people of Kashmir.

Mr. Deputy Speaker, Sir, we find the
most inhuman curfew going on for more than
12 or 13 days. Perhaps, it might find a place
in the Guinness Book now, for its atrocities.
We are told that there were cries of the
people from housetops that they were dying
and starving. Even the hon. Minister for
Kashmir Affairs Shri George Fernandes has
admitted that there are reports of at least 18
or 19 pregnant women dying because they
could not be taken to hospital and given
timely medical treatment. Such atrocious
curfew is there lasting for days and days
without any relaxation whatsoever and it is
the most inhuman curfew that has been
heard of in the history of the world.

Sir, lemphasize thatthe situation needs
a pelitical solution. To begin with, it is neces-
sary to recall the Governor Shri Jagmohan.
He has become a symbol of State terrorism
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over there. It is therefore necessary to re-
move that symbol from there; action has also
to be initiated in order to see that all en-
croachments and intrusions on Article 370 of
the Constitution are removed. Today, itis not
merely sufficient to go on saying that the
Government stands by Article 370. Mere
such empty pronouncements will not solve
the situation. Action has to be initiated in
order to see that all the encroachments,
intrusions upon article 370 are done away
with and article 370 is restored to its original
glory. It is also necessary that our security
forces be made accountable for the unpar-
donable excesses and atrocities committed.

Wz have also the questior: of deteriorating
communal situation in our country. We find
communal fires spreading from Bihar to
Gujarat, rising their heads in Madhya
Pradesh, Kanpur and Mathura in Uttar
Pradesh and so on and so forth. It seems
that there are certain forces which enjoy
total freedom from this Government to viti-
ate the communal atmosphere. They seem
to enjoy total freedom and the Government
lacks political strength to deal with these
forces. At Mathura, the activists of Vishwa
Hindu Parishad and Bajrang Dal and such
others went on raising provocative slogans:

“Ram Janma Bhoomi Hamari Hai,
Vishwanath Janam Bhoomi aur Krishna
Janam Bhomi ki Bari Hai.”

Ontheone hand, these forces agreedto
give four months to the Government to find
out asolutiontothe BabriMasjid Ram Janam
Bhoomi issue; on the other, they go on
vitiating the atmosphere with total freedom
to do it. It is not only escalating situation but
it is spreading further. Today it is not merely
the question of Ram Janam Bhoomi-Babri
Masjid issue, we have also been told of the
so—called KrishnaJanam Bhoomi at Mathura,
about the masijid there in Banaras and soon
and soforth. A long list of hundreds of places
of religious worship has come out. It is nec-
essary that the Government come forward
with a Bill to lay down once and for all that
15th August, 1947 shall be taken as the
cut—oft date and the status of all places of
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religious significance as they existed on the
independence of the country shall be pro-
tected and no further claim will be allowed
about that.

Butthen, there is continuing propaganda
of hatred anti-minority propaganda,
anti-Islamic propagandathatgoeson.  have
sent several letters to the Minister for Home
Affairs. Even the shrine and the personality
of Khwaja Garib Nawaj Rahmatullah—e—Aliah
at Ajmer Shariff have not been spared. There
is Hindi and English Fortnightly “Public Asia”
cuttings of which | have sent to Mufti Sayeed
Saheb, Home Minister about trying to deni-
grate with baseless things and committing
sacrileges. From the Government, we find
that no action whatsoever has been taken. |
have given allthese details in my letterto the
Home Minister. But then, what can be ex-
pected? Such anti—minority, anti-Islamic
propaganda on the other hand, | must say,
gets the patronage of the Government.

Look at the national awards that have
been given, the award of Padma Shri, Padma
Bhushan and so on. One of the recipients of
the award, either Padma Shri or Padma
Bhushan, was Shri Arun Shourie who wrote
articles in three instalments in lllustrated
Weekly of India making baseless allega-
tions, committing sacrileges as far as the
Islam, the Muslim religion is concerned. We
at that time protested with the Government
asking for the ban of the lllustrated Weekly.
That Government did not ban it. But this
Govermnment has come to give national
awards of either Padma Shri or Padma
Bhushan to that Arun Shourie.

it is the political weakness of the Gov-
ernment. its dependence upon such ele-
ments as the BJP for the survival adds to the
difficulties.

| must say that they must have the
necessary political will in order to solve the
present situation.

Now Id iscoming. We havethis situation
escalating. | must urge upon the Govern-
ment to see that they have the necessary
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strength. Here you see that the political
weakness of the Government is also trans-
lated into the law and order machinery. At
Nizamuddin here what happened? The Po-
lice fired upon the Basti people keeping them
at bay and allowing the Vishwa Hindu Par-
ishad and other persons to continue to build
the illegal wall upon the wakf property. That
was the situation which we have discussed
but then it is high time that the necessary
political strength is taken up by the Govern-
ment in order to improve the situation.

I must in brief refer to one or two mat-
ters. We are going to have the census, 1991.
The exercise has started. | must urge upon
the Government that in case of areas where
people of particular community dominate, it
will be better and more helpful if those who
goforcensus work inthose areas, are drawn
from the same community so that they can
understand the various names properly and
record them also correctly.

| have moved a number of cut motions.
Due to paucity of time, | am not in a position
to cover those cut motions but, | hope that
necessary and due attention will be paid to
all these matters that have been taken up.

With these words, | thank you.

MR. DEPUTY SPEAKER: Now Shri
Chiranji Lal Sharma will speak. 7 minutes
pleasa.

SHRI CHIRANJI LAL SHARMA (Kar-
nal): Please give me at least 15 minutes.

MR. DEPUTY SPEAKER:
possible.

It is not

SHRI CHIRANJI LAL SHARMA: Mr.
Deputy Speaker, Sir, | was hearing with rapt
attention to the speech by the hon. Member
from BJP rebuking the Congress regime and
talkking of Thanas and Municipal Comma-
tees. He was not to blame because obwi-
ously they were confining themselves only to
Thanas and Municipal committees. It is
probably for the first time that they have
come to the Lok Sabha in such large num-
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bers. | do not know how long they will go on
harping like this. This is a Government of
Committees and Commissions with nodash,
no initiative, no direction, and no decision.
The Government is weak because this is a
minority Government. This Government is
weak because itis banking upon the support
of other parties. Those parties are exploiting
the situation and giving dictates which are to
be followed by this Government.

Sir, a lot has been said about inheri-
tance from the Congress regime. When we
talk of Kashmir and Punjab, practically all
members speaking from the Treasury
Benches make the observation that these
problems were inherited by them from the
Congress regime. | would like to pose them
a plain question. They have been in the
Government for more than four months. How
long will they go on harping upon this point?
How long will they go on repeating the same
thing? Let them show their own contribution
that has been made in finding solutions to
the problems they allege to have inherited
from the Congress regime.

Now I come to the Kashmir problem. We
gained Independence 43 years ago. After
the annexation of Kashmir with India, never
in the History of our country did Kashmiris
come out in the open in lakhs. There is a
revolt against Indians, There is anti-India
atmosphere all over the state. They call
Indian as Indian dogs. It is happening now.
Let them find a solution to those problems.
Hindus and Muslims were living there like
brothers. Now, probably the Hindu popula-
tion is being kicked off. What solution is there
for this problem? These people who have
migrated from Kashmir are suffering from
the pangs of hunger and they are wandering
trompillar to earn a siltance post to keep their
bodies and souls together. The Government
says that itis giving them Rs. 500/- each. Are
they proud of that measure? But itis a matter
of shame, and it was rightly observed by Shri
Advani-ji the other day that Indian are refu-
geses within India. What a pity?
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Regarding Punjab, a lotcanbe said. But
since the time is limited, | will be making only
passing observations. They say that Punjab
problem too has been inherited by them.
What have they done in this regard? | refer
to an editorial of the Tribune dated probably
the 9th of March 1990 which says: “Since
this new Government took reins of power,
the number of murders that have been
committed in Punjab between December to
7th March, are much largerini.e. 511 in the
hand of terrorists. Is there any explanation
for this? | happened to visit Punjab this
month. Last month also, | visited Punjab. |
had an occasion to stay there for 5 days. |
stayed in Amritsar. All respectable citizens
whether they are industrialists or traders or
doctors, or enginsers, and even persons in
the Civil Services the terrorists are on their
regular pay—olls. This is how they are pass-
ing their days. Has the Government got any
explanation? Has it taken any concrete step
for find a solution to the problem? But our
friends on the other side always make the
allegation that they have inherited these
problems from Shri Rajiv Gandhi's regime
and all that.

Regarding Assam, | am referring to the
Annual Report of the Home Ministry for 1989-
90 provided given by the Government. Para
2.19 says:

“All Bodo Students Union (ABSU) led by
Shri Upendra Brahma intensified their
agitation for a separate State from
February, 1989, whichhas been marked
by considerable violence. At the talks
held by the State Governmentthe ABSU
strongly pleaded for a separate State.
The State Government have firmly
expressed their view against further
division of the State and expressed
willingness to accept any legal and
administrative arrangement acceptable
to all the sections of the people of As-
sam. The Central Government have
also madae it clear that they do not favour
a division'of the State. The taks are
continuing. Following the talks, the agi-
tation by the ABSU (UB) has been
suspended. The United Liberation Front
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. of Assam (ULFA) is an ethnic extremist
group. Their avowed aim is to liberate
Assam from ‘Indian Colonialism....'

This is the Government Report. tt further
says:

“During the year, they stepped up their
campaigns of murder, kidnapping,
looting/extortion and thus have cre-
ated an atmosphere of panic among
the non—Assamese Sections. The tar-
gets have veen members of the busi-
ness community, police officials and
also political leaders. The ULFA activ-
ists have also launched a ‘reformative’
campaign...”

(Interruptions)

MR. DEPUTY SPEAKER: Yourtime is
very limited. This is all printed and distrib-
uted.

SHRICHIRANJILAL SHARMA: Thisis
very important.

... The State Government were ad-
vised to take effective measures to
give protection to the people.”

| was hstening to the observation from the
Treasury Benches. There was a categorical
allegation being made by an hon'ble Mem-
ber from the Treasury Benches. | put a
premium of confirmation on what he said that
the Government of Assam is a Privy to it. |
have a written note from an ex—Member of
Parliament who had been in this House for
three consecutive terms and it will not be
proper to name him. He had gone to Assam
recently. He sent me a note telling me about
what was happening there. He has given me
afew names of those who have been belled
in Assam and has said that about hundred
murders have baen committed. Shri Suren-
dar Pal is one big business man from New
Dethi; Shri G.L. Harlalka, Chairman of the
Chamber of Commerce, Assam; Shri Nemi
Chand Jain, big businessman from Assam;
Shri Shankar Lal, Congress Worker; Shri
Lekhan Lohan, Congress Worker; Shri Ra-
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jendra Prasad Marwari, big businessman
and Shri Goswami, Congress Worker. He
has given me a note on this. He was there in
Assam and had visited many places. Mar-
waries are being forced to quit. Their proper-
ties have been burnt. They are being killed.
My information is that Ministers of the AP
Government are not only patronising mili-
tants but also arethe shareholders inthe loot
money that is lotted by these militants. Now
it is for this Governments take action that
they decentfit. | have to say a few words
about elections.

MR. DEPUTY-SPEAKER: Now, there
is no time. You have just described what is
happening everywhere instead of giving any
suggestions. | have warned you at the begin-
ning itself that yourtime is very limited. | have
a long list given by your own party.

SHRICHIRANJILAL SHARMA: Thatis
correct. But | must have my say.

MR. DEPUTY-SPEAKER: That is why,
| warned you at the beginning. You are just
describing what is happening everywhere.

SHRI CHIRANJILAL SHARMA: Unfor-
tunately, you kindly excuse me, in all humil-
ity, | would submit that as and when | am on
my legs and the hon. Deputy—Speaker is
there, | must get the bell.

MR. DEPUTY-SPEAKER: This is very
unfair on your pant. This is not right. | have
been warning all other Members also. Very
unfair on your part. You should not have
done this that.

SHRI SOMNATH CHATTERJEE
(Bolpur): This is not right.

SHRI CHIRANJI LAL SHARMA: | am
sorry, Sir.

About elections, | shall take only two
minytes. The words ‘rigging’ and
‘booth—capturing’, honestly speaking, came
1o be heard by the common man only in the
year 1977 and afterwards. We have been
talking of ‘Green Brigade’ in Haryana. What

L I
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is this ‘Green Brigade'? It is nothing but
members of the HAP in civilian dress. Re-
cently, a lot had appeared in the press about
Meham elections. A DSP was caught
red-handed by an observer of the Election
Commission casting his vote in the name of
someone else from Meham. And the action
taken against him, after some time, was that
he was suspended. He should have been
prosecuted. He should have been hauled up
for impersonation. How then can you expect
tair election? lf the custodians of law become
the breakers of it and if the police people, in
civilian dress, try to take the lynch of law in
their own hands and threaten people, what
actually would happen? Ministers, Members
of the Assembly with their armed security
guards with stenguns at one or 2 p.m. go to
the polling booths and threaten the polling
staff. It is said that the polling staff have
written to the Chief Election Commissioner
but in vain. it is nothing but an eye—wash;
members of the polling staff are all employ-
ees of the State Government. The powers
that be in the State, that is the Ruling Party,
tell them openly that they will have to face
dire consequences and they will have to
suffer for this. What will they do? They wili go
and force them to hand over the ballot pa-
pers. This is what actually happened.

Recently the CPM, CPI, BJP and the
PAC of the Janata Dal had, observed and
decided that the Chief Minister of Haryana
should be asked to quit. But to what result?
All this has been an exercise in futility. This
is all proved to be an eye—wash. People
were baing befooled. Why not introduce the
identity cards? The matter was discussed at
length in the earlier sessions. In ail humility,
| would expect the present Government to
introduce this identity card system and make
it positive if the elections are to be free and
fair. There is criminalisation of polls today's
politics.

MR. DEPUTY SPEAKER: Sharmaiji,
you whip has given me 31 names and the
time now your party has one hour 58 min-
utes. | cannot just allow this.
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SHRI CHIRANJI LAL SHARMA: About
the criminalisation of polls, as | mentioned
earlier, at least | can say that in my State |
have been experiencing it because | have
contested ten elections in my life and never
had got such a bitter experience as we are
having now in our State.

The Election Commission should adopt
a policy to post officers and officials either
from the Centre or from the State Hgs. or
from the neighbouring States if the elections
are to be fair.

| have a lot to say, but the hon. Deputy
Speaker is reminding me of the time con-
straint.

MR. DEPUTY SPEAKER: All these
points have been discussed on the floor of
this House while discussing the Resolution
on the Poll Reforms. This is a repetition of
points. | am sorry, | could have given you
more time, but 31 names are there.

SHRI CHIRANJI LAL SHARMA: Thank
you Sir.

SHRI RUPCHAND PAL (Hooghly): Mr.
Deputy Speaker Sir, | rise to support the
Demands for Grants of the Ministry of
Home Affairs.

it is very much be expected at that the
very outset we should look at the serious
developments at certain parts of our county,
at the problems of secessionism, insur-
gency, communalism and terrorism. The
serious problems of terrorism and seces-
sionism are seen to operate in three are-
nas today although isolated pockets may
be there in some other parts.

Firstly, if you look at Kashmir, the
problem has not been created overnight
by the new Government. We have
discussed it several times. The problems
was very much there and the solution has
been found. But if you look back, it was in
the days of Mrs. Gandhi that Dr. Farooq
Abdullah’s Government was toppled. He
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was thrown out of power and Mr. G.M.
Shah's Government was installed there
and the Pakistani flags wee being raised.

14.00 hrs.

The problem was very much there
because of the mishandling of the situation
by the previous Government, because of
the parochial policies which were pursued
by the previous Government. The new
Government has been moving in the right
direction. Of course, Kashmir problem has
its own diverse ramifications-its interna-
tional connection, the communalisation of
the situation that is being done. Just now,
one of the speakers from my right side-the
opposition-was speaking about the state
terrorism. He was speaking about the
atrocities. He was speaking about the
curfew being imposed and the death of
pregnant mothers. Of course the situation
should not be so. He was speaking about
human rights, Fundamerital Rights etc. We
have discussed all those things. We must
see that human rights are preserved and
Fundamental Rights are to interfered with.
But what is the situation in Kashmir? It is
quite unusual. We hear of the Vice-chan-
cellor being killed administrators being
killed; legisiators being killed. Kidnappings
are taking place and killings ar taking place
daily. People are getting their training
from the neighbouring country. There are
about fifty such training camps in Paki-
stan and about four thousand youth from
Kashmir ‘have taken their trainingthere.
This should also be looked into. Without
looking into this extra-ordinary situation, if
we speak about the State terrorism of a
particular State, it is very unfair and it will
rather be a failure to appreciate the steps
that are being taken by the new Govern-
ment, which are in right direction. Things
have improved during the last fortnight or
so and we hope that coordination is there
between the political leadership. As you
know, a decision has been taken and a
Committee under the leadership of hon.
Railway Minister was set up and he him-
self is the Minister for Kashmir Affairs.
Speakers from the Congress side as well
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as from this side were asking as to why
there are two leaderships. They were
saying that there should be a unified
command and that it should all be done by
the Home Ministry. But we should take
note of one important thing and that it is a
political problem which requires a political
solution. That is being done by the new
Committee. The law and order part of i, is
being looked after by the Home Ministry.
We have seen earlier also that if there is
any lack of coordination between the politi-
cal step and the administrative step, it may
cause disaster. So we should be very very
careful in handling the Kashmir situation.
When some speakers from my right side
were speaking about the State terrorism
and about the indifference to human rights,
| was reminded of what the Bush Admini-
stration has said very recently, that while
the terrorists are being handled properly,
they call it and describe it as an interfer-
ence with human rights. | am very very
unhappy that some people in our country
are also speaking in the same tone. h
should not be so.

After Kashmir, the other arena where
secessionism is operating for quite some
time-from 1980s-is Punjab. Some speak-
ers from this side have accused the Con-
gress Government that it is their creation;
it is not the creation of this new Govern-
ment; you are responsible for it; you have
created Bhindranwala; you wanted to
achieve small political gains and jeopard-
ise our national unity and integrity. Some
speakers from the other side, especially
our hon. friend Shri Sontosh Mohan Dev
has asked, if the Congress (l) was respor-
sible, then why not have they been prose-
cuted. What more prosecution can be
done? The people have thrown you out of
power-that is why you are sitting on that
side-judging from the policy that you had
been following. Congress (1) had been cre-
ating this problem. They are demanding a
solution from this new Government which
is only five months old. The people ex-
pected that when they are not in power, at
least they will be wiser and they will derive
some lesson. The people have tried to
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teach them a lesson. They should derive a
fesson but uptil now they have not learnt it.

| was listening to the speeches made
by Shri Dinesh Singh and Shri Sontosh
Mohan Dev on the Demands for Grants for
the Ministry of Home Affairs. Both of them
were speaking in two voices. The hon.
Member from the Congress Party, Shri
Sontosh 'Mohan Dev, was welcoming the
steps in Punjab. The other speaker, Shri
Dinesh Singh said, "You have totally failed.
You are a weak Government. The whole
world are looking at India as a very weak
country where instability is growing, where
terrorism is growing where there is no law
and order.” Till now, the Congress () do
not have any clear idea about what it
shouid be. But this new Government is
moving in the right direction. There are two
types of terrorists. We admit it. One is the
Khalistan is. They have been raising the
slogans and making the demands for a
pretty long time. There is another group of
terrorists which emerged after the 1984
riots. At that time. everyone who was a
Sikh, was considered to be a criminal.
That wrong step by the previous Govern-
ment had created the situation. Attempts
must be made to bring these astrayed
youth into the mainstream of politics. At
the same time, administrative steps match-
ing the political steps must be there to
curb terrorism. No concession should be
given to the terrorists. This Government
has taken steps for a national consensus
for mobiiising the people to organise the
rallies, as # was done in Ludhiana and
other places. The Prime Minister himsel
went there. Sometimes they ridicule that
the Prime Minister has moved 300 yards in
an open jeep and claiming this to be a new
soiution. But the reality is that the leader of
the Opposition-the former Prime Minister-
even when he i not in power, he is being
provided 18 bullet-proof jeeps and all other
securlly arrangements. He cannot move
even 3 yards iy an oper jeep not only in
Punjab but even in other places like Deihi.
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After Punjab, if you look at the North-
East the problem is very serious. it has
been rightly stated by some hon. Members
that the situation is very very serious there.
People are being killed. Kidnappings are
taking place. Extortion of money is there.
There is reportedly the flight of capital from
tea estates and many other places. it is
not a controversy. It has come out in the
newspapers that there is difference of
opinion among the Minister of the State
Government. The charge is there. | do not
know how for it is true. But it seems that
at least there is an element of truth in it
that some Ministers may have some links
inadvertently or knowingly with these ter-
rorists operating under the banner of ULFA.
Sir, terrorism, secessionism and insurgency
have acquired a serious dimension and
the new Government are trying to move in
the right direction. The Opposition has
promised constructive cooperation to
achieve a national consensus, 1o achieve
a solution to these serious and compli-
cated problems. But the Opposition does
not seem to be very responsible and seri-
ous in finding out the solution. Rather they
are more interested in deriving a political
mileage you of all the developments that
are taking pace. It should not be so on the
part of the responsible Opposition. They
might have created the problem. They might
have done wrong to our country with re-
gard to national integration and unity. But
now, when this new Government is trying
to take a right step, moving in the right
direction, taking a special initiative with
most imagination and innovation, they
should come forward and cooperate with
them instead of trying to derive political
mileage for narrow political and partisan
gains. it has been rightly state that com-
munal situation in our country is very very
grave. We are discussing about Kanpur
today. It is stated that since 1931, there
were not communal riots in Kanpur. Even
when other parts of the country were bum-
ing due 0 communal fire, Kanpur was
peaceful. We are discussing about Mathura
also. How is it that things have come
such a Stage? We have to introspect and
think over as to how these developments
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have taken place. Who had accentuated
this, problem in the previous Government?
The controversy of Ram Janma Bhoomi-
Babri Masjid was in the shelves for a long
35 years and it was the Congress (l) who
had raked it up after 35 years to derive
political mileage out of it.

MR. DEPUTY SPEAKER: Mr. Pal, your
party has been allotted 35 minutes and |
have got three names in the list. You have
already spoken for 12 minutes. | am just
giving you the statistics.

SHRI BASUDEB ACHARIA (Bankura):
No, Sir. We have given only two names.

MR. DEPUTY SPEAKER: But | have
got three names in the list which is with
me.

SHRI SOMNATH CHATTERJEE
(Bolpur) Sir, my name can be deleted.

MR. DEPUTY SPEAKER: it you do
not want to speak, then it is all right. Now
Mr. Pal, you can speak for 4 or 5 minutes
more.

SHRI RUPCHAND PAL: Sir, you may
remember that election was announced in
the background of a conspiratorial arrange-
ment between the Hindu fundamentalists
and the previous Government. Their lead-
ers said that on the 9th Noverber, the
Shilanyas will begin with the construction
of the Mandir and then, within a fortnight,
they shall hold elections. The leaders of
the previous ruling party were going to
Babas and Sanyasis to get their blessings.
People of India saw that in the morning,
the leader of the previous ruling party was
a Hindu in the North, then a Muslim in
Kerala and in the evening, when he went
to Mizoram, he became a Christian.

SHRI P.C. THOMAS (Muvattupuzha):
He was secular.

SHRI RUPCHAND PAL: He was of
course secular, if you all it to be secular-
ism. He was trying to help the Christian
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Govermnment in Mizoram. This is a secular
country. After all, what is secularism?
Sometimes, some people from the other
side are giving new definitions of secular-
ism. But secularism, as in practice through
out India, is a concept which need not be
re-defined. People of our country were
living with this secular heritage even when
the Muslim rulers were ruling our country.
People with tolerance, amity and commu-
nal harmony were living side by side. We
achieve unity from freedom struggle. Hin-
dus, Christians and Muslims were all fight-
ing together for freedom and were laying
down their lives for that cause. Now Sir,
after almost five decades of independ-
ence, we find that new definitions are
sought to be given about secularism. |
would like to say something about the
practices in the media. To try to find and in
order to create a Hindu wave amongst the
elactorate, the official media was used,
the, Ramayana and the Mahabharat was
started in Doordarshan. Whose interpreta-
tion Ramayana was projected. There are
many interpretations of the Ramayana. Sir,
you are from Maharashtra. | would like to
remind you that Dr. Ambedkar had his own
definition and interpretation of Rama and
Krishna and other mythological character.
There was a lot of controversy over Ramay-
ana. But whose interpretation are we going
to accept? Tulsim Das Ramayana is the
most orthodox of all the Ramayanas Hindu
fundamentalist is being encouraged by
some people. This should not be so. When
inauguration takes place of official pro-
grammes, officials are present there, Min-
isters are present there with vermilin on
their foreheads, a Hindu practice. Why
should it be done? It is not secularism. If
the people in the administration resist such
practices, such rituals which are majority
community rituals, | think, the situation will
improve.

| woulid ike to make a mention of an-
other new development. There was a pro-
posal for Tipu Sultan serial to be shown on
the official media Doordarshan. The other
day there were some objections from those,
who have been described as great histori-
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ans. Is it secularism? Tipu Sultan’s role in
our freedom struggle is accepted through-
out the world and today some misinterpre-
tation is being given to desist people from
bringing out the truth about Tipu Sultan in
the media.

| have spoken about communalism.
Now, if you look at the other sphere, caste
tension and the caste problem, you will
find that they are taking place in all the
States. During the Congress regime it was
there and | do not think, there is much
improvement now, though the Government
is trying its best to improve the situation.
The other day, | was referring to the Report
of the National Commission for Scheduled
Castes and Scheduied Tribes, which has
been submitted. It has revealed alarming
picture. Alarming and shocking revelations
have been made that more than seventy
per cent of the development tund for the
down-trodden peopie, the weaker section,
the Harijans has been siphaned off or
diverted by what has been described as a
new breed of brokers, and it is mostly by
the people now sitting in the opposite,
because they had been ruling the country
for the last many years.

Now, a word or two about the steps
taken by the new Government with regrard
to the Central-State relations. The Sar-
karia Commission had made certain rec-
ommendations. We are not happy about it;
it had its limiations. The bias was more in
tavour off the Centre. But it should be that
the States should be given more powers
and the cooperative federalism should be
allowed in a country like ours with multi-
lingual, multi-religious and multi-cultural
background. In spite of all these limita-
tions, the Sarkana Commission had made
some recommendations for the improve-
ment of the situation and we welcome that
this Government has come forward with
proposals for inter-State Council, restruc-
turing the Planning Commission as also
more allocations of funds etc. In this re-
spect, | would also like to say that when
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the process of decentralization has started,
why not decentralise in some other spheres
also? For example, education, though it is
not directly related to this debate, it contin-
ued to be for a pretty long time as a State
Subject and was turned into a Concurrent
subject by Shrimati Indira Gandhi. It should
be given back to the States.

| would also make a reference to the
second channel of Doordarshan. Why
should the second channel! not be given to
the States? Sirong States can make a
strong Centre.

As regards languages and their rec-
ognition, we have been demanding for a
long time, there are a number of other
languages. Hindi is an official language, it
is a link language, but all the tanguages
are national languages. It should be re-
membered that there are more languages
which are recognised by the Sahitya Acad-
emy; they should also be given
constitutional recognition. For that matter,
there are languages like Nepali, Dogri,
Manipuri, Maithili etc. Several times a
demands have been made on the floor of
the House for this recognition.

While concluding, | would only make a
brief reference to the condttions of refu-
gees who have come from East Bengal.
As you know, in 1980 a committee was set
up under the leadership of an earlier
Mamber of this House, Shri Samar Mukher-
jee and they had submitted a proposal that
about Rs. 750 cores were required to
undertake some developmental activities
in these Government colonies etc., where
people from East Bengal were living in a
very miserable condition. The condition of
people who are living in Dandkaranya and
Andaman is not very good. Drinking water
is not available in many places there.
Proper hospital facilities are not there. The
Home Ministry has now become a division
only and the Ministry as such has been
done away with. | hope required steps will
be taken to improve the condition of the
people coming from East Bengal. There
are about one crore of such people. They
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have been made refugees because of the
political decision which was taken by the
Congress Party. People should not be
made to suffer for long. | understand that
about Rs. 1500 crores are required for the
development of these refugees colonies.
Our of some 1200 such colonies only 300
have been recognised. The Government
should see that the rest of the colonies
also are recognised.

With these words | thank you for giv-
ing me the tme and | support the DDe-
mands for Grants of the Ministry of Home
Affairs.

SHRI CHITTA BASU (Barasat)' | wish
the Home Minister realises the crucial im-
portance of the Ministry. Sir, this Ministry
1s charged with some tasks which accord-
ing to me are of poltical nature. This
ministry, as | can understand, 1s in charge
of maintaining the stability, unity and integ-
nty of the country The stability and integ-
nty 1s the pre-concrion of development
Without stability there cannot be any de-
velopment. That 1s an axiomatic truth But,
Sir, | would lke to say that the Home
Ministry has not been utilised during these
years having this perception in view The
Home Ministry has been utiised merely as
an agency to control the tnigger happy
policemen or the security personnel and to
controf or Influence the wooden headed
bureaucracy As a matter of fact that should
not be the approach of the tasks, of the
responsibilites of the Home Ministry Sir,
with this preliminary comiments, | would
like to raise certain issues germane to this
percepticn.

14.22 hrs.
[DR. THAMBI DURAI in the Chair

Now, it has been admitted or it has
been said that decentralisation of power is
one of the most important issues which the
National Front Government wants to give
effect to. As a matter of fact many of the
friends sitting on my left are the protago-
nists of Chau Khambha, 1.e. decentralisa-

1990-91 Min. of HA. 490

tion of power decentralisation of power
from Centre to the State and from State to
other local self-Government. This is a good
idea of decentralisation. In this respect |
teel the main task tor ensuring the stability,
and also for the development, is recon-
struction of the Centre and State relations
and further decentralisation of power from
the States to the local self-Government.
But what have you done?

The Sarkana Commission was ap-
pointed in June, 1983 It submitted its
report in 1988 | appreciate that the Gov-
ernment has already announced the for-
mation of inter-state council under Article
263 | hope that we will go a long way to
remove the strains-which have been cre-
ated by the erstwhile Government-between
the Centre and States, and a new era of
cooperation between the State and Centre
would be ushered in. | hope the Mnistry
understands that the Centre cannot be
strong unless there are strong States to
support the Centre This is in the cha-
ukhamba In this case the Sarkaria
Commission has said like this | think his
Ministry would have gone through it and
examined its recommendations Now, tt is
not for me to discuss all the recommenda-
tions made by it. But one very significant
remark has been made by the Commis-
sion itself |, with your kind indulgence, will
only read out from that one very relevant
paragraph.

“The basic thrust of this and other
criticisms 1s that while the Union-
State relations were intended to be
worked on the basis of the co-opera-
tive federalism and consensus in all
areas of common interest, they have
not been so worked and the forums
envisaged by the Constitution for that
purpose have not been established.”

This is a quintessenece of re-structur-
ing the Centre-State relations. You have
accepted only one recommendation and
you have put it into effect by way of forma-
tion of the inter-State Councils. What about
others? Therefore, this is not for me to
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point out the other recommendations. But,
| feel, the Sarkaria Commissions, Report
provides a frame- work, in general a good
framework, for the re-construction of the
Centre-State relations. In this case, | want
also to mention this.

THE MINISTER OF HOME AFFAIRS
(SHRI MUFTI MOHAMMAD SAYEED):
What are the concrete measures? Have
you mentioned anything, like the Centre-
State relations?

SHR!I CHITTA BASU: | will tell you
later on because | have got other points to
make here. You can also understand this.
Anyway, | will tell you. lif you like | can
meet you. | can explain to you my points of
view.

Sir, there are—even if | go to that
length also-many dwisive forces, many
secesionist forces and many anti-national
forces. lf we trace to the genesis of these,
the genesis can be traced to a kind of
strain in the Centre-State relations. What
has been mentioned by the Sarkaria
Commission is that the genesis can be
also traced to the absence of co-operative
tederalism and consensus on all areas of
common interest. This is also the genesis.
Therefore, the Home Ministry is to play a
much more crucial role if they are 1o con-
tain the forces of secessionsim, anti-na-
tional activities, separatism and divisism.
You cannot do it merely by relying entirely
on the trigger happy policemen, security
personnel and wooden-headed bureauc-
racy of our country. lt is necessary for the
re-construction of the Centre-State rela-
tions.

Sir, now | will come to communalism.
| think, he will agree and even in the
Report it says that “Communalism is on
the increase”. The number of persons killed
in communal riots, increased from 331 in
1987 to 607 in 1989. Of the 607, Bihar
tops the list. Their toll is 491. One very
particular phenomenon is to be taken note
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of it. if you go through the Report, you will
find that this communal situation has wors-
ened by and large in five States. The
States are, Bihar, Uttar Pradesh, Mahdya
Pradesh, Rajasthan and Gujarat. | have
some adjectives to make but | will refrain
from making the adjectives. This is entirely
because of the dominatian of the polity, by
the feudal interests, the communal inter-
ests and the vested interests. That is the
main reason for their repetitive perform-
ances of communal riots. My point of view
is different from many of them. K the
Government approaches the problem from
a policeman’s point of view, then | think
they are bound to do something. This
communal virus cannot be liquidated,
merely by a policeman’s approach. Unfor-
tunately, the Home Ministry’s Report sug-
gests measures which are more or less of
that nature.

Now, communalism is the product of
diseased mind. There are many diseased
minds in our country, and communalism is
a disease. Only an insignificant section, a
miniscule of population has got some com-
munal virus already in their hearts. There
are people, political parties, organizations
who take advantage of the backwardness,
of the lack of political consciousness, to
engineer, design communal riots.

| would also like to mention that an
environment has been created, which is
charged with communal venom. The media
can play an effective role to disabuse the
minds of those who are still the victims of
communal diseases. | find that there are
certain political parties—even in this
House—who induilge in equating secular-
ism with minority appeasement. Minorities
are Here in this country, not because of the
charity of somebody. Minorities very much
have equal rights and privileges in this
country. In a country like India, we have a
greater responsibility for the protection,
safety and security of the minorities. There-
fore, the entire approach of the Home
Ministry requires to be revised.

Now | come to the atrocities on Sched-
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uled Castes and Scheduled Tribes Only in
January last, this new Government has
enacted a law entitied, ‘Scheduled Castes
and Scheduled Tribes Prevention of Atroci-
ties Act, 1990’ It 1s good, it was welcome
It was accepted even by the Opposition,
asfar as | remember But how far has 1t
been implemented? What has been done
at the implementation stage? You may
correct me, but so far as my information
goes, there are many States which have
not set up Special Courts under the Act
and Bihar 1s one of them

| have again to mention that in these
cases also—not only the case of commu
nal riots but in the case of atrocties on
SCs and STs also—these are the four
SStates which have got a higher incidence
They are the same Bihar, Uttar Pradesh
Rajasthan and Madhya Pradesh As | have
shown you earlier, the same States are
responsible for the increasing incidents of
communahsm Therefore, communalism
and caste hatred and all these anse from
a mode of polty, an approach of polity
and the Home Minister, | think, should take
note of it

| will skip some points, because | do
not have time But | want to draw the
attention of the Home Minister to agranan
unrest The Home Ministry has to deal
with political developments, but it cannot
ignore the agranan unrest which s pre-
vailing all over the country It is within their
junsdiction

| have got a note ! have prepared that
note from a report of your Ministry, called
A Look into the Causes and Nature of
Agaranan Tension | will not quote from it
! will quote simply from one figure 1989
registered an increase of more than 11g0
of rural violence by that, | meangratan
violence-compared to 1988, with Andhra
Pradesh and Bthar continuing to remain
the worst- affected States There were 800
incidents of extreme agranan violence In
the country in 1989, involving 214 deaths,
as against 718 in 1988 resulting in 185
deaths Is it less dangerous or menacing
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than any communal riot? Is it less menac-
ing than any of the atrocities on the Sched-
uled Castes and Scheduled Tribes? And
you in your wisdom in the Home Ministry
sit tight over it! It needs a political solution,
it needs a political perspective Therefore,
the home Ministry under the new dispen-
sation should abandon the old ideas jetti-
son the whole ideas and bring in new
ideas of responsibiity Because 1t is not
merely the Home Ministry, but it 1s 2 Min-
istry for stability and Ministry for the devei-
opment of the country Only two points |
want to mention more One I1s these mi-
nonttes and the 15-point programme |
have a note with me | want to make some
comments on that only This 15 point
programme Is nothing but a catalogue of
postulates which are never meant to be a
senously implemented Their implementa-
tion 1s tardy and completely unsatisfactory

Now the minorities need constrtutional
protection They enjoy the constitutional
securty But they should be given the
proper attention My own reading Is hon-
estly t needs constitutional safeguards
You have given some status to the rights
and privileges of the minorities by setting
up the Minorities commission, but it has
get no teeth, and it has got no constitutional
backing also | hope that the Home Minis-
ter will take this into account

Lastly, | come to the terrornst cam-
paign and the Home Ministry policy | think
the Government 1s doing ts best But |
only want to mention a word of caution
The Government machinery should not be
used n an unrestricted manner. The policy
of eye for eye, bullet for bullet should not
be encouraged If you allow that then the
very purpose may be defeated and the
policy which has been started will be fur-
ther weakened

{ think the Punjab and Kashmir poli-
cies should be cohesive and more prop-
erly integrated and based on long term

perceptions
Lastly, | want to quote on simple advice
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give by a Judge of the U.S. Supreme
Court.

AN HON. MEMBER: Not U.S.S.R.?

SHRI CHITTA BASU: Have some good
ideas also from somebody else. Do not get
yourself blocked or wooden headed.

This from MR. Justice Brandeis of the
U.S.Supreme Court:

Fear breeds repression,
repression breed hate,

and hate menaces a stable
Government.”

| want to mention about the U.P. Gov-
ermnment’s ban of the use of English. If they
treat English like that, they will suffer. The
other State Governments, especially the
Southern States, be it Kerala, Tamil Nadu,
be it Karnataka, they will be alienated.

AN HON. MEMBER: West Bengal.

SHRI CHITTA BASU: We can man-
age Hindi; we are not opposed to Hindi.

Hindi is the link language. Otherwise,
the other languages will be ignored. The
other languages are to be there. i the
Home Ministry is to exercise its power as
a political entity they should prevail upon
the Hindi-speaking people not to rush that
decision. Otherwise, it will be a great
deservice to the cause of the other lan-
guages, Hindi and nationality.

Lastly, the hon. Minister is in charge
of the Freedom Fighters' pensions. | have
been writing a number of letters. But they
should not remain unattended.

Again, there said to be a committee
called the Political Pensions committee of
the Indian National Army. | am afraid,
that that committee has been dissolved |
urge that that committee should be re-
vived. Royal Indian navy gave us this free-
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dom. Do not forget Indian national Army.
Do not forget Royal Indian Navy. Do not
forget the lakhs of freedom fighters, who
are still in their old ages who are suffering
and who are victims of poverty. | hope the
Home Minister, in the best political inter-
ests will provide some relief, sustenance
to these freedom fighters because of whose
contribution, we are all here as Members.

PROF. N.G. RANGA (Guntur): Mr.
Chairman, Sir, | would like to speak about
the freedom fighters. for too long a time
this question has been kept pending be-
fore this House and the country. it was
through Indiraji we were able to have some
kind of a settled policy from the Govern-
ment of India so far as the freedom fight-
ers are concerned. Then all these years,
maladministration has been dragging its
feet. Even today, more than lakh of appli-
cations are pending final disposal. In re-
cent years, many of these applications are
being dismissed in an arbitrary manner on
the specious plea that these applications
had been sent to the Government a bit too
late. | call it a specious plea because quite
a large number of old men and women do
not know that these applications have to
be sent. If they come know about it,, they
do not have the application forms. And
when they have the application forms, they
do not realise how to fill them up, to whom
to send and so on. With the result, the
State Governments take their own time
and they dismiss them in their own turn.
And thereafter, many freedom fighters do
not know how to appeal to the Govern-
ment of India. All these things have been
happening. Indiraji gave a special power to
the Minister concerned to dismiss this
objection of late application and use his
discretionary power. It so happens that
the Ministers got frightened of their own
administration and the Cabinet Secretariat
also and so they became very hesitant to
use their won discretionary power even
when the freedom fighters pleaded with
them that they were too old, ignorant,
unwell and other reasons as to why they
could not send their applications in time.
Even Members of Parliament like myselt
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and Shri Shailbhadra Yaji, Chairman of the
All India Freedom fighters’ Association, put
in a special plea for the-use of the minis-
teriai discretionary power to waive the
question of timing of the applications. In
spite of all these things, these applications
are being dismissed. This has been hap-
pening in many cases. | would like my
honourable friend to give his special atten-
tion to it. It do not know whether he would
himself be doing that. That is a real diffi-
culty. Now, | suppose, they are going to
have a Minister of State. If the Minster of
State is now given the freedom. With the
result, a large number of applications are
likely to be dismissed.

Secondly, there is corruption also. One
in a hundred may possibly get the pension
in a wrong way. But almost every one is
being suspected. So much so that delay
takes place. Delay means very costly
experience for these people. Most them
are very old and not very healthy.

THE MINISTER OF HOME AFFAIRS
(SHRI MUFTI MOHAMMAD SAYEED): A
committee was formed to screen these
cases.

PROF. N.G. RANGA: Their depend-
ents are very troublesome for them. They
do not know whether they will get it or not
and before a final decision is taken, they
are dead. Their wives, if they are alive, are
helpless. This is what is happening. In a
humanitarian manner these things have
got to be studied with sympathy, admira-
tion and affaction towards these people,
who had suffered for the sake of the coun-
try, who had taken part in our national
movement in those days when there was
no freedom. and yet that sympathy that
appreciation, that admiration which ought
to be there is not in evidence so far as the
Department is concerned because these
clerks are there and the ordinary officers,
the secretarial demigods alsc are there,
who have never had any experience. of
fighting for any freedom excepting for the
freedom to get power for themselves in
their own offices. Naturally they do not
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show that kind of sympathy as one would
expect. The result is that many a freedom
fighter is made to feel unhappy why this
system of giving pension is brourht in at
all and, therefore, his dependents have
begun to think about it. Worse than this,
they are being pesterrd by these depend-
ents in such a manner that they regret
about the system of pension; they regret
that they had gone at all to jail in those
days and suffered in all those years. My
hon. friend should give some thought to it.
We had so many committees. Those
committees also got tired of this work. My
hon. friend, the other day, who was Minis-
ter Incharge of it, was himself putting in a
plea for our freedom fighters. But when he
was himself a Minister he was not able to
do it because of the obstruction caused by
the clerks and these demigods in the Lok
Nayak Bhavan. For a time it was said that
the clerks and all these people should not
be reached by any freedom fighteres ei-
ther directly or indirectly. This is what
happened. Through whom and by what
method they have to send their applica-
tions? If they are sent by post, where is
the guarantee that the application reaches
the proper place? Even when registered
letters are sent, where is the guarantee
that these files are being kept very care-
fully. As if this is not enough, they needed
the support of the State Governments.
Therefore, these freedom fighters are
obliged tc go to the State Governments
and there starts the usual process of red
tapism. Files do not come over here. When
Files have been sent here. They go on
accumulating. They are at the mercy of
these clerks. They may not be placed
before the Minister at all. And when letters
from us, MPs to the Minister, the Minister
again sends them in a routine tfashion to
the clerk concerned. It is a scandal. It is
high time that the Government should set
before themselves some kind of a time
limit for the disposal of these things. They
should have one or two politically minded
assistants who had been freedom fighters,
who could understand the problems of
these freedom fighters and who would be
able to look into these papers actually and
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not as they are placed cooked up before
the Minister or his subordinates.Then, Sir,

there is the question of law and order. My’

Hon'ble friend, Shri Chitta Basu, was
advising the Government to give more and
more powers to the States. We always
stood for more and more powers for the
States when the British were here. We
know how the States had been using it
The Sarkaria Commission came with all
their wisdom, but, then, they did not think
of inter-caste rivairies and struggles. We
have had it in Tamil Nadu, we are having
it in Andhra Pradesh and in several other
places also. There are linguistic quarrels,
regional quarrels and also the anti-harijan
quarrels. With all these things s it enough
to leave all the powers to the State Gov-
emments? In Andhra Pradesh, for instance,
the previous Government had one policy
of dealing with Naxalites. The present
Government has also been making its
experiments. From where have the Naxal-
ites arisen? They arose in West Bengal,
they have gone to Andhra Pradesh, in
Tamil Nadu, in Bihar, in Orissa too and it
is a kind of an infectious disease which is
spreading just because the State Govern-
ments are not able to deal with it nor can
they possibly have a consistent or sensible
policy. Now, in dealing with these special
problems which are likely to be explosive,
which are likely to spread from State to
State, like Naxalism, Bodoism Gorkhaism
and Santhal Panana-ism and it goes on,
the Central Government should have shoul-
dered special responsibility and should
have beer given some kind of overall
policy and programme and be in a position
to satisfactorily deal with the State Gov-
ernments, by advising, guiding and even
by controlling them in order to see that
some eftective, consistent policy is pur-
sued in dealing with these problems, and
also in having a separate effective police
force which would be able not only to
supplement but sometimes to take the ini-
titiative and to take up primary responsibili-
ties in dealing with these problems. Other-
wise, it would not be possible for us to
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have any kind of peace in our country.
Now what has happened in regard to the
border problems of Maharashtra and Kar-
nataka? Fortunately, the then Chief Minis-
ters of Andhra Pradesh and Tamil Nadu
had the necessary moral courage to settle
their problems straightaway but, it was not
possible for the Chief Minister of Mahar-
ashtra on the one side and the Chief
Minister of Karnataka on the other side to
settle their inter-district and regional dis-
putes. Similar problems are there in other
areas too. In regard to all these things, the
Central Government has got to have not
only supervisory powers, but also final
authority. It is not good giving too much
powers to the State Governments in re-
gard to these matters. If you continue the
present process, if you allow the sentimen-
tal suggestions made by the Sarkaria
Commission of giving all the powers to the
State Governments in the face of rising
inter state, inter-communal and inter-caste
tensions that had arisen all over the coun-
try, it would be very dangerous indeed and
it is likely to militate against the stability of
our country. Therefore, | am more in fa-
vour of the Union Government undertaking
not only concurrent but in some cases
even super powers to deal with these
problems. The Centre should not leave
this final power to the State Governments
to play mischief or to sit over the issues,
as and when they arise. | hope, my hon.
fried will give some special thought in
regard to the manner in which the prob-
lems’ of the freedom fighters can be dealt
with in a much more sensible, business-
like and conscientious manner that has
been the case till now. Although Indiraji
initiated this policy with all good wishes,
successive Ministers/Ministers of State who
have been placed in charge of it, have not
bee able to give sufficient attention, suffi-
cient care, sufficient sympathy and moral
strength to do justice to these freedom
fighters. Thank you, Sir.

[ Translation)

SHRI HARI KEWAL PRASAD (Sa-
lempur): Mr, Chairman, Sir, | thank you for
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giving me an opportunity to express my
views on the demands for grants of the
Ministry of Home Affairs. | would like to
give some suggestions while supporting
these demands. Our country became inde-
pendent o 15 th August, 1947. It is the
duty of Government and all the country-
men to defend every inch of our territory.
On account of wrong deeds of previous
government our borders have squeezed.
In many part of the country people had
resorted to underground activities. National
Front Government has presented a revolu-
tionary budged and brought a change in
the approach of people.

We want that the mistakes committed
by the previous government should be rec-
tified so that the poor can feel secured.
Today the people living in Kashmir, Punjab
and other parts of country are in the grip of
fear. lt is the duty of the Minister to remove
that fear.

| would like to raise two or three is-
sues before you. After a very long period
houses have been built for scheduled
castes and Harijans in Bihar, U.P. and
Rajasthan but these houses are not in
their names. A harijan lives in that house
till he works as a bonded labour for the
contractor. But as soon as he refuses to
work as bonded labour his house I1s de-
molished with the help of police. If he
raises his voice against it, he is done to
death.

| would like to narrate another inci-
dent. In a village a young girl was raped
and was thrown in a well. It happened in
connivance with the police. If the young
son of a poor farmer raises his voice
against social evils, these cruel people get
him challened and prosecuted under sec-
tions 109 and 110 inconnivance with the
police.

15.00 hrs.
[SHRI VAKKOM PURUSHOTHAMAN in
the Chain

if anybody leaves his village and settles
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in a remote area of the country, his oppo-
nents in the village reach there and in con-
nivance with the police he is declared as
Naxalite. Police arrest him, take him to the
police station, beat him and put him be-
hind the bars under section 25 of ams Act.
i no intimation is given at his house, he
remains behind the bars. Since under
section 109 punishment is a must, police
can arrest any person under section 109
and treat him as a criminal. During the
regime of previous government all these
three sections were misused on a large
scale. Everybody was badly effected by
this section. It had made difficult for the
people to live. if anybody talked about
distribution of land and existing disparities
he was formed as Naxalite and action was
taken against him under this section. |
demand that the Home Minister should
take seps to either delete these sections
or amend there sections to ensure safety
of people.

We find that all the industralists and
contractors had close links with big lead-
ers of previous government. The wine
contract or any other contractor has links
with big leaders and ministers and they
dominate the society and do any profes-
sion they want. If anybody raise any voice
against them, they take the help of police.
Today in police department also, the situ-
ation is very curious. In every department
of police there is union. Everybody in the
police Deptt. has got the right of forming
association. People get their problem
solved through their associations. But po-
lice jawans do not have the right to form
union to get their problem solved. | re-
member that late Shri Ramanand Tewari
had formed a union of police personnel in
Bihar. Taking inspiration from this U.P. po-
lice personnel formed a police parishad
but an attack was arranged by the Minis-
ters of the previous government on the
Police Parishad and destroyed the future
of young policemen. They were told that
they had no right to form a union. Officers
can form an association. Police Jawans
cannot form an association.
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While recruiting Jawans in police the
recruiting team goes to various districts of
all the states. The person, who gives a
bribe of Rs. 15000/- to Rs. 25000/- is
recruited and the person, who does not
pay, is declared unfit. We demand that
steps should be taken to put an end to this
conventional system. Corruption should be
checked and Jawans should be recruited
in police on the basis of merit.

The condition of Home Gaurds and
Chowkidars is pitiable in the country. A
Home Gaurd is entrusted with any job
even if it relates to keeping a watch on
polling booths during elections, but these
people get very meagre salary. They do
not come under any category. In Bihar,
when Shri Karpoori Thakur was in power
and in U.P. when Shri Ram Naresh Yadav
of Janata Party was in power, their salary
was increased to some extent. Since then
no increase has been made in their salary.
They belong to the lowest cadre and they
d not get remuneration according to their
work. | would request the Hon. Minister to
allocate necessary funds in this budget in
order to provide relief to these people.

So far as the question of the language
is concerned, the Chief Minister of U.P.
has not asked the people that they should
not learn English. One may learn to read
and write English, but we will not allow
public use of English. Some of our col-
leagus are not able to compromise with
this situation. | will like to tell my col-
leagues that when entire country from
Himalayas to Kanyakumari is one and i is
the duty of every citizen of this country to
defend every inch of our land, why should
we forget that the British rulers destroyed
our language and ruled our country with
the help of their language. We have got in-
dependence as a result of sacrifices made
by million of people under the leadership
of Mahatma Gandhi, Dr. Lohia, Jai Prakash
Narain and Jawahar Lal Nehru. After gef-
ting the independence, it was the duty of
the independent country to pay its atten-
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tion to the language spoken by the poor
living in huts. What is the language of the
people living in Madras, Assam and Tel-
ugu Desham? What is the language of the
people in Madhya Pradesh, Rajasthan,
Uttar Pradesh and Bihar? Can they not
say that they speak in their mother tongue
and their own language? You want to
discard your own mother and love other's
mother. | would like to say that only the
British Government would say that English
could be the language of this country.
Whosoever loves this country would say
that English should be removed. Hindi is
our National language Hindi should be
promoted. Shri Mulayam Singh Yadav has
done a very commendable job by ordering
use of Hindi in all offices throughout the
State. We would like to tell our friends and
colleagus that they should to have any
objection. If you indulge in such thing in
the name of your own
language... (Interruptions)

[English)

SHRI A. CHARLES (Trivandrum): His
son is studying in the English medium
school. You just ascertain whether his son
is studying in the English medium school.

[Trans/ation)

SHRI HARIKEWAL PRASAD: If you
talk in this manner, what can a person like
me say? We love the South Indian people.
We have love for their culture and their
soil. The son of a farmer, living in a hut on
the banks of river Yamuna or river Naray-
ani dreams that as our country is one and
United, We should also have one common
language.

When the question of charge arises
the people of Bihar, Uttar Pradesh, Rajast-
han and Madhya Pradesh work unitedly to
remove the congress from power and when
people come to power, it is very unfortu-
nate that our Minister speaks in English.
We say that one must speak in Hindi first
and thereafter one may speak in English.
We do not have any objection 1o it.
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Sir, | would also like to speak about
pension. Prof. Ranga Saheb has said that
the State Government has sanctioned the
pension. A large number of applications
are pending with the Central Government.
| have come to know from reliable courses
that if an applicant fulfil the drive of the
dealing clerks, he is sanctioned the pen-
sion. K an applicant does not fulfil the drive
of the dealing clerk, he is not sanctioned
the pension. | would, therefore, urge the
hon. Minister that at least the freedom
fighters who have been getting pension in
the States and who are not getting pen-
sion from the Central Government should
be sanctioned pension. Dozens of high of-
ficers are setting in the offices. They are
montoring the situation. There i1s no reser-
vation there. The previous government had
said that 18 per cent reservation would be
provided. | would like to submit to the hon.
Minister that he would go though the papers
and state as to how many officers are cov-
ered under reservation in the Ministry of
Home Affairs. Only 6 per cent officers are
covered under reservation in your depart-
ment. The previous government had prom-
ised to provide 18 per cent reservation, but
action has not been taken in this regard so
far. With there words, | support the de-
mands for grants of this Ministry and |
want that you should consider the point,
which | have mentioned and bring about
revolutionary charges.

[English]

SHRI C. SRINIVASAN (Dindigul): Mr.
Chairman, Sir, | thank you very much for
providing me this opportunity to speak on
\hg Demands for Grants relating to the
Ministry of Home Affairs. Ever since this
_Goyernment assumed office in the Centre,
Incidents of communal clashes have in-
creased. The unity and integrity of this
nation today is at peril. The Punjab situ-
ation has worsened further. This Govern-
ment promised elections in Punjab. This
Government also repealed the constitution
59th Amendment Act. Immediately after
three months, they are seeking the ap-
proval of the House for extending the
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President’'s rule in Punjab for six more
months. The Prime Minister who had gone
in an open jeep three months back, visited
Amritsar a few days ago with tight security.
This itself shows that three months, Punjab
has gone to the worst. The remedy lies in
firm dealing with the terroists. You must
stop infiltration and training of terrorists
across the border and for this, you must
immediately build the security belt. if need
be, we must also sponsor counter-insur-
gency operations against the country which
is inciting communal violence in our coun-
try.

The situation in Jammu and Kashmir
is worse than Punjab. The Governor is ri-
diculously claiming that the communal
clashes have come down. But that is not
the truth. Killings continue to take place.
Hindus in the valley are migrating to Delhi
and other areas in large scale. The grue-
some murder of Shri Mushir-ul-Hag, Vice
Chancellor of Srinagar University. Shri
Abdul Ghani, his private secretary and Mr.
Khera, the General Manager of HMT sig-
nals the victory of terrorism over the State
administration. This Government released
three to five terrorists for the release of
Miss Rubaiya, the daughter of the Home
Minister. But they could not secure the
precious lives of the Vice Chancellor and
the General Manager of HMT after paying
only one terrorist. If the State authority in
the valley is to be restored, three things
have to be immediately done. One, re-
move the Governor immediately who is
painting a rosy picture of the things, two,
revive the legislative assembly along with
the political leadership which was in the
State and three, persuade the U.S. ad-
ministration to extradite Shri Amanullah
Khan, the head of the Jammu and Ka-
shmir Liberation Front for trial and punish-
ment in India. These are imperative in the
interest of peace in Kashmir.

The communal situation in Gujarat and
Assam is also extremely bad. In Gujarat,
the Janata Dal Government supported by
the fundamentalist Party is unable to con-
trol the situation. In Assam ULFA activities



507 Dem. for Grants (Gen.),
[Sh. C. Srinivasan]

have cut off Assam from the rest of the
country. This is also a very serious thing.
This Government has been often accusing
that Punjab and Jammu and Kashmir are
the creation of the Congress.

But what about communal clashes in
Tamil Nadu, which happened after the DMK
Govemment came to power? The DMK
Government has engineered communal
riots in Dindigul. Dindigul is my constitu-
ency, and named as Anna district by late
Dr. MGR. The DMK Government changed
the name of the district as Qaid-e-Millet
district. This ensued the communal clash
and one Muslim and one Hindu had lost
their lives. Several shops have been looted.
The Chief Minister of Tamil Nadu neither
condoled the deaths nor compensated the
damages. He has threatened the people
with imprisonment under the National
Security Act. | earnestly appeal to the
Prime Minster to liberally contribute com-
pensation from his Relief Fund to the vic-
tims and of the damages in the Dindigul
riots.

Very recertly, Sattur was also en-
gulfed in the communal riots. Seven deaths
have been reported. Who is responsible
for this? It is the DMK Government which
is casteist and communal and | would cite
one instance. The DMK Party held a social
awareness rally at Tiruchi under the Chief
Minister of Tamil Nadu. A procession was
taken out. In that procession, person was
dressed as a Brahmin in his traditional
attire, with the sacred thread and tuft of
hair on his head and was taken in the
procession, when the people around had
beaten the Brahmin with chappals.

This the savage display of the Chief
Minister's anti-Brahmin attitude. Therefore,
Tamil Nadu will turn into another Kashmir
and a situation may arise when as Ka-
shmir pandits, Tamil Nadu pandits will also
swarm Delhi and other areas for livelihood.
The DMK party, since it is anti-Brahmin
and communal should be banned.
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Sir, on the other day, Mr. Chan-
drasekhar made a very serious charge
that his telephones were being tapped and
his residence bugged. He also made a
statement in this House that he stood by
that charge. The Government ordered a
CBI inquiry into the matter and also re-
ferred it to the Privileges Committee. My
Party leader, Puratchi Thalaivi Jayalalitha
is a mass leader, leading politician, Leader
of Opposition in the Tamil Nadu Assembly
and member of the National Integration
Council. Her telephone is being tapped
ans she is under constant watch by the
Tamil Nadu police. She is not keeping well
but she is subjected to all kinds of harass-
ment by the DMK Government. They are
making another bid to eliminate her politi-
cally.

She emerged victorious in all the elec-
tions held in the State. In the recent Lok
Sabha elections, people of Tamil Nadu
signified their solidarity with her by reject-
ing the DMK Party outrightly. They made
their first attempt on her life on the floor of
the Tamil Nadu Assembly but they failed.
We demanded an inquiry into the Assem-
bly incident but that was not agreed. Then
they tried to finish her in a car accident.
Due to that, she could not attend the
National Integration Council meeting also.
They could not succeed in their attempt
and they bailed out the car driver within 10
days with simple fine. We demanded an
inquiry into the incident ad that has also
failed. Now they are using the police to
watch her, tap her telephones and try to
eliminate her physically and politically. |
demand that a CBI inquiry into the tele-
phone tapping must be instituted and re-
ported back to this House. The people of
Tamil Nadu will not tolerate any more
attempts on the life of Jayalalitha and they
are ready to throw around her to protect
against the evil designs of the Chief
Minister of Tamil Nadu. If this inquiry into
the telephone tappins is not instituted, |
warn the Government that there would be
a serious mass movement against the un-
popular Government in Tamil Nadu.
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Any person who disrespects the army
should be termed as a traitor. When the
IPKF returned after so much of sacrificies,
the Chief Minister of Tamil Nadu boycotted
the reception on the ground that it killed
Tamils in Sri Lanka. Mr. Karunanidhi has
committed more heinous crime of disre-
specting the army. This House is the cus-
todian of the constitution. | beseech this
august House to pass a resolution dis-
qualifying Mr. Karunanidhi from being rec-
ognised as the Chief Minister of Tamil
Nadu.

| would also like to draw your attention
to the large-scale political arrests in Tamil
Nadu. Members of Parliament were de-
tained, brutally beaten and abused be-
cause they demanded the name nf Kama-
raj for a railway station. Even a case was
registered against me during the Palani
bye-election.

The DMK Government has also de-
cided to put on sale liquor in satchets at
low price. This would definitely spoil
younger generation and lead to serious
law and order problem when there are
already communal riots in the State.

There is a growing tendency to shift
IAS and IPS Officers from one district to
another very often on political grounds.
This should be stopped. This badly affects
their family interests particularly their chil-
dren's education. They should be posted
In a place at least for three years continu-
ously. Punishment posings should be dis-
continued.

[ Transiation)

SHRI MITRASEN YADAV (Faizabad):
Mr. Chairman, Sir, | am very grateful to
you for providing me an opportunity to
participate in this discussion. | would put
forward two or three suggestion before the
hon. Home Minister through you and con-
clude my speech. As a matter of fact, the
Ministry of Home Affairs has got the major
responsibility of the internal security of this
country and the external security and there-
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fore, the importance of this Ministry in-
creases even further. lf there is peace in
the internal situation and stability in our
country, there may not be any danger of
external aggression. The manner in which
our country is being clouded by the dan-
ger, shows that the deterioration in the
internal security situation are definitely
mainly responsible for it. If the law and
order situation in Kashmir and Punjab would
not have deteriorated, Pakistan would not
have got a chance to indulge in such
disruptive activities. Pakistan has tried to
take undue advantage of the resentment
in Punjab and Kashmir, because we were
not able to control the situation there. Our
Government and the Ministry of Home
Affairs could not control the situation there.
Due to such a situation of discontentment,
Pakistan elements got an opportunity to
enter our territory. When we concentrate
our attention to find out as to why this
happening, we find that no concerted ef-
forts have been made during the last 40
years to keep the country united. No ef-
forts have been made for consolidating the
integrity of the country. The previous
Government could not remove the eco-
nomic, social and educational disparities.
Due to unprincipled politics, the person
ruling the country from time to time tried to
make agreement with all riots of wrong
policies with a vilne to remain in power.
This gave an opportunity to all communal
forces to raise their head.

Sir, just now one hon. Member was
speaking and he was referring to commu-
nalism. If communal fenzy is not checked
in the country, you cannot save India. Not
only Pakistan, but even a weaker country
than Pakistan can deceive you and inter-
fere in your affairs. Today a rift has been
created in the country. lf you see any
field, whether it is Tamil Nadu, Bihar or
Uttar Pradesh, the feeling which is being
created in the country cannot save the
country. Communal fenzy is being spread
in our country in such a manner that it
continues unabated. A deliberate frenzy
was created by allowing laying of founda-
tion on the disputed land of Babri Masjid
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and Ram Janambhumi on 9th November
last year so that Hindu voters may be
attracted. Now other section of Hindu
community is going to lay foundation of
Ram Temple there. They will again create
communal frenzy. How many times would
there be laying of foundation for the temple?
Why is this frenzy being created to incite
Hindu Community? Why is this all being
done? This all is being done to open the
shops for looting the people and to collect
the subscriptions in the name of founda-
tion laying ceremony. It is being done to
incite the Hindu community in the name of
formation of Dharma Jagran Morcha. Why
1s all this being done? Our country does
not have any danger from Pakistan, our
country is facing danger from our own
people. If these persons are not identified,
you cannot save Pakistan. Hon. Minister,
Ministry of Home Affairs and the Govern-
ment of India are greatly responsible for
the poision of communalism that is being
spread in the country. The government
should take some positive steps in this
direction you cannot check this trend by
force. How much Police force can you
keep at Kanpur, Faizabad, Ayodhya, Var-
anasi and Kashi? If you are going to do so,
you should try to check this trend, if the
mosques were temples earlier, then those
temples were also Boddh temples earlier
and Boddh temples were Shiva temples
earlier. This fact should also the kept in
mind. | would, therefore, request you that
a law should be enacted to maintain the
statu quo of mosque and temples prior to
1947. This situation should not be allowed
to be disturbed. By doing so you should
assure the people that the position of
temples and mosques would not be al-
lowed to be disturbed. People should be
assured that this is a secular country and
religious feelings of the people would not
be allowed to be hurt. This fire cannot be
extinguished by force, but it would further
flare up. Unless you create a feeling of
paternity among Hindus and Muslim, this
fire can not be extinguished. it can be
brought under control by constructive steps

APRIL 23, 1990

1990-91 Min. of HA. 512

and not by force. Unless you formulate
such programmes and take steps in this
direction, this fire of communalism cannot
be extinguished. Therefore, if efforts are
made to divide the people in the name of
language, religion and caste in the country
and if communal forces are allowed to
have their full play, then country can not
be saved neither from Pakistan, not from
Nepal and Srilanka, because it has been
my experience that communal forces are
indulging in the act of creating disturbance
in the country and the government is not
taking any positive steps to check such a
situation.

Sir, according to the present situation,
Vishwa Hindu Parishad has submitted a
list of 300 mosques and monuments which
are to be converted into temples. Accord-
ing to them, even Taj Mahal has been
constructed on the site of the temple, would
it also be connected into a temple? Would
the government prohibit the activities of
the people spreading communal tension or
not? | would like to urge that a Bill should
be should brought forward in the House to
maintain the status quo of religious places
prior to the situation of 1947. If you cannot
bring forward such a Bill, you may say so
and we will introduce such a Bill. But if we
bring forward such a Bill, it will bring bad
name to your government you should
therefore, bring forward such a Bill so that
all the monorities in the country whether
they are Punjabi, Muslims or other castes
may have such a guarantee. If the govern-
ment cannot give such a guarantee, then
let Khalistan be formed. If some people
want to create Hindu Raj and communal-
ism is being encouraged, then why should
Khalistan or independence of Kashmir be
opposed? You should allow whatever is
happening. Whatever people demand
should be conceded and let the country
disintegrate. Sir, | was submitting that
leaving aside all communal parties, all the
forces within the Congress Party and rul-
ing party or within CPIl, CPM, other parties
and independent members should collec-
tively implement a programme to fight com-
munal forces, otherwise there is a very
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great danger to our country. K it is not
done, unity of our country many not be
maintained, there may not be internal peace
and we can not protect our ccuntry from
foreign countries. Communalism can not
be checked by use of force. If you are not
vigilant towards the fire of communalism
which is being spread in the country, you
are not reading the real pulse of India. |
would also like to say that you do not
deserve to remain in the power. | would
therefore, request you to reply to my points
and you should explain as to what is being
done by your government in this regard.
You should also enact a law before the ad-
journment of this session that temples,
mosques and churches would rnot be al-
lowed to be attacked by other community
and status quo anti would be maintained.
With these words, | conclude my speech.

[English)

SHRI A. CHARLES (Trivandrum): Mr.
Chairman, Sir, it is with a very heavy heart
that | stand to speak on the Demands for
Grants of the Ministry of Home Affairs. The
general law and order situation throughout
the country especially in the North and
certain North-Eastern parts has been much
deterioiated and disrupted that it calls for
serious concern. to all those who are com-
mitted to non-violence and to those who
always stand for strengthening the secular
value for which the country has stood so
far.

| have been carefully listening to al-
most every speaker from the Treasury
Benches. Most of them have only accused
the previous Government for all the mal-
adies and for the present-day communal
and other problems that the country is
facing. Through you, | would ask them,
how long they will be able to continue in
power-a weak Government, a minority
Government that depends on two cratches
which are ideologically poles apart. How
long will you continue accusing the previ-
ous Government and finding fault with
them? What are the positive actions you
have taken? | must say that secularism is
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the very essence of our democracy and
the first casuality after this Government
has come to power is secularism. Can
they deny that? They have been saying
about the communal forces which have
been here before they came to power. |
would point out only two instances. First is
the Babri Masijid case. | am surprised to
say that many Members have spoken about
it without knowing even the basic facts.
How has this Babri Masjid problem come
to limelight? It has been here since the
time of independence. It was only due to
the court's order that the problem now
developed. | would ask the Government
either the Home Minister or the Prime Min-
ister to make a statement on the reported
press report given by our dear friend Ad-
vaniji, after the last elections to the As-
semblies. He has stated, it was widely
published in the papers, “Babri Masjid need
not be demolished but it must be removed.
A decision to this effect shall be taken by
the people of India, the people of India
means ‘Hindus'. That was the report. Who
is creating communalism here? | want a
clarification either from the Prime Minister
or from the the hon. Home Minister whether
they stand by the declaration of leader of
the BJP on whose suppont the Govern-
ment survives. If that is so, what a great
fall. Where are we going? What is the
plight of this country? | can speak for
hours together on this.

Dr. Ambedkar is one of the greatest
sons of India. | am pained to say that the
Prime Minister of this country has politi-
cised even the birth centenary celebra-
tions of such a great man. This is the year
of the birth centenary of Dr. Ambedkar.
Any sensible Governm.ent in power would
have celebrated the birth centenary of a
great leader in manner that is befitting to
him.

| am happy that Bharat Ratna has been
awarded to him. | am also happy that his
portrait is now displayed in the Central Hall
of the Parliament. But | am ashamed to
say that here is a Prime Minister who
made a public statement that so tar Dr.
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Ambedkar was an untouchable to the
Parliament. This a disgrace. | would ask
the Prime Minister where was he during
the last quarter of a century. Every drop of
blood in that man is that of the Congress.
ft any horn has been done to Dr. Am-
bedkar by the Congress, who was respon-
sible for that. Can the present Prime Min-
ister disown it?

| may now say what the Congress has
done to honour that great man. | have
been a student of law. While | was study-
ing the history of our Constitution, my
professor very emotionally taught me that
Dr. Ambedkar was the Chairman of the
Drafting Committee of our constitution. He
was called the father of the Indian Consti-
tution. You go and see outside the Parlia-
ment House. His statue is there pointing
the Parliament House, the seat of power in
the largest democracy of the worid. In the
TV programme every evening when the
Parliament News is announced, it was the
Congress Government which displayed that
great man,

Now they have placed a portrait in the
Central Hall. Who will see the portrait?
Only MPs and discarded MPs. Can any-
body else see that portrait? Can a com-
mon man see the portrait?

What happened in the constituency of
the Prime Minister? during the birth cen-
tenary year of Dr. Ambedkar, a Harijan
has been burnt alive in the constituency of
the Prime Minister.

During the birth centenary year of Dr.
Ambedkar has the Government brought
forward any programme like giving a
hundred huts to the Harijans who are in
the pavements or under the trees. Have
they got any programme to give employ-
ment to a hundred poor families? The
Prime Minister is now playing the commu-
nal card. He has no programme. He wanted
to cash in out of the communal feelings of

the poor Harijans by placing a portrait. The
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time is limited, otherwise | would have
spoken much about it.

MR. CHAIRMAN: | am happy that you
are reminding yourself.

SHRIA. CHARLES: Dr. Ambedkar was
the one man who stood against communal-
ism. So he joined Buddhism believing that at
least there would be no casteism. But now
there is a Government which has come
torward with a Bill to give protection to the
neo—Buddhists who are Harijan converts. If
you do that, then what about the Hindus
converted to Christianity? Article 14 of the
Constitution specifically states thatthere shall
be equality befor law and equal protection of
laws. But here are Harijans converted to
Buddhism and Harijans converted to Chris-
tianity. This Government has created cas-
teism and communalism among the Har-
ijans, among the Christians. One day they
will have to answer that.

About the Sarkaria Commission a lot
has been said. | pointedly ask a question.
The Home Minister is not here now. When a
question was asked about the manner of
appointment of Governors, the Home Minis-
ter said the Governors will continue in office
so long as they enjoy the confidence of the
Government. | stop there. Is this the recom-
mendation of Sarkaria Commission? Thatis
the way how Governors are shifted like clerks
by the present Government.

Coming to Kashmir everybody knows
that. The Problem of Kashmir has been there
right from the days of independence. The
Congress is equally responsible. But what is
the cause of the sudden spurt of violence
which developedthere? in the last session of
Parliament, speaking under the Motion of
Thanks to the President's Adress, Rajivji
asked a few question when the Prime Minis-
ter and the Home Minister both were pres-
ent. | am repeating that question. | hope the
new Minister will communicate to the Gov-
ernment. We have a right to get an answer.
Is it not a fact that the present spurt of
violence has increased with the release of
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Dr. Rubia, daughter of the Home Minister? |
fully share the agony of the father, when the
life of his daughter is in danger. | am also a
tather of three children. When the life of our
child is at stake, we can understand the pain.
But, quite unfortunately, five dreaded terror-
ists have been released, just to save the life
of the daughter. Is this the Government,
which speaks of values. | am sorry, the
Home Minister is disgracefully occupying
the chair of the Home Minister. What a great
fall! Whatis his right there? Shri Rajiv Gandhi
asked two qustions. They are, whether Dr.
Rubia was keptin a mosque very close to the
residence of the Home Minister and was it a
tact that food was being sent to his daughter
every time, from the house of the Home
Minister. Sir, there is a cloud of suspicion
over there.

Sir, 1 gave a Calling Attention Motion.
There was a news tem that an eight page
note was given by the present Minister in
charge of Kashmir Affairs, ShriGeorge Fern-
andes to the Prime Minister telling that the
Home Minister has got a link with the terror-
ists. What is happening in this country? | am
happy that the new young Minister has been
inducted to the Home Ministry. | hope that in
his hands, things will improve. But there is a
cloud of suspicion about the present Home
Minister. There is a sayingthat Caesar's wife
shallbe beyond suspicion. lwould plead with
the ruling party to see that the secunity and
integrity of the country is retained.

In another discussion, pointedly one
question was asked about Article 370 of the
Constitution. The Prime Minister stood up
and said thatthe present Government stands
by Article 370. Immediately Shri Advani stood
up and he saidthat he stands forthe abolition
of Article 370.

MR. CHAIRMAN (SHRI VAKKOM PU-
RUSHOTHAMAN): Please conclude.

SrIR1 AL CHARLES: tam finishing, Srr,
I have not spoken on any other Demands.

MR. CHAIRMAN: But these are all oid
stories.
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SHRI A. CHARLES: No answer has
been given, Sir, | asked a pointed question
about Kashmir. What is needed now, in
Kashmir is not only military action and disci-
plinary action against the terrorists, but also
a healing touch for the people, the common
man ‘who are hurt and who are not in the
mainstream now. | ask the Prime Minister
and the Home Minister as to whether they
will be able to win the confidence of the
people of Kashmir who are outside the main-
stream of the nation, so long as a party,
which stands for the aboilition of Article 370
supports the present Government. That is a
very emotional issue. | would plead with my
friends on the other side—the treasury
benches or the BJP—that in the interest of
the nation, kindly look back and see whether
the policy regarding Kashmircan be changed.

Sir, | am not saying anything about Shri
Jagmohan. It is an irony that when the pres-
ent Home Minister was the PCC a few years
back, he took Jagmohan to topple Farooq
Abdullah Government and to install Shri
Shah. He suddenly became an Angel and
received garlands from th then Opposition
who is running the Government now when
he left the congress. The very same Home
Minister, has now taken Shri Jagmohan and
toppled Farooq Abdullah Government once
again. What is your answer for all these?

Sir, ..e more thing is there and that is
about the Delhi Administration. | have seen
a report which is very much disturbing. Delhi
is the national Capital. We all feel proud that
we have a Capital which is cosmopolitan. At
page 41 of the report, there is an alarming
news. | have gone through the report which
was presented on 14.12.1989, by the Com-
mittee which was constituted to look into the
Reorganisation of the Delhi set up. On going
through that, | felt that the Committee has
gonefarbeyondtheterms of reference given
to them. The terms of reference given to
them were to recommend for the reorienta-
tion of the administrative set-up of Delhi
within the constitutional framework. But they
have gone far beyond that. | quote the last
sentence:



519 Dem. for Grants (Gen.),
[Sh. A. Charles]

“Informal discussions have been initi-
ated with important parties for reach-
ing a consensus on the main recom-
mendations as some of them may
require amendment of the Constitu-
tion.”

So, that was not contemplated there. |
warn this House that if you are going to give
statehood to Delhi, that will be the beginning
on the next stage of disintegration of this
country. There will be a lot of people to claim
that national capital should be shifted from
Delhito some other place. This will seriously
ieopardise the democratic values of this
country. So, do not open such issues.

They say that they are going to imple-
ment the Mandal Commission’s report. That
is another Pandora’s box. Be careful about it.

1am not discussing Punjab because we
all know what is happening in Punjab. But
what has happened after this Government
came to power? The visit by the Prime Min-
ister to the Golden Temple was held on 7th
December last year and he became a great
hero. Thereafter a broad consensus was
reached in the all-party meeting. Finally, on
11th January this year, aresolution hasbeen
adopted. But what action has been taken to
solve the Punjab problem? Can the Prime
Minister go there now as a hero? We have
watched the television. What happened last
time? Our country is going towards a very
very dangerous situation. | would request
the present Government to look into all the
aspects and forget the political differences
and work together so that communal har-
mony is created in our country, and the
problems facing the counitry get solved and
democracy saved.

[ Translation]

SHRIJANARDAN YADAV (Godda): Mr.
Chairman, Sir, | rise to support the demands
for grants of the Ministry of Home Aftairs. |
would like to inform the Government through
you, Sir, that the internal security of our
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country is in danger today. Through you, Sir,
| would like to give some suggestion to the
government to strengthen the unity and
security of the country.

After the partition of the country, more
than one crore of refugees has settled in
various parts of this country. Even after 42
year, the previous government did not take
any action to ensure an honourabile living for
thase refugees. Through you, Sir, | would
liketo inform the governmentthat after Bang-
ladesh war in 1971, more than one crore of
foreigners have intended inour country. The
largest number of intruders have entered
Bengal. So far as | know, 54 lakh Bangla-
desh intruders in Bengal only are depriving
the original residents of Bengal of their rights.
The people in Bengal are starving in the
absence of job opportunities because these
foreign intruders have enrolled themselve as
voters in Bengal. The previous Government
have more importance to power than unity
and integrity of the country. They were con-
tinuously deriving the benefitfrom foreigners
by enrollingthem as Indian citizens and were
continuing in power. There is CPM govern-
ment Bengal. People had a feeling in their
mind that CPM Governmet would expectthe
foreign nationals from the state, but even the
CPM Government did not make any efforts
to expel the foreign nationals from the state.
| would like to inform the Government that
approximates one crore of foreigners from
Bangladesh above have settled in various
parts of the country. Assam continuously
fought for five year for outring the foreign
intruders. Accord was signed thereafter and
their Government was tormed, but even that
government was not able to oust the foreign
national from the state.

Similarly Bihar is also in close proximity
of Bangladesh. A large number of foreigners
from Bangladesh have settled in the districts
of Purnea, godda Pakim-Sahibganj, Kish-
anganj, Rajmahal and Damka in Bihar. Their
number is about 20 lakh. The government
would find from the census of 1970 and
1980-81 that this growth of foreigners is
truen the district of Purnia, Kishanganj and
Rajmahal. The growth rate of population for
Bihar in 1981 was 23 per cent, whereas the
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growth rate of Purnea and Kishanganj was
62 per cent and that of Rajmahal was 48 per
cent. This fact shows that no action was
taken to check the infiltration of Bangladesh
intruders in Bihar as well.

The border of our country is 1600 kms.
long. No action was takento seal that border.
As a result 5.5 lakh Bangladesh nationals
aie entering our country every year and they
are spreading throughout the country from
Bengal. There are more than 3 lakh foreign
nationals in Delhi alone. Due to infiltration of
such a huge numbaer of foreign nationals
from Bangladesh, the economy and political
situation of the country has been adversely
affected.

On the other hand, lakhs of intruders
trom Pakistan have entered Rajasthan,
Gujarat, Kashmir and Punjab. Shri Bhairon
Singh Shekhawat had asked the then Chief
Minister, ShriHaridev Joshiin the last Vidhan
Sabha about the number of persons having
dual citizenship in Rajasthan, he had told
that the number of persons having dual
citizenship was 5,000. This number is admit-
ted by the state government of Rajasthan
itself. But no steps have been taken to oust
these 5,000 foreign nationals from Rajast-
han.

{would like to submit that foreign nation-
als in all the countries of the world, whether
they have been issued ration cards or their
names have been enroliad in the voters lists
are ousted from those countries. It is essen-
tial also. | would like to urge upon the gavern-
ment that crores of foreigners who have
been residing in India, should be ousted,
otherwise internal security of the country
may be jeopardised.

Recently armoured hides have been
posted by Pakistan on Kashmir border.
Foreign nationals are already living in the
country to help them, which my prove a
;erious danger to our country. Foreign na-
tlt_mals are involved in the disturbances in
Bihar and Bengal. They are indulging in
undesirable activities like rate of spurious
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drugs and dacoitis. Immediate action should
be taken to oust them.

| would like to speak about reorganisa-
tion of economic states. Chhota Nagpur and
Santhal Pargana in Bihar are two such
dangers. The population of these areas is
two crores and there are 85 assembly seats.
There ara rich deposits of minerals there, but
the people in the region are the poorest. The
Harijans, and tribals living in Chhota Nagpur
and Samthal Pargana are being exploited
and they are sufferers. A state of ‘Vanachal’
should be set up for their upliftment. When
small states having a population of 4 or 5
lakhs could be created in Assam so that
those small states and there areas could be
developed, then why—could a separate state
not be created for Chhota Nagpur and
Samthal Pargana having a population of 2
crores. There are means of development
there; therefore, a separate state of ‘Vaman-
chal be set up for the development of this
region.

Mr. Chairman, Sir, | would like to say
one thing about the intelligence Bureau. The
work of intelligence Bureau is to collect infor-
maton about the internal security of the
country of the country and submit them be-
fore the govenment, but the previous gov-
ernment utilised the intelligence Bureau to
collectinformation for sustainingthe govern-
ment. Bureau, can spend any amount of
money and ro account is furnished. Many
allegation of embezzlementhave been made
in this regard. | would urge the government
to make an enquiry about the funds dis-
bursed to the Bureau and as to how it was
spent. There is an urgent need to enact a
pourful law for strengthening the intelligence
Dpartment in the country. The government
should enact such a law. All the information
has been furnished to the present Prime
Minister through a letter.

I would also like to draw the attention of
the government to a circular. A circular has
been sent to ali the District officers that if
some one has personal Arms Licence, it is
valid for that particular district only and that
person can not take the Arm out of the
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district. It is a very wrong circular. Arms
licence shouid be valid for the entire country.
Therefore, this circular should be withdrawn.

Sofar as the question of Communalism
is concerned, we have to be mentally pre-
pared to end communalism. To make a
speech in Parliament is a different thing, but
when candidates seek votes, they establish
contact with communal elements and en-
courage communalism. Therefore, il this
country is to be developed. serious efforts
would have to be made to solve the prob-
lems. The members form the opposition
have said that five dreaded terrorists were
released to seek the release of the daughter
of the Home Minister, Dr. Rubaiya. | would
like to tell them that during 1989, Dr. Farukh
Abdullah released 70 uftras and inspite of
that he was made Chief Minister of Kashmir
twice. There is a conspiracy going to disinte-
grate Kashmir from the rest of the country. |
would like to draw the attention of the gov-
ernment towards it.

Withthere words, | conclude my speech.

SHRIHARMOHAN DHAWAN (Chandi-
garh): Mr. Chairman, Sir, | am gratefultoyou
for giving me an opportunity to speak on the
demands for grants relating to the Ministry.of
Home Affairs.

Mr. Chairman, Sir, today our county is
facing the problems of secessionism and
terrorism. Communal forces are on the rise.
All the countrymen are concerned about it.
Our friends in the opposition hold the Gov-
emment responsible for the happenings in
Kashmir and other States. But the congress
party also can not absolve itself from this
responsibility. Congress party is also re-
sponsible for the happenings there during
the last 42-43 years. Whatever the congress
panty has been doing there, cannot be for-
antten.

15.59 hrs.

[DR. THAMBI DURAI in the Chair]
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Ourfriends in the opposition particularly
made a reference to Dr. Rubia, the daughter
of the Home Minister, in connection with the
happenings in Kashmir today. However, we
would like to ask them as to where they were
when all this had happened. Is it not a fact
that 25 terrorists were released till Decem-
ber. Thereafter 45 terrorists were released
who were arrested in connection with terror-
ist activities. In view of the situation prevail-
ing in Kashmir today, our Prime Minister
deserves our gratitude for his act of benev-
olance to grant relief to the extent of Rs. 1
crores for those Kashmiri people who have
been forced by the situationthere to flee their
places of residence there and take shelterin
Jammu and Delhi. However it is not ade-
quate. In a situation like this, it becomes our
duty to pay special attention to these people
whec have been forced to flee their homes
ar. nearths.

Wae allknow what is happening in Punjab.
| hail from Chandigarh which is in Punjab.
Chandigarh being the capital of Punjab, we
are all the more worried. There is a dire
necessity of improvement of situation in
Punjab. After sun set police retire to their
respective police stations and the civil au-
thorities return to their homes leaving behind
the common man and the labourer unarmed
and unprotected.

There was a bomb blast in Batalaon 3rd
April. it s said that the blast had occurred at
2.45 p.m. | had visited the Governor at about
3,0'clock and remained with him till 3.45
p.m. For a duration of about an hour and a
half, | was with him. The Governor was
unaware of an occurance of an incident of
such magnitude. In such a situation one can
very well judge the consequences that might
follow. It could resutlt in spread of communal
riots to other cities and the administration
would not have been able to controlithem.
The administration would not have been
ableto sandre- inforcements even if it wanied
to. Similarly the medical aid could not have
been rushed there despite the administra-
tion is intentions to do it. In view of this my
suggestion to the hon. Minister would be that
the situation in Punjab is not likely to improve
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unless the people at the helm of affairs are
made to function in a responsible manner.
Stern action should be taken against the
people found guilty.

While speaking on the Demands for
Grants relating to the Ministry of Home Af-
fairs, | would like to convey the feelings of the
people of Chandigarh unionterritory whichis
covered under Demand No.94. Chandigarh
is a beautiful and planned city. it had a
population of about six and a half lakh and is
spread in an area of 110 square Km. The
people of Chandigarh are in favour of keep-
ing Chandigarh a union territory only. They
are not inclined to go to either Punjab or
Haryana. Talks in this respect are going on
since long. Whenever there is a move to
settle the Punjab issue, the people of Chan-
digarh are made the escape goat. What |
would like to suggest is that Chandigarh may
be allowed to retain the states of a union
territory. Whenever there is any move to
settle the Punjab issue, the people of
Chandgiarh should be invariably associated
with it.

Secondly, Chandigarh is the most edu-
cated territory. The astonishing factor about
it 1s that the top heavy administration of this
small union territory is so high that one can
not imagine. In other States, a district has a
population of 20-25 lakhs and the area is
much larger, whereas Chandigarh is having
an area of 110 K.M. and a population of six
and a half lakhs. In the districts of states,
thereisaD.C.and S.P.torunthe administra-
tion, while in Chandigarh, Governor admini-
stration is there, it has one adviser, 6 |.A.S.
officers and 16 I.P.S. officers who vie with
each other to secure the posting there. In
addition to this, Chandigarh has one L.G.P.,
one S.S.P., there SPs, 11 D.S.Ps and about
4000 policemen. Even that much of staff is
not able to cope with the demands of the
administration of the union territory. So, we
will have to look into this top heavy admini-

stration to ensure smooth administration
there.

Itis a strange thing that Punjab lacks a
democratic set up of any sort, though it is a
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very advanced state as far as education is
concerned. There is no Corporation and no
Member of Legislative Assembly. | am the
only elected public representative. People of
Chandigarh have been fighting for some sort
of democratic set up for Chandigarh. Lease
system also has been introduced in Chandi-
garh. | will give you an example of how a
system compares with another system. A
person gives lease to another person, while
another person does not give any. People
are making a demand for its complete abo-
lition.

Central Government employees in
Chandigarh have been fighting for quite some
time forgrant of B2 city status to Chandigarh.
According to the 1981 census, the popula-
tion of Chandigarh was four lakhs, twenty
two thousand and eighty hundred forty one
approximately. As per the creteria laid down
in this regard, it should have been accorded
the status of B-2 city at that time itself, but the
same had not been accorded so far. | would
urge that it should be done immediately.
Employees in U.T. Chandigarh had been
fighting for long for Punjab cadre grades.
Chandigarh administration has formulated
rules for subordinate services. People in
these services are demanding that these
rules should be amended. This demand of
these people should also be met. Thegrants
meant for Chandigarh have been given in
Demand No. 94 because it is a union terri-
tory. The total amount earmarked for Chan-
digarh is Rs. 153.98 crores of which an
amount of Rs.55.97 crores is under plan
head and Rs.98 crores is under non-plan
head. Contrary to the claims of the Govern-
ment that it would take care of rural sector,
the amount set aside for the villages from
plan head amounts to only one percent. The
total number of villages there is 22 for which
an amount of Rs.19.79 lakh has been pro-
vided. This position should be rectified.

Now slum clearance is another thing
which is o ratier of shame The people who
contribute inthe making and improvement of
this city live a miserable life here which is
akin to living in hell. For these people a total
amount of Rs.19.18 lakh has been provided



527 Dem. for Grants (Gen.),
[Sh. Harmohan Dhawan]

which is quite insufficient. It should be in-
creased. Then for Scheduled Castes and
Scheduled Tribes merely anamount of Rs.27
lakh has been provided which s too meagre.
As regards the shortage cf drinking water, |
would submit that drinking water problem
has been there in the city for the iast 20
years. Even after the implementation of the
plan made in this regard, there would still be
a shortage of 27.27 N.D. by 1991-92. So,
Government should formuiate a plan in this
regard on priority basis and this drinking
water shortage should be removed.

16.00 hrs.
[English}

SHR! TARIT BARAN TOPDAR (Bar-
rackpore): | want to make one submission.
lwould like todraw the attention of the House
that probably a fire has broken out a tew
minutes before at Motia Khan area, in Jhon-
paris. That is the position. | have smoke
coming out.

MR. THAIRMAN:
speak first.

Let the Members

SHRI TARIT BARAN TOPDAR: | want
that the Home Minister shouid keep in touch.
The smoke is still there and it is rising height.
Anybody can go out and see for themseives
the smoke.

The Home Minister is there. He will take
care of it.

[ Translation)

SHRISULTAN SALAHUDDIN OWAISI
(Hyderabad): Mr. Chairman, Sir, Every
memnber, here put forward his views and
wanted that justice should be done to him. |
want that the justice should be done to me
first. We indulge in tall tatks here ...*™ (/nter-
ruptions)
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[English)

SHRI P CHIDAMBARAM (Sivaganga);
Sir, he cannot say that against the Chair, he
is accusing and making reflections against
the Chair. (Interruptions)

MR. CHAIRMAN: No, MrOwaisi. Pleas
listen. | wantto make this clear: your chance
has come. Only because you made a re-
quest, | am giving you the chance, some-
what as a matter of priority. This is not the
way to speak.

{Interruptions)

AN HON. MEMBER: Allthese remarks
should be expunged.

MR. CHAIRMAN: Who do you say all
these things, about Members from Kerala,
and other things? Don't cast aspersions on
the Charr. Everybody is interested; what can
| do? But you cannot speak like that. | cannot
allow it.

{Interruptions)
MR.CHAIRMAN: There is some method
which we have to follow. | cannot allow it; |
will not allow it. What you said, is not to be
recorded. It is not allowed. Don't record.
(Interruptions)

MR. CHAIRMAN:
what Mr. Owaisi said.

I am not allowing

(Interruptions)

[ Trans/fation]

SHRISULTAN SALAHUDDIN OWAISI:
| am grateful to you that you gave me an
opportunity to speak. In our country the law

**Expunged as ordered by the Chair.
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and order situation has deteriorated every
where. There is no rule of law. Now the
question arises as to what, after all, are the
causes for this deteriorating situation for the
last forty years. Whe. we take a patient to
the doctor, first of all he tries to find out the
root cause behindthe sickness. Once we are
able to diagnose the ailment, it would be
easy to treat it. During the last 40 years
things have gradually reached such a pass
that they have become a source of dangerto
the country itself. Situation in Kashmir today
is very grave. Since the time at my disposal
1s not sufficient, | would like to quote oniy a
sentence which has been said about the
solution of Kashmir problem. It runs thus:

“we should not only love the territory of
Kashmir but should love its people
also™.

If along with our love for the territory of
Kashmir, we love the people of Kashmir, it
will solve the problem of Kashmir. But our
experience in this respect tells a different
story. Of course some apparent benefits will
be there, but it will not be easy to heal the
deep wounds inflicted as a result of this. So
it we want to undo the wrongs committed
during the last 40 years, we should wiri over
the people ot Kashmir. Only then the prob-
lem can be solved. But if we wantto solve the
problem by use of force, it won't work. Onthe
other hand we will have to see what is
happening in Kashmir, Punjab, Assam and
other places. We have to see whether our
country is landing itself. Why fresh issues
are being brought to the surface. When
offering of namaz is not something new to
Babri Masijid, it has 500 years old history, it
is not understood a demand is suddenly
made to remove that Masjid. The Govern-
ment have entered into a political under-
standing with those very people who claimed
to have made political gains by making an
issue of this Babri Masjid. Now their inten-
tions can very well be judged as to what is

their motive and how they want to achieve
that.

Kanpur and Gujarat and other places
are riot torn today. In Mathura, a mosque
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was set afi-e. One can not take a view of all
this situation which sitting here. it is not that
simple. If this is allowed to go unchecked, it
will vitiate the atmosphere of the entire coun-
try. Terrorism is being condemned by one
and all. Terrorism has created an atmos-
phere of fear where even VIP’s do not find
themselves safe. They are constantly living
in the shadow of death. How can a common
man feel safe in such circumstances. Today
disturbances are taking place in every part of
the country. These disturbances create a
feeling of insecurity among the minorities.
This prompts them to take precautionary
measures which again give rise to law and
order probiem. We should settle all these
issues first. Merely using secularism as a
slogan will not do. The minority communities
here must also confirm it. Only then, the
world wili accept us a secular nations. Mr.
Advani can bost of being secular, but as long
as the minority communities of the country
and the Muslim community do not vouch for
that, this country cannot be called a secular
country. The need of the hour is to move
forward taking into confidence the minority
communities.

The present law and order situation of
the country ic known to everybody. | would
like to dwell at some length, upto the situ-
ation prevailing in Andhra Pradesh. Today
Naxalites are running a parallel Government
in Andhra Pradesh. The Law velating to
celling in respect of land holdings in Andhra
Pradesh provides that a persen can hold
land upto 25 acres only. But the naxalites do
not permit any body to hold more than 5
acres of land. if somebody does possess
land in excess of that, he is forced onthe gun
point to distribute that to persons named by
them. One has to abide by it, he cannot
protest. They are forced to give evidence to
that effect in the courts there. Now let me
know who is ruling Hyderabad and who is
ruling Nizamabad for that matter. Who is
ruling the entire district? The prevailing law
and order situation is not hidden from any-
body. We have a strange arms licencing
policy there under which a licence holdercan
not carry any of his arms out side the city,
though he may be possessing lands outside.
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Now what is the use of such arms licences
when one can not carry his arms outside the
city. Itis a strange policy indeed. We allknow
about the results of such policy. Is an arm
licence holder in Delhi not permitted to carry
his arm to any place out side Delhi? Shall |
have to come to Parliament. With my axni
dangling in my neck? When people in Delhi
are permitted to carry their arms even out
side Delhi why an exception has been made
in this matter in respect of Hyderabad. if |
sense any danger when going out of Delhi, |
will definitely carry my arm along with me.
What | mean to say is that the policy adopted
in Hyderabad in this regard is very strange.
Prevailing situation requires a leap forward.
i | am allowed a minute or two, | can explain
to you the situation in Hyderabad where a
large number of people are being murdered.
When prisoners and murderers are released
by courts, public shoot them as soon as they
come out and they die. Has anybody tried to
find out the reasons behind it. It is due to this
factor that law and order situation there has
worsened. Such a person has been made
chief minister there...** (Interruptions)

[English]

MR CHAIRMAN: You cannot say all
these things here.

SHRISULTAN SALAHUDDIN OWAISI:
These people are happy. They are clapping
because they are also in favourof achange...
(Interruptions)

[English]

MR. CHAIRMAN: You cannot raise it
here. Let the members raise it in the Assem-
bly.

[ Translation)
SHRISULTAN SALAHUDDIN OWAISI:

Whatever | am stating is true and | have a
nght to state this......
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(Interruptions)
[English]

MR. CHAIRMAN: People have voted him. It
is not fair. You cannot say that here. Nothing
will go on record.

(Interruptions)*
[Transiation)

SHRISULTAN SALAHUDDIN OWAISI:
You yourself decide the matter of granting
old age person. (Interruptions)... Sir, itis a
question of law and order, a question of life
and death for us. Grandson cf a Member of
Parliament, Mr. Venkat Swamy was kid-
napped by them. He remains untraced so
far. This is a grave situation and in view of
this it is justified to raise this issue in Parlia-
ment. The child could notbe found even after
conducting a thorough search of the forest.

[English]

SHRI K.R. NARAYANAN (Ottapalam):
Mr Chairman, Sir, | thank you for giving me
an opportunity to speak. Inevitably some of
the things | have to say willgo over the same
ground covered by the hon. Members during
this debate. But | shall try to confine myself
to some basic points involved in the present
situation as described in the Annual Report
for the Ministry of Home Affairs.

Onething which comes very vividly from
the Chapter law and order is that the Minis-
try’s perception of the current situation is
extraordinarily smug. To describe the devel-
opments in Punjab, in Jammu and Kashmir,
in Assam, and inconnection with Ram ‘anam
Bhomi Babri Masjid issue as las and order
problems show a certain blurring of the vi-
sion and a certain incapacity to understand
the realities of the situation existing in India
today. The Prime Minister himself has admit-
ted the seriousness of the situation when he
said some time ago that every outbreak of
communal violence strikes at the very foun-

**Expunged as ordered by the Chair.
*Not recorded.
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dation of our secularism and every outbreak
is aninsulttothe memory of Mahatma Gandhi.
In terms of actual action these days—we
know that Ram Manohar Lohia, great as he
may be gets precedent over Mahatma
Gandhi.

The situation in our country whether it is
that of comunal violence, caste violence or
violence arising from social and economic
unrest is such that it is not the same kind of
violence that we had witnessed in cur coun-
try before. | think, the magnitude as well as
the intensity of these outbreaks has reached
a stage when the country has moved quali-
tatively to a different type of social and politi-
cal situation.

| was glad to read some time ago a
statement by the Communist Party, where it
has detailed events in the country and said
that the threat to the unity and stability of
India posed by developments in Punjab, in
Kashmir, in Assam and in regard to Ram
Janam Bhoomi-Babri Masjid issue have
become much more serious than even be-
fore. In terms of rhetoric torrential talk, we
show a certain degree of appreciation forthe
dangers of the situation. But In terms of
actual action, there is precious little that is
being done today. In fact there 1s a funda-
mental inability to understand the basic seri-
ousness of the different types ot threats that
are facing this country. Instead of dealing
with the situation, we are deeply involved in
our narrow politics, in group rivalries, nval-
rnes of one coterie against another, in ma-
nipulations. And it is these thing which
dominate the substance of politics in India
today and not a frank and an honest attempt
to tace these basic issues which are threat-
ning ous very integrity and our stability. When
I see these things, | sometimes tempted to
draw a compariscn with the historical paral-
lelwith 19th century Europe. karl Marx wrote
a very interesting book entitied the 18th
Bramaire of Lois Bonaparte'. There he de-
scribes the political situation of those times.
I think, he sums up very brilliantly the situ-
ation on the other side today. He said:

"The motley mixture of crying contra-
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dictions, alliances whose first proviso
is separation; struggles whose firstlaw
is indecision; wild inane agitationinthe
name of tranquility; most—solemn
preaching of tranquility in the name of
revolution; passions without truths;
truths without passion; heroes without
heroic deeds; history without events.”

Unfortunately, we are facing an epoch
or shall | say passing dark period of this type
of politics in our country today. As | said
earlier, personalities, leaders of all parties
have been talking a great deal against
communalism, against casteism and such
ills of our society. But it has been tragic to
think how those who talk so loudly against
communalism are in fact, knowingly or un-
knowingly, by their action, promoting and
strengthening communalism in our country.
Certainly to depend upon communal forces
for the very fact of ruling country cannot be
dismissed as an irrelevant factor. Leftists
have talked a great deal against communal-
ism with sincerity, | think, and with passion.
But | am tempted to recall a historic period,
in 1929 when in Germany the Communist
Party of Germany thought that the Social
Democrats were the greatest threat to Ger-
many and not the Nazis. They voted with the
Nazis in the Prussian election. And in one of
the great demonstrations which took place,
the street car demonstration in Berlin in
1932, the Communists supported the Nazis
on the theory that Nazism was going to be a
temporary phenomenon; and that soon, the
Communists could come to power. You know
what happened in history in fact. | have an
agonising feeling whether we are not enact-
ingthe sametype of misunderstanding of the
historical forces at work when | find our good
friends, the Marxists, involved not in theory,
notintalk butin fact playing with the commu-
nal forces and strengthening them in this
country. Whatever you may say, whatever
be your theory, the actual consequences of
what you are doing is really strengthening
communalismin this country. | hope, you will
not have to pay the same sort of price that
Europe paid as a result of this tragic
mis—reading of history, mis—reading of so-
cial forces at work in our country teday.
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(Interruptions) When you raise a monster, it
may not always be ready to control that
monster later on. But this is something which
one hasto think very deeply and very hard so
that for temporary tactics one should not
mortgage and endanger the future of the
country and let forces which you cannot
control in future, reach a stage and assume
a certain degree of power with your informal
support, then we will not be able to roll back
this danger. When one looks at it, what is
happening today it is nothing short of athreat
to secularism, which from the time of Gandhi
and Jawahar'al Nehru we had built up as the
fundamental support of our body politic, and
our Constitution. Various theories of secu-
larism have been advocated of late. | have
read one of our pseudo philosphers, political
philosophers putting across a theory that in
India, secularism does not mean neutrality
of the State in regard to religion. but promot-
ing and encouraging all religions. | think this
looks very tacile, very nice, but you know
that, in a highly religious society, where there
are so many religions, if the State takes up
the role of promoting all religions equally,
what would really happen is fanning the
flame of communalism in the country. Not
only that, the majority religion will, in fact, be
encouraged and become dominant in the
country. This is precisely what has been
happening in our country during the last
several years.

| fail to understand what is this distem-
per, this teeling that Hindus are being dis-
criminated in this country, which some of ouir
parties are developing. If you look at facts,
the facts are so different. Is not this country
dominated by Hindus? Is not the lion's share
of jobs in the Government occupied by Hin-
dus? Is not our ermy, our police dominated
by Hindus? Is not the entire private sector in
this country dominated by Hindus? Then
what is the reason for the people to raise the
cry that Hinduism is in danger and we must
have a Hindu rashtra? | think it is not fear. It
is, in fact the desire to dominate, the desire
not to give any advantaged to the disadvan-
taged religion, or in terms of caste, that is
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there at the root of this new feeling on the
part of some Hindu parties that Hindus are
being discriminated, disregarded in this
country. We have to look very carefully at
this frightening phenomenon of majority
communalism in our country today.

When | talk about communalism, | can-
not but mention Kashmir. Jammu and Ka-
shmir we have upheld as a symbol of com-
munal harmony, as atriumphant evidence of
India’s secularism. | should like to read
something, Sheikh Abdullah said at the time
when he introduced the Kashmir”s Constitu-
tionin the Constituent Assembly and it would
be clear from this what his perception was
He said: “Certain tendencies have been
asserting themselves in India which may in
the future convert it into a religious State
where the interests of Muslims will be jeop-
ardised. This will happen if a communal
organisation had a dominant hand in the
Government and Congress ideals of equal-
ity of all communities were to give way to
religious intolerance. The continued acces-
sion of Kashmir to India should, however,
help in defeating this tendency. From my
experience of the last four years, it is my
considered judgement that the presence ot
Kashmir in the indian Union has been a
major factor in stabilising relations between
the Hindus and the Muslims of India. Gandhiji
was notwrong when he uttered words before
his death which | paraphrase—'l lift up mine
eyes unto the hills from whence come the my
help’ This was the perception of Sheikh
Abduliah. But there is a reverse of it now. If
he thought by remaining in the Indian Union,
secularism would be strengthened in India,
what has happened is that when communal-
ism has been rising in India, Kashmir has
been progressively fealing a sense of aliena-
tion with India. | would like you to consider
very seriously whether this phenomenon,
this rise of communalism or communalist
forces in this country is not one of the rea-
sons for the alienation of Kashmir and the
kind of situation that we get there today. Sir,
| shduld like to mention one or two other
points.

Sir, when we talk about communalism,
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it is not just religious communalism. Pandit
Jawaharlal Nehru used to say communalism
means casteism also. t means suppression
of women. It means deprivation of our ordi-
nary people from the benefits which the rest
of the society enjoys. He used “secularism”
as an overall concept as opposed to narrow
thinking and groupism, what he called tribal-
1ism. If you considerthat point of view,  would
Iike to mention one thing because a mention
- has been made in this Report about the
anti-reservation agitation. The entire people
most affected by caste atrocities are the
Scheduled Castes. Very often it is said that
the reservation forthem s the result of caste
consideration. Dr. Ambedkar, has been
honoured recently. If you read his book, you
would find that he has proved decisively that
Scheduled Castes are no caste at all. They
are the people outside the caste system.
They are the people exploited and kept out-
side the caste system. Therefore. though
they are described as castes | would rather
preter to cail them Harijans or Dabits they
are not castes of which you are proud and
exploit somebody else in the name of that
caste. They are the victims of the caste
system. I think it is important for the Govern-
ment to educate the people what this reser-
vation means. Itis not a caste reservation. It
1s a reservation for people who have been
deprivedfor ages. You may ask: was it notin
the past? Why should the present genera-
tion pay for that? As a matter of fact, it was
not only in the past, it 1s in the present also.
Dr. Ambedkar once said that in every village
in the country. there is a little South Africa. It
may not be exactly true today. But an ele-
ment: of it is present in our villages today
there are several things to explain about it.
But unfortunately, | do not have time, but |
should like to mention just two points.

One is the question of “elitism” which
hasbeen mentionedthatreservationisbeing
enjoyed by the elite among the Scheduled
Castes and Scheduled Tribes. But as a
matter of fact, who are the Scheduled Castes
and Scheduled Tribes. But as a matter of
fact, who are the Scheduled Caste elites? |
would like the Home Ministry or the Welfare
Ministry to undentake a study. | saw a study
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called “Who Goes to College” prepared by
two scholars in Maharashtra and they exam-
ined who were the parents of the Scheduled
Castes who went to Collegye and got jobs.
This study showed very clearly that the par-
ents of 50% of the Scheduled Castes who
went to college were actually daily labour-
ers, the parents of 20% of Scheduled Castes
who went to college were clerks and Class IV
servants, the parents of 10% of Scheduled
Castes who went to college were
shop—keepers and farmers and only the
parents of 0.5% came from professions like
doctors, engineers, MLAs, MPs, and a few
Ministers. This is only 0.5%. |s it what you
call an elite? And | would like to ask if the
educated among this class are not being
given jobs, then who would get the jobs? Will
you give a job to a person in an office who is
utterly uneducated? Therefore, the meaning
of this argument is that educated should not
be given jobs-aand naturally uneducated will
notget job either. So. itis very important that
we make people industrial of this basic truth.
Communalism plus casteism plus the eco-
nomic and social unrest among the poorer
sections of people of this country, have
become interlocked and are spreading like a
concerous disease to every limb of our body
politics. It is these things we have to tackle
rising above party lines and not just indulge
in torrential rhetoric against communalism,
casteism etc, while we do practically nothing
about it, but in fact encourage it by political
manoeuvrings.

[ Translation]

SHRI DASAI CHOWDHARY (Rosera):
Mr. Chairman, Sir, | support the Demands of
the Ministry of Home Affairs. There is histori-
cal proof that the previous Congress Gov-
ernments have been responsible for the
delicate situation prevailing in the country
today.

Due to paucity of time | am not submit-
ting the detailed account but | want to give
the comparative figures of incidents of atroci-
ties on Harijans in Congress and
non—congress ruled States
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State 1987 1988 1989

1 2 3 4
Congress Ruled upto November
Bihar 1,271 1,596 1,330
M.P. 3,879 2,802 3,455
U.p. 4,348 4,755 4,945
Non Congress Ruled
W. Bengal 8 9 12
Assam 3 13 8
Haryana 45 48 61

I want to emphasise that communal
riots are deliberately engineered in Con-
gress ruled States. | would like to say a few
words us to how Paolice Officers are re-
cruited. Shri Subodh Kant Sahai, who has
been made the Minister of State, represents
our State Bihar and | hope he will do some
justice.

In Bihar, Police Inspectors are being
appointed after taking Rs. 40-50 thousand
by the authorities of the Bihar Public Service
Commission. They provide question papers
to the people after taking money. The Hon-
ourable Minister should set the basic things
in order. Secondly the politicians have a
hand behind communal riots and atrocities
on Harijans. The politician who wields some
influence wants to get the police officers
appointed according to his choice. Dr. Jagan-
nath Mishra when he was the Chief Minister,
posted the corrupt S.Ps’ in the districts and
the honest S.P.s’ were confined to the Sec-
retariat, as a result of it there was large scale
booth capturing, murders and looting inci-
dents. The S.P. and S.H.O. of every Police
Station should be heid responsible for the
murders and riots in his area.

Communal riots and mass murders take

place due to inefficiency of the administra-
tion and the local police. So we must take
action against the inefficient bureaucrat and
police officers of the district in which such
incidents take place.

| agree that the question of maintaining
law and order is the most important question
in a society. Without peace we can not make
any progress in any field including art and
science. Neither industrial progress is pos-
sible nor we can preserve our cultural heri-
tage. If our sisters and daughters are not
safe then what is the use of this social and
political system.

Today the law and order situation is
critical and the culprits go scot free due to
inefficiency of the police. The police do not
file the final report in the court as a result of
which the person who stands witness against
the culprits have to face the consequences.
So there is need to amend the system of
freeing persons on bail, so that the Criminais
are not able to obtain stay orders or bail so
easily and | request that a Committee of
Legal experts jurists be constituted to make
suitable recommunications in this regard.

In Bihar there are lot of irregularities in
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thé promotion of .A.S. & I.P.S. officers. The
Harijans of our state had requested the Prime
Minister to Check the discrimination against
Harijans in this regard.

[English]

SHRI ABDUL SAMAD (Vellore): Mr.
Chairman, Sir, | thank you very much for
giving me this opportunity to express myself
on this debate of the Demands for Grants
under the Ministry of Home Affairs.

Atthe outset, Iwelcome the assertion of
this Government about the non-interference
inthe personal law of the Muslims and giving
assurance for safeguarding the rights of the
minorities.

Further, | am happy to note that the
Government has formed a Cabinet
Sub-Committee to monitor the implementa-
tion of the Prime Minister's 15-point pro-
gramme for the welfare of the minorities. |
want the committee to set up gquantitative
targets for the year or for the next five years
in the matter of education, employment,
representation in the legislatures etc. If they
are able to set up definite goals and achieve
something concrete by taking prompt action,
the Government will deserve the apprecia-
tion of the minorities. | wonder whether dur-
ing the course of the last four months, the
sub—committee was able to meet at least
once, to deliberate on matters pertaining to
the minorities.

| appreciate the action of the Govern-
mentin placing on the Table of the House the
report on Urdu by the Gujral Committee.
Hon. Mr. Gujral happens to be a
founder—-member of the ruling party and a
senior and respected member of the Cabi-
net. As such, | expected that this Govern-
ment would accept the recommendations of
the Gujral Committee in toto. However, | was
surprised when the Government asked
another committes to go into the relevance
of the Gujral Committee report. | plead that,
without indulging in delaying tactics, the
Government should make necessary ar-
rangement to implement the recommenda-
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Further, | request the Government to
place before Parliament the report submit-
ted by Dr. Gopal Singh panel.

Under the prevailing electoral system,
the religious and linguistic minorities cannot
get adequate representations in the State
legislatures and Parliament. | think, it will be
appropriate to point out here, that though in
our country, the Muslims population is more
than one-fifth of the total population-20
crores out of 84 crores—there are less than
30 Muslims Members inthe House of People
which had got a strength of 547 Members. In
the Legislature of Madhya Pradesh, only
one member from the Muslim community got
elected. But from the State of Gujarat, not
even a single member could be elected to
the august House. In every State, Muslims
are under—represented and in some States,
they are even unrepresented. This is not a
good sign. Hence, | request the Government
to bring forth suitable legislation that could
provide adequate representation to the
Muslims in this country.

Sir, it is most unfortunate that since the
advent of this Government, law and order
problem has further deteriorated. | do not
wantto delve deep into the Kashmir problem
since the House has discussed the situation
many a time. | am of the firm opinion that
appointing Mr. Jagmohan as the Governor
of Jammu and Kashmir State was a serious
blunder committed by this Government. We
are delibrately kept in utter darkness about
the happenings in the kashmir Valley. | am
with the other hon. member who plead for
taking stern action against the terrorists. But,
on the pretext of putting down the terrorists,
innocent and peace loving citizens should
not be penalised. Reports given by civil
liberties activists are alarming. The curfew
has become a permanent schedule, per-
haps the number of days curfew has been
clamped in the Valley, could find a place in
the Gunnies Book.

Mr. Jagmohan may be a terror to the
terrotists but at the same time, he is not liked
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by any section of the Kashmiri people. So, it
is high—-time to recall Mr. Jagmohan and
send someone eise who has got a human
heart.

When the Government assumed office,
there were high hopes amongst the Muslims
since a majority of them, especially in the
Northern parts of the country, supported
their candidates. Unfortunately, they are
disillusioned because of the series of com-
munal riots in Gujrat, Bihar, Delhi, Uttar
Pradesh and some other places. Is it not a
sad reflection upon the administration of the
States that they could not contain, if not
prevent, the communal clashes by taking
appropriate action on time? almost in all the
clashes, most of the victims are from the
members of the minority communities.

Whenever there are such incidents, we
hear alot about the formation of crack forces
to contain such clashes and give proper
protection to the aftected people. Further, it
was also agreed upon that such special
forces must consist of persons belonging to
different minorty communities. | want to
have a categorical statement from the Minis-
ter regarding this. What action the Govern-
ment has taken so far?

The atrocities against the minorities have
been increasing. Every day, the vilification
compaigns are carried on against them. No
preventive action has beentaken by any one
of the State Governments concerned.

It must be placed on record that during
the course of the last 42 years of our Inde-
pendence, not even a single Muslim citizen
of India was proved to be disloyal to our
country on any account.

Really, 1 pity the Minister for Home Af-
fairs. He has to face umptten number of
problems. Hence, | request the Government
to create a separate Ministry for the protec-
tion and welfare of the minorifies.

| appreciate the kind gesture shown by
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the Prime Minister, hon. Shri V.P. Singh by
allowingthe Muslims during the sacred month
of Ramzan to pray in the mosque which are
under the Department of Archeological Sur-
vey.

Mosques are the places of worship and
places of assembly for the faithful. Once a
mosque, always a mosque. Therefore, |
request that Muslims must be allowed to
pray at all these mosques, throughout the
year without any hindrance whatsoever.
Further | appeal to the Government to give
munificent help to repair old mosques which
are in a dilapidated condition.

Finally, in order to put an end to unnec-
essary controversies that would kindle the
teelings of religious communities, | request
the Government to bring forth a comprehen-
sive Bill that would restore the places of
worship to the respective communities on
the basis of the position as on the 15th
August, 1947 the Independence Day.

[ Translation)

SHRI THAN SINGH JATAV (Bayana)
Mr. Chairman, Sir, we daily read in the
newspapers that anarchy is on the increase
in the country. The incidents of Communal
riots, aitations, arson, explosion of bombs
elc. are increasing. Secessionist forces are
becoming more powerful. The people are
fighting in the name of religion. Atrocities are
being committed on the down~trodden in
villages. The so called leftist militants are
most active in Bihar. During 1988 there were
718 incidents and 185 persons lost their
lives. In 1989 the total number of incidents
was 801 and 214 people werekilled in Bihar.
We have to find out the solution of these
incidents by going intothe roat of their causes.
These are very shameful incidents for the
country. Many of these incidents happen on
the question of remunerative prices for the
agricultural produce, recovery of loans,
supply of water and power, prices of inputs,
rates of wages and land disputes. The
Government should take concrete steps to
check them immediately. Most of such inci-
dents have taken place in UP, MP, Bihar and
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Rajasthan. President’s Rule has been prom-
ulgated in Punjab. Elections should be held
there as early as possible. We must make
good security arrangements for the people.

The border areas of J&K and Punjab
should be sealed. The Government should
identify the hide-outs of terrorists. Often the
pictures of these hide-outs publish in the
newspapers. The secret agencies should
take steps to destroy these hide-outs.

it is not proper to suspect the sikhs as a
whdle and to term them secessionists. The
selfish people want to drive a wedge be-
tween Hindus and Sikhs. ULFA in Assam is
killing innocent people in Assam. We must
check the activities of ULFA with an iron
land. We must ensure satety of the people
who have migrated from Rajasthan and other
states. The 31 battalions of Assam Rifles
which form part of CRPF, doing good job.
127 battalions have been sent on the bor-
ders. They should be equipped with the
latest arms, equipment, and machinery and
they should be provided good transport fa-
cilities. In Rajasthan camels are used for
keeping vigilance. This is not adequate. The
smugglers easily intrude into the border
areas. More effective steps should be taken
to check smuggling in Rajasthan. The per-
sons who help in apprehending the smug-
glers should be suitably rewarded. What
happens is that the rewards are grabbed by
big officers and the constables and officers
of lower ranks are denied their due.

Smuggling of drugs is another matter of
concern. Effective steps should be taken to
check these drugs which are ruining the lives
of the youth. Shelter homes should be built
for drug addicts. These addicts should be
provided with jobs and they should be prop-
erly educated againstthe use of these drugs.

Pakistan and India should jointly patrol
the borders. Strict vigilance should be kept
over the activities of Pakistan whose attitude
1S non—cooperative. We believe in peace but
we are ready to defend our country, We are
capable of defending our borders. Pakistan
wants to go nuclear. But we are not afraid.
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We must condemn the attitude of Pakistan.
The amount of welfare fund for the CRPF
should be increased. The fund should be
managed in such a way as may ensure the
increase of this amount. ITBP is also doing
excellent work. More amenities like houses,
medical attendance, education should be
provided to the jawans and officers of lower
ranks. The character of guards who are
posted with VIP's should be beyond doubt.
The conditions in Police Stations in the vil-
lages is very bad and the complaints are not
registered. The person who goes to the
police station to lodge the report is threat-
ened by the police. Complaints are not reg-
istered withouttaking the bribe. There are no
writing pads, no telephones, no typewriters
and no jeeps in police stations. The Head
Constable himself writes the report and other
things.

Tribal councils should be set up for the
Bheels living in Chittor, Udaipur, Doongar-
pur, Banswara and Sirohi. These areas
should be declared tribal areas under Article
244 and 275. At present there are no proper
education and irrigation facilities in these
areas. There are certain tribes like Babarias,
Kanjar, Sansi, Rav, Rana, Beria etc. which
are called criminal tribes. They move from
one place to another to earn trheior liveli-
hood. Ministry of Rehabilitation was set up
for the refugees coming from Pakistan but
for these tribal people no department has
been set up. They should be properly reha-
bilitated and given jobs. The numberof crimes
in the country is increasing every year. In
1981 the figures were 7529 which increased
to 84773 in 1983. In Bihar, the number of
crimes was 1,07,000in 1981 ghick increased
to 1,22,000 in 1988. In Rajsathan the figure
was 67,052 which increased to 88,146.

in Karnataka the number of incidents in
1981 were 79,605 and it increased to 83050
in 1988. In Madhya Pradesh the incidents
were 1,69010 in 1981 and they increased to
1,80630 in 1988. The incidents of atrocities
on SC/ST have also increased from 15373 in
1985 to 4055 on ST in 1985. This number in
1986 was 15403 on SC and 3949 on ST. In
1987 this number increased to 13529 on SC
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and 2605 on ST. In Rajasthan the number of
incidents of atrocities on SC were 760, 1180,
1562, 1731 and 1604 in 1979, 1980, 1981,
1982 and 1983 respectively. These inci-
dents include very serious cases like mur-
der, rape etc. The reserved quote for SC/ST
15 not fulfilled as a result of which there is
wide spread resentment among the youth.
The high caste persons say that efficient,
capable and suitable candidates are not
available among the SC/ST people but if all
the efficient people belong to high caste,
then how is that the law and order situation
in the country 1s worsening. Why the prices
are going up and smuggling and anarchy is
increasing? Actually the SC/ST candidates
should be given proper training. Those SC/
ST candidates who pass the examination
getting high marks along with General can-
didates should be included in the general
category. The SC/ST candidates should be
posted against the reserved posts.

The Prime Minister deserves congratu-
lations because he went in an open Jeep in
Amritsar.

17.11 hrs.
[MR. DEPUTY SPEAKER m the Chaii

He has also installed the portrait of Dr.
Ambedkar in the Central Hall, and has also
awarded himwith Bharta Ratna. His birthday
has also been declared as a National Holi-
day.

The Collector and S.P. should be ap-
pointed from the SC/ST people to check the
atrocities on SC/ST. A Committee should be
appointed at the Panchayat level or Tehsil

level which should review the cases
of atrocities on the down trodden and to

punish the guilty. The Congress party failed
to check the atrocities during the last 42
years and the recommendations of the
Commission for Scheduled Castes and
Scheduled Tribes were not implemented.
Now we can have some hope in this regard.

A separate Ministry should be set up for
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the census work. There should be a sepa-
rate Ministry for Union territory. The Govern-
ment should find out exact number of no-
mads and effectives steps should be taken
for their rehabilitation.

The Christian Lord Mount Batten was
allowed to enter into Jagnath Temple but a
Hindu Dr. Ambedkar was prevented from
entering it. In this situation, how can Sched-
uled Caste people like to remain Hindus,
Untouchability is still prevalent everywhere
including Government services. These
people are like bonded labour.

Representation should aiso be gtven to
SC/ST and nomads | Rajya Sabha and
Legislative Councils of the States. It is as
matter of shame that women are being openly
sold in Dhaulpur. The administration is turn-
ing a blind eye towards all this. The Govern-
ment should encourage inter-caste mar-
nages. Strict action should be taken against
those who profess untouchability.

Child marriages and Dowry system is
not been checked. Concrete steps should
be taken 1o stop these evil practices. Super
fime Scale shouid be given to the LA.S. and
1.P.S. officers belonging to SC/ST. The per-
centage of SC/ST people in colieges and
Universities s not even one percent.

MR.S DEPUTY SPEAKER: You have
taken enough time. Wind up now.

SHRi THAN SINGH JATAV: The previ-
ous Government did not pay an attention
towards the promotion of SC/ST people. We
hope the new Government willbe concerned
towards . The percentage of Secretaries
and additional Secrataries belonging to SC/
ST is neqlible in Ministries.

MR. DEPUTY SPEAKER: You have
taken 20 minutes. Please wind up.

SHRI THAN SINGH JATAV: Thers are
about 15,000 Jogins, Vasvis Parvati or
Deodasis in 12 district of Andhrya Pradesh.
About 80 percent of them are untouchables.
Many L aws have been framed to check the
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bad practice of devdasis, But no progress
has been made in the matter of their rehabili-
tation. These women are exploited and they
are a means of satisfying the sex hunger of
the rich people. Jagat Guru Shankarcharya
has also advocated the practice of deodasis
and Sati. Dr, A/Ambedkar had burnt Mnu
Samriti but in Jaipur the Stachu of Mnu had
been instored. This thing increases untouch-
ability. If judiciary also induiges in such
things then how can down trodden and
women get justice.

Mr. Speaker Sir, | want that the people
should live like brothers with love and atfec-
tion. There should not be any place for
untouchability and castism. Withthese words
| support the demands of the Ministry of
Home Affairs.

17.21 hrs.
STATEMENT BY MINISTER

Communal Incidents at Kanpur and
Mathura in U.P.

[English)

MR. DEPUTY SPEAKER : Now, Shn
Subodh Kant Sahay will make a statement.

I'think, this is your first statement. You are
welcome.

[Translation)

SHRI MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
SUBODH KANT SAHAY): Mr. Deputy
Speaker, Sir, it is true that this is my first
statement in the House as a Minister. As a
Member of this House and as a Minister, |

expressing ragards to all the Hon'ble Mem-
bers of Parliament.

[English]

Sir, | risg to apprise this august House
about eruption of communal violence in
Kanpur and Mathura last week. The com-
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munal trouble in Kanpur city was sparked off
on 18th April following a minor road accident
involving a cyclist and a scooter rider. Sup-
porters of both persons, who belonged to
different communities, collected on the spot
and soon there was an altercation between
the two sections of the crowd. The situation
ook an ugly turn some country-made bombs
were hurled from a housetopona PAC truck
causing minor injuries to a PAC constable
and three others. There were also some
incidents of arson and bomb-throwing. Six
semi-pucca dwelling units were set on fire.
One small shop was burnt down, and a
marnage pandal was also gutted. A small
temple was damaged when abomb a hurled
at it.

The police resorted to lathi charge and
firing in the air to disperse the mob. Curtew
was imposed in parts of two Police Stations,
namely, Chamanganj and Bajeria. The situ-
ation remained under control the next day,
1.e. 19th April. However, in the night of April
19720, when the police was carrying out
search operations in an affected area to
flush out illicit arms, it encountered a lot of
resistance. Country-made bombs and pis-
tols were used by the residents of that area
and some burning objects were thrown from
house tops on the police party. The police
fired several rounds to control the situation.
Five persons wee killed and three were
injured. During the search operations, the
police recovered a number of country-made
bombs. pistols, knives and some quantities
of inflammatory powder. 225 persons have
been arrested in Kanpur so far.

The situation in Kanpur has remained
generally peacefui sincethen. The Jamat-ul-
Vida, the prayers on last Friday of the month
of Ramzan, passed off peacefully. How-
ever, as a matter of precaution, intensive
patrolling by police and paramilitary forces 1s
continuing in the affected areas of Kanpur
city. The curfew was relaxed today between
9.30 AM. and 1.30 P.M.

The trouble at Mathura began on 21st
April when a group of Bajrang Dal and VHP
workers on its way to Virat Hindu Sammelan
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organised by VHP at Mathura on conclusion
of Dharam Jagran Yatra clashed with an-
other group belonging to a different commu-
nity. There was brick bating between the two
groups and some incidents of arson also
took place. Four shops were burnt down and
4 others were damaged. On mosque and
one ‘Mazaar’ were partially damaged.

The police fired two rounds inthe air and
also burst some tear-gas shells to disperse
the mob. The situation was brought under
control.

Four criminal cases have been regis-
tered under relevant provisions of law. 12
persons were arrested. Intensives patrolling
is continuing in Mathura city. No untoward
incident.has been reported since yesterday.

(Interruptions)

PROF. SAIF-UD-DIN SOZ: Sir, shall |
seek a clarification?

MR. DEPUTY SPEAKER: No, not now.
(Interruptions)
[ Translation]

PROF. SAIF-UD-DIN SOZ: Vishwa
Hindu Parishad workers were going to Virat
Hindu Sammelan. On their way, clashed
took place. Were Police not aware of all this
and is it a small thing to burn a mosque? |
want say that when there was apprehension
of clashes, the Police should have been
vigilant.

[English]

My point is whether or not he will take
not of this. We should understand as to what
had happened.

[ Translation)

MR. DEPUTY SPEAKER: Kindly listen
to me We are going to discuss the Demands
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for Grants for the Ministry of Home Affairs. If
any one has to ask anything, he can do so
during that discussion. There is no need to
ask separately.

(Interruptions)
[English]

MR. DEPUTY SPEAKER: If | allow one
person, then everybody will ask for clarifica-
tions.

SHRIP.R. KUMARAMANGALAM: Sir, |
am not raising any question about the state-
ment. | only want to inform you that in the
morning, when Speaker was in the Chair, he
was pleased to observe that he will decide
on the question of Adjournment Motion
tomorrow. We have filed an Adjournment
Motion on the same issue. Therefore, is it
possible for the matter to be raised tomor-
row? (Interruptions)

MR. DEPUTY SPEAKER: Will you all
please appriciate that we are discussing the
Demands for Grants of the Home Ministry?
And when we are discussing the Demands
for Grants of the Home Ministry, these 1s-
sues can be very well raised by you.

(Interruptions)
[ Translation)

SHRI MOHAMMAD SHAFI: This Hindu
Parishad is becoming uncontrolable...

(Interruptions)

MR. DEPUTY SPEAKER: Please be
seated. Listen what | am saying.

[English)

Anybody who want to raise this issue as
part and parcel of his speech, can very well
raise it. There will be no difficulty. What |
want is that you should not put any question
saparately...(Interruptions)...lf | allow you,
then | have to allow others also. #t may

" become unending.
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(Interruptions)

SHRIRUPCHAND PAL: Sir, | wantto
clarify one point. (Interruptions)

MR. DEPUTY SPEAKER: Mr. Pal, you
ar a very senior Member. You should under-
stand my difficulty. It is not necessary that
you have to clarify your points separately.
You can discuss the same when you
speak...(interruptions)...Mr. Pal, you please
understand that we are discussing the
Demands for Grants of the Home Ministry. i
you want to ask any auestion, you can ask
your colleagulto put that question atthe ime
of his speech. There will not be any difficulty
in that . If | allow you. then | have to allow
others also. | cannot just allow you and
disallow others. Now. Mr. Bhuriamay speak.

17.29 hrs.

DEMANDS FOR GRANTS (GENERAL).
1990-91

Ministry of Home Affairs-CONTD.
[ Translation]

SHRI DILEEP SINGH BHURIA
(Jhabua): Mr. Deputy Speaker, Sir, pres-
ently Demands for Grants of the Ministry of
Home Affairs are being discussed. Many
Hon. Members have stated several things
and about this Government they have stated
that 1t is a government with four ‘pillars’ and
it want to rule with the help of those tour
pillars’ | want to say that this Government
consists of 12 *pillars’ and not four. In fact,
there are many * pillars’ and no one knows
when which of these ‘pillars’ may fall down.
I'am not fortune-teller and | do not want to
forecast either.

SHRIUPENDRA NATH VERMA (Cha-
tra): To depend on one ‘pillar’ is dangerous

SHRI DILEEP SINGH BHURIA: You
are right. That is why | am saying this Gov-
emment does not consist of four ‘pillars’, it
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consists of twelve' pillars! This Government
is continuing with the help of different con-
stituents with different ideologies.

SHRI DAU DAYAL JOSHI (Kota) : You
need not worry for that.

SHRI DILEEP SINGH BHURIA: Com-
munal riots are taking place in the country
today; atrocities are being committed on
Harijans and Adivasis, prices are skyrocket-
ing. The other day | was travelling by train. A
woman was alsotravelling inthattrain. When
Iboarded the train from Delhi several people
talked to me. Then that woman asked me
whether we will all be able to reach Ratlam
tomorrow. | asked her whether she had any
doubt about that. What is happening today in
the country? Somewhere trains are being
burnt, somewhere bombs are being ex-
ploded. Today ever passenger whether he
travels by bus, by train or by aeroplane is
apprehensive some untoward happening.
What | want to say is that every citizen is
worried. Why it is so? There is only one
reason for this and that is... (Interruptions)...

AN HON. MEMBER: Congress () is
responsible for it.

SHRI DILEEP SINGH BHURIA: | know
that Congress (l) has never indulged in sat-
sotage Congress (l) has always build the
country, has struggled for the independence
of the country and our leaders have laid own
their lives for it. They are not aware of this.
They have all forgotten about this.

Mr. Deputy Speaker, Sir, | have risen to
tell that these power-hungry people say
something in the House and they say some-
thing different outside the House. They say
that Shri V.P. Singh is the Prime Minister of
National Front Government just for giving
green signal. Today BhartiyaJanata Party is
creating confusion in the entire country about
Article 370. Who is responsible for this? It is
good that the Hon. Home Minster is present
here. | would like to ask him as to why your
National Front Government does not take
some concrete decision? Effigies are being
burnt all over India for abrogation of Atticle
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370. These are the crises that are coming
up. Notonly this. communal riots are taking
places at different places. Who is behind all
this?

AN HON. MEMBER: Congress(l) is
getting all these things done.

SHRIDILEEP SINGHBHURIA: We are
not behind these things. We cannot do this.
| want to suggest that you should convene a
meeting of all the parties and take some
decision collectively. We want you rule for 5
years. The parties with different ideologies
belonging to leftist and rightists views have
come together. We will be happy if during
these five years these people wiih different
views remain together. ! want to ask to BJP
and CPM people as to why they do not join
the Cabinet? Let them join the Cabinst and
rule the country. We are at present in Oppo-
siticn and we want tc be in the Opposition
during the next five years. We are not
worried about that.

SHRI BASUDEB ACHARIA (Bankura):
Are you saying this from your heart?

SHRi DILEEP SINGH BHURIA: We
want this from our neart. Basudeb i, you join
the Cabinet at least The people who have
been power hungry during the 40 yeas after
independence, have no pr:nciple no ideo!-
ogy and tiey have no plan for the develop-
ment of the country. You are all power hun-
gry people sitting here. You have won the
elections somewhere in the name of lan-
guage, some where in the name of religion
and somewhere in the name of caste. You
have no principle...(Interruptions)...When
you get a chance to speak you can reply to
my points. | do not have any objection. If
someone has to say something just now, |
would yield. The Hon. Home Minster is pres-
ent here. If he wants he can reply to my
points. .

SHRI BASUDEB ACHARIA: You are
matchless.

APRIL 23, 1990

1990-91 Min. of HA. 556

SHRIDILEEP SINGH BHURIA: You do
not have any reply to my points. You are
directionless peaple. That is why all sorts of
crises are arising in the entire country.

SHRI BASUDEB ACHARIA: You have
got the reply.

SHRI DILEEP SINGH BHURIA: We
have go not reply. We will keep on asking in
tuture also. (Interruptions)

MR. DEPUTY SPEAKER: Do not dis-
cuss in this way. Mr Bhuria, they are doing
this just to delay your speech. Therfore, you
should not pay any attention to them.

(Interruptions)

MR. DEPUTY SPEAKER: You do not
reply to his points

SHRI DILEEP SINGH BHURIA: | am
not replying to his points, | am making my
speech. | said that different factions and
people with different ideologies have joined
hands. What is happening today in Jammu
and Kahsmir? (/nterruptions). The hon’
Minister of Home Affairs was associated
with the congress as well. Ne used to be the
President of the congress Party in the state
of Jammu and Kashmir, He is cne of my best
friends and is now the Home Minster of the
country The people of this country had high
aspirations from the new Government and
they hoped that this Government will car-
tainly do something, espgecially, when the
ruling party at the centre has been changed
forthe second time. Butthe Government has
not lived upto their expectations. When his
daughter was kidnapped, he got her re-
leased. | am very happy to learn this. But
what happened when the General Manager
of the H.M.T., Mr. Khera was abducted by
the terrorists. The terrorists placed a de-
mand that they would release Mr. Khera only
when their own accomplices were released
from the police custody. (Interruptions) What
can | do? Te people of the whole country
know as to what were the reactions of Mr.
Khera'’s family members when he was killed
by the terrorists. Mr. Home Minister, Sir, you
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will have to reply to their querries. Though |
amyour friend, | demand a reply from you in
this regard. | know that today the terrorists
are reigning supreme over the Government
and they treat this Government a week one.
Shri George Fernandes said this today and
the newspaper reports also speak that Paki-
stan is imparting training to so many terror-
ists. It is not my statement. Please let me
know as to why your government is not
taking firm action against Pakistan. We read
the statements made by our Prime Minister
who says that force will be replied with force.
Then who prevented him from doing so? If
you cannot apply force please take meas-
ures to step the losses being suffered by the
country on this account. Secondly, the ULFA
in Assam is killing people and there is no
reply with you in this regard.

SHR! BASUDEB ACHARIA: Only 5
members of Congress Party have won from
Madhya Pradesh

SHRI DIiLEEP SINGH BHURIA: You
need not bother about the number. Ewven
one member coming from there 's equal to
100 members. You are not aware of this. He
Is trying to divert my speech. Mr. Deputy
Speaker, Sir, this is what Is happening in
Assam. Such a situation s also prevailing in
Bihar. communal riots cutbroke in-Machya
Pradesh, Gujarat and Uttar Pradesh. Who
1s responsible for this?

AN HON. MEMBER- The Congress
Party.

SHRI DILEEP SINGH BHURIA: The
congress will never do such a thing, nor did
it ever do.

SHRIDAU DAYAL JOSHI: Kota is adja-
cent to your constituency and it has been
proved that the Congress Party had a hand
In the riot that took place over there.

SHRIDILEEP SINGH BHURIA: When |
am making a point about riots, why do they
react. his just like a guilty conscience cannot
shed off its alarmed stance. A congressman
can never do such a thing. When “Ramshila
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Pujan” was being under taken, the Con-
gressmen did not extend their support to this
move. If the hon. Home Minster...

SHRIPRAKASH KOKO BRAHMBHATT
(Baroda): Who massacred the sikhsin Delhi?

SHRIDILEEP SINGH BHURIA:Noone.
It was your misunderstanding. You were
power hungry and its is your people only who
spread all such rumours. Today atrocities
are being committed on the Harijans and the
Adivasis. A Harijan was burnt alive in the
Prime Minster’s constituency. These people
also launch agitations against reservation.
Why do not the members belonging to the
communist party say anything about it?
Today proposals are being mooted to abro-
gate Article 370 of the constitution and
atrocities are being committed on our Har-
ijan and Adivasi brethren. {Interruptions)

[English)

MR. DEPUTY SPEAKER: You have no
nght to go on commenting iike this. This is
very unfair.

[ Translation]

SHRI DILEEP SINGH BHURIA: | am
addressingyou and notthem. | did not name
them. (Interruptions)

MR. DEPUTY SPEAKER : It is in your
interest.

[English]

You address the chair. if you address
them you are going to be interrupted.

[Translation)

SHRI DILEEP SINGH BHURIA: Mr.
deputy Speaker, Sir, | am addressing you. |
am not looking at them. | am looking at you.
| saying that... (Interruptions)

What | was saying is that atrocities are
being committed on the Harijans Advasis
and agitations are being launched against
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reservation. Since the day the national Front
Government came to power, the Muslims in
the country are feeling insecure. The Adiva-
sis and the Harijans also have a similar
feeling. They are apprehensive as to who will
come to their aid. The Congress party had
launched several schemes for these people.
There was Triba!-Sub pian for the Adivasi
areas, Component Pian for the Harijans and
a 15 point programme for the Muslims. All
these schemes have been stalled today. |
would like to request the hon. Minister of
Home Affairs to make his position clear in
respect ofthe Adwvasis, Harijans and women
and let me know as to what are his schemes
in this regard so that no injustice is done to
these people in the matter of their develop-
ment. These people have developed a feel-
ing that people who ccme to power commit
atrocities on them. Many big people were
involved in the incident that at Sheopur to-
day. In my consttuency, an Adivasi died of
starvation. There s no work for them. There
ar no schemes in the area. The same 1s the
position with regard to reservation in the
country. The Government Promised that it
would provide jobs to one and all and bring
down the prices. The people who are inthe
Government now are sitting there with the
support of others and they cannot take ac-
tion against these blackmarketeers. What is
the price of oil and sugar? Prices of many
commodities have shot up.

SHRI YAMUNA PRASAD SHASTRI: It
does not come under the purview of the
Ministry of Home Affairs.

SHRI DILEEP SINGH BHURIA: Is it
written in your book that black marketing
does come under the purview of the Ministry
of Home Affairs? | am saying ths after going
through the relevant provisions of the rules.
This you book. (Interruptions)

SHRIP.R. KUMARAMANGALAM: if you

. lkethis, none of you would be able

10 spelik. The business of the House cannot
run in this manner. (Interruptions)
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MR. DEPUTY SPEAKER: Youwilibegiven
the opportunity to show all yourtalents inthe
House. Why do you interrupt his speech.
Whatever you wantto say, you can say when
your turn comes.

(Interruptions)

SHRI DILEEP SINGH BHURIA: | am
participating in the discussion on Demands
for Grants in respect of the Ministry of Home
Affairs.

MR. DEPUTY SPEAKER: The time
allotted to you is about to end.

SHRI DILEEP SINGH BHURIA: | shall
conclude within two minutes. lknowthatlam
not required t make a long speech.

MR. DEPUTY SPEAKER: You do not
make a reference to them.

SHRI DILEEP SINGH BHURIA: | am
talking about you ...(Interruptions)

[English]

MR. DEPUTY SPEAKER: This is very
wrong. lf you have the capacity 1o speak, |
will give you a chance, you can make a
speech. Not like this.

(Interruptions)
[Translation]

SHRI DILEEP SINGH BHURIA: Mr.
Deputy, Sir, | have risen to say this thing
only. An atmosphere of instability has been
created in the whole country, Let the hon.
Minister cf Home Affairs make a policy state-
ment that there will be na atrocities on the
Harijans Blackmarketing whichisonthe rise
in the country should be checked. Action
should be taken to check terrorism which is
spreading throughout the country. Let the
hon. Minister of Home Affairs aiso spell out
as to what efforts are being made and what
are the programmes of the Government to
ensure thatcommunal riots donot take place
in the country. The parties which have
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tormed a alliance should have uniform views.
There should be no contradictions in their
profession and practice.

Withthese words lexpress my thanks to
the hon. Deputy Speaker for providing me
time to speak. | support the Cut Motions,
oppose the Budget and thank you once
again.

MR.DEPUTY SPEAKER: ShriMahadik,
you will have to be brief. | am warning you in
advance. If you insiston elaborating, the real
points will be left out. In case, | nng the bell,
you should not request me to allow you more
time.

SHRI AMRATLAL VALLABHDAS
TARWALA (Khandwa) : Last night, a pas-
senger train caught fire | between Khandwa
and Harda station in my constituency and a
bogie was completely damaged. The House
should be informed of it...{Interruptions)...

MR. DEPUTY SPEAKER: You cannot
raise it in ths manner.

[English)

SHRI VAMANRAO MAHADIK (Bom-
bay South Central): sir, Government has
give prominence to Dr. Babasaheb Am-
bedkar. His work was appreciated here. He
is the son of this nation, as well as of Mahar-
ashtra; but | have seen thatthere is a serious
neglect on the part of the Central Govern-
ment sofar as Chhatrapati Shivaji Maharaj is
concerned. His birth anniversary falis on the
26th april, and the Central Government has
notdeclared it as a holiday. He is the hero of
the nation and its saviour, and was the
founder of Swarajya during the tyrannical
rule of the Moghuls. | have, therefore, to
'équest the Government and the Home
Ministry to see that some immediate steps
are taken to daclare 26th April as a holiday.

Secondly, in Bombay, the Sahar aer-
odrome is there; Its opening ceremony is
Supposed to be done, in the name of the late
Jawaharlal Nehru. There also, | have to
request that in place of Nehru, it may be
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named as Chhatrapati Shivaji Maharaj Aer-
odrome; and whatever love Babasaheb
Ambedkar was shown, the same can be
shown to Chhatrapati Shivaji Maharaj.

The next point on which the Home
Ministry has to take steps to save Maharash-
trafrom agency—and Karnataka too—is the
border issue which is burning for the last 33
or 34 years, for no serious reason. | pray that
the Central Goverment should take steps to
solve the problem by seeing to it that those
who have got, as their mother-tongue, the
language of the adjacent State, shouid be
put in that State, and this problem should be
solved: orthe Central Government may have
itsrule in that disputed area: but this problem
should somehow be solved without delay by
the Central Government.

Demand are made here to see that the
Scheduled Castes ad Scheduled Tribes are
given protection and amenities. The Mandal
Ayog has also been insisted upon and prom-
ises are also given. Are we going to insist on
giving prominence to castes by doing justice
in the manner the Mandal Ayog has said?
Why can't we resort to the class system i.e.
giving amenities based on the economic
backwardness of any Indian—in other words,
whoever needs the help. Letus evolve some
kind of a legislation or norms where by
anybody who is economically
backward—may be, belonging to any caste,
creed or religion—is allowed some kind of
amenities in education, service and all other
fields like housing etc and all those who
belong to the castes mentioned in the Man-
dal Ayog report will also have a right to get
these amenities. Those who belong to the
other communities which are not included in
the Mandal Ayog repont, if they are economi-
cally backward, will also get the same ameni-
ties, so that we shall get rid of casteism and
come to a common understanding of clas-
sisn. {Interruptions) | want to bring this idea
to the notice of the Home Ministry.

Sofar as the Jammu and Kashmir issue
is concerned, | had a chance to visit the
camps of the refugees. the main complain
about J&K is disparity and injustice.
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The total strength of voters in a MLA's
constituency in Srinagar is 50,000 whereas
in Jammu it is 75,000. That is why the num-
ber of constituencies in Jammu is less than
those in Srinagar. Even the finances are
distributed in the ratio of 80:20 between
Kashmir and Jammu are always treated as if
they are inferior to those in Srinagar. This is
the result of the refugee problem. We have
given one crore of rupees to Bhagapalpur
victims. But to Jammu people we have give
only 500, per head Even that is not ade-
quate. l is recently declared that one crore
rupees are given to Kashmir refugees, after
such a criticism.

Ithink that the Government should agree
that they should be properly rehabilitated, at
all costs. | had therefore complained to the
Minsters and suggested that some Minister
should go there and help them. | hope that
the new state young Minster for Home will
pay a visit.

it has also been reported that the Paki-
stani militants infiltrate into Kashmir in the
administration police and Kashmir's armed
forces to 90% portion. This should be pre-
vented. It is also understood that only
Muslims are given arms licence. Non-Mus-
lims Hindus should alsobe given licences for
arms for proper self protection. Now they are
afraid of their protection.

The work of Shri Jag Mohan, the L.
Governor appreciated by cost of the people.
In Anantnag there were riots which resulted
in 43 deaths house burning and 23 temple
burning. That was two years back. Unfortu-
nately they have got a kind of disatisfaction
toward the Home-Minster. ltis reported inthe
House also that our Minster for Kashmir
Affairs has got some links directly or indi-
rectly with the extremist organisations. So,
also the Home Minister is reported to have
soms connection with extremist elements.
Thatis why | want to request Home Minster
o the doubt ful and suspicious allega-
tions in the House people should be rounded
up ¥ they are dangerous, Otherwise, how
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can you be sure of the confidence of this
House, Non-Muslims are treated badly.
There are number of colieges and women's
colleges kept in such places.

In J & K now high time that the law and
order must prevait in stricter discipline. The
pro Pakistaniinfictration and situation should
be reviewed and kept under vigil. The intrud-
ers from Pakistan should be checked. The
border should also be sealed. Then only the
ofticers will be able to find out who the
intruders are and who are the citizens.

It 1s also high time that anti-nationals in
this country are rounded up. Then only the
unity and integrity of the country can be
ensured. Those found guilty should be pun-
ished. Several explosions have taken place,
and the bombs explosion are not restricted
to this area only but they have gone up to
Maharashtra and to other places of Hindus-
tan Who are these persons? In Bombay
itself, there are one lakh people who have
come from Bihar and west Bengal. There are
one lakh Pakistanis in Bombay. Butthey are
not accounted for. CBI should be entrusted
with the job of finding out these persons. The
agents are also using chemicals for abrupt
fires.

In regard tocommunalriots, there isone
smuggler who rules such kind of elements in
the country. He moves from place to place
throughout the country and he poisons all
these elements for communal riots. There is
one smuggler who stays outside India and
controls the rioting elements in Maharash-
tra. Everyday one or two people are being
killed. You have amended the Criminal leg-
islation to catch hold of the culprits who are
residing outside Hindustan. They have cre-
ated a second underground world to rule
over Hindustan. Thay should be watched
and punished properly. Computers should
be made use of for recording information as
to who are the culprits in this country for the
last ten years. You find out and namae these
culprits. They are having all kinds of weap-
ons and getting the financial help from the
agents.
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| would like to make one important point
about secularism. Secularism means equal-
ity of all religions before the law. But here
instead appeasemet of minorities is going
on. It is said that special protection is to
minorities is given. What is the meaning of
that? In Kashmir, whether the Governor
should be kept or not is being decided by a
religious head Imam Bukhari of India and
Knomeniof iran. it should only be decided by
the Government by forming a council of
political parties. Imam way talk about relig-
ion and not about politics.

Secularism does not deny justice to
Shah Banu case. There was a coliective
demonstration against the decision of the
Supreme Court, regarding Shahbano'scase,
under Section 125 of the Criminal Procedure
Code. Secularism does not tell us tc give
permission for putting loudspeakers in the
temple of one community and deny others.
Secularism does not tell us to protect the
place of one religion and discard otherplaces.
Secularism does not tell us to give amenities
10 a particular community and deny ameni-
ties to other communities. i you adopt this
practice of differentiating the communities,
then it will be dangerous.

Then, | come to communal riots. They
are going on in the country. who are creating
allthese communalriots? There is acommu-
nal riot between Shias and Sunnies. But that
is not accounted for. In Hyderabad there
was a communal riot between the Hindus
and the Muslims because of the compstition
between the two Chief Ministers. In Marat
wada there was a riot between touchables
and untouchables on the question of naming
the University after Baba Saheb Ambedkar.

18.00 hrs.

Why should it be like that? In Karachi there
were riots between local Muslims and Pa-
thans? What was the cause of it? The only
cause was that some riots took place here

n two communitias. There are also
communities here which induige in rioting.
That is why, if the Government lacks in
knowing the instrumentality of the riots, it is
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the fault of the Government. That should not
be put up as the cause of religion only.

MR. DEPUTY-SPEAKER: Nowitis not
correct. You have to take your seat.

SHR!I VAMANRAO MAHADIK: Differ-
ence should not be there between two relig-
ions regarding divorce system, regarding
family planning, regarding places of prayer,
giving help to refugee camps like Bhagaipur
and Jammu. If it is there, then there is heart-
burning. The Government asked the Army to
enter the Golden Temple. But it had never
asked the army to enter any mosque or
temple where such conditions were prevail-
ing.

Now about Hindutav, because |
preached it as a nationality, | am prosecuted
for disqualification. When Muslim League is
there, Hindu Mahasabha is there, Demo-
cratic Christian Party is there, how can 1 be
disqualified for that? We must have the rule
of law in the nation which must be loyal and
congruent to nationality only. it should notin
any way degrade nationality.

18.01 hrs.
BUSINESS ADVISORY COMMITTEE
Seventh Report
[English]

SHRIP.R. KUMARAMANGALAM: |beg
to present the Seventh Report the Business
Advisory Committee.

18.1 1/2 hrs.

HALF AN HOUR DISCUSSION
Points arising out of answer to SQ No.
445 dated 12 April, 1990 representation
from Gujarat to National Committee for

appraisal of DPAP & DDP
[ Transiation)

SHRIPRAKASH KOKQBRAHMBHATT
(Baroda): Mr. Depuly Speaker, Sir, | am
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grateful to you for allowing me to raise a half-
an-hour discussion in regard to the shon-
comings in th reply of the Minister to Ques-
tion number 445 dated April 12,1990. The
answer given to my first question is not
complete. It has not been stated therein asto
when hadthe Government of Gujarat sentits
memorandum. Also the details of the pro-
posal to which the reply refers have notbeen
given. Thirdly, the reply also does not indi-
cate as to when was the National committee
constituted and when it is expected to submit
its report.

Mr. deputy Speaker, Sir, the Govern-
mentof India has formulated two programmes
namely DPAP & DDP. Under DPAP pro-
gramme, 43 Taluks of Gujarat have been
covered. Under this programmes, 50 per
cent of the funds are provided by the Central
Government and 50 per cent of it has 10 be
bome by the State Government, whereas
under DDP, 100 per cent funds are provided
by the Central Government. My points is that
when { was studying in class V, one of my
subjects was Geography. One of the ques-
tions often asked was as to which were the
two Ranns in the country. | was in class V
and yet | knew it that there are two Ranns in
the country, being the largest, one in Rajast-
han and the other one, the Rann of Kutchch.
| could write it down correctly and | would get
full credit for it. However, today | regretto say
that the Rann of Kutchch is not covered
under the DDP. The Minster of Agriculture is
not present today and some other Minister is
going to reply in his place. It is a matter of
regret that the people have given the man-
date to our party with a view fo ushering in a
change. They hadreason for it. They wanted
a change in alongwith a change of the Gov-
emment, they wanted a change in the setup
as well. Fromthe reply, | could find that there
has been a change in the Government but
not in the system. The reply given by the
Minister Kas been prepared by the bureau-
crats. The Government of Gujarat submitted
a memorandum in 1989 seeking the cover-
age of the entire Kutchch district under DDP
and the rest of the 28 districts under the
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DPAP. Thereafter, the committee went to
Kutchch on 15th may and a memorandum
was presented to it there on 16th May, as
well. One year has passed since then but
there has been no settlement so far. The
intention behind my asking this questionis to
see whether the present Government is
committed to the masses and the farmers.
Inspite of that if we have a reply of this sort
from the Government, it is surprising. |
respect shri Devi Lal very much and he is
committed to the farmers but he has also
given the same kind of response and an-
other committee has been constituted and a
year has passed since then and | do not
know as to when the reply will come. It has
been the misfortune of this country that the
Minsters have always claimed to have hailed
from a small village.

MR. DEPUTY SPEAKER: This is not
the question of the country. This relates to
Gujarat. The scope of your discussion is
limited. You should ask only the relevant
question.

SHRI PRAKASH KOKO
BRAHMBHATT: The reply received in re-
sponse to our memorandum is incomplete
and | am not satisfied with that. Therefore, |
would like to know whether the memoran-
dum submitted by the Gujarat Government
will be accepted in toto or not? Whether the
Kutchch area will be covered under the DDP
and whether the rest of the 28 districts would
be covered under DPAP or when will the
committee take a final decision on the pro-
posal of the Government. One whole year
has passed since the other committees had
been constituted and they have not submit-
ted any reports so far. Can you assure us
that the Government will take afinal decision
in this regard by May 31, 1990. has any
memorandum been received from other parts
of the country as weli? You have stated in
your reply that nothing has come from other
parts of the country. Has anyone sent any-
thing due to which'it is getting delayed? Mr.
Minster, | am confident that there will be no
delay in this matter and the Central Govemn-
ment will start work on these two matters at
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the earliest. | would like tothank you for given
me time to speak.

SHRI HARISH RAWAT (Aimora): The
hon. Minster has stated in his reply to an
unstarred question dealing with the Gujarat
Gpvernment's memorandum about the
expansion of DPAP & DDP, that he has
received the memorandum and that it has
been referred to the National Committee of
Planning Commission and the matter is still
under their consideration. | would like to
know from the hon. Minster whether certain
State Governments to one of which the hon.
Minster belongs, had urged upon the Minis-
try of Agriculture and Planning Commission
for the expansion of the Desert Develop-
ment Programme and the Drought Prone
Area Programme and that efforts should be
made to include the maximum number of
Taluks under them. This matter has been
referred to the Planning Commission by the
Ministry and perhaps Shri C.L. Jain was the
chairman of it, but that is not my concern. |
would like to know from you as to what
attitude has been adopted by different State
Governments inthis respect? Whether under
the 8th Plan, these programmes are going to
be extended to only these special areas or
blocks which were already covered under
DPAP or the blocks which have been se-
lected will be covered after a specified period
oris the additional list submitted by the State
Gov?emments will be taken into considera-
tion

Secondly, | would like to know from the
hon. Minister that under these programmes
the Central Government has imposed many
restrictions... ~

MR. DEPUTY SPEAKER: Shri Rawat,
the scope of discussion is limited. It takes a
lot of time.

SHRI HARISH RAWAT: As it relates to
topic it has become an Half-an-Hour discus-
sion. In this connection, the hon. Minister
has not only mentioned the memorandum
Sent to the Gujarat Govermnment but the

Committes which has been formed
by the planning Commission for this purpose
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has also been mentioned. Therefore, the
request which have come from different states
have aiso been referred to the Planning
Commission. The most important point is
whether an extension of this Scheme will
take place under the 8th Plan? There is a
doubt regarding this question and | would
like to know from the hon. Minister as to what
is he going to do in this matter. Along with it,
the Central Government has imposed many
kinds of restrictions in regard to the selection
of Schemes efc. under this programme.
Different conditions have been imposed for
different States. Different States may re-
quire different Schemes. For example, one
state may want to put emphasis on minor
irrigation and the Central Government should
not specify any priorities as such. On the
other hand, the states should fix the priorities
themselves and the Central Government
should provide its sanction, accordingly.

In U.P., we can see that the Central
Government will fix its priorities and select
the Schemes suo motto under DPAP and in
this connection, | would like to know whether
the recommendations of the States will be
given priority while selecting such items or
will it be the other way round?

[English]

SHRI P.R. KUMARAMANGALAM (Sa-
lem): Mr. Deputy Speakaer, sir, | am grateful
that you have been kind enough to call me.
This matteris notreally limited only to Gujarat
in the sense that the reply that the hon.
Minister gave on the 12thof April, 1990 tothe
Starred Question No. 445 opens the scope
for discussion and questioning, especially
with regard to the national Committee under
the Chairmanship of Shri L.C. Jain, and the
fact that they will consider memorandum
received from the Government of Gujarat,
alongwith similar memoranda received from
the State Governments, hold discussions
with the State Governments, if necessary,
and thereafter finalise its recommendations.
That has been the reply earlier and, there-
fore, | would like to know in categorical terms
which are the State Governments which
have given memoranda. I its is possible for
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him, now, or if not, later, he may communi-
cate to me whether in my home State, that s,
Tamil Nadu, he has received any memoran-
dum at all and whether in the memorandum,
per chance, there is a mention of my home
district called Salem, which is a drought
prone area, almost a desert today, where
dninking water itself is not available in more
than eignty per cent of the villages. There we
have been requesting the Central Govern-
ment to bring in the deep bore wells with the
hope that maybe the sub-soil water or the
ground water would help s to at least have
drinking water. Irngation is a very tar off
concept now because whenthere is no water
to drink. irrigation becomes heavenly dream
and not anything lesser that that. | speak
with a little amount of pain because unfortu-
nately due to certain circumstances, accord-
ing to scientists due to disturbances in the
ozone area, we find that there 1s a change in
the normal, usual cimatic conditions that we
have known historically, specially, in the last
decade we have seenvastchangesontimes
of monsoons and aiso that the desert is
increasing and spreading and drought, when
it1s continuous. is hable to hit the normal land
to become desen. | know peasant today is
in a situation where his land 1s unable even
to grown the simplest dry crops and even
ground-nut which was considered to be
something, to be produced in the rain-fed
land. istoday not possibleto growin many an
area in my district and in my constituency. it
1S my reguest to the hon. Minister that if it is
possible he should take a look  on his own
and analyse on the basis of these reports
and recommendations as well as all the
possible Memoranda as to which are those
districts, on a national level, which really shift
to drought prone areas, requiring desert
development programme, because the shift
is taking place visibly on the ground. Now,
the issue is: is this shift analysed and are we
giving right subsidiestothe right area? Today
we have reached a stage that certain areas
have gcom deserts but they are being
corsidered as drought-prone areas. Of
course, every desert is drought-prone in the
sense that it is impossible that deserts have

APRIL 23, 1990

DPAP & DDP in Gujarat 572

no drought. It is going to be drought-prone
but the special schemes meant for the two
different types of situations in land and cli-
matic conditions that provide for that land
should be considered. And invariably both in
drought-prone areas as well as in desert
areas, you will tind drinking water is the first
victim and invariably that is what is the
demand of the majority of population as the
first and the foremostitemfor which attention
should be paid. | would like to know what is
the scheme that you have in mind at present,
whether there is any change in the earlier
schemes as to how you are going to meet
drinking water requirement. Earlier there were
short-term and long-term concepts. There
was a mini-mission for drinking water. How
are you planning to meet that? Whether it is
in Gujarat or in Tamil Nadu or in Karnataka,
which is very close to my constituency, it is
irrelevant. The fact is that drinking water Is
becoming a major problem . How are you
going to handle it? Have you any specitic
programme in mind? | would like to con-
gratulate my friend who belongs to Treasury
benches, who had the honesty to purpose to
raise this question and give us an opportu-
nity to request the hon. Minister to be more
specific in his answer and if he cannot give it
today, he can enlighten us by writing a letter
later on, on specific details as to how exactly
he plans to manage it and if he has the time
we are willing to go to his Chamber and
explain 1o him the situation and why we want
the Government to solve this problem.

SHRI SUDHIR GIRI (Contai) : Mr.
Deputy-Speaker, Sir, the question relates to
Gujarat only. But it has a scope for putting
some questions to the hon. Minister. | will not
embarrass the Minister by putting odd ques-
tions. | want simply to know whether other
State Governments have sent representa-
tions to the Government of india demanding
specific claims of Central assistance for the
development of their area. My second ques-
tion is; what are the total areas of land in the
country which are covered by the drought-
prone programmes and desert deveiopment
programmes?

Third question: At what point of time the
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different State governments have sent their
representations to the Central Government
and whether the Government have reacted
then and there?

My last question is whether the areas of
desert are extending in the country. These
are my simple questions.

[ Translation)

THE MINISTER OF FOOD AND CIVIL
SUPPLIES (SHRI NATHU RAM MIRDHA):
Mr. Deputy-Speaker Sir, I shalitry to answer
all the questions one by one. First of all, |
shall reply to the questions raised by Mem-
bers from Gujarat. | consider necessary to
clarify the three points which have been
raised. They warted to know when the
Gujarat Government first sent the represen-
tation. The Gujarat Government first sent its
representation in April 1989. Then another
question was asked from all sides as to
when different State Governments sent their
representations. Maharashtra has not re-
plied so far. Representions were received
from Andhra Pradesh in April 1989, from
Bihar in March, 1989, from Haryana in Sep-
tember 1989, from Himachal Pradesh in
April 1989, from Jammu and Kashmir in
June, 1989, from Karnataka in April, 1989,
from Madhya Pradesh in August, 1989, from
OrissainJuly, 1989. from RajasthaninJune,
1989, from Tamil Nadu in July, 1989 and
from Uttar Pradesh in March, 1989

Sir, as | don't have information with me
atthe moment, | cannot reply to the question
on areas in India under D.P.A.P.

' When questions on the need to expand
this programme and linking of D.A.D.P.
programme to the T.D.P. programme arosa,
a committee was formed under the Chair-
manship of Shri L.C. Jain of the Planning

Mmission and consisting of Secretaries
of various Ministries and one or two others
Who_can be called representatives from the
public. This committee was formed inn 1986.
Atthat time the previous Government was in
Power and this committwe remained non-
tunctional for a number of years.
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SHRI HARISH RAWAT: All the good
work was done when we were in power

SHRI NATHU RAM MIRDHA: | would
have-congratulated if it were so. But the fact
is that this committee remained non-func-
tional for several years. As this matter has
been raised now, a solution to it, will also be
found.There was query about the term of the
new committee. Questios were putin regard
to the terms of reference of the L.C.Jain
committee, the areas to be covered such as
Salem and Kutchch and other such ques-
tions which the States have mentioned in
their Memorandum. The terms of reference
of the Committee are:-

[English]

The terms of reference of the Commit-
tee are:

(i) Appraisalofimpactof DPAP and
DDP for drought proofing and
control of desertification.

(i) Review of other on-going
schemes in project areas and
their impact.

(i}  Ildentification of weaknesses in
the programme and suggestions
tor improvement, in programme
content, planning, scale and
pattern of funding, structure of
implementation etc.

(iv) Spelling out the strategy for
Development of Drought Prone
and Desert areas with suitable
linkages between DPAP/DPP
and other on-going schemes.

(v} Review of existing coverage
under the two programmes and
whether any new areas are to be
included

These are the board terms of reference of
this Committee. | think, all references which
you say and the representation of the State
Governments which we have said cover all
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these points. Therefore, the terms of refer-
ence are sufficiently wide. This committee of
13 people have to visit certain areas, consult
the States and take some decision. The last
and the very important point.

[ Transiation)

By when will this decision be later? This
is a very crucial question as four years have
already passed. In order to expedite matters
we would like this committee to undertake
tours, take the State Governments into
confidence and submit afinal report as soon
as possible. The first meeting is scheduled
for May 4. Prompt action is necessary as alot
of time has elapsed. The first meeting will be
held in May and thereafter another meeting
will be held after the tours have been con-
ducted. After consultations with the State
Goverments the terms of reference...

SHRIHARISH RAWAT: Will more funds
be allocated for this in the Eighth Five Year
Plan?

SHRINATHU RAM MIRDHA: No more
funds can be allocated under the Eighth
Five-year Plan. The question of increasing
funds would be foremost in the recommen-
dations of the Committee Provisions will be
made according to the need for funds. The
National Commission on Agriculture under
my Chairmanship has given an interim re-
porton desert development. There are three
types of deserts in our country:-

[English]
(iy Cold Desertof Leh,

(i) Hard Deserts of Rajasthan,
Guijarat and Haryana and

(i) Temperate Deserts of Ray-
alaseema and Tamil Nadu.

In all the there types of deserts, various
types of programmes like, research pro-
grammes, croppattern, tapping of the gourde
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water etc. are there. If there is less water, it
will be used for human and animal consump-
tion. If there is more water, it will be used for
irrigation purposes. Without water, there can
be no desert development programme.
Therefore, we will tap the water, wherever it
is available.

[ Translation)

A question was raised whether desert
areas are increasing or decreasing. I think in
the hot deserts where high velocity winds
blow, the sand keeps shifting here and there.
The sands shifts from adesert areato a non-
desert area. There is a very important pro-
gramme of stabilisation. When it stabilises
the sand does not move. There is no ques-
tion of extension of area. But the changes
taking place there affect the neighboring
areas also.

There is no extension problem as for as
cold deserts and desert in Rayalseema are
concerned. | have given a brief account of
the Commission's views on area extension.

As for the question on area coverage,
there are 615 blocks under the D.P.A.P.
programme. These blocks are spread over
93 districts and 13 States.

[English]

Drought Prone Aras Programme is
covering an area of 536 lakh hectares with a
population of about 700 lakhs.

Desert Development Programme is
covering 131 blocks, of 21 district in 5 states
with an area of 362 lakh hectares, with a
population of about 150 lakhs.

[ Transiation)

Ithink | have replied to all the questions
raised.

SHRIDAU DAYAL JOSHI (Kota): | want
to ask the hon. Minister ...(Interruptions)

MR. DEPUTY-SPEAKER: This is not
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the procedure. You can ask your question
later when you go outside. This disturbs the
procedure.

(Interruptions)
[English]
MR. DEPUTY-SPEAKER: The House

VAISAKHA 3, 1912 (SAKA) DPAP & DDP in Gujarat 578

stands adjourned to re-assemble tomorrow
at 11.00 a.m.

18.30 hours.
The Lok Sabha then adjourned till Eleven

of the Clock on Tuesday. April 24, 1990/
Vaisakha 4, 1912 (Saka).
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